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LOK SABHA DEBATES

LOK SABHA

Friday, August 19, 1988|Sravana
28, 1910 (Saka)

The Lok Sabha met at El.ven of the Clock

[MR. SPEAKER in the Chair)

OBITUARY REFERENCE

[English]

MR. SPEAKER : Jtis my sad duty to
inform the House of the demise of Shri
Rapanjaya Singh who was a member of the
Central Legislative Assembly representing
the then Faizabad Division of the erstwhile
United Provinces during December 1926—
May 1930. Later, he served asa member
of the Legislative Assembly and Legislative
Council of Uttar Pradesh during 1952-57
and 1958-62 respectively. He was elected
to the Third Lok Sabha (1962-67) from
Musafirkhana constituency of Uttar Pradesh.

An agriculturist by profession, he took
keen interest in the spread of edecation and
social reforms and was associated with a
large number of social and educational
institutions including the Banaras and
Lucknow Universities, the Kashi Vidyapeeth
and the the All India Hindi Sahitys Samme-
lan in various capacities.

A social worker, he worked untiringly
for prohibition, prevention of child marriage
and social uplift.

An able parliamentarian, he Jhad been
member of the then Empire Parliamentary
Association during 1927-47. As member
of Lok Sabha, he made valuable contribu-
tion to the proceedings of the House.

Shri Rananjaya Singh passed away at
Amethi on 4 August, 1988, at the age of
8Y years.,

We deeply mourn the loss of this friend.
I hope the House will join me in conveying
our condolences to the bereaved family.

The House may now stand in silence
for a short while in memory of the deceased.

The Members then stood in silence
for a short while

o p—— S—

ORAL ANSWERS TO QUESTIONS
[English)

Tasar production in Orissa

*325. DR. KRUPASINDRU BHOI :
Will the Minister of TEXTILES be pleased
to state :

(2) whether the tasar production bas
been declining in Orissa in the last few
years;

(b) if so, the reasons therefor;

(c) the year since when the production
has been showing decliniog trend;

(d) the steps taken by Union Goyem-
ment to increase tasar production in Orissa ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a)to(d). A
Statemeant is given below.
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Statement
(a) to (¢). Tasar production in Orissa

has been showing a declining trend since
1985-86. This trend is attributed to
depletion of nature grown tasar food plants
near tribal dwellings.

(d) In order to supplement the efforts
of the State Government; the Central Silk
Board has set up the following units for
development of tasar industry in the State :

(1) 5 Basic Seed Multiplication and
Training Centres one each at
Sundergarh, Newrangpur, Palla-
hara, Baripada and Labunipara.

(ii) 1 Regional Tasar Research Staticn
at Baripada.

(iii) 1 Research Extension Centre at
Bangriposi.

(iv) 1 Reeling/Spinning Demonstration-
Cum-Training Centre at Fakirpur.

(v) A Raw Material Bank (Sub-Depot)
at Rourkela,

Besides under the Indo-Swiss Technical
Co-operation Progiamme, an Inter-State
Tasar Project is being implemented n Ozissa
to increase the area under Tasar Food
Plants and to provide supportive infras-
tructure,

DR. KRUPASINDHU BHOI : I have
asked a very colourful question.

MR SPEAKER : You are a very
rolourful person. It automatically proves.

DR. KRUPASINDHU BHOI : This
question pertains to the production of ta:ar.
As you know very well, in India ladies and
gents wear tasar and silk on all auspicious
occasions. Unfortunately, the answer is
very dry and without any information.

MR. SPEAKER : 1 hear that Rajas-
thani people are colourful. How can he be
coloyrless 7
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DR.” KRUPASINDHU BHOI : Sir,
being an Indian, 1 am also a Rajasthani.
Sir, the development of sericuiture is 8
very-very important thing for our country
because hy promoting its export, we can
earn a lot of foreign exchange. But un-
fortunately, the Government which should
take cognisance of the sericulture industry
or sericulture in our country, is depending
only on the World Bank, IRDP and others.
The State exchequer is not spending for the
tribal people who grow many varieties of
this plant. I would like to know from the
Hon. Minister what is the present position.
He is telling that in 1985 and 1686 its
production has declined, but as far as my
information goes, in 1985-86, more than
46,000 tonnes of this silk was collected and
marketed in Orissa,  But at present it is
only 12,000 tonnes. What is the reason
behind this? The reason attributed in his
answer is not satisfactory. The reasons
attributed throughout the whole country ere
the same. The flora and fauna and the
geological forma‘ion are the same as in the
North-Eastern States acd other States.

SHRI RAM NIWAS MIRDHA : Sir,
Orissa is onc  of the important tasar silk
producing States in the country.  After
Bihar, it comes second and it gives employ-
ment to  about 50,000 tribals, Tasar is
produced from a varicty of tree called
Arjuna which grows in the forest. Thee
are number of schemes of the State Govern-
ment, of the Planning Commissicn as also
of the Central Silk Board to promote pro-
duction of tasar in Orissa and all other
States It is not true that we are depending
wh 'lely on the World Bank for our pro-
jects, the Staie Government itself is also
spending. Just to give one example, the
Planning C« mmission allocated Rs. 76 laks
in 19§7-K8, against which the State Govern-
ment booked expenditure of Rs 83 lakhs.
There is a project called Inter-State Tasar
Dcvelopment Project, of whicn Orissa also
isa part, and lot of progress has been
made under that project. When I said that
the tasar production is falling, it fell in the
vear 1985-86 and 1986-87. Because of
the drought condition, the trees could not
be sustained and, therefore, the production
fell. Butin 1987-88, it has again started
picking up and the varions schemes that I
bave mentioned in my answer, would, I
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hope, further increase the production of
tasar in Orissa.

DR. KRUPASINDHU BHOI : Sir, 1
would like to mention that his Ministry
has given mucb more importance to the
North-Bastern region and they are going to
spend Rs. 600 crores in a phased maanner.
Like that, they are getting World Bank
assistance for seven States. Though West
Bengal and Orissa and North Eastern States
are planting these trees, why is his Ministry
adopting stcpmotherly attitude towards
Orissi where the geological formation for
plantation of all the four varieties of silk
tasar has been uneglected, and why under
the various schemes that he has mentioned,
a very meagre amount is going to be spent 7
Ornssa is very famouse for tasar. Mr,
Kritartha Acharya got Padma Bhushan
from Pandit Jawaharlal Nehru for this, The
cloth is very costly and hand-woven. So,
why not give more importance to it and in-
clude it under the World Bank assistance
scheme ? The Government of India can
also allocate separate funds for this,

SHRI RAM NIWAS MIRDHA : Sir,

we have allocated funds, the State Govern-
ment has allocated funds and the Central
Silk Board has also allocated funds, We
have established a number of ipstitutions,
but mere injection of money would not help
the matters. It takes a Jong time for the
afforectauion of those trees  First the nuis-
eries have to be raised then they have to be
sown in blocks. So, whatever the State
Government ia prepared to absorb, so far
as production of tasar is concerned, I think
we would be able to help them in this res-
pect. The figure of Rs. 600 crores which
the Hon. Member mentioned, is not for
North-Bast or for any particular States; it
is for a number of States for which the
project has been drawn,

The World Bank is in consu'tation wnh
us. No Ginal decision bas yet been taken.
But one general observation I can certainly
make that in Orissa as far as Tasar develop-
ment is concerned, we will be able to help
as much as the State Government and the
local infrastructure can absorb.

{Translation]

SHRI MADAN
Speaker, Sir, many

PANDEY : Mr.
times this issue has
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been raised in the House that the Central
Silk Board is doing injustice to North India,
It has only one office and that is in Banga-
lore. The high officials are guilty because
the areas like north-east Orissa and Dehra-
dun in Uttar Pradesh are at a wide distance
and the Central Silk Board Office in Banga-
lore cannot do justice to them. Keeping
this fact in view, will the Hon. Minister
make arrangemonts to open an office of the
same level as in  Bangalore at such a place
io north India or form aan organisation to
have proper monitoring at places in north-
east Orissa, Uttar Pradesh and Rajasthan,
I regret to say that the funds granted by the
World Bank are invested in Bangalore where
the State Government itself has been keen
in its further development. It hardly matters
if the Central Government makes any or
less dovelopment there. Keeping this fact
in view, will the Hon. Minister give an
assurancc to the effect that an office of the
Central Silk Board will also be opened in
porth India ?

SHRI RAM NIWAS MIRDHA : Sir,
the headquarter of the Central Silk Board
is locaicd in Bangalore because most of the
mulberry silk is produced in the states of
Karnataka, Andhra Pradesh and other
southern states.

SHRI MADAN PANDEY:
asking for its closure.

I am not

SHRI RAM NIWAS MIRDHA : It is
for this reason that the headquarter of the
Central Silk Board is situated thete. But
that does not mean that other States are
being neglected. Wherever the headquarter
may be, its offices and research institutes
have been opened in every state and all the
schemes are formulated by themselves
For instance, Uttar Pradesh is a large State’
but it produces just 22-25 tonnes of mul-
berry silk. The Central Government have
been urging the State Governmeat to pay
attention to this matter. The total con-
sumption in Varanasi per year is 2000
tonnes. So Uttar Pradesh and other states
have to make a major contribution in this
regard and io regard to the state of Orissa,
the Central Government is ready to assist
the State Governments which attempt to
formulate schemes for its furher develop-
meat,
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SHRI MOHD. AYUB KHAN : I am to
state that it is a fact that a lot of potential
is available in Jammu and Kashmir for the
development of silk and tasar. 1 would
like to know what measures have exclusi-
vely been taken by the Central Government
and the Silk Board for development of silk
industry there ?

SHRI RAM NIWAS MIRDHA : Sir,
the production of silk in the State of Jammu
and Kashmir has declined to a great extent,
for which there are mapy reasons which 1
do pot want to discuss in detail at present.
Firstly, the State Government has developed
a monoply in this regard and thus the gro-
wers are not given any incentives. The
State Government used to pay just Rs. 25
per kg. which was increased to Rs. 50 per
kg. in response to our request. Now they
have made some changes in the policy., The
State of Jammu and Kashmir has been
included in the list of the states for which
world Bapk’'s assistance has been sought
and the Central Government wants that the
production there should rather further in-
crease. I hope that the State Governmeaots
are fully cooperating in the implementation
of the schemes so far formulated and as a

result thereof we will achieve considerable
success in this field.
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Increase in Prices of raw material used fo
textile mills

-+

SHRI BALWANT
RAMOOWALIA :
SHRI RAM DHAN : Will the Minister
of TEXTILES be pleased to state ¢

*327. SINGH

(a) whether the price of the raw
material used in textile mills have increased
during the last six months ;

(b) if so, the names of the raw material,
prices of which have increased and the
extent of increase in the prices thereof ;

(c) the measures taken by Government
so far to check increase in the prices ; and

(d) the details of the results achieved ?
[English)

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (d). A
statement is given below.

Statement

Comparison of prices of different raw materials for the textile industry in
February, 1988 and July 1988.

Items Wt. average prices (Rs. per kg)
February, 88 July, 88 % variation
(6-2-88) (23-7-88) July, 88 over
February, 88 |
1 2 3 4

Raw cotton 23.90 22.20 (—)7 "1
Cotton yarg 50.59 46.21 (—) 8.65
Poly[Viscose Blended yarn 88.54 79.08 (—) 10.68
Poly/Cotton Blended yarn 80.83 85.00 (+) 5.18
Viscose Staple Fibre (Pure

Staple) 27117 30.158 (+) 10.96
Polyester Staple Fibre 70.92 66.29 (—) 6.52
Actylic Staple Fibre 61.78 68.00 (+) 0.36
Viscose Filament Yarn 82.72 95.80 (+) 15.81
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Nylon Filament Yarn 183.53 161.66 ) 11.91
Polyester Filament Yarn 168.00 149.50 (—) 11501
POY. 149.25 132.25 (—) 11.39
Texturised Yarn (84-D) 174.81 156.47 (—) 10.49

Imported Merino wool

(Australia) 114.75 110.67 (—) 3.55
“Indian Raw Wool

(Bikaner white) 44,00 44.00 (—) 9,09

It will be seen that the prices of most of
the major raw materials used by the textile
industry have evinced a declining trend
between Febroary and July, 1988,

The above is mainly as a result of the
following measures taken by Government to
check the rise in raw marerial prices :—

{i} Exports of the staple cotton have
been suspended since July, 1987,

(ii) Import of cotton on Advance Licen-
sing Basis against exports of cotton
yarn, cotton fabrics and made-ups
has been permitted.

(iiif) Duty free import of one lakh bales
of medium/long staple cotton has
been permitted.

(iv) During the current financial year,
large number of tiscal concessions
in respect of various man-made
fibres/yarn have been announced.

SHRI BALWANT SINGH RAMOO-
WALIA : Sir, while replying to the question
the Hon. Minister bas said @

““It will be seen that the prices of
most of the major raw materials used
by the textile industry have evinced
a declining trend between February
and July, 1988."

He has also stated :

*“The above is mainly as a result of
the following measures taken by
Government to check the rise in raw
material prices.”

From among the measures, the third is ¢
“*Duty free import of one lakh bales
of medium/iong staple cotton has
been permitted.”

It means, to keep the prices of raw
materials down, the Government of India
allowed the import of cotton. It will
certainly affect the indigenous growers, indi-
genous producers of cotton. We may not
allow this type of situation to continue for
a long time. What steps are being taken to
give incentives to our own farmers to go fos
lopg staple cotton etc. and to avoid stopping
this import of long staple cotton ?

[Translation)

SHRI RAM NIWAS MIRDHA : Mr.
Speaker, Sir, it is the policy of Government
to produce more and more cotton in the
country and to ensure remunerative prices to
the growers. If you look at the record of
the previous year, you would find that the
prices of cotton had increased so much that
in regard to the yarn, Handlooms and
Powerlooms had to suffer a lot of hardship.
So the provision has been made under which
the co-operatlve mills and the mills under
the State Government have been permitted
to import one lakh bales of cotton, so that
they can further supply yarn to the weavers’
societies. No private trade or general mills
have been permitted. Only authorised co.
operatives or corporation mills bave been
permitted to import so that they can supply
yarn to the weavers. We do not want that
cotton should be imported Fortunately,
there has been adequate rainfall this year
and therc will be enough produetion also.
We hope that we will not have to import
this year.
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SHRI BALWANT SINGH RAMOO-
WALIA ¢ Mr. Speaker, Sir, the Hon.
Minigter had attempted to provide raw
material at cheap rate so that the prices of
cloth may not increase, But the hon.
Minister himself admitted.

(English)

Mr. Mirdha told :

*'.;...syntbhetic manufacturers generally
have not passed oo the benefits of
duty concessions te the consumer
despite assurances that they would
do so.”

{Translation)

At an other place he said :
[English)]

“...Textile Policy 1985 to create the
availability of cloth at affordable
prices has been defeated as a cartel of
12 to 13 man-made filament yarn
producers have failed to pass on the
Rs. 640-crore worth of benefits
granted to them in the budget for
1985-89...”

{Translation)

We provide cheap raw material for
production of cloth, But some manufacturers
indulge in bungling and do not pass on the
benefits to the public. May I know the
measures which have been taken in this
regard ?

SHRI RAM NIWAS MIRDHA: Mr.
Speaker, Sir, adequate concessions were
given to the weavers last year and it was
bhoped that these concessions will further
be incrcased for further passing on the
banefit to the consumers. But it bhas not
bappened to the desired extent. A committee
under the chairmanship of the Textile Com-
migsioner was set up for monitoring, Its
meeting is held every month which is atten-
ded by all the people concerned. We want
that the concessions provided by the Govern-
ment should be passed on to the consumers
and these sbould not be pocketed by
middlemen.

AUGUST 19, 1988
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[Translation)

SHRI RAM DHAN : Mr. Speaker, Sir,
Recently Hon. Minister has told us that a
provision has been made to import one
lakh bales of cotton to make available raw
material on cheaper rates to Handloom
and Powerloom workers, Last year, the
cotton production was very less due to
drought and weavers could not be provided
with raw material on cheaper rate. In view
of this, weavers are on the verge of starva-
tion in different parts of the country.
Whenever weavers delegation wants to have
an appointment -with Hon. Minister and
wants to put their problems before him,
he is not available. In such a situation
when weavers are making every efforts to
attract the attention of Government by way
of demonstrations and other means, I may
ask the Hon. Minister as to whether an
enquiry committee will be set up to look
into the condition of weavers all over the
country so that their condition could be
improved ? Will some policy be framed by
means of which the poor weavers may not
have to face starvation ?

SHRI RAM NIWAS MIRDHA : Sir,
the Government has to take care of the
interests of cotton growers as well as weavers.
The intention of the textile policy of the
Government is that there should be co-
ordination between the interests of weavers
and cotton growers and consumers should
alo be benefited.

Last year prices had increased manifold.
The cotton growers got huge profit that is
why they have cultivated cotton in a big
way this year. Even then we have taken
many steps to protect their interests. We
are also examining as to how to check the rise
in prices. First of all, in July, 1985 the
Government imposed a ban on cotton
export because of continuous Increase in its
prices. Besides, this, the Government asked
the cotton exporters to import cotton from
foreign countries under the policy of
Advanced Licensing and export its yarn or
cloth to the foreign countries so that our
export may not be affected, We also want
that there should not be any more increase
in prices of yarn for handloom weavers.
As far as the question of duty-free is con-
cerned, the Hon. Members raised objections
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1

as to why one lakh bales of cotton were
imported duty free ? They imported duty
free because the Government wanted to help
particularly the weavers i.e. handloom
weavers. The policy of the Government is to
take care of the interests of both the cotton
growers and the weavers working all over the
country,

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, the whole question hour
of every Friday is devoted to the discussion
on Textile Industry. It proves that unemploy-
ment is increasing in Textile Industry which
shows that our textile policy has been failed.
I would like to know—

[ English)

Export of su:plus cotton has been suspended
since July, 1677.

{Translation)

Our policy of cotton export is nota
long-term policy and therefore we may not
get any buyer even if we wish to export.
Last year you had promised to frame a
long term policy for the export of long and
medium staple. What are you doing for
it 7 Why did you not honour ycur promise ?
Because of this, prices of farmers’ produce
will come down and the inerease in the
prices of present crop s also necessary
otherswise the farmer will incur loss. The
lot of our country and its people cannot
be improved until a lopg term policy in

respect of prices and ¢xport is formulated.

SHR1 RAM NIWAS MIRDHA : Mr,
Speaker, Sir, Textile Department has not
only one division. Cofton growing and
bandloom weaving are also parts of textile

[Englssh)

SHR1 BALASAHFB VIKHE PATIL :
All are facing crisis.

SHRI RAM NIWAS MIRDHA . Itis
a balanced policy.

SRAVANA 28, 1910 (SAKA)
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(Translation)

There are a number of sectors with con=
flicting interests. We bave to take care of
all of them. Just npow Hon. Member has
given a contradictory statement. We have
to see as to how things can be co-ordinated.
Whenever such a situatioo arises now you
see when we imposed a restriction cn export,
Hon. Member wants to know as to why
this restriction has been imposed ? There-
fore, it would not be proper to formulate
a policy keeping in mind only one sector
and it is pot possible also. We want to
implement a policy which takes czre of the
interests of all the sectors and we are
following the same policy.

[English)

DR DATTA SAMANT: For the
cotton garments and cotton yarn and cotton
cloth, theie is a terrific potential, Even it
has crossed thr Government target of
Rs. 2,500 crores. We are exporting and
for the cotton garments, a shirt which is
exported— I am dealing with many of the
unions—-costs more than Rs. 100/-. The
cost is not even Rs. 30/-. This export
business is done by all the millowners,
Mafatlal, Hindustan Levers etc. who are
getting the whole advantage of these exports
and further you are giving them concession
becauge they are exporting. But, for the
Rs. 100 - or Rs. 150/- for which ore shirt
of cloth is exported, you can very well give
good rate to the cotton growers and to the
mill workers and to those who are stitching
the cloth. The whole potential and the
whole advantage is going to the big houses,
those who have closed the mills and who
are exploiting the workers I would like to
know whether Government is going to siudy
this and mooitor all these rates for the
cotton growers and the workers. ] raised
this issue many times You can do lot of
good things. Al the money 1s being earned
by the big houses because of this policy.

MR. SPEAKER : As we have said,
prices must be maintained and we shall do it.

SHRI RAM NIWAS MIRDHA : We
have done a lot of good things and one of
them is tbat this year they have increased



15 Oral Answers

the minimum support price for cotton to
& quite considerable extent. The increase
fs much higher than last year and we want
that the cotton grower has to get more than
bis due and he should get remunerative
price. That is the policy of the Government
and we are implementing this policy. As
regards the price of exported shirt etc., if
an importer wants an expensive shirt, what
is the harm in sending it to him ?

Review of Narmada Sagar Project

*329.A. PROF. MADHU DANDA-
VATE : Will the Minister of WATER
RESOURCES be pleased to state :

(8) whether according to the latest
thinking on the storage plenning of Narmada
Sagar dam, lowering the dam height by 56°
would greatly reduce the submergence of
forest area and the pumber of affected
villages and *people without affecting con-
sumptive use of water for irrigation, drinking
and industrial use;

(b) if so, the details thereof; and

(c) the steps taken to review the project
in order to avoid envirunmental disaster ?

[Transiation)

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) There
is no such proposal now under consideration.

(b) Does not arise.

(c) Narmada Sagar Project has been
cleared from environmental angle subject to
certain stipulations to be complied pari
passu with the progress of the project.
These conditions are regularly monitored
by the Narmada Control Authority.

[English)

PROF. MADHU DANDAVATE: I am
rather surprised at the casual manner in
which the Hon. Migister has replied. This
is the problem on which the natiopal debate
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amongst environmentalists, ecologists and
also the action groups representipg interests
of displaced persons is going on. The reply
to the question is, ‘Does not arise’ and
‘There is nmo such proposal’. I would not
‘ike to quote the source. But I would like
to ask the specific question (Interruptions)
I would like jo ask the supplementary
question, (/mterruptions) 1 have attended
the zero hour and I am aware of the zero
hour.

MR. SPEAKER : There are other papers
also.

PROF. MADHU DANDAVATE: 1
would like to quote the documents because
she has said that there is po proposal. I
would not like to quote the source of the
secret documents, I would like to ask a
specific question as to whether it is not a
fact that an uptodate duta in respect of
hydrology and environmental impact indi-
cated through the broad study as mentioned
in the question that if you reduce the height
of the dam by 56'...

MR. SPEAKER : Is it 56 inches ?

PROF. MADHU DANDAVATE : It is
56 feet. (Interruptions 1 was saying that 1f
it is reduced by 56°, is it not proposed,
through concrete data made available to
you that while on the one side the water
for irrgation, drirking and industrial
purpose, supply from Narmada Sagar etc.
will remain in tact and at the same time
is it not a fact that on the basis of the
papers and suggestions made to you, the
gross submergence under Narmada Sagar
will be reduced from 91200 hectares to
35,600 hectares ? Is it not a fact that if
you reduce the height, the forest area that
is likely to be submerged will be reduced
from 41,000 hectares to 8075 hectares ?
Is it:-not a fact that if you reduce the
height, the number of affected villages will
be reduced from 254 to 77 ? And, is it
pot a fact that tbe population affected will
get reduced from 90,000 to 20,000 ? So,
if these benefits are going to be accrued,
will you kindly read the papers that are
already presented to you, study them and
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*

apply your mind...** and come forward

with concrete solutions ?

[Translation)

SHRIMATI KRISHNA SAHI: Mr,
Speaker, Sir, first of all 1 seek your protec-
tion as the Hon Member has asked many
questions.

MR. SPEAKER : He has asked several
questions in one question,

(Interruptions)

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, Hon. Member is a very
experienced and learned man. I agree that
he knows many things. But 1 want to tell
one thing that he is a bit weak in arithmailic.
1 am saying this becaute of his statement
““I have made a studv and I also know as
to how this recommendation was made.”
First of all, 1 want to correct his arithmatic.
He has mentioned 56 feet but 56 feet has
no where been mentionid. The matter of
46 feet came up before the Ministry of
Environment before according its approval
8s to what would be the effect of reducing
level of full reservoir from 860 feet to
814 feet This was in the form of their
suggestion, This sspect was examined not
once but several times. The technical experts
looked into this aspect several times and
Central Water Commission has also investi-
gated, T want to tell the Hon. Member that
every scheme has both good and bad points,
When we are modernising and taking up
a very big project viz, ‘Narmada Sagar
Project’, I want to tell you its advantages
also. If F.RL. is reduced by 46 feet.from
860 feet, the life storage, capacity of
reservoir will be reduced from 9750 million
cubic metre to 1420 million cubic metre
which means that only 15 per cent of usable
water will remain. What is the need fo
start such a big project only for 15 per cent.
The total irrigation capacity of the three
related projects wviz. Narmada Sagar,
Sardar  Sarowar of

reduce to 5.3 lakh
lakh hectare. It means

Onkereshwar and
Narmada Basin will
hectare from 70.!

**Expunged as ordercd by the Chair.
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that iirigatioh capacity will also be reduced
in hectares and a crop worth Rs. 250 crore
per year will not be produced and power
generation will be reduced to 2,600 million
unit from 5,700 million wvnit, which means

_ that only 55 per cent will remsin. Flood

control capacity will also be reduced. As
regards sumbergence, 1 want to tell you
that the water level has increased up to
853 feet in monsoon. So, only that much
area will be covered. The level of water in
flood oo F.R.L. is 8€0 feet which will
increase only upto 861 feet. Therefore, it
caa also control flood. The submerged area
referred to by you was 35,700 hectare in 254
villages which will be reduced to 91,000
hectares in 77 villages. Oaly 20,000 persons
will be flood affected instead of 1 lakh and
29 thousand persons. 1 have explained
everything in detail.

{English}

PROF. MADHU DANDAVATE : First,
1 do not accept these figures because concrete
data has teen submitted to them and 1
would like to furnish further documents

[Translation]

MR. SPEAKER : Please get it checked
for upper level contains more water.

[English)

PROF. MADHU DANDAVATE : My
second supplemantary is still more devastat-
ing. As far as this project is concerned, if
the project is implemented, there will be
certain ecological and environmental losses on
the one side and if the project is to be
constructed, there will be a certain construc-
tion cost, I would like to know from the
Hon. Minister whether it is a fact that
the documents made available by the
Department of Environment, Valley Develop-
ment Authority, reveal that, whereas the
entire cost of construction of this project,
the entire Narmada Valley Development
project, will be of the order of Rs. 25,000
crores, the eovironmental and ecological
lossess will be Rs. 30,923 crores, that is,
Rs. 5000 crores more. In view of this, will
you ensure that the cost-benefit ratio is
properly assessed 7 Since about one million
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people are likely to be displaced from the
entire valley project, also proper steps
must be taken to ensure that there is no
displacement and destiuction of the liveli-
hood of one million people in the area
concernipg this particular project. In that
direction I want to know what are the
concrete steps that are suggested before you
try to implement this project.

{Translation)

SHRIMAT] KRISHNA SAH]: Mr.
Speaker, Sir. eatlier the cost of this project
was Rs. 1393 crore but the revised cost
comes to about Rs. 2400 crore now, as
per information received by us.

MR. SPFAKER : There is a great
difference between 2400 crore and 25,000
crore.

{English)
It must be Rs. 2,500 crores...

PROF. MADHU DANDAVATE: It
bas been printed also Rs. 25,000 crores.

MR. SPEAKER : It cannot be.

PROF. MADHU DANDAVATE: 1t
is for the entire Narmada Valley Develop-
ment Project.

[Translation)

SHRIMATI KRISHNA SAHI: ltisa
matter of arithmatic. When 46 can become
56 then there can be difference in it also.
It is an estimated cost, we have not received
full details as yet. Therefore the figures
quoted by Hon. Member in this regard
cannot be accepted. His second supple-
meotary s regarding environment. The
Ministry of Environment and Forests
sanctioned this project in June 1987 only
after studying all the aspects.

PROF, MADHU DANDAVATE :
Please let us know whether the environment
cost is 30,923 crore or not ?

SHRIMATI KRISHNA SAHI: Asl
bave earlier told you that we have not yet
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received details of the jotal cost. 1 do not
know from where he got these details but
I want to tell this much that a meeting was
held on 13 April, 1987 which was convened
under the Chairmanship of Hoo. Prime
Minister and attended by the Chief Ministers
of all the concerned States, Ministers of
Water Resources and senior officials of Centre
and states and the Forest and Environment
Department bas cleared it only after look-
ing into all aspects, Now if Hon. Member
wants to know the details about the decisions
taken there, for that I want at least 15-20
minutes, then I will be able to read out all
the details.

[English)

PROF. MADHU DANDAVATE : Half
an Hour discussion may be allowed.

{Translation]

SHRI R. L. BHATIA : He is always
after Half-an- hour discussion...(/nte:ruptions)

[Fnglish)
PROF. N. G. RANGA : You can sit

and discuss it. Why do you want Half an-
Hour discussion ?

[Translation)

MR. SPEAKER : 1 will think about
discussion later on. First of all you withraw
your remarks,

{Interruptions)

MR. SPEAKER: So, you have with-
drawn your remarks...

(Interruptions)

MR. SPEAKER : Sbri V. S. Rao.. ...
{English)

Export Processing Zone at
Visakhapatnam

*330. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
COMMERCE be pleased to state ;
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(a) the latest stage of establishment of
the Bxport Processing Zone at Visakha-

patnam,

(b) whether Government of Andbra
Pradesh has agreed to place at the disposal
of Union Government the land identified by
the team of the officials of Union Govern-
ment; and

(c) if so, the likely date by which the
BExport Processing Zone will come ioto
being ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Government have agreed,
in principle, to the location of a possible
Export Processing Zone at Visakhapatnam.
The modalities of uuplementing the possi-
bility are related to an indepth study of the
relevant techno-cconomic feastbility and the
experience gained in the working of the
existing Zones.

(b) Yes, Sir.

(c) It is not possible to indicate a time
limit 1n this regard, at this stage.

[English)

SHRI V SOBUHANADREESWARA
RAO : Sir, I would like to know from toe
Hon, Minister whether it is not a fact that
a team of offictals from Government of
India had gone to Visakhapatnam and iden-
tified an area of about 570 acres suitable
for locating the Export Processing Zone and
the S.ate Government has agreed to place
this lund at the disposal of the Government
of India at a nominal price and whether the
State Government also communicated 1ts
willingness to agree for actual payment 0
go by the arrangements entered into by the
Government of ladia with several o.her
State Governments as happensd in the
establishmsant of Export Processing Zous.
If so may I know the rcactions of the Union
Government to these proposals from the
State Governments?

SHRI P.R. DAS MOUNSI: Itisa
fact that the Ceatral Governmeat officials did
visit Andlira Peadesh o fiad out various
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sites with the help of the State Gevernment
and the State Government did offer certain
sites. One of the sites, as I mentioned
earlier named Jaggarajupeta in Narava was
selected by the State Government and our
officials liked that area very much.

Regarding the price modalities,* I may
inform the House that the State Government
did suggest Rs. 40,000 per acre the cost of
the land on a term of ¢0 per cent cash down
and rest in 99 years by our side, while
the price of the land in West Bengal zone
was Rs. 25,000 per acre; in Madras it was
Rs. 66,000 per acre. However, this is
correct that we had visited and we got offer
of the land and we have received the
report. But without examining the entire
feasibility of the techno-economic aspect of
the entire zone, kecping in view the new
four zo1es, it is difficult to arrive at a con-
clusion at this stage,

SHR1 V. SOBHANADREESWARA
RAO : The Hon. Minister has told that in
principle the Government has agreed for
sctting up the Export Processing Zone and
the Union Minister of Commerce had made
this announcement on the very Floor of this
House and it is more than a year This is a
centrally located place between Calcutta and
Madras Processing Zones. Aand Aandhra
Pradesh produces large quantities of Mangoes
and other fruit, vegetables, marine products
and there 1s already a huge facility built up
for cold storage. In view of all this, to
promote exports, because our targets are
also quit: high. to eacnurage these exports
from Andhra Pradesh and other adjoining
States, will the Government take a positive
decision before the end of this financial
year ? 1 would like to koow categorically
froms the Hon. Minister.

SHRI P. R. DAS MUNSI : Sir, it is
a fact that in Andhra Pradesh, there is lot
of export potential in various fields like other
States. Aoad we have a deep concern for it.
It is also a fact that in so far as East Coast
site location in Visakhapatnam is conceraed,
it 1s @ wonderful site. There is no doubt
about it. But our experience in other four
new zones, where we have invested heavily is
that, unfortunately, it is not yet getting us
as hopeful returns as was expected at the
momeat, There are various reasons. Wg
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do not like to propose any project elsewhere
just in the name of a project but we would
like to have a very sound footing for its
economic viability, return and the export
potential. Taking all these factors ioto
account, the Government will come to a
decision at an appiopriate stage. It is
difficult for me to comment at this stage that
it will be done at a particular point of time;
in that case I will be misleading the House.
The Hon. Member will appreciate the pro-
blem.

SHRI C. MADHAV REDDI: The
Hon Minister has replied that for deciding
about the location of the Export Processing
Zope at Vishakapatnam, the performance of
the other five BExport Processing Zomnes will
ba kept in view. He also said that their
performance is not very happy. 1 would
like to know whether the Government has
second thoughts about the whole question
of Bxport Processing Zones. 1f so, what
would be the repercussion on the export
front because of the abolition of the Export
Processing Zones, as it seems the Govern-
ment {s thinking now ?

SHRI P. R. DAS MUNSI: Whilel
have said that the new zones are not doing
that well 1 did rot mean that we have
abandoned the idea. We are trying to find
the loopholes where we can give more
infrastructural support and more incentives
to strengthen them The Hon. Member
would be aware that in our new policy we
bave extended for further five years the
income tax facilities in the free trade zooes
as we give bundred percent in the export
oriented zones. It is not that we will abaa-
don the idea or have second thought about
it. Precisely the fact is that the experience
that we are gaining in the four pew zones
will lead us to decide the further course of
action in proposing a new zone., In that
case we will be so solid in our ground that
no such loopholes would occur in the pro-
posed zone. That is exactly the experiment
of the other zones, (/aterruptions).

SHRI BHATTAM SRIRAMA MURTY :

The Minister pointed out two aspects; one
is the techno-economic feasibility. As far
as that is concerned, let me make it very
clear that after establishing the economic
feasibility alone the question of establishing
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free trade zones was accepted in principle.
Therefore, where is the question of re-
examination of the matter at all ?

The other aspect is the question of
obtaining the experience of the other free
trade zones.  As far as that aspect is con-
cerned, it is very well established that the
Government themselves have fully been
satisfied with the working of the other free
trade zones. They have also in principle
decided to develop the second phase of the
free trade zones as well. In view of that,
why not the Government take a decision in
this regard as soon as possible ?

SHRI P. R. DAS MUNSI: 1 have
already replied the whole gquestion., Loca-
tion of sites is a different aspect and the
techno-economic feasibility is a different
aspect, though it is a part of the whole
exercise. In so far as the location of site is
concerned, Vizag was very much there. In
so far as other aspect is concerned, we need
to gain more experience from the other
zones; that 1 have already informed the
House.

SHRI K. S. RAO. Now there is a
revelation that the State Government has
agreed 1o give 00 acres at Rs. 40.000. It
is not kn wn. Everyone of us are under
the impression that the State Government
has agrerd. 8o faras the Government of
India’s position is concerned, as the Minister

just now told, Vizag is a wonderful place for

the location. We all know very well that
the Chief Minister of Andhra Pradesh
survives ooly on finding fault with the
Government of India every day.,.(lnrerrup-
tions) ...

SHRI M. RAGHUMA REDDY : How

is it related to the question Sir ? (Interrup-
Lions),

SARI V. SOBHANADREESWARA
RAO : Is it a supplementary question ?
It is highly objectionable. (Interruptions),..

(Translation)

. MR. SPEAKER : Let them say, what
difference does it make ? (Interruptions)
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[English)

SHRIK.S. RAO : I wish to know from
the Hon. Minister, two ycars have passed
(Interruptions) after the Cabinet Minister of
Government of India announced that Vizag is
gelected, then why should there be a delay
further more on the part of the Government
of India on the plea that there are some
loopholes in the functioning of other pro-
cessing zones.,  As it takes some more time
for the Vizag zone to come into functioniog
by which time the loopholes of the earlier
zones can be plugged and the vizag zone can
function well. Keeping in view that | wish
the Hon. Minister must not give an oppor-
tunity for the people of Andhra Pradesh
to feel that they are let down on the ground
that there is disparity or partiality.

THE MINISTER OF COMMERCE
(SHRI1 DINESH SINGH) : I would not wish
a wrong impression to be conveyed to the
House that we are oot satisfied with export
zones.

What my colleague has said is very
correct that the new zopes that have come up
have not yet given the kind of performance
that the earlier zones have given. Therefore,
we are trying to see whether more facilities
are necessary so that new zones also catch
up as quickly as possible.

So far as Vizag is conceroed we have
agreed to set-up a zone there. There is no
doubt about it. I would not like the House
to carry this impression. It is only a
question of timing and creating suitable
facilitics so that this takes off without any
difficulty. That is being considered. We
hope this will be set-up soon.

Sickness Insurance Scheme

*331. SHRI ANIL BASU: Will the
Minister of Finance be pleased to state :

(z) whether the Reserve Bank of India
is planning to introduce a sickness insurance
scheme for small scale units and financial
institutions; and

(b) if so, the details of the said scheme ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
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FINANCE (SHRI EDUARDO FALEIRO) :
(a) No, Sir..

(b) Does not arise.

SHRI ANIL BASU : Sir, I seek your
indulgence because the problem of sick
industries in the small scale sector is so
serious and enormous and the answer given
by the Hon. Minister is very indifferent. In
the year 1980 the number of sick industrial
units in the country was around 20,000
whereas by July 1988-that is after 8 years-
the number of sick industrial units has gone
up to about 2 lakh, There has been ten
times increase during the last 8 years, that
is, from 1980 to 1988.- Further, Sir, this
problem is not only affecting the workmen
working in the sick industrial units but also
the middle class people or the owners of
these industrial units 1 would say it is
affecting the whole economy of the country.
It is a very serious problem but the Govern-
ment is taking indifferent attitude towards
this problem. I understand that Government
has set up National Equity Fund in the
year 1987 and the RBI aiso had issued
guidelines to the commercial banks but I
want to know what is the number of poten-
tially viable sick industrial units identified so
far and what is the amount involved to
revitalise these potentially viable sick indus-
trial units in the small scale sector ? How
much amount has been realeased by the
banks to these sick industrial units ?

SHRI EDUARDO FALEIRO : I am
with the member when he says that the
question of sickness in industries is a matter
of great concern but the member is not
right in saying that Government is indjfferent
to this. Goveroment is very much concerned.
The Finance Minister has taken sto¢k of the
situation. The Prime Minister himself has
issued the instructions in this matter.

Now, let me first give the figures to the
Hon. Member as of December 1986. These
figures are provisional and are the latest ones.
There were 1,45,776 sick industrial upits in
the small scale the industries sector, The out-
standing amounts were Rs. 1,306 crores, It
was 14.4 per cent of the total amount
advanced.

Sir, the question of sickness cannot be
solved by the insurance package that is propo-
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sed in the question. This has to be solved
by different methods. Different strategies are
contemplated. Nursigg of sick industries
programme is there. This programme is
being monitored continuously by the banks,
by the financial institutions and by the
Reservo Bank. They are faking different
steps in this direction,

SHRI ANIL BASU : My question has
not at all been replied. I consider that you
are kind-hearted as well as a lion-hearted
person,

I asked about the number of potentially
viable sick SSI units.

MR SPEBAKER : Is it about me ?

SHRI ANIL BASU: Yes, Sir, kind-
hearted and lion-hearted. The problem is a
very serious one. If you are not kind-hearted
and lion-hearted,you will not appreciate the
problem of this sector.

Sir, T asked about the pumber of
potentially viable units in the small scale
industries sector which have been identitied
so far. What is the amouut of funds released
so far by the SIGF and the National Equity
Fund to rehabilitate the potentiatly viable
sick units 7 But you have not replied. Ycu
simply quoted some figures for the year
1936.

Will you please inform the House, how
much amount you have released from the
SIGF ? How much amount you have
released from the National Equity Fund ?
what is the number of potentially viable
sick units ? This is my first supplementary
but that has not been replied,

SHRI EDUARDO FALEIRO : The
question relates to some sickness insurance
scheme. (Interruptions)

SHRI ANIL BASU : That is about the
insurance coverage to the sick units.

SHRI EDUARDQ FALEIRO : He is
planning to introduce sickness insurance
scheme for the small scale industries. That’s
all the question concerned itself with. He
wants some further information. I will be
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glad to give it to him and also lay it on the
Table of the House,

THE MINISTER OF FINANCE (SHRI
S. B. CHAVAN) : Sir, according to the
latest data available from RBI as at the end
of June 1987, there were 1,58,226 sick
small scale industrial units in the country
with outstanding amounts of Rs. 1,542.25
crores. Out of this, 12,062 units with out-
standing bank credit of Rs. 342.74 crores
were considered by banks as potentially
viable and 1,39,346 units with outstandings
of Rs. 1,059.91 crores as non-viable. Banks
bave yet to decide about the viability of the
remaining ¢,181 units with outstanding bank
credit of Rs. 139.60 crores, Inferruptions)

KUMARI MAMATA BANERJEE : Sir,
when Shri 8. S. Ray was the Chief Minister
in 1977, the number of sick industrial units
was 6,000. But now it has increased to
28,900. Thec Chief Mibister himself is sick
-..(Interruptions)

So, what steps have been taken by the
Government to verify 1t from the West
Bengal Government and also to revive the
sick industrial units ?

SHR] EDUARDO FALEIRO : As far as
the financial institutions are concerned, the
financial institution like banks do prepare
some  packages, rehabilitation packages,
we do monitoring of the sick industries.
poteatially sick industries; we do monitor-
ing from the baginning when industries
are sct up. However, there are responsi-
bilities of the State Government for provid-
ing linkages so that the infrastructure and
industeies fructify, These responsibilities
must be discharged by the State Government,

————

WRITTEN ANSWERS TO QUESTIONS

Cracks in dams of Gujarat

*325. SHRI MOHANBHAI PATEL :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether almost all the dams in
Gujarat particularly in Saurashtra and Kutch
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are flowing atove the danger marks and
many of them have developed cracks; and

(b) if so, the steps being taken to protect
the village and people from the flood in
Gujarat ? -

THE MINISTER OF LAW AND JUSTICE
AND MINISTER OF WATER RESOURCES
(SHRI B. SHANKARANAND) : (a) and (b):
Out of 86 reservoirs of ungated dams, only
63 have flown over the spilling crests i. e. Full
Reservoir Level (F. R. L.), others have not
filled up to full reservoir level. In the case
of 47 gated dams, the reservoir levels of 27
bave been regulated so as to keep a cushion
even below the full reservoir level,

However, in July, 1988 flood water of
the Mitti Dam in Kachchh District over-
topped the earthen dam due to heavy
downpour, resulting in the breach. The State
Government is keeping a watch on the
situation.

Abolition of export duty
on Coffce
%328. SHRI V. SREENIVASA
PRASAD :
SHR| M. V. CHANDRA-
SEKHARA MURTHY :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have received
representations regarding the abolition of
exp.rt duty on coffee;

(b) if s0, whether the small farmers
and coffce cultivators have been mainly
affected due to export duty on coffee; ard

(c) the reaction of Government thereto
and by when a final decision is likely to be
taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) to (c). Government have
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received representations seeking abolition of
export duty on coffee, inter alia, on the
ground that the duty has adversely affected
small farmers and coffee cultivetors. The
representations have been examined. Taking
into account various relevant factorg such
as the trend in international prices, cost of
production, export prospects etc, Govern-
ment have reduced the export dutv on coffee,
from Rs. 1700/- to Rs, 1C00/- per tonne
with effect from 18th August, 988.

[Translation)

Silk Production in Madhya Pradesh

*399 (H). DR. PRABHAT KUMAR
MISHRA : Will the Minister of TEXTILES
be pleased to state :

(a) whether Goverrment zre taking any
special steps in the field of textile industry
to promote production of silk particularly
in Madhya Pradesh; and

(b) if so, the details thereof indicating
the new proprammes taken up in Madhya
Pradesh ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b). In
order to supplement the efforts of State
Government, the Central Silk Board has
set up the followirg units in Madhya
Pradesh to promote production of Silk in
the State :

(') Regional Tasar Research Station
at Jagadalpur.

(?) Tropical Res.arch Extension Centre
at Katghora.

(3) Central Tasar Silkworm Seed

Station at Lakba.

(4) 6 Basic Seed Multiplication and
Training Centre’s one each at Palj,
Bastar, Beirdadar, Ambikapur,
Balagat, Bilaspur,

(5) Tasar Reeling/Spinning Demons-
tration Cum Training Centre at
Champa,
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(6) Raw Material Bank, Sub-Depot at
Raigarbh.

(7) Mulberry  Research EBxtension
Centre at Hoshangabad attached
with 4 Chawki Resring Centres
and 100 Demonstration Centres.

Notification of licensing conditions
for import of fertilizers
from Japan

[English)

*332. SHRI K RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(@) whether Union Government have
notified licensing conditions for import of
fertilizers from Japan under the grant-in-aid
of 600 million Yen for 1987-8%; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR1
EDUARDO FALEIRO) : (a) Yes, Sir.

(b) The salieat feature of the licensing
conditions are as follows :

(1) The grant aid is intended to be
used for financing payments to
Japanese suppliers for import of
fertilizer (DAP) from Japan and
services necessary for transporta-
tion thereof to ports in India.

(2) The contract should provide for
payment on cash basis ie. on
presentation of shipping documents
by the Japanese suppliersto the
Bank of India, Tokyo.

(3) The contract value (C and F basis)
should be expressed in Yen
currency.

(4) The contract should be entered
into only with the Japanese natio-
nals or Japanese juridical persons
controlled by Japanese physical
persons.

(5) The contracts should be arranged
in accordance with the agreement
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dated 21.4.88 between the Govern-
ments of India and Japan concern-
ing the grant-in-aid of Yen 600
million for 1987-88 and will be
subject to the approval of both the
Governments.

Payments to the suppliers shall be
made through an Authorization to
Pay to be issued by the Controller
of Aid Accounts and Audit, Minis-
try of Finance, Department of
Economic Affairs, in favour of the
Bank of India, Tokyo.

The Japanese suppliers would fur-
nish such information and docu-
ments as may be required by the
Government of India on the one
hand and the Government of Japan
on the other.

The Japanese supplier would make
shipping arrangements in consuita-
tion with the Embassy of India in
Tokyo

The importer is required to deposit
the rupee equivalent of Yen pay-
ments made to Japanese supplier
from the grant amount 1pto the
Government of India’s account
alongwith interest charges at the
rate of 12 per cent for the first 30
days and at 18 per cent for the
period 1n excess thereof reckoned
from the date of payment by the
Bank of India, Tokyo to the
date of actual rupee deposit.

The importer is to send a monthly
report after the Authorization to
pay has been 1ssued regarding ship-
ments and payments made there
against and th: balance left, to the
Controller of Aid Accounts and
Audit, Ministry of Finance, Depart-
ment of Economic Affairs.

The Government of India will not
undertake any 1esponstbiity for
dispute, if any, that may arise bet-
ween the importer and the sup-
pliers. The provision dealing with
a scttlement of disputes is to be
included in the conditions of the
contract. :
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Crop loans by Nationalised Banks

"333. SHRI PRATAPRAO B.
BHOSALE : Will the Minister of FINANCE
be pleased to state :

(2) whether the nationalised banks pro-
pose to offer crop loans to certain districts
during the current year;

(b) if so, the details thereof:

(c) whether Governmént have placed
certain districts in the category of thrust
districts;

(d) if so, the details thereof with the
criteria thereof; and

(e) the reasons for forming the category
of ‘thrust districts’ ?

THE MINISTER OF STATE IN THF
DEPARTMENT OF ECONCMIC AFFAIRS
IN THE MINISTRY OF YINANCE (SHRI
EDUARDO FALEIRO): (a)to(¢) The
public sector banks bave been providing
agricultural credit, 'ncluding crop loans,
through their branches located in various
districts of the country as a part of their
normal activity. Howesver from the current
year an action plan for food grain produc-
tion is being implemented in 166  thrust
districts spread over 14 States, with a view
to achieve a certain production level of food
grains by the terminal year of Seventh Five
Year Plan. The principal strategy in the
frame work action plan is to capitalisc on
identified sources of immediate agricultural
growth and therefcre the areas having such
growth potential which can be tapped
quickly have been preferred.

Investment of surplus funds by public
secfor units

*334. SHRIMATI VYJAYANTHIMALA
BALI : Will the Minister of FINANCE be
pleased to state :

(a) whether Government are considering
to take action against those public sector
units which have failed to invest  their
surplus funds in Government treasury bills
as also in public sector bonds: and
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(b) the names of those public sector
units which have failed to strictly adhere to
the guidelines issued by his Ministry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) and (b). No instance
of non-adherence to the guidelines has been
reported to this Ministry.

[Translation]

Delay in completion of frrigation
schemes in U P,

*335 SHRI HARISH RAWAT : Will
the Minister of WATER RESOURCES be
pleased to state .

{a) whether many irrigation schemes
in Uttar Pradesh are not being completed
within the scheduled period;

(b) if so, the rames of those schemes
and the period by which these schemes are
behind their schedule;

(¢) whether Government propose to
provide special financial assistance to the
State Government for expeditious completion
of these projects; and

(@) if so, the amount of expenditure
proposed to be incurred on these projects
during 1988-89 ?

THE MINISTER OF LAW AND
JUSTICE AND MINISTER OF WATER
RESOURCES (SHR!I B. SHANKARA-
NAND) : (a) and (b). Almost all the on-
poing projects which spilled over to the
Seventh Plan are generally behind schedule.
A statement giving information of major
schemes which have spilled over to the
Seventh Plan and have set to be completed
is given below.

(c) and (d). Irrigation projects are
funded and implemented by thc State
Governments, and Central assistance is given
in the form of block grants and loans. To
expedite certain irrigation  projects in
drought-prone areas, an amount of Rs. 24,
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crores has been sanctioned by the Planning
Commission for major and medium projects
during 1987-88, half of which is in the
form of drought-relief assistance and the
balance as additionality, Further, under the
Action Plan for Foodgrain Production, an
additional outlay of Rs. 21.55 crores has
been sanctioned as advance plan assistance
during 1988-89.

Statement
Major projects which have spilled over into

the Seventh Plan and have yet 10
be completed
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23. Sona Pump Canal

1973-74

24, Zamania Putrip Canal 1976-77

25. lIancreasing capacity of 1973-74
Deokali Pump

26. Gyanpur Pump Canal 1976-77

27. Cbambal Lift Scheme 1978-79

28. Providing Paddy Channels 1978-79

in Hindon Krishbi Doab

S. Name of the
No. Project

Year/Plan in

1. Tehri Dam 1970-7M
2. Lakhwar Vyasi Dam 197677
3. Gandak Phase-I 1960-61
4. Sarda Sabayak 1968-69
5. Saryu Nahar Pariyojana 1976-76
6. Madhya Ganga Canal 1976-77
7. Okbala Barrage 1975-77
8. Tajewala Barrage V Plan
9. Suheli 1977-78
10, Eastern Ganga Canal 1977-78
11. Bewar Feeder 1978-79

12. Madho Tanda Irrigation 1980

13. Remodelling of Bhimgoda 1972-73
14. Raising Me¢ja Dam 1975-76
15. Rajghat Dam & Canals 1977-78
16. Shahzad Dam 1975.76
17. Jamrani Dam 1975-76
18. Kanhar Irrigation 1974-75
19. Maudha Dam 1975-176
20. Bansagar 1977-78

(dam)
21. Urmil Dam 1977-78
22. Increasing capacity of 1973-74

Narainpur Pumped Canal

which started

Note : Information regarding dates of com-
pletion indicated in tbe project
reports received for Central clearance
is only tentative and is subject to
priority assingned by the State
GoverAment in the implementation
stage. Consequently, it is not possible
to indicate the exact period by which
the schemes arebehind schedule.

{English)

Smuggling of Cigarettes

+336. SHRI R. M. BHOYE : Will the
Minister of FINANCE be pleased to state @

{a) whether the smuggling of foreign
cigarettes into the country has been on the
increase much to the disadvantage of the
domestic industry;

(b) if so, to what extent the duty struc-
ture on indigenvusly produced cigarettes is
responsible for the increase in smuggling of
foreign cigarettes into the country;

(c) whether Government propose to
rationalise the excise daty on Indian ciga-
rettes to minimise smuggling; and

(d) if so, the steps contemplated in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) and (b). Available reports do
not indicate any large scale smuggling of
foreign cigarettes into the country. Since,
smuggling is a clandestire activity, it fs not
feasible tp estimate the extent of adverse
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impact of smuggling on the domestic cigarette
industry.

(c) and (d). There is no proposal under
consideration to alter the existing excise
duty structure on cigarettes,

Recovery of Bank credit from
sick units

*337. SHRI BASUDEB ACHARIA :
Will the Minister of FINANCE be pleased
to state:

(a) the steps taken to recover mounting
bank credits with sick units; and

(b) the amounts recovered during the
last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Reserve Bank
of India (RBI) hay reported that in respect
of potentially viable sick uaits, rehabilitation
packages are drawn wherein reliefs/conces-
sions are incorporated to enable sick units to
return to health, Under the package, the
dues of banks/financial institutions are re-
covered in a phased manner with suitable
reschedulement. Io respect of non-viable
sick units, banks undertake action as appro-
priate for the recovery of dues, which
include, inter-alia, sale of goods hypotheca-
ted, enforcement of security available against
the borrowers/guarantors, filing of suit for
recovery, compromise settlement, etc.

(b) As per Data Collection System of
RBI the amount of recoveries from sick units
as such is not available.

Prices of Gold and Silver

*338. SHRI MANIK REDDY :
SHRI KAMMODILAL JATAV :

Will the Minister of FINANCE be
pleased to state :

(a) whether, the prices of gold and silver
have again gone high in the country;
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(b) the estimated demand and produc-
tion of gold and silver in the country at
present;

(c) whether Government propose to
import gold and silver to meet the demand
of these metals; if not, the reasons therefor;
and

(d) any other measures Government
propose to take to bring down the prices ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The domestic
price of gold showed a risiog trend during
1987 and it reached peak levels in Novem-
ber, 1987. Thereafter the prices have
generally shown a declining trend. Similarly
for silver as against the rising trend noticed
during ' 987 and upto February, 1988, the
prices have fallen modcrately in the tecent
months. ’

(b) Goveroment has not made any
estimate of the total demand of gold and -
silver in the country. According to available
information, however, the domestic' produé-
tion of gold and silver during 1987-88 has
been 1873 kgs, and 38,833 kgs. respec-
tively.

(c) and (d). Gold and silver are not
essential commodities and they are possessed
by a small minority in society and their
possession does not contribute to the econo-
mic development of the country. Govern-
ment therefore has not found it necessary to
import gold and silver, committing scarce
foreign exchange, to meet the domestic
demand or to take any other special steps to
regulate.the prices of these metals.

Assignment of rice import to MMTC

*339. SHRI RAM BAHADUR SINGH :
Will the Minister of COMMERCE be pleased
to state :

(2) whether Union Government have
assigned import of rice to the Minerals and
Metals Trading Corporation (MMTC); and



30 Written Answers.

(b) if so, since when and the reasons
therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH, : (a) and (b).
laport of cereals, including rice, are made
by Food Corporation of India (FCI) on the
basis of foreign exchange released by
Government in its favour.

MMTC was, however, permitied recently
to contract for import of 200,000 tonnes of
* rice, on behalf of Department of Food, from
North Korea in view of MMTC's consider-
able expertise in counter trade deal.

RobbetieQ/Frands in Nationalised Banks

*340. SHRI PARASRAM BHAR-
DWAJ . Will the Mipister of FINANCE be
pleased to state :

(a) the total amount of loss :uffered by
each nationalised bank so far on account of
loot, theft and cheating, ‘State-wise, during
last three years;

(b) whether in some cases the bank staff
were also found involved in these offences;

(o) if so, the particulars thereof in
respect of each nationalised bank, year-wise,
during the last threc years; and

(d) the action faken against the erring
staff ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). Reserve
Bank of India has intimated that the report-
ing system for bank frauds does not generate
State-wise information. However, ‘bapk
frauds reported from all over the country to
RB!I by public sector banks duning the last
3 years are as indicated b:luw :

Year No, of Bunk  Amonnt involved
Frauds (Rs. in crores)
1985 2157 53.48
1986 1823 44.42
1987 1902 40.84
{Data Provisional)
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According to Reserve Bank of India,
during the same period the number of bank
robberies/dacoities reported by public sector
banks from all over the country and the

amounts involved therein are as indicated
below : :

Year No, of Banks Amount involved

robberies|dacoities  (Rs. in crores)
1985 76 1.65
1986 106 3,91
1987 o1 7.40

{Data Provisional)

Details of bank frauds reported by each
bank and the amounts involved are given in
Statement-1 below, whilst Statewise break-up
of back robberies/dacoities is given State-
ment-{I below :

The amounts involved in cases of frauds

and bank robberies/dacoities do not neces-

sarily represent the actual loss which the
banks may ultimately have to suffer, since
banks generally have some securities to cover
advances made by them and they also take
wsurance cover for certain contingencies.

Reserve bank of India has further re-
ported that in connection with bank frauds
during the years 1985, 1986 and 1987,
criminal action and departmental action have
been taken against the concerned bank
cmployees. The number of bank employees
on whom penaltics have been inflicted-is
indicated yearwise below :

Item 1985 1986 1987

(i) No. of bank 73 51 88
employees con-
victed in criminal
cases.

tii) No. of bank em- 720
ployees awarded
major/minor
penalties,

€83 910

(i) No. of bank em- 269 291 1351
ployees out of (i)
above who have
been dismissed/
discharged/remove-
¢d from service,
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Clerk-officer ratio in Natlonalised Banks

*342. SHRI M. RAGHUMA REDDY:
Will the Minister of FINANCE be pleased

t o state :

(a) the clerk-officer ratio in the nationa-
jised banks as per the Reserve Bank of India

norms,

(b) whether all the banks are following
it; and

(c) if not, the reasons therefor ?

THE MINISTFR OF STATE IN
TBE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALFIRO) :
(a) Reserve Bank of India has not prescri-
bed any norms regarding clerk-officer ratio
in nationalised banks.

(b) and (c). Do not arise.
Recommendations of Ojha Committee

*343. SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be pleased
to state :

(a) whether any instructions, based on
the recommendations of Ojha Comrmittee
which went into the problems relating to
cotton growers, have been issued by the
Reserve Bank of India to the nationalised
banks for providing telief to the cotton
grower ; and

(b) if so, the details thereof including
thcir implementation by the commercial
banks ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(a) Yes, Sir.

_ (b) Reserve Bank of India (RBI) has
issued instructions to banks for providing
relief to cotton growers in the Prnkasam and
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Guntur Districts of Andhra Pradesh. Relief
inter-alia include :—

(i) The Banks as & special case, should
defer recovery of principal as well
as interest from the affected farmers
for a period of two years or till the
next normal year whichever is
earlier, This relief is to be extended
on merits of each case.

(ii) Banks should not charge penal
interest on dues postponed.

(iii) Banks should stop auctioning of
gold ornaments pledged with them.
Such action be taken only as a last
resort and that too after obtaining
clearance from higher levels.

(iv) Banks may extend consumption
loan facilitics upto Rs 200/- per
family.

According to the reports available with
RBI, banks have initiated action in accor-
dance with the guidelines of RB1.

Cut In refinance support by NABARD

*344. SHRI S. B. SIDNAL :
SHRI G. S. BASAVARAJU :

Will the Minister of FINANCE be
pleased to state :

(a) whether the National Bank for
Agricultuze  and Rural Development
(NABARD) have decided to cut its refinance
support to the commercial banks;

(b) if so, the details of the decision and
the reaction of the commercial banks;

(c) the reasons for this decision ; and

(d) the extent to which this has affected
the rural development programmes ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISIRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(a) to (d). Effective from Ist July, 1988,
National Bank for Agriculiure and Rural
Deovelopment (NABARD) has reduced the
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rate of refinance for term loans given by
commercial banks. However, the refinance
rates for farm mechanisation, forest nursery,
wasteland development and non farm sector
activities (outside the IRDP) bave not been
changed. The reduction in rate of refinance
would inter alia be applicable to IRDP,
Mibor Irrigation where the revised rate of
refinance would be 70% as against the
carlier rate of 90%.

NABARD has reported that the rates
have been amended keeping in view the
availability of resources and demand for
refinance. The actual lending by commercial
banks for rural development programmes is
not likely to be affected since the commer-
cial banks would continue to meet their
commitments as per the Aanual Action
Plans (AAPs) for various districts.

Payments due to Contractors

3288. SHRI ATISH CHANDRA
SINHA :

SHRI N. V. CHANDRA-
SEKHARA MURTHY :
Will the Minister of TEXTILES be

pleased to state :

(a) whether the NTC (WBABO) Limi-
ted, Calcutta has since released the payments
due to certain contractors ; and

(b) if so, when and if not, since when
the dues are outstanding, the amount invol.
ved and the reasons for non-payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFI1-
QUE ALAM) : (a) and (b). It is not possible
at this stage to give information regarding
the payments due to certain contractors as
the accounts have not been reconciled mainly
on account of the non-cooperation of the
concerned contractors.

Impact of uptrends in world commodity
prices on Import Bill

3289. DR. B.L. SHAILESH : Will the
Minister of COMMERCE be pleased to
state ©
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(a) whether the uptrends in world com-
modity prices are likely to push up India’s
import bill especially of foodgrains, vege-
table oils, rubber and non-ferrous metals in
1988-89 ;

(b) whether wheat prices have surged
23 per cent in the wake of drought in the
United States of America ;

(c) the quantity of wheat and rice
imports so far contracted by India ; and

(d) the estimated rise in the Import Bill
as a result of the commodity price uptrend
thus anticipated ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) International wheat prices depend
on a variety of factors, such as available
supplies, anticipated crop prospects, extent
of purchases by deficit countries, terms of
international trade etc. There has been some
increase in international prices of foodgrains
after the failure of rains in some parts of
United States.

(¢) The Government have finalised
proposals for import of two million tonnes
of wheat and seven lakh tonnes of rice during
the current year.

(d) As the world commodity prices are
subject to frequent fluctpations, it is not
possible to precisely estimate the rice In
import bill as a result of the commodity
price upiends,

Reported ban on import of Indian Garments
by Australia

3291. SHR] V. TULSIRAM: Will
the Minister of TEXTILES be pleased to
state :

{a) whether Australia has put a ban on
import of Indian garments as reported in the
'BEconemic Times' dated 26 July, 1988 ;

(b) if so, the details of the loss likely
to be suffered by India ;
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(c) whether negotiations have been
started for the upliftment of ban and if so,
the details thereof ; and

(d) the details of garments exported to
quota and non-guota countries, country-wise
during the last six months ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) to (c). Australian
Government has sought consultations with
India for imposing quantitative restrictions
on some of the garment items at present
being exported by India. Consultations are
likely to be held shortly.

(d) A statement is given below.

Statement

Export of garments to quota countries and
major non-quota countrirs during
January-June, 1988

Cou .try Export  (Provisional)
Quota countries (cljgr é ;1)

EEC 556

USA 393

Canada 29

Sweden 12

Austria 8

Norway 3

Finland 3

Non-Quota countries

USSR 95
Japan 40
Switzerland 31
Australia 10

Source : Apparel Export Promotion Council.

Plan to double exports by Delhi Exporters
Associatien

3202, SHRI NARSING SURYA-
VANSI: Will the Minister of COMMERCE
be pleased to state :
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(a) whether the Delhi  Exporters
Associatioa (DEA) has submitted a plan-to
Government to double the exports end
reducing the imports sharply during the next
threo years;

(b) if so, the details thereof; and

(c) the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) The memorandum included inter-
alia, suggestions for simplification of export
documents, modification in the eligibility
criteria for small Export Houses, extension
of the facilities available to 100 per cent
EOUs and FTZs to all registered exporters,
and representations of the Small Scale Units
on Government Panels.

(c) The Import Policy and procedures
are kept constantly under review and all
suggestions received in this regard are taken
into account.

{Translation]

Dharna by textile workers

3293 (H) SHRI KALI PRASAD
PANDRY :

SHRI BANWARI LAL
PURORIT ;

Will the Minister of TEXTILBES be
pleased to state :

(a) whether more than three hundred
representatives of textile workers had staged
a dharna oo 2 June, 1988 in front of Udyog
Bhawn, New Delhi in support of their
demands;

(b) . if so, the demands made in the
memorandum submitted by these representa-
tives to Government; and

(c) the time by which these demands
are likely to be accepted by Government ?
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THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) to (c). The facts
are being verified and the requisite informa-
tion will be placed on the Table of the
House.

(English)

Installation of pump sets for irrigation

3294, SHRI SYED MASUDAL
HOSSAIN : Will the Minister of WATER
RESOURCES be pleased to state ;

(a) whether Union Government have
given any aid to the States for installation
of the pump sets for irrigation during !988-
89; and

(b) if so,
likely to be
State-wise ?

the number of pump sets
installed duting 1988-89;

THE MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : {a) and (b,
Central Government gives aid to States under
various Centrally Sponsored Schemes for
construction of minor irnigation works which
includes installation of pump sets on ground
water structures like wells, tube wells, filter
points etc. and surrace water sources like
pond, river, canals etc. For the year 1988-
89, the Ministry of Agriculture under the
Centrally Spoasored Schemes of assistance to
small and marginal farmers for increasing
agriculture production has proposed to
allocate a sum of Rs. 8892.49 lakhs as
Central grants-in-aid for construction of
shallow tubewells/dugwells in the sclected
districts of following States :

S1. No. Name of State No. of shaxllow~
tubewells/dug-
wells proposed

1. Assam 8148
2. Andhra Pradesh 41,392
3. Bibar 1,06,576
4, Madhya Pradesh 30,000
§. Maharashtra 26,073
6. Orissa 40,236
7. Uttar Pradesh 2,12,175
8, West Bengal 61,274
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The districts covered in the above States
are those which have been identified for
Special Foodgrains Production Programme.
For the remaining districts of these States and
other Sta'es, a sum of Rs, 3507.49 lahbs eas
Central share has baen proposed out of which
70 per cent is meant for Minor Irrigation
Works. As there are no separate allocations
for pumpsets, the Statewise figures for pum-
psets to be intalled are not maintained at the
Centre.

Tea Board directives for welfsre of Tea
Garden Workers

3295. SHRI PIYUS TIRAKY : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether Tea Board has sent directives
to every tea garden unit to establish and run
Labour’s Club Community Hall, Play
Grounds, Adult Education Centre etc.; and

(b) the action taken by Tea Board
against tea gardens not complying with its
directives ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI1 P.R.
DAS MUNSI) : (a) No, Sir.

(b) Does not arise.

Self Employment Scheme

3:96. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be please to state :

{a)} whether Government have taken
any <teps to ensure that the unemployed
ycuth are covered by the Self-employment
Guarantee Scheme throughout the country
during the Seventh Five Year Plan especially
during the last threc years including the
current financial year;

(b) if so, the number of unemployed
educated youth (Matriculate and Graduate,
separately) who have actually been benefited
from this scheme, during this period, State-
wise, for each year; and
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(c) the targets for each State during the

remaining years of the Plan ?

THE MINISTER OF STAIE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) The
scheme for providing self-employment to
educated unemployed youth (SEEUY) intro-
duced during the year 1983-84 has been
extended till the end of 1089-90,
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(b) and (c). The data reporting system
under the scheme does not generate informa-
tion separately for matriculate and graduate
beneficiaries. However, State-wise position
of tho cases sanctioned under SEEUY
Scheme for the years 1¥85-86, 1986-87 and
1987-88 and targets for 1988-89 is given in
the statement below. The targets for the
year 1989-90 have not yet been fixed,

Statement

State-wise position of the cuses sanctioned for the year 1985-86, 1986-87 and 1987-88
and targets fo, 1988-89 under the Scheme for Self Employment for Educated
Unemployed Youth (SEEUY).

Sr. No. Name of the State/ No. of cases sanctioned Targets for
Union Territory 1985-86 1986-87 1987-88 1987-88

O 2 N s e 5 6

1. Andhra Pradesh 16518 14919 7421 17300

2. Assam 4629 5837 3191 6200

3. Bibar 26376 22560 4663 29600

4. Gujarat 6522 4924 5133 10700

5. Goa 84 220 132 300

6. Haryana 4752 4808 2448 4600

7. Himachal Pradesh 1591 1406 786 1600

8. Jawmu and Kashmir 1095 708 571 1400

9. Karnataka 12837 12100 6175 12400
10. Kerala 13033 19015 9068 19950
11. Madhya Pradesh 17224 16679 8732 17600
12. Mabarashtra 13848 13466 8894 15500
13. Manipur 1491 1493 649 1500
14, Meghalaya 111 80 141 300
15. Nagaland 166 129 - 200
16, Orissa 8757 8620 4585 9300
17. Punjab 11677 15037 7383 15000
18. Rajasthan 10986 10736 5579 10300
19. Sikkim 49 33 —_ 100
20. Tamil Nadu 18722 18362 9278 18100
21. Tripura 909 —_ 900

912




Malfunctioniog of Regional CCI & E
Offices

3297. CHAUDHARY RAM PARKASH:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government bave received
complaints of malfunctioning of various
Regional Offices of the Chief Controller of
Imports and Exports (CCI & E);

(b) if so, the details thereof; and

(c) the action taken to improve the
functioning of the Regional Offices of CCI
&B?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) to (c). The complaints of
delay in the disposal of import-export licence
applications and other claims in Regional
Offices are received from time to time.
These are examined in coansultation with the
concerned Regional Offices and disposal
expedited. The operations of the major
regional offices are being computerised to
improve efficiency and increase speed of
disposal of applications.

Smuggling of Synthetic Fabrics and
other articles from Bangladesh

3298. SHRI YASHWANTRAO
GADAKH PATIL: Will the Minister of
FINANCE be pleased to state :
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1 2 3 4 5 6
22, Uttar Pradesh 26264 23197 13842 31300
23. West Bengal 21885 20468 1140 24300
24, Andaman and Nicobar Island 101 80 30 100
25. Arunchal Pradesh 81 22 24 100
26, Chendigarh 394 416 179 500
27. Mizoram 104 233 32 200
28. Pondicherry 465 480 240 410
29. Dadra and Nagar Haveli 40 19 6 100
30. Lakshadweep —Not available— 50
31. Daman and Diu —do— 50

(a) the seizures of synthesic fabrics and
other articles smuggled from Bangladesh
during the period January to June, 1988;

(b) whether the smuggling thereof
throygh the border with Bangladesh has
increased as compared with the correspond-
ing period last year; and

(c) if so, the details thereof and

measures taken to check it ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) to (c). Available reports indi-
cate that the Iodo-Banladesh border con-
tinues to be sensitive to smuggling. How-
ever, since smuggling is a clandestine
activity, it is not feasible to estimate the
extent of such smuggling adross the Indo-
Bangladesh border, The value of seizure of
contraband goods smuggled through the
Indo-Bangladesh border during the period
from January to June, 1988 and January
to June, 1987 are given below :

Year Value of seizure
(Rs. in lakhs)
1987-January to June 289
1988-January to June 175

The anti-smuggling drive throughout the
country has been intensified. The anti-
smuggling machinery including that at the
vulacrable points of the 1ado-Bangladesh
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border has been geared up. Close co-
ordination is maintained witbh all the agencies
concerned in the prevention and detection of
smuggling.

Deregulation of Tnterest Rate Structure

3299. SHRI H.B. PATIL :
SHRI SWAMI PRASAD
SINGH :

Will the Minister of FINANCE be

Jeased to state :

(2) whether Government propose to
deregulate the interest rate structure of the
public financial Institutions and commercial
banks charged on loans to the non-priority
sectors;

(b) the likely effects of these proposals
on non-priority sectors;

(c) whether any commitiee had been
appointed to go into these proposals in
depth and submit its recommendations in
this regard; and

(d) if so, the details regarding its key
recommendations for rationalisation packege:
both long term and short term ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) ¢ (a) and (b). The
lending rate structure of banks is regulated
and administered by Reserve Bank of India
(RBI). Reserve Baok of India has reported
that they have no proposal to deregulate the
interest rates on loans to noa-priority
sectors

(¢) and (d). The Committee headed
by Dr. Sukhamay Chakrabarty to review the
working of the monetary system hvad inter alia
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recommended the restructuring of {iterest
rates apd the need to reduce the multiplicity
of rates. The committee, however, recognised
the need to continue with the system of
administered interest rates.

LIC Loans for Purchase of
House Flat

3300. SHRI G. M. BANATWALLA
Will the Minister of FINANCE b ¢ f'estcd
state :

(2) the total number of applications and
the total amount sanctioned during the last
three years by the Life Insurance Corpora-
tion to enable individuals to buy or own a
flat or house;

(b) the target in this regard for the year
1988-89; and

(c) whether the rules for these loans
are being sought to te modified to help the
applicants, and if so, the modifications
being contemplated ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR{
EDUARDO FALEIRO): (a) As per the
Statement given below.

(b) The target for year 1988-89 Is
10,000 loans under the Own Your Home
Scheme.

(c) The rules for the grant of loans
under the Own Your House Scheme were
liberalised in October, 1987 resultiog in
sanction of more loans in 1¢87-88 ie. 452
loans as against 2114 loans in 1986-87.
Further a scheme for grant of loans for the
purchase of flats would be put into operation
by the Life Insurance Corporation of ladia
soon,
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Number of applications received and the amount Sanctioned by LIC to Individuals
under Housing Loan Sehemes
1985-86 1986-87 1987-88
No. of Amount No. of Amount No. of Amount
applica- sanctioned applica- sanctioned applica- sanctioned
tions. (Rs. in tions (Rs. in tions (Rs in
lakhs) lakhs) lakhs).
OYH Scheme 1754 1027.94 2514 1372.63 4525 3310.36
OYA Scheme 2 1.92 2 2.16 8 8.91
M-I Scheme 820 832.06 1089 1207.45 27 1553.19
IEH Scheme 708 550.12 820 1047.79 967 1102.01
1EH (Flat) Scheme 54 40.69 204 221.83 174 197.11
Agents (Cludb
Members) Scheme 26 27.66 33 36.00 29 36.76
24%6.39 4362 3887.86 6974 6208.34

3361

Ceiling on NRI Investment

3301. SHRI AMARSINH
RATH AWA

SHRI MOHANBHAI PATEL :

Will the Minister of FINANCE be pleased
to state :

(a) the present ceiling on the non-
resident Indians (NRI) Investment in the
equity capital of the Indian companies;

(b) whether the Working Group on the
development of the capital market s consi-
dering to boost NRI investors in the giowth
of the capital market in the ccuntry;

(c) if so, the details thereof;

(@) the details of Government’s policy to
allow the NRI investors to inve.t more
meney in the equity capital of the Indian
compabies;

(e) the recommendations made by the
Committee set up by the Rcserve Bank of
India to look into the procedural problem
being faced by non-resident Indians to invest
their money in the country; and

(f) the action taken by Government to
implement them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALEIRO : (a) and (d).
Under the Direct Investment Scheme, Non-
Resident Indiars (NRIs) can invest upto
100 per cent, 74 per cent or 40 per cent of
the i-sued capial of an Indian Company
under differnt schemes, Portfolio investments
by the NRIs are permitted upto 5 per cert of
the equity capital of a company.

(b) and (c). The Working Grcup hes not
yet submitted iis final report.

(¢) and (f). The Committee set up by
the RBI had recommended grant of simulta-
neous permission for purchice and sales of
shares under Portfolio lnvestment scheme,
simultaneous permission under the Capital
Issues (Control) Act and securities Contract
(Regulation) Act, capitalisation of pre-
operative expenses, iealease of foreign
exchange for canvassing NRI investment,
withholding of tax on capital gains by the
Authorised dealers at the prescribed rates
and refund of the balance amount to the NRs
without a reference to Income Tax Department
introduction of Special Sc¢ries of NRI  Che-
ques, etc. Trese recommendations were
accepted by the Government and they bhave
since been implemented,



63 Written Answers

Foreign Debt

3302. SHRI SOMNATH CHATTER-*

JEE : Will the Minister of FINANCE
be pleased to state :

(a) the total outstanding foreign debt of
India as at the end of March, 1988;

(b) the share of private debt (loans
secured from private sources like foreign
banks and other) in per cent and in rupees
in the total;

(c) the share of Government debts (loans
taken from foreign Government in this total
debt);

(d) the debt service charges as per cent
of exports as in 1980-81, 1984-8%, 1987-
88 and 1988-89 (estimated); and

(e) what w.ll bs the proportion of debt
service at the end of Seventh Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The total
outstanding Foreign Debt of India on
Government  Account, Non-Goveroment
Account, IMF Boriowings and External
Commercial Borrowings at the end qof
March 1988 is estimated to be Rs.54817
crores.

(b) The Share of external commercial
borrowings including private debt is estimated
to be Rs. 12951 crores which is 23 63 per
cent of the total debt.

(c) The share of debt outstanding on
Government Account is 66.90 per cent of
total debt.

(d) and (e). Debt services ratios are
calculated in terms of exports of goods and
invisible earnings. This ratio in 1980-81,
1984-85 apd 1957-88 works out to 9.33,
12.26 and 23.44 respectively. it is difficult
to estimate accurately the debt service ratio
in 1988-89 and at the end of the Seventh
Five Year Plan because of exchange rate
variations, exports, future loans to be con-
tracted and serviced, invisible carnings ctc.
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FIEO suggestions for promoting Exports

3303. SHRI MULLAPPALLY RAMA-
CHANDRAN : Wil the Minpister of
COMMERUCE be pleased to state :

(a) the main suggestions puot forth by
the Federation of Indian Export Organisa-
tions (FIEO) for promoting the country’s
exports; and

(b) the specific steps taken by Gowesn-
ment to discourage avoidable exports of raw
material by the public sector units, so that
the same could be used by export oriented
units ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (2) Some more suggestions
of the Federation of Indian Export Organi-
sations (FIEO) put forward in their recent
Approach Paper on Promoting Exports from
India, inter alia, include ?

(1) Deemed exports should qualify for
being counted as export performance
for grant of Export/Trading House
Certificate.

(2) Once the exporter has utilised duty
paid material in exports and has
fully discharged the export obliga-
tion, he should be allowed to
dispose off the duty free material in
the market.

(3) Concept of one window clearance
may be introduced.

(4) Movement of export goods by road,
rail or air should be given priority
and concessional treatment.

(5) 100 per cent fiscal relief under
Section 80 HHC of the income tax
Act should be given to the suppliers
of intermediate praducts.

(6) Benefit of Section 80 HHC showid
also be extended to deemed expor-
ters and consultancy services.

(7) Forein exchange released for travel
for export promotion should be
exempted from tax on foreign
travel.
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(b) Government have put a ceiling on
the export, by public sector units, of those
raw materials which are required for conser-
vation and. internal use. Only those raw
materials are being exported freely which
have large reserves.

Trips made to Delhi by Officials of
State Bank of Indore

3304. SHRI C.JANGA REDDY : Wil
tte Minister of FINANCE be pleased to
state :

(a) the details of trips made to Delbi by
the Mnnaging Director, General Managers,
Asstt. General Managers, Personnel Mana-
gers and Regional Managers of the State
Bank of Indore during the last three years
and the reasons for making these trips;

(b) out of them how many trips were
official and how many were unofficial;

(c) the details with particulars of each
category; and

(d) the amount spent by the Bank on
these trips by the officials and how these
trips proved to be beneficial to the tank ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) to (d). Informa-
tion is being collected and to the extent
available will be laid on the Table of the
House,

Decline in trade with Syria

3305. SHRI PIYUS TIRAKY: Wil
the Minister of COMMERCE be pleased to
state :

(a) the details of Indo-Syrian trade in
the last three years, year-wise;

(b) whether trade with Syria has shrunk
to zero from some 125 million rupees in

1981,
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(¢) if so, the reasons therefor;

(d) whether Syria has offered to supply
rock phosphate in exchange of tea from
India;

(e) if so, the details thereof: and

(f) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R
DAS MUNSI) : (a) Indo-Syrian trade during
the past three years has been as under :-

Value in Rs. Crores

Year Export Imporis Toral
from Sfrom
India Syria
1985 86 4.13 — 4.13
1986-87 3.29 — 3.29
{Provisional)
1987-88 5-65 0.02 5.67

(Provisional)

(b) No, Sir.

(c} Does not arise.
(d) No, Sir.
{e) and (f). Do not arise.

Study group on Finances of
Co-operative Banks

3306. SHRILAKSHMAN MALLICK :
Will the Munister of FINANCE be pleased
to state :

(a) whether a study group was set up by
the Reserve Bank of India 1o suggest ways
in which surplus firances available with
Central and State Co-operative Banks can
be adequately deployed;

(b) if so, the terms of reference of thig
study group; and

(c) whether it has submitted its report
and if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) (a) and (b).
Reserve Bank of India (RBI) has reported
that they had set up an internal group on
deployment of resources of cooperative
banks with the following terms of reference :

() To identify specific consortia
of commercial/co-operative banks
whrein the shares of the co-opera-
tive banks could be increased or
where co-operative banks could be
inducted as members.

(ii) To set out the modalities for the
operation of co-operative banks in
such consortia.

(iii) To identify other spccific areas
where the co-operatives could be
provided avenues for invesung their
surplus funds.

(iv) Any other issue having a bearing on
the deployment of surplus funds
by co-operative banks,

(¢) The Internal Group has since sub-
mitted its report to RBI for taking suitable
decisions in the matter. However, deployment
of surplus resources of co-operative banks is
constantly kept under watch by NABARD.

Report on evaluation of post Command
Area Development Authority

3307. SHR! ASHOK SHANKARRAO
CHAVAN : Will the Minister of WATER
RESQURCES be pleased to state :

{a) the recommendations made in the
draft report submitted to Union Govern-
ment on the evaluation of post Commnand
Area Development Authority in Maha-
rashtra; and

(b) when the final report is likely to be
submitted ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and
(b). The main recommendations made in
the final report submitted in March, 1988
on Post Command Area Development
Authority evaluation study of Ghod and
Itiadoh Projects (Maharashtra) include :

(i) improvements in the conveyance
system, adequate controls for regu-
lation, - proper maintenance and
modernisation of distribution
system, conjunctive use of surface
and ground water and adeguate
attention to drainge;

(i1) farmers® participation for diversi-
fication of crops and low water-
consuming crops to be encouraged;
and

(iii) a Water Management Division of
inter-disciplinary  nature to be
constituted in the Irrigation Depart-
ment as a post-CADA organisation
for carrying out activities for the
optimum utilisation of water and
to coordinate activities for develop-
ment of agricultural practices, credit
facilities and effective extension.

IDBI loan to IDICOL end Phulbaai
Cooperative Synthetic Spinning
Mills Ltd.

3308. SHRI CHINTAMANI JENA':
Will the Minister of TEXTILES be pleased
to state .

(a) whether the Latters of Intent bave
been issued to IDICOL and Phulbani Co-
operative Synthetic Spinning Mills Ltd. to
be set up at Phulbani and a poly-viscose
yarn spinning mill to be established at
Balangir in Orissa under programme of
establishing industries in ‘No Industry
District;

(b) whether these spinning mills have
approached Industrial Development Bank
of India (IDBP) for providing necessary
financial assistance;
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(c) if so, the reaction of the Industrial
Pevelopmsent Bank of India; and

(d) the action proposed to be taken
by Govérament for releass of the necessary
fitrknolal assistance to these units in Orissa ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RARQUE ALAM):: ¢a) Letters of Intent
Wéte isswed to TDICOL to set up a polyester/
vittose Filatment yarn manufacturing uait
st Bolapgit aod a polyester/viscose yarn
fmanufacturing unit at Phulbani. Phulbani
Cooperative Synethatic Spinning Mills Ltd.
bad been issued a Letter of Intent to set up
a synthetic yarn unit at Phulbani.

(b) IDICOL/Government of Orissa had
weitten to ladustrial Development Bank of
India (IDBI) seeking in principle clearance

for the financing of the two synthetic
spinning mills.
(¢) Industrial Development Baok of

Iodéa has communicated to IDICOL/Govern-
ment of Orissa its inability to support these
projests in the light of Industrial po'icy of
0ot supporting grass root spinning units.

(d) The finaocing of spinning mills is
undertaken by the financial instituticos,
etc. and not by the Central Government.

Effect of price rise on plaoned
investment

3309. SHRI K. MOHANDAS: Will
the Minister of FINANCE be pleased to
state @

¢a) the percentage of price rise during
ths Sixth Plan and the annual increase in
the prices daring each year of the Seventh
Pian;

(b) how has this affected the anpual
deficit projected in each budget;

(c) whethar any efforts are being made
to save the plan investment from the effects
of price rise; and

(d) if so, the détails thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR]
EDUARDO FALEIRO): (a) The requisite
information is given in the Table below :

Percentage increase

in the PI

Sixth Plan

(198¢-85) 50.6
Seventh Plan

1985-86 3.8

1986-87 5.3

1987-88 10.6

1988-89 3.7

*Latest available upto 30th July, 1988.

(b) to (d). The increase in prices doet
not necessarily affect the budgetary deticis
as the impact of price rise om expenditure
can be offset by increase in receipts and
other measures. As far as feasible, increase
in Plan outlays are being provided to take
account of price rise also. Thus in the first
three years of the Plan 63 per cent of Plan
outlay in real terms were met.

Recruitment of Inspectors in Central
Excise Department

[Translation)

3310. SHRI RAM PUJAN PATEL ;
Will the Minister of FINANCE be pleased
to state :

(a) whether a written test was held in
Allahabad on 27 February, 1986 for
recruitment to the posts of Inspectors in the
Central Excise Department under the sports-
men quota;

(b) if so, the number of candidates

selected after interview;

(c) whether the appointment was made
according to merit list;
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{d) if so, the number of such candidates
who have not been appointed so far; and

(e) the reasons for which they have
not been appointed and 1the time by which
the remaining candidates will be appointed ?

) THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA): (a) Yes, Sir, a written test was
held by Collector of Central Excise, Allaba-
bad on .17.2.1986 (not 27,2.1986) for
recruitment to the posts of Inspectors of
Central Excise under sportsmen quota.

(b) to (e). Three candidates were selected
and appointed in Allahabad Collectorate
according to merit list and keeping in view
the requirements of the sports teams of the
Collectorate. The remaining candidates could
not be appointed for want of vacancies.
Howevcr, one of the candidates was subse-
quently appointed in Jaipur Collectorate.

[English)

Closed textile mijlls in Coimbatore

331i. SHRI C. K. KUPPUSWAMY :
Will the Minister of TEXTILES be pleased
to state :

(a) the number of Textile Mills closed
in Coimbatore; and

(b) the steps being taken by Union
Government to reopen those closed mills ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM;: (a) As on 3!st May,
1988, 19 cotton/man-made fibre textile
mills were lying closed in Coimbatore.

(b) The Nodal Agency set up by the
Government (to examine cases of gick/
closed textile mills and to prepare and
manage rehabilitation packages for viable
mills) has examined 4 closed mills out of
which 3 have been found non-viable. It has
been advised to examine cases of remaining
closed mills also. A Textile Modernisation
Fund has been created to meet the moderni-
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sation needs of weak but viable textile
mills. A board for Industrial and Financial
Reconstruction has also been established to
consider the cases of textile mills which
are referred to it uander the Sick Industrial
Companies (Special Provision) Act, 1985,
Non-viable Mills may have to close down
permanently.

Collection of excise duty on synthetic
detergents

3312. SHRI K. N. PRADHAN :
SHRI GANGA RAM :

Will the Minister of FINANCE be pleass
ed to state :

(a) the total production of synthetic
dctergents in the country and the rate of
excise duty levied thereon;

(b) the total excise duty collected in
1987-88 on synthetic detergents; and

(c) the names of the companies which
have evaded excise duty on synthetic deters
gents during the above period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) The current production level
of synthetic detergents is estimated to be
6 to 7 lakhs metric tonoes per aunum. The
Tanff rate of duty oo synthetic detergent
is 25. per cent ad valorem BASIC plus special
excise duty @ S per cent of BASIC.

(b) As per the information available,
the total excise revenue collected from
synthetic detergents is provisionally estimated
at Rs. 85.04 crores during 1987-88.

(c) As per the information received
from 24 Central Excise Collectorates, the
companies against whom cases have been
booked for alleged excise duty evasion during
the period 1987-88 are as under :

1. M/s Nagpur Detergents, Nagpur.

2. M/s , Vasant
Ahmedabad.

Soap Industries,
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3. M/s Gandhi Soap Industries,

Ahmedabad,

1. MJs Carona Cosmetics, Kanpur.

5. M/s Meenakshi Soap Works,
Pondicherry.

6. M/s Prakash Detergents and Chemi-
cals, Kashlpur, U.P.

The information in respect of the
remaining 8 (eight) Central Excise Collecto-
rates is being collected and will be laid on
the Table of the House.

Credit deposit ratio in Rajasthan

3313. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCR be
pleased to state :

(a) the credit deposit ratio of nationali-
sed banks, State-wise and bank-wise ;

(b) the credit deposit ratio bank-wise
and district-wise, in Rajasthan ; and

(c) the steps taken or contemplated by
Government to improve the credit deposit
ratio in the backward districts of Rajasthan ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(a) According to the information available
from Reserve Bank of India the State-wise
and Bank-wise credit : deposie ratio of the
Public Sector Banks as on the last Friday
of December 1987 arc set out in the
Statement.

(b) Data reporting system does oot
provide Bank-wise and District-wise infor-
mation. However, the District-wise credit :
deposit ratio of all Scheduled Commercial
Banks in Rajasthan as on the last Friday of
December 1987 are given below :

District Credit -
Deposit

Ratio

1. Ajmer 50.93
2. Alwar 67.61
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3. Banswara 50.79

4. Barmer 54.08

5. Bbharatpur 79.14

6. Bhilwara 130.36

7. Bikaner 55.54

8. Hundi 89.40

9. Chittorgarh 48,95

10. Churu 39.51
11. Dbholpur 58.03
12. Dungarpur 31,23
13. Ganganagar 85.75
14, Jaipur 58.17
15. Jaisalmer 32.12
16. Jalore 88.02
17. Jhalawar 68.72
18. Jhunjhunu 36.89
19. Jodhpur 47.18
20. Kotah 94.34
21. Nagaur 52.65
22. Pali 90.69
23. Swai Madhopur 45.49
24. Sikar 34.11
25. Sirohi 46.52
26. Tonk 57.68
50.87

27. Udaipur

(c) Bank have been advised to take
effective steps to increase the flow of credit
to all productive and identified viable
proposals in deficient areas. Banks have also
been advised to maintain minimum credit :
deposit ratio of 60 percent in respect of
their rural and semi-urban branches sepa-

rately.
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State-wise and Bank-wise credit : deposit ratio of Public Sector Banks-as on the last
Friday of December, 1987

States/UTs C : D Ratio Name of the Bank
(%)

Haryana 61.9 State Bank of India

Himachal Pradesh 37.1 S.B. of Bikaner & Jaipur

Jammu & Kashmir 30.2 State Bank of Hyderabad

Punjab 43.1 State Bank of Indor

Rajasthan 60.5 State Bank of Mysore

Chandigarh 99,2 State Bnnk of Patiala

Delhi 46,0 State Bank of Saurashtra

Assam 50.8 State Bank of Travancore

Manipur 64.8 Allahabad Bank

Meghalaya 22.6 Andhra Bank

Nagaland 43.9 Bank of Baroda

Tripura 51.3 Bank of India

Arunachal Pradesh 20.9 Bank of Maharashtra

Mizoram 22.7 Capara Bank

Sikkim 28.3 Central Bank of India

Bihar 34.8 Corporation Bank

Orissa 78.2 Dena Bank

West Bengal 47.0 Indian Bank

Andaman & Nicobar Islands 34.4 Indian Overseas Bank

Madhya Pradesh 59.1 New Bank of India

Uttar Pradesh 41.2 Orientral Bank of Commerce

Gujarat 54.8 Punjab & Sindh Bank

Maharashtra 72.8 Punjab Nationl Bank

Goa 30.8 Syndicate Bank

Daman & Diu 23.3 Union Baok of India

Dadra & Nagar Haveli 71.4 United Bank of lodia

Andhra Pradesh 79.2 UCO Bank

Karnataka 91.9 Vijaya Bank

Kerala 61.9 TOTAL

Tamil Nadu 93.1 Public Sector Bank

Pondicherry St19

Lakshadweep 25.0

All-India 59.2

MO M@ T e N T Ve ra—

Note: Data are provisional
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66.1
6.0
69.1
71.2
74.3
55.3
63.1
71.8
44.0
60.0
64.6
57.4
55.3
69.3
50.3
59.3
60.4
54.2
53.3
56.4
51.8
52.2
50.3
65.0
50,5
51.6
49 7

59.9

59.2
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Assistance under self employment
Scheme in Orissa

3314. SHRI ANADI CHARAN DAS :
Will the Minister f FINANCE be pleased
to state :

(a) whether any study has been condu-
eted by Government to know the implemen-
tation of self employment scheme ;

(b) if so, the details thereof ;

(c) the number of youth in Orissa who
bave received loan under the self employ-
ment schemes till date ,

(d) tbe number of Scheduled Castes/
Scheduled Tribes among them ; and

(e) the number of units assisted under the
self employment schemes now working in
Orissa ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(a) and (b). The evaluation of the Seif-
employment Scheme for Educated Un-
employed Youth (SEEUY) carried out in
one selected district in each State/Union
Teritory had revealed that 76% of the
beneficiaries given loans in tte year 1983-84
had set up their own ventures., Further,
evaluation of the scheme has been con-
ducted in selected districts of Uttar Pradesh,
Orissa. Gujarat and Andhra Pradesh by two

reputed institutes viz.  Giri Institute,
Lucknow and Sardar Patel Institute,
Ahmedabad, @Qiri Iostitute in its report

had indicated that 8 1% of the beneficiaries
were unemployed and 84% of the bene-
ficiaries were repaying their loans in time.
The household income increased by 63%
during the first year in respect of the selected
dlstricts in Uttar Pradesh and Orissa.

(c) to (e). While no separate informa-
tion relating to the number of units actually
working is maintained, the number of
beneficiaries assisted under SEEUY Scheme
in Orissa and the number of Scheduled
Csstes/Scheduled Tribes out of them, is
as under :
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Year No. of bene- No. of SC/ST
ficiaries sanc- beneficiaries*
tioned loans
by banks
under
SEEUY

1983-84 6823 —

1984-85 7599 —

1985-86 8757 —_

1986-87 8620 1015

1987-88 4585 737

*Reservation for SC/ST under the
Scheme commenced from the year 1986~
87 only.

Bank Branches in Purnea District, Bibar

331¢. SHRI SYED SHAHABUDDIN :
Will be Minister of FINANCE be pleased
to refer to the reply given on 29th July,
1988 to Started Question No. 58 regarding
RBI guidelines to banks regarding rural
lending and state :

(a) the names of bank branches, located
at rural and semi-urban centres in Purnca
District, Bihar, with the names of Gram
Panchayats included in the service area of
each branch ; and

(b) whether the lead bank or the district
admivistration has been authorised to scruti-
nise the service arca of the bask branches
in a district to ensure that no Gram
Panchayat, wholly or partially, is left out ?

THE MINISTER OF STATE N
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHR1 EDUARDO FALEIRO):
(a) acd (b). As per information available
from Reserve Bank of India (RBI), the
names of bank branches located at rural
and semi-urban centres in Purnea District,
Bihar as on lst June, 1988 are set out in
the Statement below. In terms of guidelires
issued by RBI for allocation of villages to
bank branches, all villages are required to
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be allotted to rural/semi-urban branches of
commercial banks including Regional Rural
Banks. The service area indicates the names
of villages covered and not the Gram
Panchyats. Howevers, when all villages are
attached to bank branches, no Gram
Panchayat can be left out,

Statement
Name of banks [branches located at rural and

aemi-urlgan centres in Purnca District,
Bihar as on Ist June, 1988

RURAL CENTRES
(1) State Bank of India

1. Anchcra
2. Baisi

3. Balutola
4. Barhar
Bhangi
Bhirbeni
Bishunpur

Chopra Bazar
Churlihat
10. Damaili

o X N a wu

11. Damgara
12. Fakirtoli
13. Galgalia
14. Haruadaoga
15, Kadogaon
16 Kankhudia
17. Khagra
18. Machhatta
19. Maina

20. Nathpur
21. Pothia

22. Sandeep
23, Sarsi

24. Sirsia
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25. Tarabari Chowk

26. Ufrail Chowk
27. Urlaha

(2) Allahabad Bank

. Barhara
. Belwa

1

2

3. Lagouli

4, Mahengaon
5. Raniganj
6.

Sisauna

(3) Bank of Baroda

1. Basaithi
2. Bhargama

3. Bistoria

(4) Canara Bank

Nil

(5) Ceontral’Bank of India

1. Baisa

2. Bbargama
3. Chanamana
4. Dhighalbank
5. Harda

6. Jalalgarh

7. Kathalbari
8. Mahadeodighi
9. Palasi

10. Rupauli

11. Sikti

(6) Punjab National Bank

1. Gokulpur
2. Krityanandnagar

82
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(7) UCO Bank 18. Champanagar
1. Bathanaha 19. Champavati
2. Gaigeri 20. Chanderdei
3. Goasi 21. Chhatrgachh
4. Kochedamin 22. Dangraba
5. Manharia 23. Dholbasjja
6. Manikpur 24. Ekamba
7. Mohani 28. Gangi
8. Rampur 26. Garhbandanga
(8) United Bank of Indis 27. Gasbhaoaili
1. Bardela 28, Ghurna

2. Bithunpur 29. Gidhbas

3. Dharhara 30. Jankinagar

4, Jiangarf) 31. Jantahat
5. Mirchaibari 32, Jhala
33. Jokihat

(9) Kosl Kshetriya Gramio Bank 14. Kachari Balua

1. Ajhokopa 35. Kajha

2. Amour 36. Kalabalua
3. Anbadhat 37. Kanharia
4. Baghmara 38. Khajurihat
5. Aurahi 39. Kharhia

6. Bagnagar 40, Kharudah
7. Bahdura 41. Khawaspur
8. Balua Kaliyaganj (Palasi) 42. Krityanandnagar
9. Buara Idgah 43. Kuari

0. Bardaba 44. Kursakanta
11. Barhshara 45. Kusiyargaw

46. Lohagarahat
12. Belgachhi

13. Bhatabari 47, Madanpur
14. Birnagar 48. Mahathwa
15. Boaldah 49, Mirganj
16. Budhis 50. Mirjapur

17. Chakardaha 51. Mchaopur
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§3. Parora 8. Kishanganj (2 branches)

53. Parsahat
3. Fa 9. Purnea (4 branches including Agri-
54. Parwaha culture Development branch)

55. Pategana 10. Thakurganj

$6. Phulkaha
4) Allahabad Baok

57. Pothia

$3. 'Powarhali 1. Kishanganj

59. Ranipatra 2, Purnea
60. Sarsi

(3) Bank of Baroda
¢ 1. Satkawa
62. Simarhani 1. Forbesganj
63. Simraha 2. Purnca
64. Sahandarhat 3. Rampur
6 5. Sonapur (‘) Canara Bank
66. Sontha
67. Srinagar 1. Purnea

68. Taiyab
alyabpur (5) Central Bank of India

69. Tamghatti
1. Araria

70. Tappu
2. Bahadurganj
7t. Terhagachh

3. Banmankhi
. Dhamdaha

72. Tikapatti
73. Tulsiya
74. Vishanpur Hat

4

5. Forbesganj

6. Jogbani
SEMI-URBAN CENTRES 7. Kishanganj
8. Narpatgsnj

9. Purnea (2 branches)

(1) State Bank of India

1. Agaria (4 branches including Agri-

Itural Developmeat branch
cultural Developmeat branch) (6) Punjab National Bank

2. Banmankhi

3. Bhawanipur 1. Purnca

4. Dhamdaha (Agricultural Develops (7) UCO Back

ment branch)
1. Jogbani

5. Forbeganj (2 branches)
2. Kasba

§. Jogbani
ogbant 3. Kishangan;

7. Kasba 4. Purnea
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(8) United Bank of India

1. Kishanganj

2. Purpea

9) Kosl Kshetriya Gramin Bank

1. Purnea

Netherlands belp to check drug peddling and
smuggling question

3316. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(8) whether steps have been® taken in
collaboration with the Netberlands in
curbing'{drug peddling and smuggling activi--
ties ;

(b) if so, what specific steps have been
taken bv both the countries in that regard ;

(c) whether any agreement has been
signed by both the gountries thereon ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF REVENUE IN
THE MINISTRY OF FINANCE (SHRI
AK. PANJA): (a) to (d). There are no
formal arrangements with Netherlands to
combat drug trafficking and smuggling
activitics, However, the International

Treaties on Drug Control provide for
necessary co-operation in the fight against
drug trafficking. Whenever necessary,
INTERPOL channels are also utilised.

Export of betel lcaves

33197. SHRI SATYAGOPAL MISRA ;
Will the Minister of COMMERCE be
pleased to state @

(a) the details of exports of betel leaves
during 1987-88 ; and

(b) the steps taken to
cxport of betel leaves ?

increase the
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI): (a) The provisional
estimates for the figures of export of betel
leaves during the year 1987 88 arc as
under :

Quantity : 13 topnes,

Value : Rs. 2'lakhs.

(Source: APEDA)

(b) The export potential of betel leaves
is limited. Exports are, primarily, being
made to the Middle East countrics, which
bave sizeable ethnlc communities which
consume this item. The consumption of
betel leaves being limited, no specific pro-
posals for increasing its export is envisaged.

Bank money locked up in sick units

3318. DR. SUDHIR ROY : Will the
Minister of FINANCE be pleased to state :

(a) the amount of bank money locked
up in sick unpits in the large, medium and
small industry sectors;

(b) the ratio of recovery; and

(c) the steps contemplated by Govern-
ment  to deal with this continuing poor
recovery of advances ?

+ THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The Reserve
Bank of India (RBI) has reported that as at
the end of Junme, 1987, banks advances
locked up sick units in the large, medium
and small industries sectors amounted to Rs.
4,222.69 crores.

(b) As per Data Collection System of
RBI, the amount recovered as such from
sick units is not available.

(c) RBI has reported that in’ respect of
potentially viable sick units, rehabilitation
packages are drawn wherein reliefs/conces
sions are incorporated to epable sick ubits
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to return to health. Under the package,
the dues of banks/financial institutions are
recovered in a phased manner with suitable
reschedulement. In respect of non-viable
sick units, banks undertake action as
appropriate for the recovery of dues, which
include, inter-alia, sale of goods hypothecat-

ed, enforcement of security available against

the borrowers/guarantors, filing of suit for
recovery, etc.

Reservatiou for Scheduled Castes and
Scheduled Tribes in Central Bank
of India

31319. SHRI SITARAM J. GAVALI:
Will the Minister of FINANCE be pleased
to state the selection area-wise backlog of
Scheduled Castes and Scheduled Tribes
vacancies from clerical to Junior Manage-
ment Grade Scale-1 under State Service in
mainstream and Cash Department respecti-
vely as on 31st July, 1988 in the Central
Bank of India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
The selection area-wise backlog of vacancies
reserved for Scheduled Castes and Scheduled
Tribes in promotions from clerical to Junior
Management Grade Scale-1 under State
Service in main stream and Cash Despart-
ment as on 31.12.1987, (latest available),
as reported by Central Bank of India, was
as under :

(Data Provisional)
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Selection Area Mainstream Cash Depart-

ment
SC ST SC ST
‘l 2 3 4 5
Agra — — 3 1
Meerut — 1 2 —
Abmedabad — 1 2 1
Baroda 1 —_ 1 1
Jamnagar —_ 1 2 2
Surat 1 — 1 —
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Bombay — 12 1 3
Panaji 4 2 1 1
Bhopal 1. 2 1 2
Gwalior —_ 1 — —
Indore —_ 2 1 2
Calcutta 2 4 — 3
Durgapur —_ —_— - 1
Siliguri - 3 1 1
Gauhati — — — 1
Bhubaneshwar 1 —_ 1 —
Chaodigarh 2 3 2 2
Amritsar 1 1 ——
Ambala - 3 | 1
Hyderabad -— 4 3 1
Bangalore 1 — 2 1
Lucknow —_ 4 2 1
Kanpur — 2 1 1
Madras — 2 2 1
Madurai —_ 1 1 i
Coimbatore 1 2 - 1
Cochin - 3 3 1
New Delhi — 6 2 1
Jaipur 3 2 2 2
Patna 1 4 1 1
Ranchi ! — 2 -~
Muzaffarpur 13 6 3 (]
Pune — 1 ) 1
Nagpur — 1 - 1
Raipur _ 3 - 2

Excise daty on Nirma brand toilet soap

3320. SHRI ZULFIQUAR ALI
KHAN : Will the Miaister of FINANCE
be pleased to state :

(a) the rate of excise daty levied on
Nirma brand toilet soap;
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(b) whether toilet soaps using alfa
olefin sulphonate (AO7y and active detergent
(AD) in addition to total fatty matter (TFM)
attract same rate of excise duty as fixed for
synthetic detergents;

(c) the names of toilet soaps using AOS
and the rate of duty being paid by them;
and

(d) whether Nirma toilet soap uses
AOS ?

THE MINISTER OF STATE IN 'THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K.
PANJA): (a) 159 ad valorem Basic plus
59 of Basic Excise duty as special excise
duty.

(b) Classification of toilet soaps would
depend on percentage of various materials
used, synthetic or patural, It is therefore,
not possible to give a general ciarification.
Each case will have to be decided on its
own merits.

(c) As per the information available
from 22 Central Excise Collectorates the
names of toilet soap using the A.O0.S. and
the rate of doty being paid by them are as
under :

(i) Happy toilet assessed to duty @
s08p 15% Basic plus 5%
Specisl Excise duty

of Basic Excise.”

(ii) Lucky brand
toilet soap

Small Scale exemp-
tion is being availed
of,

15% Basic Excise
plus 5% Special
Excise Duty of
Basic.

{iii) Nirma

The information in respect of remaining
10 Collectorates, not being readily available,
is being collected and would be laid on the
Table of the House,,

@) Yes, Si.
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Pun Pun Dardba Project of Bihar

3321. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of WATER
RESOURCES be pleased to refer to the
reply given on 18 March, 1988 to Unstarr-
ed Question No. 3743 regarding Pun Pun
Dardha Project of Bihar and state :

(a) whether Union Government have
received any further information from the
Government of Bihar in regard to the
observations made by the Central Water
Commission in connection with the above .
mentjioned project; and

‘(b) if so, the time by which this project
will be approved ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) No,
Sir,

(b) Does not arise.

Officers of State Bank of Indore Staying
in Hotels

3322. SHRI RAJ KUMAR RAI:
Will the Minister of FINANCE be pleased

to state :

(a) whether the high ranking officers of
the State Bank of Indore stay in top botels
instead of Asiad village Guest House, New
Delhi;

(b) if so, the reasons therefor;

(c) whether steps are being taken by
Government to ensure that in future these
officers stay in the guest houses;

(@) if so, the date by which such
measures would be implemented; and

(¢) if-aot, the reasons therefor ?
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THE MINJSTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFPAIRS
IN THE MINISTRY OF FINANCB
(SHRI EDUARDO FALEIRO) : (a) to (e)
State Bank of Indore has reported that the
bank has since decided to use the flate,
situated in Asiad Games Village which was
initially intended to be used as Guest House,
for residential purposes. The bank has also
clarified that the Senior Officers on tour to
Delhi stay in Hotels according to the tariff
approved by Government,

[English)
Gold haul in Chandigarh

3323. SHRI MURLIDHAR MANE:
Will the Minister of FINANCE be pleased
to state :

(a) wheth-r a biggest gnld hau! has been
made in Chandigarh in the third week of
July, 1988; and

(b} if so, the details thereof and the
number of persons arrested in this con-
nection ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK,
PANJA) : 'a) and (b). The Hon’ble Member
of Parliament 1s presumably referring to the
seizure made the by Officers of Diretorate of
Revenue Intelligence at Matheri and Kuruk-
stetra in Haryana. In these case, 772 gold
biscuiis weighing 10 tolas each worth Rs.
.79 crores approximately were scized. 10
persons found to be invoived in the cases
were arrested and also detained under the
provisions of Conservation of Foreign Ex-
change and Prevention of Smuggling Acti-
vities Act, 1974,

Mobile polling booths for remnote areas

3324. SHRI V.S. KRISHNA IYER:
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether it has come to the notice
of Government that the people in remote
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villages are finding it difficult to exercise their
franchise for elections; and

(b) if so, whether there is any proposal
before Government to arrange for mobile
polling booths to help the people to exercise
their franchise ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR! H.R. BHARDWAIJ): (a) and (b).
Being conscious of the difficulties of the
people in remote villages, it has been the
policy of the Election Commission to locate
polling stations within the easy reach of the
electors. In some cases, polling stations
have been locatcd inside those arcas where
vulnerable section of the population is
congregate!, The Election Commission has
also already instructed the Chief Electoral
Officers to set up mobile polling stations
in all those areas where the voters experience
difficulties in freely exercising their votes.
The matter is also kept under cnnstaat
review by the EBleciion Commission and
appropriate  instructions are conveyed to
the Chief Electoral Officers as and when
neces-ary.

[Translation)

D A. instalment due to Central
Government employees

3325. SHRI MANVENDRA SINGH :
SHRI RAMASHRAY PRASAD
SINGH :

Will the Minister of FINANCE be

pleased t0 state :

(a) whether one more instalment of
dearness allowance to the Central Govern-
ment employees has become due from 1st
July 1©88; and

(b) if so, the time by which this instal-
ment will be paid by Government and the
rate thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) Yes, Sir.

{b) The matter is under consideration
and a decision will be taken shortly,

[English)
Creation of supernumerary posts

3326. SHRI MUHIRAM SAIKIA:
Will the Minister of FINANCE be pleased
to state :

(a) the circumstances that warrant crea-
tion of supernumerary posts in Central
Government Ministries/Departments; and

(b) the details of norms and procedures
which govern such creation of supernumerary
posts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHR]
B. K. GADHV}) : (a) and (b). Ministry of
Finance have issued instructions for creation
of Supernumerary posts, in circumstances
such as to accommodate Permanent Govern-
ment servants who are substantively reduced
to a lower post on account of inefficiency
or misbehaviour and for whom permanent
posts in the lower service/grade/time-scale
etc. are not available; permanent Govern-
ment servants who vacate their posts as a
result of dismissal, removal or compulsory
retirement but are later reinstated after
the expiry of a period of more than ope
year, etc.

Since it is not possible to give an
exhaustive list of circumstances in which
supernumerary posts may be created, Ministry
of Finance have given broad principles
governing the creation of such posts as
indicated below :

(i) A supernumerary post is normally
created to accommodate the lien of
an officer, who, in ‘the opinion of
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the authority competent to create
such a post, is entitled to hold a
lien against a regular permanent
post but who, due to non-avail-
ability of a regular permanent post,
cannot have his lien against such
a post.

It is a shadow post, i.e , no duties
are attached to such a post. The
officer, whose lien is maintained
against such a post, generally per-
forms dutics in some other vacant
temporary or permanent post,

It should not be created in circum-
stances which, at the time of the
creation of the post or thereafter,
would lead to an excess of the
working strength,

It is always a p:emanent post.
Since, bowever, it is a post created
for accommodating a permanent
officer till he s absorbed in a
regular permanent post, it should
not be created for an indefinite
period as other permanent posts
are, but should normally be created
and fixed period
sufficient for the purpose in view.

It is personal to the officer for
whom it is created and no other
officer can be appointed against
such a post. 1t stands abolished
as soon as the officer for whom it
was created vacates it on account
of retirement or coofirmation in
apother regular permanent post or
for any other reason. Since a
supernumerary post is not a work-
ing post, the number of working
posts in a cadre will contipue to
be regulated in a manner that if
a permanent incumbent of one of
the regular posts ieturns to the
cadre and all the posts are manped,
one of the officers of the cadre
will bave to make room for him.
He sbould not be shown against
a superoumerary post.

(vi) No extra fipancial commitment is

involved in the creation of such
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posts in the shape of increased
pay and allowances, pensionary
benefits, etc.

2. Supernumerary posts may be created
by the administrative authorities under their
own powers to the same extent to which
they are competent to create regular perma-
nent posts. Cases where deviations from
the general criteria mentioned above are
involved, they may be dealt with in consul-
tation with the Ministry of Finance.

3. Administrative authorities should main-
tain a record of the superpumerary posts.
the particulars of the individuals who hold
liens against them and the progressive
abolition of such posts as and when the
holder of the posts retire or are absorbed
in regular permanent posts, for the purpose
of verification of service for pension.

Legislation on Securities and
Exchange Board of India

3327. SHRIMATI BASAVA-
RAJESWARI :
SHRIMATI KISHORI SINHA :

Will the Minister of FINANCE be
pleased to state :

(a) whether a comprehensive legislation
to arm the securities and Exchange Board
of India with adequate powers to discharge
its functiops is under consideration;

(b) if . so, the main objectives of the
legislation; and

. (© by what time the new legislation is
likely to be introduced ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.

.(b) The main objectives of the proposed
legislation will, inter-alia, be the regulation
and orderly developinent of the securities
market and investor protection.
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(c) The new legislation is expeoted to
be introduced in Parliament within a few
months,

(Translation)

Textle mills In Bombay

3328(H). SHRI VILAS MUTTEMWAR :
Will the Minister of TEXTILES be pleased
to state :

(a) the number of textile mills being
run in Bombay at present and the number
thereof three years ago;

(b) the number of textile mills which
became sick or were closed down during
the last three years, year-wise, and the
number of workers affected by it;

(c) whether Goveroment are aware that
there has been considerable increase in the
price of land in Bombay over the last few
years as a result of which the textile mill
owners are selling the land after closing the

mill; and

(d) if so, the steps being takea by
by Government to check this tendency ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) The number of
cotton/man made fibre textile mills (com-
posite and spinning) running in Bombay as
on May 31, 1985 and May 31, 1988 was
50 and 49 respectively.

(b) The number of cotton/man made
fibre textile mills (spinning and composite)
which closed down during the last thiee
years in Bombay and renain closed was 2
with a total labour strepgth of 3701. These
mills were closed in March 1987.

(c) and (d). The subject matter relating
to prices/sale of land and granting of
permission for disposal of land of textile
mills in Bombay comes within the purview
of the State Government,
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Foreign exchange earnings from
Tourism

3329. SHRI E. AYYAPU REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are giving top
. priority to increase earnings from tourism
as an alternative source of foreign excheange
in view of the falling rate of remittances
from the Non-Resident Indians; and

(b) the concessions proposed to be made
to attract foreign tourists,

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
available Balance of Payment data do not
indicate any fall in invisible earnings, includ-
ing remittances. Government have taken a
number of measures to promote earnings
from tourism also. Some of these measures
arc as follows :

(@) Introduction by Indian Airlines/
Vayudoot package tours at con-
cessional rates for different categories
of foreign tourists,

(ii) Streamlining of air and and rail
booking facilities at major centres.

(iti) Simplification of entry formalities
for foreigners in the restricted
areas in India.

(iv) Introduction of ‘Indrail Pass’ to
foreign tourists and Non-Resident

Indians against payment in foreign
exchange.

(v) Suitable fiscal incentives to travel
agents and hotels for attracting
foreign tourists,
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Export obligations on business houscs

3330. SHRI SATYENDRA NARAY-
AN SINHA : Will the Minister of COM-
MERCE be plessed to state :

(a) whether Government are contempla-
ting to impose export obligations on all
business houses as reported in the ‘Bcono-
mic Times’ of July 17, 1988;

(b) if so, the reasons therefore;

(c) whether such obligations are workable
as there is no way of shutting down an
enterprise in case it falls to meet export
obligations; and

i

(d) whether export obliga‘ions could be
met if there were no domestic surpluses ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P R.
DAS MUNS) : (a) No, Sir.

(b) to (d). Do not arise,

Competition in Fishing and Marine
Products Export

3331, SHRI SOMNATH RATH : Will
the Minister of COMMERCE be pleased to
state ©

(a) whether Indian marine products
exports are lagging behind due to cheap
shrimp from Taiwan and other countries;

(b) if so, the consequences thereof;

and

(c) the measures taken by the Marine
Products Export Development Authority
{(MPEDA) to reduce operational costs for

making marine and fishing products more
competitive 7
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) :
products are not lagging behind in the
Japanese market due to cheap shrimp from
Taiwan and other countries. According to
available statistics, during the period from
January to June 1988, Indian shrimp fetched,
Yen 947/- per kg. in Japanese market,
compared to the price of Yen 948/- per kg.
for Chinese shrimp, yen 1281/- per kg. for
Indonesian shrimp, yen 1176 per kg. for the
Tajwanese shrimp and yen 1493 per kg. for
the Philippines shrimp.

The MPEDA is encouraging the pro-
duction of valued added items like IQF
shrimps to enhance the marketability of our
Marine products.

Impact of exchange rate variation on
Imports and Exports

3322
DR. D.N. REDDY:

Will the Minister of COMMERCE be
pleased to state ;

(a) the effect of Changes in exchange
rates of rupee in relation to Dollar, Pouad,
Yen and Dautsche Mark on Iadiaa exports
and imports during last three years, year-
wise; aad

(b) the additional quantity of goods
India had to export during that period to
America, Eagland, Japin and West Germany
as g result of chaages in exchange rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI FP.R.
DAS MUNSI) : (a) and (b). The exchange
value of the rupees in fixed with reference to
the exchange rate movements of a weighted
basket of currencies mainly of countries
which are India’s major tradiog partners. In
a regime of Hoating exchange rates it is not
possible to make any assessment of the
impact of the movements of any one currency
on ladia’s imports and exports.
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Case of outstation cheques

3333. SHRIMATI KISHORI SINHA :
Will the Minister of FINANCE be pleased
to state :

(a) Whether any study has bsen made by
the Indian Banks’ Association or the Reserve
Bank of India to find out the average time
needed for cashing of outstation chegues;

(b) if so, the results thereof;

(c) whether cashing of outstation cheques
in the country is stili a time consuming job;
and

(d) if so, the steps being taken to reduce
this time gap ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b).
Reserve Baok of India and Indian Banks’
Association have reported that they have
pot carried out apy survey as such to find
out the average time mneeded for cashing
outstation cheques.

(¢) and (d). It is the endeavour of the
public scctor banks to effect clearance of
outstation chegues as speedily as possible.
Introduction of Magoetic Ink Character
Recogaition (MICR) technology, computeris-
ation of Clearing Hounses, establishment of
National Clearing and increased use of
courier service are measures which have
been taken for gickening the process of
collection of outstation cheques. As a result,
a perceptible improvement in clearance of
cheques has been reported by the banks.

Excise and customs daty paid by M/s, ITC
Limited and M/s. NTC Limited

3334. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of ' excise ani
customs duty paid by M/s. ITC Limited aod
M/s. NTC Limited during 1988;
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(b) the total excise and customs duty
pending realisation from these companies;
and

(c) the measures tuken/proposed to be
taken to realise the outstanding dues ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) M/s ITC Limited and M/s
NTC Limited have paid a total amount of
Rs. 378.88 crores approximately on account
of Excise and Customs duty during 1988
(upto 31st July, 1988).

(b) A total amount of Rs. 1751 crores
approximately in confirmed and unconfirmed
demands is considered as due from these
Companies on account ot Excise and Customs
duty.

(c) Administrative, legal and other
steps, as considered necessary, continue to
be taken from time to time to recover the
dues, In important ccurt cases, eminent law-
yers have been engaged to defend the
Government’s stand effectively. The courts
have been approached for early hearing. The
Adjudicating authorities have also been
advised to complete the adjudication process
expeditiously in the Show Cause Notices
issued to thesc Companies.

Suggestions by Election Commission
regarding booth capturing

3335. SHRI H.M. PATEL : Will the
Minister of LAW AND JUSTICE be pleased
to state :

(a) whether Government’s attention has
been drawn to the Statement made by the
Cbhief Election Commissivaer that *'unless
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the reported suggestions made by the Election
Commission are carried out it is not posgible
to tackle to silence booth capturing during
elections under the existing law”’; and

(b) if so, the action proposed to be
taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWA)) : (a) Government
have scen reports in the Press to such an
effect.

(b) Various remedial measures for the
purpose have been proposed by the Eelection
Commission as part of the package of
electoral reforms. A decision is yet to be
taken on them,

SC/ST Employees in Nationalised Banks

”

3336. SHRI A.J.V.B. MAHESHWARA
RAO : Will the Minister of FINANCE be
pleased to state :

(a) the recruitment positic_)n of the
Scheduled Castes and Scheduled Tribes
employees in the nationalised bapks; and

(b) the percentage of the Scheduled
Castes and Scheduled Tribes employees
among total number of employees of the

nationalised banks ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b).
Information available in respect of 19 of 20
nationalised banks indicate the following
figures with regard to the total strength of
cwiployees in all cadres as at the end of 1987
wtid the percentages of Scheduled Casts and
Scheduled Tribes amongst them :
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Sl. No. Cadre Total Percentage of
Strength SC ST
1. Officers 138118 8.586 2.248
2. Clerks 275305 14,088 3.274
3 . Sub-staff
(Excluding
Sweepers) 97876 21.910 4.914
4. Sweepers 19502 44.815 3.625
TOTAL : 530801% 15.227 3.32

Special aid to Kerala

3337. SHR1I THAMPAN THOMAS:
Will the Minister of FINANCE be pleased
to state :

(a) the amount given by Union Govern-
ment to Kerala as special aid in the year
1987; and

(b) the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) No special Ceatral
assistance was given to Kerala in 1987-88.

(b) Does not arise.

Formation of Regional Diractorates
under CGWB

3338. SHRII. RAMA RAI: Will the
Minister of WATER RESOURCES be
pleased to state :

(a) how many Regional Directorates for
Water Resources are formed under Central
Ground Water Board (CGWB) in the
coyatry; and

(b) in view of the peculiar situation in
Kerala, what steps have been taken by the
Central Ground Water Board to help to tie
over the drinking water problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) The
Central Ground Water Board has 11t
regional directorates for  carrying out
national surveys, exploration, monpitoring
and assessment of ground water resources.

)

(b) In Kerala the Central Ground
Water Board has already covered the entire
Statc under systematic surveys, drilled 200
boreholes and, with Swedish assistance con-
ducted a Special Project on Ground Water
Resource Evaluation.

The Board has also completed scientific
source finding work in 261 problem villages
in Kerala as a part of the technology mission
on drinking water.

Impact of low quality of Pepper on Export

3339, SHRI S.M. GURADDI : Will
the Mijnister of COMMERCE be pleased to
state :

(a) whether export of papper to the
United States is affected due to low quality;

(b) if so, the details of measures pros
posed by high level delegation to the United
States-in this regard;

(c) whether a five year plan to
modernise the procedure for clearing
facilities, processiog and packaging of
black pepper is being considered to
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meet the threat to pre-eminent position of
Indian pepper in the world market; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS .MUNSI) : (a) Yes, Sir.

(b) The delegation recommended that
consignments for export of pepper to USA
should be inspected and certified by the
Export Inspection Agency which would
strictly enforce quality conforming to those
stipulated by the F.D.A. authorities in
U.S.A.

(c) and (d). The Spices Board and the
Export Inspection Agency have drawn up a
number of programmes to educate the
farmers, Intermediary traders and exporters
in scientific post harvest handling of pepper
to avoid contamination. This include con-
ducting of saminars at the producers level,
training programmes and workshop at the
exporter level to make them aware of the
importance of quality. The Indian Institute
of Packaging is undertaking a project for
ascertaining suitable packaging material for
packing and export of black pepper in
consumer packs.

Loan from IMF to meet deficit

3340. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased
to state :

(a) whether India will be tapping for
the first time the interpational monetary
market to meet the deficit in the balance
of current account;

(b) if so, whether the crisis was foreseen
by the Planning Commission as well as by
the Prime Minister's Economic Advisory
Council;

(c) if so, whether the crisis is due to
-the failure of IMF adjustment loan of five
billion SDR to serve its objective as well as
the IMF/World Bank recommended liberali-
zation in the import policy of the past few
‘Yyears; and
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(d) the steps taken to meet the crisis
situation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) The need for careful management
of balance of payments during the second
balf of the 1980s had been clearly foreseen.
For example, the Seventh Plan document as
well as annual Economic Surveys of the
Minis}ry of Finance for the past few years
had pointed out that during the Plan period
external payment obligations would rise more
sharply because of harder average terms of
external debt, repayment of the IMF loan,
substantial fall in concessional aid flows and
other adverse international factors.

(¢) No, Sir.

(d) Steps here already been initiated to
increase exports and other earnings, reduce
imports of bulk commodities through efficient
import substitution and increase the flow of
funds from non-residents. Government is
keeping a close watch on the emerging
situation and necessary action will continue
to be taken, as required, to keep the balance
of payments situation under control.

Export of Cardamom

3341. PROF. P.]. KURIEN : Wil
the Minister of COMMERCE be pleased to
state

¥

(a) the details of the export earnings
from cardamom for the past three years;

(b) whether there is a decline in quantity
and value of exports; and

(c) if so, the steps being taken to reverse
this situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) The export of carda-
mom during the past 3 years have been as
follows :
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Year Qty. Value assisted by earthwhile SDFC for considering
(M.T) (Rs. in Crores) grant of moratorium on collection of loans,

As requisite information for considering the

1985-86 3270 53.45 applications for moratorium was not initially
1986-87 1450 88.49 furnished b.y th.c compgnies, SCICI h.ad

. sought additional information. 11 companies

1987-88 270 1.40 have so far furnished the information.

(b) Yes, Sir.

(c) In addition to the CCS and import
replenishment licences, the Spices Board has
launched a market promotion programme in
in West Asia and North Africa Region. The
programme includes participation in fairs
and publicity campaign etc.

Collection of loans from fishing
companijes

3342. SHRI T. BALA GOUD: Wwill
the Minister of FINANCE be pleased to
state :

(a) whether many fishing companies had
approached the Shipping Credit and Invest-
ment Company of India Limited to grant
mosatorium or collection of loans due to
bad fishing season and general depression in
tl:!e fishing industry in recent past;

{(b) the particulars companies which had
approached the SCICI during 1987 and
1988, requesting for re-schedulement of
loans and other financial concessions;

(¢) the particulars of companies which
have been considered favourably by the
SCICI for relaxation of period of loan
collection or any other relaxation in any
form in the year 1987 and 1988 (till date);
and

(d) the particulars of companies whose
request is pending for such sympathetic
consideration ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). The
Shipping Credit and Investment Company of
India Ltd. has reported that it had 1eceived
applications from 18 fishing companies

SCICI has completed assessment in respect of
two companies.

Extension of period of Maharashtra
Raw Cotton Act, 1971

3343. SHRI BANWARI LAL
PUROHIT :

PROF. RAMAKRISHNA
MORE :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the State Government of
Maharashtra has urged Union Government
to extend the duration of the Maharashtra
Raw Cotton (Procurement Processing and
Marketing Act, 1971 for a further period of
10 years;

(b) if so, the reaction of Union Govern-
ment in this regard; and

(c) the time by which the extension is
likely to be accorded ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHR]
RAFIQUE ALAM) : (a) Yes, Sir.

(b) and (c). The Act is valid upto
30.6.1989. A decision will be taken before
it expires.

Selling of Bharat Mata Cinema fa
Bombay by NTC

3344. DR. DATTA SAMANT : Will
the Miaister of TEXTILES be pleased to
state

(a) whether the National Textile Cor-
poration has given tender for selling Bharat
Wata Cinems in Bombay which is exclusively
showing Marathi films;
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(b) if so. whether Urban Development
Department of State Government of Maha-
rashtra has accorded its constant; and

(c) the sale price of this deal being
received by NTC and how the amount is
going to be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES  (SHRI
RAFIQUE ALAM) : (a) Yes, Sir,

(b) According to legal advice, NTC
does not require permission of the Maba-
rashtra Govt. for selling this property on
‘as is where is’ basis.

{c) Only tender bids have been received.
The decision to sell the property has not
been taken.

Bank Frauds

3345. SHRI BALASAHEB VJKHE
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether the internal security inspec-
tion and audit arrangements in baoks bave
proved woefully inadequate with amounting

to Rs. 221.69 crores in five years ending
1986;

(b) if so, whether any steps have been
taken to identify the contributory factors
that led to failure in noticing'.the frauds in
time by auditing and inspecting staff for
fixing responsibility;

(c) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). RBI
has reported that baoks have their own
internal inspection/audit departments which
inspect/audit the bank branches periodically,
generally at intervals of 12 to 18 months,
In the bigger branches, most of the public
sector banks also have a system of con-
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current audit, Banks also appoint external

" Auditors for undertaking miscellapeous audit_

such as Revenue Audit etc. In addition, the
accounts of banks’ bigger branches/controll-
ing offices/Head offices are audited annually
by the statutory auditors appointed by RBI.
The main focus of the internal inspection/
audit is to ensure that various prescribed
procedures and systems are followed meticu-
lously.

Internal audit and inspections have led
to detections of bank frauds in many cases.
Timely reconciliation of inter-branch accounts
and balancing of books has also led to
detection of bank frauds. Wherever there
are lapses on the part of the internal audit
staff, suitable action is taken by the banks.

(Translation)
Realisation of Bank loans

3346. SHRI SHANTI DHARIWAL:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government had issued
directives to the commercial banks in the
country to fix the target to realise the amount
of loans advanced by them;

(b) if so, the amount of loan which was
to be reallsed by the commercial banks
during last year, bank-wise;

(c) whether banks are experiencing many
difficulties in achieving the target of realising
loans during this year; and

(d) if so, the effective steps proposed to
be taken by Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). Reserve
Bank of India has reported that while no
target as such has been fixed for recovery of
agricultural advances but the banks are ex-
pected to take necessary steps for recovering
their dues. The demand for recovery of
agricultural advances of public sector banks
for the year ended June, 1987 was Rs.
4415.44 crores and bank-wise details are
given in the Statement below.



113 Written Answers

In order to improve the recovery of
direct agricultural advances bank have been
advised to take effective measures like
strengthening of the organisational structure,
adopting of schematic appraisal systems,
past lending supervision and launching of
recovery drives with the help of State
Governments. Banks have also been advised
to create separate ‘Recovery Cell’ for a
cluster of nearby branches for continuous
and effective supervision.

Statement

Demand for recovery of Direct Agricultura’
Advances of Public Sector Banks—at
the end of June, 1987,
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19. Indian Overseas Bank 217.72
20. New Bank of India 37.38
21. Oriental Bank of 43,93
Commerce
22. Punjab National Bank 287.30
23. Punjab & Sind Bank 56.51
24. Syndicate Bank 258.14
23. Union Bank of India 210.03
26. United Bank of India 80.71
27. UCO Bank 141.95
28. Vijaya Bank 49.01

Amount
(Rs. crores)

Name of the Bank

1. State Bank of India 1080.18
2. State Bank of Bikaner 571.52
& Jaipur
3. State Bank of 7.1
Hyderabad
4. State Bank of Indore 25.19
5. State Bank of Mysore 48.43
6. State Bank of Patiala 42,77
¥, State Bnnk of 25.68
Saurashtra
8. State Bank of 22.99
Travancore
9, Allahabad Bank 52.14
10. Andhra Bank 153.87
11. Bank of Baroda 221.73
12, Bank of India 273.07
13. Bank of Maharashtra 72.00
14. Canara Bank 365.84
15. Central Bank of India 240.02
16. Corporation Bank 45.12
17. Dena Benk 62.61
18. Indian Bank 159.63

Total Public Sector Banks 4415.44

Note : Data are provisional.

Export of Textiles

3347(H). SHRI MADAN PANDREY ;
Will the Minister of TEXTILES be pleased
to state:

(a) whether thero has been unpreceden-
ted increase in the export of textiles during
1987-88;

(b) If so, the percentage of the increase
in the export of textiles as compared 10 past
three years, year-wise;

(¢) whether Government have taken to
take any concrete steps to increase it further;
and

(d) if so, the outlinas thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF TEXTILES  (SHRI
RAFIQUE ALAM) : (a) and (b). Export of
textiles have been showing a rising trend for
the last three years as is evident from the
Table given below :

(Rs, in crores)
1985 1986 1987
656 1160
1857

Cotton Tevtiles 649

Readymade 1068 1323

Garmnts
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Apparel Export Promotion Council
and Cotton Textile Export Pro-
motion Council.

(c) and (d). Steps taken by the Govt,
to increase exports to textiles are indicated
in the statement below :

The

Statement

followipg steps have been taken to

boost the export of textile goods.

()

Sophisticated garment manufactur-
ing machines not manufactured
indigenously are allowed to be
imported on OGL., As many as
118 machines for garment and
hosiery manufacture bave been
placed uader OGL 104 of them
injoying concessional import duty.

(ii) The Government permits import of

(iii)

(iv)

v)

4 types of sophisticated textile
machines at a concessional rate of
import duty of 25 per cent provided
the importer exports 5 times the
value of machinery over and above
the average exports of the exporter
during the preceding 3 years. In
addition to the existing scheme, the
modified export obligation scheme
permits imports with an export
obligation for exporting 75 per cent
of the production for 5 years, The
importer is allowed to choose any
one of the two export obligations.

A textile modernisation fund of Rs.
750 crores has been created for
for facilitation of modcrnjsation of
Textile Industry.

A long term policy for the export
of cotton yarn with liberal ceilings
has been announced. The ceiling
for the year 1987 has recently been
increased from 40 milion kgs. to
75 million kgs. for cotton yarn of
counts upto 60s. There 1s no
restriction on the export of cotton
yarn above counts 6os.

Io order to encourage improvement
in the quality of cottop yarn, excise
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duty on auto-coners manufactured
domestically has been reduced from
15 per cent 5§ per cent w.e.f.
11.5.1987.

Revised rates of CCS have been
announced effective from 1st July,
1986. These rates have been
announced for a period of 3 years
and are generally higher than
before. Slow moving items of gar-
ments on which CCS was not
admissible when exported to quota
countries have been made eligible
for CCS. CCS on export of cotton
yarn of all counts bas been alluwed
@ 8 per cent from 29th August,
1986. CCS on export of grey
fabrics has been raised to 10 per
centwe. f. 13, 2, 1987,

Cotton garments and textiles have
been brought under the scheme of
contract Registration with a view
to providing an element of certainty
to exporters in the matter of CCS.

The Fashion Technology Institute
in Delhi for education, research
and training in the areas of fachion
design for garment manufacture has
been set up.

The duty drawback rates for cotton
garments have been increased to 10
per cent.

(x) The number of days of pre-ship-

ment credit has been increased
from 90 days to 180 days. The
rate of interest has also been
reduced by 2.5 per cent,

(x1) Many items of raw material/fabrics

(xii) The scope of Advance

are permitted to be imported under
Duty Free REP Scheme and the
Import-Export Pass Book Scheme.

Licensing
and pass Book Schemes has been
widened and procedures simplified.

(xiii) under 100 per cent Export Oriented

Units and Free Trade Zones Scheme
facilities for liberal import of
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capital goods and raw materials
alongwith many other concessions
are given.

(xvi) Government has been giving liberal
assistance for sponsoring and fund-
ing promotional activities such as
market studies, buyer-seller meets,
participation in international fairs
and exhibitions.

(xv) Permission for use of foreign brand
names for domestic sales has been
approved in the case of readymade
garments with the stipulation that
only indigenous fabrics are used; at
least 75 per cent of the production
is exported and no royaltics are
allowed on domestic sales,

(xvi) The  agency commission bas
becn increase and rules for blaoket
permission for foreign exchange
have beea substantially liberalised.

[English)

Textile Policy (1985)

3348. SHRI N. SUNDARARAJ : Will
the Minister of TEXTILES be pleased to
state :

(a) whether in the textile policy of June,
1985 the textile industry is being asked to
compete in the international market ;

(b) if so, whether it envisages moderani-
sation of existing textile mills; and

() if so, the efforts made by Govern-
ment to reduce the labour force while textile
units are being modernised and uneconomical
mills closed ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) The textile policy
of Jupe 1985 envisages measures to make
exports of textile goods more competitive in
the international markets.

(b) Yes, Sir.
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(c) The textile policy also envisages that
interests of labour shall be protected in the
process of modernisation and closure of non-
viable mills.

Expenditure on Non.Productive Projects

3349. SHRI C. MADHAYV REDDY :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
review expenditure in hard currency on non-
p'oductive projects such as oilseeds, dairying

and other soft projects by stopping sach
imports; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) No such
proposal is under consideration. Foreign
exchange for import of various items is relea-
sed on the basis of domestic availability,.

prices, foreign exchange availability and
other r¢lated factors.

(b) Does not arise.

Nexuas between Narcotics Smuggling
and Terrorism

3350. SHRI SAIFUDDIN

CHOWDHARY :
SHRI AMAL DATTA :
SHRI HANNAN MOLLAH:

Will the Minister of FINANCB be
pleased to state :

(a) whether Government are aware of
the growing nexus between parcortics smugg-
ling and terrorism;

(b) whetber Government are also aware
that D¢lhi has becom? a major transit poiat
for heroin orginating in the Golden Crescent
destined for the Weat,

(c) whether the situation has been anyal
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sed by the concerned ageocies of Government;
and

(d) if so, the outcome thereof and the
remedial steps taken or contemplated to
" contain the growing threat to the economy
as well as integrity of the country ?

THE MINISTER OF STATE IN THE
DBPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) No specific case indicating
pexus between terrorists and drug traffickers
has come to the notice of the Government.
However, possibility of money generated out
of drug trafficking getting ploughed back into
financing terrorist activity cannot be ruled
out.

(b) Reports indicite that Delbi and
Bombay have become major exit points for
transit traffic in heroin originating in the Near
and Middle East, commounly known as the
Golden Crescent region.

(c) and (d). The drug situation in the
country is being kept under constant review
for appropriate action, A Cabipet Sub-
Committee headed by the Home Minister
has also been constituted to oversee and co-
ordinate the steps taken to intensify the fight
against drug abuse and trafficking.

As most of the quantities of drug origi-
nated from across Indo~Pak, border, arrane
gements for mutual co~operation between
India and Pakistan have been established. In
the recent Secretary-level talks held in New
Delhi, it has been decided to mutually
exchange operational intelligence to curb
drug trafficking across the borders. Both
sides further agreed to extend mutual assis-
tapce in.criminal investigations, imier alia,
relating to drug smuggling.

Under the Prevention of Illicit Traffic
in Narcotic Drugs and Psycbotropic Substan-
ces Ordinance, 1988, promulgated on 4.7.
1988, 157 detention orders have been
issued so far in which 130 persons had been
detained,
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Bankiog facilit ics In Kerala

3351. SHRI V. S. VIJAYARAGHA-
VAN : Will the Minister of FINANCE be
pleased to state :

(a) whether there are areas in Kerala
which are not bhaving banking facilities
available within easy reach;

(b) if so, the names ot such areas; and

(c) the steps being taken to provide
banking facilities in such areas ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) 1o {c). Reserve
Bank of India (RB1) has reported that in
terms of the curreot branch licensing policy
for opening branches in rural and semi-
urban centeres, it has issued ¢ 5 licences for
opening branches at rural and semi-urban
centres. RBI has further reported that 12
more bank offices will bave to be opened on
population norm in deficit blocks in Kerala
to achieve the objective of the current
Branch Licensing Policy for 1985-%0 which
is to have one branch for every 17,000
population in rural and semi-urban areas.
The details given below :-

Name of District Name of No. of bank

Block  offices requ~
l'red
Quilon Chadayam-
angalam 1
ve Vettika-
vala 1
Malappuram Vengara 2
Wynad Sultan
Battery 6
. Manathody 2
———
Total ;- 13
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RBI has instructed the Lead Banks to
identify sufficient number of additional
centres in these blocks and forward such
fists to RB]l through the State Government
of Kerala for consideration of further
allotments. With the allotment of centres
and opening bank branches at the centres
to be identified in the above deficit blocks,
there will be adequate banking coverage ip
the State of Kerala on the basis of popula-
tion coverage norm. Undsr the Service Area
Approach to rural lending, RBI has instruc-
ted banks to open their branches at the
allotted centres expeditiously to facilitate
allocation of villages to such branches under
this sheme.

Coffee cultivation in tribal areas
of Orissa

3352. SHRI RADHAKANTA DIGAL:
Will the Minister of COMMERCE be
pleased to state :

(a) Whether Government have intensi-
fied coffee cultivation in the tribal populated
Phulbani and Kalahandi districts of Orissa;
and

(b) if so, the total hectares of land in
these two districts of Orissa brought under
coffes cuitivation so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) The area brought under coffee culti-
vation so far in these two districts is as
under :-

Phulbani
Kalahandi

200 Hectaros.
308 Hectares.

Handloom sector in Orissa

3353. SHRI NITYANANDA MISHRA :
Will the Minister of TEXTILES be pleased
to state :

_ (a) whether the handloom sector qperat-
ing in Orissa is adequately fed with necessary
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raw material and also has the marketing
facilities for the sale of their products;

(b) whether any special survey has been
made to assess how the handloom weavers
have been able to improve their production
and also gained pet profit during the last
three years;

(c) if so, the details of the findings;

{d) whether the gains were not adequate;
and

{¢) if so, the factors which hindered the
growth and the remedial steps being taken
by Union Government thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM).: (a) As reported by the
State Government, the Handloom Sector
operating in Orissa is not facing any raw
material problem. Cotton parn of 60s count
is produced by the Cooperative Spinning
Mills and Mills under the 1.D.C, Sector
in sufficient quantity, Finer counts of yarn,
twisted and mercerised yarn, silk yarn etc.
are procured from outside States.

Regarding marketing faciyties, it has
been reported that in addition to marketing
facilities provided by the 750 primary
weavers cooperative societies, the Apex
Handloom Coop. Society provides marketing
support through its 130 retail outlets. For
the weavers outside the cooperative fold,
the Orissa State Handloom Development
Corporation provides marketing facilities
through its 64 outlets.

(b) No such Survey has been conducted.

(c) to (e). Do not arise.

Loss in NTC Bombay

3354. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of TEXTILBS be pleased to
state :
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(a) whether the National Textile Corpo-
ration (NTC) mills located at Bombay city
are ruoning into losses to the tune of crores
of ruypees;

(b) if so, the total estimated loss of
NTC mills in Bombay city in 1987-88; and

(c) the factors responsible for losses ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) and (b). Yes, Sir.
24 out of the 25 textile mills under NTC
in Bombay incurred losses during the year
1887-88. The provisional net loss suffered
by these mills during 1987-88 was about
Rs. Y0 crores,

(c) The main factors responsible for
losses of these mills are given below :

(i) Old and obsolete machinery;
(ii) Excess labour force;

(iii) Steep rise in the price of cotton
and other input costs;

(iv) Lack of exteasive modernisation;

(v) Heavy burden of increase in wages/
salaries including interim relief, etc.

Loans advanced by commercial banks

3355. SHRIJAGANNATH PATNAIK :
Will the Minister of FINANCE be pleased
to state @

(a) the amount advanced by the com-
mercial baoks as term lending and short
term credit respectively during the last twelve
months;

(b) *he break-up between the industrial
and agricultural sectors; and

(c) the guidelines issued by the Reserve
Baok of India to the commercial banks for

short term credits and when the same were
issued ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) aod (b). The
Reserve Bank of India has reported that
during the year ending June, i987 the direct
finance to agriculture provided by all
scheduled commercial banks was Rs. 2744
crores including Rs. 1482 crores as short
term loans. The Reserve Bank of India
has further reported that the data in respect
of loans given by commercial banks during
a particular period is available only for
direct finance to agriculture, since in the
Industrial Sector the working capital require-
ment of units are met on the basis of limits
sanctioned to them.

(c) Reserve Bank of India had issued
a set of guidelines to all Banks in March,
1984. These guidelines relate to application
forms, loan procedure, margio money,
security norms, rate of interest and other
charges to be levied and cover all categories
of priority sector lendings.

Assistance to poor farmers in Bihar
under IRDP

3356. SHRI PRAKASH CHANDRA :
Will the Minister of FINANCE be pleased
to state :

(a) the loans sanctioned during the last
three years, year-wise, to poor farmers under
Iategrated Rural Development Programme
(IRDP) in Bihar;

(b) whether there have besn complaints
against the bank’s officials regarding corrupt
practices being adopted by them in sanction-
ing/payment of loans; and

(c) if so, whether any inquiry has since
been conducted against the persons found
guilty and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The amount
the commercial banks
tincluding co-op:rative banks) under Inte-
grated Raral  Doavelopment Programme

-y
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(IRDP) in Bihar during the last three years
have been as under :

Year Amount (Rs. in crores)
1985-86 97.30
1986-87 142.09
1987-88 180.35

(b) and (c). The representations regard-
ing corruption, non-sanction of loans, delay
in disbursement of loans, write off or
remission of dues, rescheduling of repayment
schedule, etc. received are referred to the
concerned authorities for necessary action.
Corrective measures are taken by banks in
respect of complaints, with a view to provide
redressal to the complainant.

[{Translation)

Tilaiya-Thathar and Auranga Reservoir
scheme of Bibhar

3357. SHRI YOGESHWAR PRASAD
YOGRSH : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether Tilaiya-Thathar and Auranga
Reservoir schemes of Bibar have been
included in the Five Year Plan; and

(b) the time when these schemes were
drawn up and the total estimated expenditure
to be incurred on these schemes and the
present position thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES

(SHRIMATI KRISHNA SAHI) : (a) and (b).

Tilaiya Dhadhar and Auianga Reservoir
Projects estimated to cost Rs. 65.15 crores
and Rs. 188.92 crores respectively are
included in the Seventh Five Year Plan.
An expenditure of Rs. 6.22 crores and
Rs. 7.58 crores respectively was anticipated
up to March, 1988,
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Concession in" interest on” cutstanding
Income Tax

3358. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINANCE
be pleased to state:

(a) whether income tax payers have
started depositing the outstanding income
tax after the announcement of the Income
tax concession scheme by Government; and

(b) if so, the extent of income fax
which was outstanding this year and how
many people out of them have deporited the
income tax ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K,
PANJA) : (a) Yes, Sir.

{b) The latest figures of arrears of
Income Tax are available as on 31.12.87.
They are as under :

(In Crores of

rupees)

Tax-in-arrears 1908.93
Demand raised which had

not fallen due 1270.41

Total 3179.34

—— — e re—

The concessions have been made effective
from }.7.1988 for a period of three months,
The result of the cooncession in terms of
amount collected and number of tax payers
deposiiing tax under the scheme is not yet
known. Informal enquiries from Commis-
sioners of Income-tax show that tax payers
are tsking advantage of the scheme and are
depositing tax.

{English)

Kerala project for Net making
mechines from Japan

3359. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of FINANCE
be pleased to state ;
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(a) whether the State Government of
Kerala submitted a project report to Union
Government for obtaining 15 net-making
machines and accessories free of cost from
Japan;

(b) if so, whether the project has been
approved by Union Government and
orders have been placed for obtaining the
machines;

{¢) if so, whether these machines will
be given to the State Government as 100 per
cent grant; and

(d) if not, terms
machines will be given ?

on which these

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). Yes,
Sir. The project proposal submitted by the
State Government of Kerala for procurement
of 15 net-making machines and accessories
with grant assistance from Japan has alrcady
posed to the Government ‘of Japan for
grant assistance for the 1988-89.

(c) and (d). External assistance will be
shared with the State Government accord-
ing to the standard formula under which
70 per cent of the net aid will accrue to the
State Government as additional central
assistance for externally aided projects.

Working capital assistance by Banks
to Small Scale Industries in Orissa

3360. SHRIMATI JAYANTI PATN-
AIK : Will the Minister of FINANCE be
pleased to states :

(a) whether is has come to the notice of
the Reserve Bank of India and Union
Government that commercial banks in Orissa
are not coming forward to sanction loans for
working capital to small scalc industries
which have been sanctioned term loan by
the Orissa State Financial Corporation;

(b) whether Government are aware that
in a large number of such cases working
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capital has not been sanctioned by com-
mercial banks despite disbursement of term
loan by the State Financial Corporation on
the strength of commitment letters by con-
cerned bank;

(c) the number of such cases where
banks have refused or delayed sanctioning of
working capital; and

(d) the steps taken to ensure that com-
mercial banks sanction working capital with-
in a reasonable period of sanctioning of term
loan by the State Financial Institutiopns ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) to (c).
Reserve Bark of India bas reported that
there were 289 cases pending with com-
mercial banks for - sanction of working
capital limits in respect ¢f which Orissa State
Financial Corporation  (OSFC)  had
sanctioned the term loans The request for
working capital loans bad been rejected/
returned in 122 cascs by the banks,

(d) Reserve Bank of India has further
reported that steps taken to sanction working
capital expeditiously in such cases include,
convening of joint meetirgs by OSFC and
conccrned banks for sanctioning  cases;
formulation by banks effective monitoring
system for ensuring ttat the projects epprov-
ed by State Level Financial Institutions are
sanctioned the needed working capital finance
well in time; establishment of rapport with
the State Level financial institutions: to
include as a regular item op the agenda the
particulars of cases where SFC assisted units
are not able to get workiog capital finance
from commercial banks. )

Export of fruits and vegetables to USSR

3361. SHRI GOPALA KRISHNA
THOTA : Will the Mircister of COMMERCE
be pleased to state :

(a) whether'India and the USSR bave
entered inte a contract to increase the export
of vegetables and fruits;
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(b) if so, whether Government are giving
any financial assistance to the farmers to
grow more vegetables and frujts to boost
export; and

(c) if so, the details thereof ?

THE MINISTER OF .STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) No, Sir.

(b) and (c),Do not arise,
Service conditions of Bauk officers

3362. SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE
be p'eased to state :

(a) the recommendations made by
Pillai Committee set uvp by Government for
looking into the service conditions and other

benefits of bank officers;

(b) whether Government have accepted
the recommendations of the Committee;

(c¢) whether the recommendations made
therein as regards the inter-bank transfer of
officers beyond the rauk of scale V has been
effected by the Goverament; and

(d) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE WMINISTRY OF FINANCE
(SHRT EDUARDO FALEIRO): (a) The
recommendations made by the Pillai
Committes broadly were for a standardised
structure of grades dearncss allowance,
other allowances and perquisits etc.

(b) The recommendations of the Com-
mittee were sccepted with certain  modifica-
tions suggested by the Group of Bankers
and as deemed appropriate by Government.

(c) and (d>. The recommendations of the
Committee regarding inter-bank transfer of
officers in scale-V and above has been
reviewed. Government has come to the
conclusion that it would be better 10 con-
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sider transfer of willing officers to willing
banks on terms and conditions acceptable to
both and to Government. It was felt that
providing for transfer of such officers on &
regular basis may not be desirable.

Foreign investment

3363. DR. D.N. REDDY : Will the
Minister of FINANCE be pleased to state :

(a) the outstanding investment made by
USA, Germany, Japan and U.K. in Indian
companies; and

(b) the names of such foreign companies
and Indian companies ?

THE M INISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (8) The Reserve
Bank of India conducts periodical Surveys
of outstanding foreign private investment in
India. The latest survey relates to the period
ended 31-3-1980. According to this survey
the investments in India of USA, West
Germany, Japan and U.K. as on 31-3-1980
were as under :

(Rs. Crores)
USA §91.8
West Germany 245.2
Japan 319
U.K. 659.8

(b) Such company-wise information is
not available with Government.

Export of sea foods

1364. PROF. K.V. THOMAS : Will
the Minister of CCMMERCE be pleased to

gtate :

(a) the quantity of sea foods exported
doring the last three years;

(b) the foreign exchange e¢arned there-
from;
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(c) the trend of the export of sea food:
and

(d) the steps taken to increase the
export ?

THE MINISTER OF STATE IN THRE
MINISTRY OF COMMERCE (SHRI PR.
DAS MUNSI) : (a) and (b). The quantity of
sea food exported and foreign exchange
earned therefrom during the last three years
were :

Year Quantity Foreign
of export exchange
(Tennes) earned
’ (Rs. crores)
1985-86 83651 398,00
1986-87 85843 460.67
1987-88 97179 531.20

(Source : MPEDA, Cochin)

(c) As may be seen from the above
statement, exports of marine products are
increasing.

(d) The steps taken to increase the
export of marine products include promotion
of prawn farmiog for augmenting production
of cultured prawns, encouragement of
production of value added items like IQF
(Individually Quick Prozen) shrimps, setting
up of prawn hatcheries and measures for
exploitation of deep sea fishery resources.

Revival of sick units by ficancial
institution

31365. SHRI BHADRESWAR TANTI:
Will the Minister of FINANCE be pleased
to state :

(a) whether any steps have been taken to
seck cooperation of the public financial
institutions to shoulder the responsibility of
reviving sick units which can function
satisfactorily;

(b) if so, the number of such units till
date which have s}arted functioning in
Assam, Maharashtra and West Bengal as
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a result of the efforts made by the financial
institutions; and

(c) the details of the role played by
financial ipstitutions for the revival of sick
units ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO;}: (a) and (¢). All
India term lending financial institutions,
namely, IDBI, 1IFCI, ICICl and IRBI and
Public sector banks undertake viability study
of sick units and evolution and implementa-
tion of rehabilitation packages for potentially
viable sick units which are financed by them.
Rehabilitation packages drawn may envisage
sacrifices from banks/institutions in the form
reliefs concessions as also  extension of
further finance for modernisation/expansion/
working capital, etc. on concessional terms.

(b) Based on the provisional data receiv-
ed from banks, RBI has reported the
following data as at the end of June, 1987 :

State Non SSI Non SS1
sick units sick wviable
Sound viahle units  put
under nur-
sing pro-
gramme
Assam 3 2
Maharashtra 84 62
West Bengal 32 16

Note : The definition of non SSI sick units
adopted by RBI is as per the pro-
visions of Sick Industrial Companies

Act, 19835,

Maintenance of SLR and CRR by
Syndicate Bank

3366. SHRI H.N, NANJE GOWDA :
Will the Minister of FINANCE be pleased
to state @

(a) whether the Syndicate Bank paid a
buge fine to the Reserve Bapk of India for
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non-maintenance of Statutory  Ligpidity
Ratio (SLR) and Cash Reserve Ratio (CRR)
during 1987;

(b) if so, the total amount thus paid as
fine; and

(c) the amount of fine péid by the bank
during the current year so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT- OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Reserve
Bank of India bas r:ported that some of the
pationalised banks were not able to maintain
the Statutory Liquidity Ratio (SLR) and
Cash Reserve Ratio (CRR) as prescribed by
Reserve Bank of India from time to time
during the year 1987. Reserve Bank of
India has further indicate that it would not
be desirable to disclose the details of the
workings of an individual bank, which failed
to maintain the Statutory Liquidity Ratio or
Cash Reserve Ratio.

Recommendations for simultaneous
Elections to State Assemblies
and Lok Sabha

3367. DR. A. K. PATEL: Will the
Minister of LAW AND JUSTICE be pleased
to state :

(a) whether Government have received
recommendations from the Election Com-
mission and/or others that elections to all
the State Assemblies and Lok Sabha be held
simultaneously to reduce consumption of
time and money in election campaigns from
time to time;

(b) if so, whether Government have
agreed to the recommendations; and

(c) if so, the detials thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ): (a) such a
proposal was received from the Election
Commission in 1982.

(b) No, sir.
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(c) The necessity for baving General
Elections to the Lok Sabha and the Legisla-
tive Assemblies at different times bas arisen
due to dissolution of the earlier Lok Sabbas/
Assemblies before the expiration of their
normal term and the consequential holding
of midterm elections. Such dissolutions and
midterm elections are part of the processes
of parliamentary democracy. Synchronized
elections to the Lok Sabba and to the
Legislative Assemblies whose terms are due
to expire at different times would require
extension of the term in respect of some
cases, which is not feasible as per the
present constitutional provisions and curtail-
ment of the term in some other cases which
would be possible only if the concerned
Chief Ministers agree, It is for these reasons
mainly that the proposal for simultaneous
elections was not accepted.

Jute Purchase Centre in Assam

3368. SHRI ABDUL HAMID : Will
the Minister of TEXTILES be pleased to
state :

(a) whether Union Government are
aware that Assam has securéd the second
position regarding the jute production in the
country but due to the lack of sufficient
number of jute purchasing centre in Assam,
the jute growers are going to be deprived
day by day by the middle class of business-
men;

(b) if so, the total growth of jute in
Assam during last three years, year-wise
details;

(c) the exact quantity of jute purchased
by the Jute Corporation of India during last
three years, year-wise details; and

(d) the steps taken for the remaining
portion of the jute which is being sold in the
open market through the middlemen with a
lesser price than Government price ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) to (d) Assam
along with Bihar stood second in the country
during 1987-88 in production of raw jute
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according to the estimate of Jute Cospora-
tion of India, The details of production of
raw juts and procurement of raw jute by
JCI and its cooperative agencies in Assam
during 1985-86 and 1986-87 are given in
the statement below.

There is an open-ended commitment on
the part of the Government to ensure mini-
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mum support price to the growers through
the Jute Corporation of India and JC1 has
been instructed to buy at minimum support
level all the jute that is offered to them. For
this purpose, JCI has been provided with
men, malerial and finance adequately.
During the current jute season (1988-89),
prices of raw jute in upcountry markets in
Assam are ruling well above the minimum
support level,

Statement

Details of Procurement of Raw Jute in Assam

% of total No. of % of total

Year Production % of total Procurement
of jute production by JCI and procurement JCI Centres
(*000 bales) of raw jute  cooperatives by JCI & Centres
in India co-operatives
o in India
1985-86 1232 9.7 334.1 11.9 26 13.2
1986-87 993 11.6 292.2 13.2 26 13.2

Bench of Andhra Pradesh High Court

3369, SHRIC, SAMBU: ¥
SHRI MANIK REDDY :

Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether Unpion Government have
received any proposal e¢ither from the
Andhra Pradesh Government or the people
of the State to open a High Court Bench in
any of the towns in the State;

(b) if so, the details of such proposal;
and

(c) the reaction of Union Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAIJ): (a) to (c).
Representations have been received from
time to time demanding establishment of
Peaches of the Andhra Pradesh High Court

at Vijaywada and Guntur. However, no pro-
posal has becen received from the Govern-
ment of Andhra Pradesh in this regard. No
action is taken by Central Government in
the matter unless a proposal is received
from the concerned State Government.

Polavaram Project of Andhra Pradesh

3370. SHR1 BHATTAM SRIRAMA-
MURTY ; Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the multi-purpose project -
in Andhra Pradesh across the Godavari
river has been cleared by Union Govern-
ment;

(b) whetber in view of the long delay
for want of clearance, the estimated cost of
the Polavaram Project has gone up from
Rs. 1200 crores in 1980-81 to 2665 crores
now,

(c) whether the Polavaram Project pro-
vides irrigation facilities to seven to nineteent
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lakh acres in east and west Godavari districts
besides Visakhapatnam district;

(d) whether Government insisted on
payment of alternative land to the owners
of the entire 7000 hectares that would come
under the submersion instead of compensa~
tion; and

(e) if so, the other various projects in
the country where aiteraative land of
equivalent extent was provided to the land
losers ?

THE MINISTER OF STATE IN THE
MINSTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c)
Andhra Pradesh has been requested to
submit a modified project report keeping in
view the observations made by the Central
appraising agencies.

(d) and (e). The communication sent to
Government of Andhra Pradesh requested
detailed information and action plans on
catchment area treatment, command area
development, rehabilitation and compensatory
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afforestation, Projects recently cleared where
land is being provided for the oustees include
the Sardar Sarovar Project and the Narmada
Sagar Project.

Export of Cotton Made-ups Group-1I
to USA

3371. SHRI VIJAY N. PATIL:
Will the Minister of TEXTILES be pleased
to state :

(a) the quantity and value of exports
of Cotton Made-ups-Group-1I to USA
during the last three years, item-wise;

(b) the details with the value realiza-
tions per square metre for each item; and

(c) how do the value figures compare
with similar figures of export of cotton
yarn;

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (&) to (c). A state-
ment 18 given below.
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CoMection of Administrative Chaiges
by SCICI lr(:n Fishing Industry

3372. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state :

(a) the amount of administrative charges
collected by the Shipping Credit and Invest-
ment Company (SCICI) of India from the
fishing industry in 1984, 1985, 1986 and
1987;

(b) whether the over-head of the SCICI
is being fully levied on the fishing {ndustry;
and

(c) the steps being taken to reduce
overhead charges on fishing industry through
oppressive clauses during financing ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALEIRO): (a) to (c). The
Shipping Credit and Investment Company of
India Ltd., has reported that since com-
mencement of its operations in December
1986, it has not collected any administrative
charges from the fishing industry. SCICI
has, - however, indicated that ‘expenses’
strictly attributable to individual companies
and financing charges stipulated for extending
financial assistance have been collected from
both shipping and flshing companies and
that these charges are reasonable and in lipe
with the practice followed by banks.

Law Commissions in States

3374. SHRIMATI D. K, BHANDARI :
Will the Minister of LAW AND JUSTICE
be pleased to states :

(a) whether Union Government are
aware that certain States have set up or
propose to set up Law Commission in their
respective States;

(b) if so, the details thereof;

(c¢) whether Union Government were
¢onsulted by these States in the matter; if so,
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the advice given by Union Government to
these States; and

(d) wimt are the objectives to set .up
Law Commissions at State Level.

THE MINISTER OF STATE IN THEB
MINISTRY OF LAW AND JUSTICE
(SHRT H.R, BHARDWAIJ): (a) Yes, Sir.

(b) to (d). The States of Harvana and
Jammu and Kashmir requested the Law.
Commission of India to send detailed in<
formation regarding constitution of the Law
Commission, its terms of reference and the
infrastructure provided for the Commission.
The Law Commission of India has sent the
requisite information to these two States,
The objectives to set up Law Commissions at
State Level are not known.

Irrigation Profects with cost-escalation in
Gujarat

SHRI RANJIT SINGH GAEK-
WATER

23713.
WAD : Will the Mipister of
RESOURCES be pleased to state :

(a) the details of the ongoing major
and medium irrigation projects of Gujarat,
estimated cost and actual amount spent
thereon ;

(b) the date of completion for each
projects as fixed at the time of its sanction
and the actual date on which the project is
likely to be completed ; and

(c) the reasons for delay and how it
affected in cost escalation as well as delayed
benefit of irrigation potential ?

THE-MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) There
are 11 major and 82 medium ongoing irri-
gation projects with latest total estimated
cost of Rs. 60-0,46 crores. The anticipated
expenditure on these projects upto March,
1988 was Rs. 1455.72 crores.

(b) The dates of completion Indicated
in the project reports semt for Central



143 Written Answers

clearance are tentative and are subject to
priority assigned by State Governments in
the implementation stages. As per present
indications, 6 major and 76 medivm projecis
are likely to be completed during the 7th
Plao period.

(c) The main reasons for delay include
financial constraints, cost escalation, in-
adequate investigations at project formula-
tion stage, difficulties in land acquisition and
non-avajlability of forest land and building
materials at times. These bave been resulting
in overall cost escalation of projects as also
delay in achieving the irrigation potential.

Tea Gardens in Assam

3375. PROF. PARAG CHALIHA:
Will the Minister of COMMERCE be
pleased to state :

(a) the name of companies owning two
or more tea gardens in Assam, with place
of registration and location ; and

(b) the total number of Managers and/
or Asstt., Managers in all these tea gardens?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) There are 113 com-
panies which have two or more gardens in
Assam. The total number of estates owned
by these companies is 39:. Out of 113
companies, 64 have their Head Office in
Assam while the rest are based outside
Assam, Details regarding names and loca-
tion of these gardens are being collected.

'b) Tea Board dose not keep informa-
tion regarding Managers/Asstt. Managers
employed by Tea Estates.

Payment of rewards to officers in various
Revenue Departments

3376. SHRI NAVINCHANDRA
RAVANI : Will the Minister of FINANCE
be pleased to state :

() whether Government have introduced
a schcme for payment of rewards to officers
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working in various Revenue Departments
l.e. Income Tax, FERA, Gold Control,
Bxcise and Customs ;

(b) if so, the details thereof ;

(¢) when this scheme was introduced ;

(d) the number of officers in each
category of the above mentioned depart-
ments who have so far been rewarded during
the last three years ; and

(e) how far the reward scheme bas
proved to be effective in realisation of
taxes/duties ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF REVENUE IN
THE MINISTRY OF FINANCE (SHRI
A, K. PANJA) : (a) Yes, Sir.

(b) The reward Scheme provides for
payment of ieward for detecting evasion of
duties/taxes to the Officers/Staff of the
various enforcement agencies of the Revenue
Departmeant.

(c) The present reward Scheme has been
in force since 1985.

(d) The Department of Revenue paid
Rs. 2 93, 7.19 and 5.35 crores in 1985,
1985 and 1987 respectively to its Officers/
Staff of its various inforcement agencies
under this Scheme.

(¢) The impact of the present reward
policy has been felt in considerable increase
in seizures made during the last three years,

Expenditure incurred on welfarc of tea
Garden Labourers

3477. SHRI PIYUS TIRAKY: Will
the Minister of COMMERCE be pleased to
state @

(a) the details of the amount spent by
Tea Board for welfare of the tea garden
workers during last three years ; and
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(b) the percentage and ratio of ex- -

penditure incurred year-wise and category-
wise for management staff, commerctal staff,
medical staff, garden development and the
labourers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI : (a) and (b). Primary res-
ponsibility/obligation for welfare of the
tea garden workers rests with the owners/
management of the Tea estates in accordance
with the Plantation Labour Act.

Tea Board undertakes supplementary
welfare measures and schemes for benefit of
tea plantation woikers which the owners/
management of -the Tea estates are not
statutorily required to provide under the
Plantation Labour Act.

During the last three years, the amounts
spent by Tea Board for such welfare
measures are as uader :

1987-88  Rs. 16,74,283/-
1986-87  Rs. 19,07,304/
1985-86  Rs. 7,66,508/-

Release of Funds to West Bengal

3378. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state : the amount released to
Government of West Bengal for construction
of buildings for the Revepue offices during
1988-89 on the basis of recommendation
made by Bighth Finance Commission ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISIRY OF FINANCE (SHRI
B.K. GADHVI) . The Government of West
Bengal have not rent any progress report in
respect of the scheme for construction’ of
buildings for revenue offices under upgrada-
tion grants recommended by the Eighth
Finance Commission, so far. Therefore,
no release of funds has been made to the
Staie Government so far during 1988-89.
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Rehabllitation of workers of Mohini Mills

2379. SHRI INDRAJNT GUPTA:
Will the Minister of TEXTILES be pleased

to State :

(a) whether Union Government have a
proposal to explore the avenues of rehabili-
tation of workers being affected by the
decision of denotification of Mohini Mills,
Belgaria ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM):(a) and (b). The
workers ¢f Mohini Mills, Belgharia, the
mapagement of which has beep relinquished
by the Government, are entitled to the
admissible relief under the Textile Workers’
Rehabilitation Fund Scheme,

Fraud in Ghaonsore Branch of State
Bapk of India

3380. SHRI KAMLA PRASAD
SINGH : Will the Minister ' of FINANCE

be pleased to state :

(a) whether State Bank of India,
Ghansore Branch of Madhya Pradesh has
been defrauded by its own manager recently;

(b) if so, the details thereof including
the modus operandi;

(c) the number of such cases which
took place in the last thrce years and details
of steps taken to curb the recurrence of such
cases in future;

(d) the reasons for such defrauding
taking place inspite of past experience and
also for not taking sufficient precautions and
safeguards; and

(e) tbe details of precautions and safe-
guards now Iostituted to check further
defrauding of public money by publig
servants ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR!
EDUARDO FALEIRO) : (a) and (b). State
Bank of India has reported that the Account-
ant of Ghansore Branch, who was custodian
of draft forms and also the authorised
signatory of drafts, bas defrauded the branch
of Rs. 1.58 crores by encashing 17 drafts
which had been removed surreptitiously by
him from the branch stock.

(c) and (d). State Bank of India has
further intimated that there is no previous
instance of fraudulent encashment through
surreptitious refnoval of draft forms by the
custodian himself during the past three
years.

(¢) RBI has reported that banks have
books of instructions, including precautions/
checks whtich their staff should observe to
prevent occurrence recurrence of frauds.
Banks are also taking steps to strengthen
the control mechanism including the internal
audit/inspection machinery, and to make
them effective so as to eliminate scope for
frauds and malpractices. State Bank of India
has further intimated that they have caution-
ed all their branches of the possible misuse
of missiog draft froms.

Dharna by haudloom and powerlooms
weavers

3381. SHRI H. G. RAMULU : Wil
the Minister of TEXTILES be pleased to
to state :

(a) whether the handloom weavers
staged dharna in Dethi on 29 February,
1988 to protest against the unprecedented
hike in yarn prices and also against the
Central Government’s textile policy;

(b) whether a charter of demands was
also submitted by them to Union Govern-
ment; and

(c) if so, the action taken by Govern-
ment thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) and (b). Yes, Sir.

(c) A Statement is given below.
Statement

1. The main demands made in the charter
are :
(i) Scrapping of the new Textile
Policy.

(ii) Bringing down the prices of cotton,
silk and staple and polyster yarn,
dyes and chemicals and ban on
export of cotton yarn,

(iii} Increasing the Central subsidy.

(iv) Implementation of the recommenda-
tions of Si-varaman Commission,

(v) Purchasing of all cloth for Govern-
ment/Semi-Government and Public
Enterprises from  decentralised
sector.

(vi) Restructuring of all handloom deve-
lopment schemes within and cutside
the cooperative fold.

2, Action taken by Government in the fore-
going is as under :

(i) The Textile Policy 1985 is aimed
at hormonious development of all
the three sectors of the Textile
industry, viz. handloom powerloom
and mill sector. However, Govern-
ment have recently couostituted a
Committee under the Chairman-~
ship of Shri Abid Hussain, Mem-
ber, Planning Commission to
review the Textile Policy, 1985.

(ii) (A) In order to cbeck the rise in
prices of cotton yarn, Govern-
ment huve taken the following
corrective measures :

(a) The export of staple cotton
has been suspended,
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(b) Import of cotton has been
permitted against export
of cotton yarn/cotton
fabrics and made ups on
advance license basis.

(c) Export of hank yarn up to
60s and has been stopped.

(d) Import of 1 lakh bale of
cotton, duty-free has been
permited for production of
bank yarn for supply to
handloom sector,

(B) In order to check the rise in
prices of silk yarn, Govern-
ment have permitied the
import of 100 tonnes of raw
silk through the Central Silk
Board for indigenous con-
sumption, 36 tonnes of iaw
silk has already arrived and
have been allocated to identi-
fied weavers organisations for
supply to actual users.

(C) In order to encourage produc-
tion of polyster fabrics woven
using polyster filameat yarn
and to increase the producti-
vity of the handloom weavers
the following concessions have
been made available :

(a) Concessional rate of excise
duty @ Rs. 10.44 per kg.
on polyster filament yarn
used igc the productioo
of fabrics under a pro-
gramme approved by DC
(Handlooms).

(b) Complete exemption from
excise duty on certain
types of polyster blended
yarn when purchased by
State Handloom Develop-
ment Corporations and
Handloom  Co-operative
Societies.

(¢) Complete exemption from
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blended fabrics on hand-
loonys under a programme
approved by DCH.

(lii) The rate of Central subsidy on pro-
duction of Janata Cloth is increased
from Rs. 2.00 to Rs. 2.7 per #q.
metre w. ¢. f. 01.03, 1988,

(iv) In compliance with the recommen-
dations of the Sivaramen Com-
mittee, Government is implementing
a package of schemes for the deve-
lopment of handloom sector.

(v) It bas been decided that hence forth
the Offices of tl:e| Central Govern-
ment will get their supplies of
handloom cloth on the basis of a
Single Tender System. The moda-
lities of securing the supplies have
also been worked out. '

(vi) The Institute of Rurul Management,
Apand bas been commissioned to
study the efficacy and effectiveness
of the development schemes in the
handloom sector and recommend
appropriate restructuring.

The charter of demands includes certain
sundry items such as :

(i) Long term interest free loan to
bandioom and powerloom weavers.

(ii) Writing off of all weavers debts,

(iii) Provision for the production of
spare-parts of powerlooms and
bandlooms.

(iv) Bxempting powerloom in the de-
centralised sector from Bxcise
duty etc.

Government has examined these demands

and has found that these cannot be imple-~
mented due to policy/jurisdictional constrainty
and other practical difficulties,

excise duty on polyester
fibre used in blended yarn
for the production of

-
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Proposa) to Amend Cooperative
Societies Act

3382, DR. T. KALPANA DEVI: Will
the Mipister of TEXTILES be pleased to
state .

(a) whether Union Government have
received proposals from certain States and
Union Territories to amend Co-operative
Societies Act to check bogus membership in
handloom weavers’ co-operatives;

(b) if so, the names of such States and
Union Territories;

- (¢) whether Union Government propose
to ask the remaining States and Union
Territories to take up such measures;

(d) if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTIRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) to (¢). The Union
Government has not received apy pioposal
from the States or Union Territones 10
smend the Cooperative Societies Act. As
this is a State subject, amendments to the
Act are within the purview of ithe Siate
Governments,

Proposal for utilisation cf Krishoa
River water by Maharashtra

3383. SHRI D. B. PATIL : Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether the Government of Maha-
rashtra has submitted scmé pioposals 1o
Union Government for the utihsation or
Krisbna River waier upto 2000 A.D.;

(b) if so, the reasons fer delay in clear-
ance to such proposals, and

(c) the time by which these will be
cleared ?

AUGUST 19, 1988
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI, : (a) to (c).
Of the 5 major and S medium irrigation
projects received fiom the Government of
Maharashtra, 2 major and 5 medim pro-
jects have been appraised by the Central
Water Commussion, Comments on  the
remaining 3 major projects have beep sent to
to the State Government.

Cloth at affordable price

3384, SHRIMATI USHA CHOU-
DHARY : Will the Minister of TEXTILES
be pleased to state :

(a) whether Government’s attention has
been drawn to the news item dated 7 July,
1988 appearing in Indiap Post under the
caption 'Cloth at affordable price scuttled by
Cartel’; and

(b) if so, the steps taken to make the
cloth available at cbeaper rates to common
man ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) Yes, Sir.

(b) It has hecn re-emphasised to indus-
try thet benefits of duty reduction have to be
passed on down the line. Government
have constituted a Committee to monitor the
selling prices of polyester staple fibre,
polyester ilament yarn and nylon filament
yarn, The Committee keeps a watch over
the price trends of t'ese items and advises
the Government regarding the remedial
measures in the event of unicasonable hike
in the prices,

Fulfilment of Export obligations

3385. SHRI MOHANBHA] PATEL ;
SHRI AMARSINH
RATHAWA {
SHRI CHINTAMANI JENA ¢

Will the Minister of COMMERCE be
pleased to state :

{a) whether export obligation can be
assured in one specific item as a means of
payment for collaboration in another item;
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(b) whether Government are aware that
export obligations may be fulfilled by mere
shifting of the exporting ageocy to fulfl
export obligations; and

(c) if so, how the net export earnings
ate calculated in such projects ?

THE MINISTER OF STATE IN THE,
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) and (b). No, Sir.

(c) Does not arise.

Foreign Exchange Cover System

3386. DR. B. L. SHAILESH : Will
the Mibister of FINANCE be pleased to
state :

(a) whether his Ministry has studied the
recent published paper by the Iaternational
Monetary Fund on the “‘policies for deve-
loping forward foreign exchaoge market”;
and

(b) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b).
The thrust of the IMF occasional paper No,
60 on the ‘‘policies for developing forward
foreign exchange markets” is that in the
absence of sufficiently developed domestic
foreiga exchange market to cover the risks
or because of reserve constraints, the
Central Banks in developing countries are
unable to close that positions by simultane-
ously buying spot or forward foreign
exchaage and in such situations foreign
exchange losses have been common in the
case of a Central Baok which sells forward
foreign exchange to an importer or debtor.

This is not applicable in ths case of
India, as under current regulations, RBI
does not sell any internationsl curreacy on
forward basis,
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Inter-Bank transfer of officers in
Nationalised Banks

3387. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FINANCB
be plcased to refer to the reply given on 21
February, 1956 to Unstarred Question No.
12 regarding inter-bank transfers of officers
of nationalised banks and state :

(a) whether the tinal decision regarding
the finalisation of a panel of willipg officers
in senior management and top executive
grades has been taken and implemented;

(b) if so, the date of implementation of
the dycision; and

(c) if not, the reasons for delay and the
likely date by which a decision is likely to
be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Inter
bank transfers are allowed on a limited
basis depending on the willingness of the
Officer concerned and the concurrence of the
banks involved.

Branch offices and divisions of Life
Insurance Corporation

3388. PROF. NARAIN CHAND
PARASHAR : Will the MINISTER OF Fl-
NANCE be pleased to refer to the reply given
on 2 May, 1986 to Unstarred Question
No. 8608 regarding opening of new branch
offices and divisions of LI1C and state :-

(a) whether all 76 new branches and the
15 new divisions of the Life lnsurance Cor-
poration have since been opened;

(b) whether any more branches and
divisions of the Life Insurance Corporation
are also planned for opening during the
remaining period of Seventh Five Year Planj
and

(c) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE ((SHRI
EDUARDO FALEIRO): (a) Yes, Sir. 76
new Branch Offices and 15 new Divisions of
LIC mentioned in Annexure to the reply to
Unstarred Question No. 8608 dated 2
May, 1986 have been opened.

(b) and (c). Yes, Sir. The LIC has
sanctioned opening of 73 pew Branches
daring the current financial year (1988-89)
as under :-

Zone No. of branches
Northern 10
Central 13
Bastern 14
Southern 19
Western 17

Total 73

— ey S— v —

No decision has been taken on the
pumber of new branches to be opened during
the year 1989-90. The setting up of new
Divisional Offices involves large scale plaon-
ing and preparation and it is not possible
to lay down time-bound programme for
Divisional Offices. During the current finan-
cial year, the LIC proposes to open four
. Divisiopal Offices and it also proposes to
open 3 more Divisional Offices during
1989-90.

Payment of legal dues to
NTC workers

3389. SHRI NARSING SURYAVANSI:
Will the Minister of TEXTILES be
pleased to state:

(a) whether the jobless workers of the
closed National Textile Corporation (NTC)
mifls had hot yet got their legal dues; and

(b) if so, the steps taken/proposed to be
taken by Union Government in this regard :
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) and (b). No
nationalised mill of NTC has been closed.

Tea auction in Calcutta

3390. SHRI AMARSINH RATHAWA :
SHRI CHINTAMANI JENA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether during the tea auction in
Culcutta recently there was weak support for
tea from overseas;

(b) if so, the reasons therefor;

(c) the number of buyers who participa-
ted in the auction and the names of the
couatries to which they belonged;

(d) the details of total deals made;

(e) the steps being taken to attract more
countries to purchase Indian Tea in the
coming years; and

(f) the steps being taken to popularise
tea products abroad through propaganda ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) No, Sir.

(b) Does not arise.

(c) A large number of buyers from
Russia, Poland, ARE, UAE, etc., participa-
ted in the auction.

(d) Out of the total action sale from 1st
August, 1988 to 10th August, 1388 itis
estimated that approximately 70 per cent
was for exports.

(e) and (f). A number of steps have
besn initiated for enhancing exports of
Indian teas and value added teas which in-
clude ths following :
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(1) Tea Board have been undertaking
generic and uninational promotional
campaign in different countries for
promotion of export of tea.

(2) Excise duty rebate on export of tea.

(3) Provision of 10 per cent of FOB
realisation for advertising and pro-
motion by individual companies
abroad.

(4) A special incentive scheme to pro-
mote exports of South Indian Tea
has been introduced for 1988-89,

(5) Sanction of Scheme under the
Brand Promotion Fund and under
warchousing Subsidy Scheme,

(6) Lerding Tea Exporters have been
asked to draw up their export plan
as a part of their corporated plan
for the next years.

(7) Increase in the rate of REP license
for packet tea, tea bags and instant
tea with effect from 1.4.88.

(8) REP at thc rate of 4 per cent of
the FOB value of bulk tea exported
with effect from 1.4.88.

(9 A special campaign has been
launched to promote Darjeeling tea
in the UK market.

Revislon of Electoral Rolls

3391. SHRI AMARSINH RATHAWA :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) when the electoral rolls were prepa-
red last in the country including Union
Territories; and

(b) whether Government propose to
purs:e the Election Commission to revise the
clectoral rolls before the next general elect-
jons ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ) : (a) The
¢lectoral rolls of all the States and Union
territories except the State of Punjab and
Assam were got revised by the Eelection
Commission last year with 1.1.87, as the
qualifying date.

(b) In order to keep the electoral rolls
up-to-date and in as perfect a condition as
possible, the Election Commission undertakes
an annual revision of rolls. Currently the
Election Commission has ordered a summary
revision of rolls with 1.1.1988 as tbe quali-
fying date in respect of the States of
Harvana, Kerala, Meghalava, Tripura,
Nagaland and the Union Territory of Delhi.
An intensive revision with the same qualify-
ing date has been ordered in respect cf the
remaining States and Union territories except
Assam. In respect of Assam al<o the Com-
mission has taken preliminary action for
undertaking the process of intensive revision.
The question of Government pursuing the
Blection Commission does not arise.

Additional facifities to Export Houses

3392. SHRI AMARSINH RATHAWA :
SHR1 SWAMI PRASAD SINH :

Will the Minister of COMMERCE be

. pleased to state :

(a) whether Government propose to
provide some additional facilities to export
houses;

H

(b) if, so the details thereof with reasons
for such edditional facilities;

(c) the context in which these additional
facilities are proposed to be given;

(d) whether these additionsl facilities
will in any way affect domestic market;

() if so, the details thereof; and

(f) if not, the reasons thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R,
DAS MUNSI): (a) to (f). The Import Export
policy is kept constantly under review and
the amendments thereto are made as and
when considered necessary.

Export of Pepper

3393. SHRI MULLAPPALLY RAMA-
CHANDRAN :

SHRI SHRIBALLAYV
PANI(iRAHl :

Will the Minister of COMMERCE be
pleased to state :

(a) the quantity and value of pepper
exported during last three years, year-wise;

(b) what percentage of the pations®
export of pepper is produced in the State of
-Kerala; and

(c) the names of countries which are the
main buyers of Indian pepper ?

THE MINISTER OF STATE IN THRE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) The expart of black
pepper during the last 3 years has been as
follows :

Year Qry. Value
(M.T) (Rs. lakhs)
1985-86 37620 17248
1986-87 38083 20033
1987-88" 41011 74058

*These figures are still provisional.
(b) About 97%.

(c) The main buyers of Indian Pepper
are USA, USSR, FRG, Netherlands, ltaly,
Yygoslavia and GDR.

Sources for irrigation in Kerala

3394. SHRI MULLAPPALLY RAM-.
ACHANDRAN Wil the Minister of
WATER RESOURCES be pleased to state :

(a) the main sources of irrigation in
Kerale;
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(b) what percentage of the total area of
the State is under irrigation; and

(c) whether any Centrally sponsored
scheme for irrigation projects in Kerala is
under consideration and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) The
main sources of irrigation in Kerala include
canals, tanks and wells,

(b) the net irrigated area in Kerala
constitutes nearly 7 per cent of its geographi-
cal area.

(c) Irrigation projects are ordinarily
planned, funded and implemented by State
Governments. There is no Centrally spon-
sored scheme under consideration for irriga-
tion projects as such in Kerala,

Import of cotton for spinning mills

33195. SHRI MOHANBHAI PATEL:

SHRI CHINTAMANI JENA :

Will the Minister of TEXTILES be
pleased to state :

(a) whether Government have allowed
the import of cotton by the spinning mills
direct;

(b) if so, the names of the spinning mills
which have imported cotton direct during
the year 1987-88 and 1988-89 (so far),
from which country and the quantity of
cotton imported by each mill and the foreign
exchange spent;

{c) whether most of cotton weaving and
spinning mills are facing great difficulty to get
raw material due to short production of
cotton in the country owing to drought; and

(d) if so, the steps being taken by
Governmeat to ensure fair distribution of
imported cotton amongst the mills so that
production of cloth does not suffer 7
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) and (b). Since
October 1987 import of cotton by textile
mills on Advance Licencing basis against the
export .of cotton yarn, cotton fabrics and
made-ups has been permitted. Under the
scheme 3,31 lakh bales of cotton valued at
Rs. 135.25 crores have been registered for
import. These imports are mainly from
Sudan, Pakistan, Australia, West Africa,
UK., China and South Korea. Statement
I is given below indicating the names of the
mills licensed to import cotton on Advance
Licencing Basis. Details of quantity,
country and foreign exchange on the
imports by individual mills are not available.

During the current cotton year (Septem-
ber, 1987-August, 1988), Government bave
also decided to permit import of one lakh
bales of medium/long staple cotton duty free
for produetion of hank yarn for supply to
handloom sector at reasonable prices. State-
ment Il "is given below indicating the
allocation of 95.435 bales out of this to
various importing agencies. Since these
imports are yet to take place, details of
countries, quantity and foreign exchange
involved are not available,

(c) No, Sir.
(d) Does not arise.

Statement-1

Bombay Zone
1. Keshavlal Talakchand, Bombay.
2. Patodia Synth, Bombay.
3. Excel Deals, Bombay.
4, Arunodaya Mills, Bombay.
S. The Bombay Dyeing & Mfg.,, Bom-

bay.
Hindustan Mills, Bombay,

Gokak Mills, Bombay.
Mafatlal Fine & Spg., Bombay.
Nav Maharashtra Sah. Soot Girni,

© ® 2o

Ichalkaranji, Distt. Kolhapur,
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10. Madhavoagar Cotton Mills, Madhav-
nagar, Dist. Sangli,
11. EMTI Exports, Bombay.
12. Ackays, Bombay.
13. Bhagwati Cotton Trading, Bombay.
14. Hyné Chem, Bombay.
15. Kaylee Corporation, Bombay.
16. Manilal Talakchand, Bombay.
17. Natiopal Textile Corporation Bom-
bay.
18. Niranjan Mills, Bombay.
19. Rajasthan Textiles, Bambay.
20. Piramal Spg. & Wvg. Mills, Bombay.
21. Standard Mills, Bombay.
22. Sheth Investments, Bombay.
23. The Ruby Mills, Bombay.
24. Yarn Syndicate, Bombay.
25. Lakshmi Vishou Textiles, Shalapur.
Madras Zoue
1. The Gomathy Mills, Viravanaliur,
2. The Premier Mills, CBE.
3. Sri Kannapiran Mills, Coimbatore.
4. Sri Narasimha Textiles, Coimbatore.
5. Sri Rajendra Mills, Coimbatore.
é. Sri Sivakami Mills, Coimbatore.
7. Madras Spinners, Coimbatore.
8. The Coimbatore Pioneer, Peelamedu.
9. Madura Coats, Caimbatore.
10. Muruganathan Mills, Coimbatore.
11. Swamiji Mills, Coimbatore.
12. Vijaykumar Mills, Coimbatore.
13. Sree Meepakshi Mills, Coimbatore.
14. Thiagarajar Mills, Coimbatore.
15. Sholingur Textiles, Coimbptore.
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16. Sundararaja Mills, Coimbatore.

19. Loyal Textiles Mills, Coimbatore.

18. Coimbatore Kamala Mills, Coimba-
tore.

19. Nellai Cotton Mills, Sharnkar Nagar,

P.O. Tamil Nadu.
20. Kwality Spirning, Coimbatore.

21. Lakshmi Mills, Coimbatore,
22. Kothari Industrial Corpn. Madras.

23. ‘Thambi Modern Spg. Mills, Salem.
24. Vally Cotton Traders, Kottayam Dist,

25. Xadri Mills, Coimbatore.

26. Kongarar Spinners, Coimbatore.

27. Kalpee Texiles, Coimbatore.

28. India Overseas Corpn., Madras.

29, Sri Ramulinga Mills, Aruppukottai
30. Susuma Commercial, Madras.

31. Virughunagar Textiles, Virudhunagar.
32. Salem Textiles, Attur Taluka.

33. Sri Sabri Mills, Tiruchirapallai.

34, Tamari Mills Ltd., Coimbatore.
35. Kirt Textiles, Coimbatore.

36. Abasam Textiles, Tuticerin.
37. Thiagrajb Mills, Madurai.

38. Sujani Textiles, Coimbatore.

39. Karthikeya Spg. & Wvg, Mills Coim-

batore.

40. Nithyakalayani Textiles, Ramnath
Dist.

Cochin Zone

1. Vanaza Textiles, Trichur.

7. * G.T N. Textiles, Alwaye.
3, Ashok Textiles, Alwaye,
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Karnataka Zone
1. Sri Kumarvel Textiles, Bangalore.
2. Maris Spinners, Mysore.

3. ' Sri Meqnakshl
Hunsur.

Sundaram Textiles,

Amritsar (Punjab) Zone

1. Vardbman Spg. & General Mills,

Ludhiana.
2. Mahavir Spg. Mills, Ludhiana.
Pondicherry
1. Anglo Prench Texti'lcs, Paudicherry.
Hyderabad
& Wva.

1. Telangana Spg Mills,

Hyderabad.

Calcutta

1. Indian Rayon & Industries Ltd., Unit
Jayshree Textiles.

Statement-I1
Sl. No. Name of the No. of
Mills bales of
cotton to
be imported
(each bale
179 Kgs)
1 2 3

1. Tamil Nadu State Textile
Corporation. 29,935

2. Uttar Pradesh State Textile
Corparation. 20,000

3. Uttar Pradesh Co-Opera-

tive Spinning Mills
Federation. . 10,000

4. Uttar Pradesh Spinning
Mills Co. No. 1. 4,500

5. Uttar Pradesh Spinning
Mills Co. No. 2. 6,000

6. Members of Mills of Uttar
Pradesh Co-Operative Mills
Federation,
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1 2 3
(i) Santi Kabir Katai Mills,
Maghar, 3,500
(ii) Nagina Sahkari Katai
Mills, Nagina, 3,500
(iif) U.P. Co-Operative Spinn-
ing Mills, Etawah. 2,000
(iv) Poorvanchal Sahakari
Mills, Bahadurung. 1,250

(v) Sitapur Katai Mills Ltd.,
Sitapur. 500

(vi) U.P. Co-Op. Spinning
Mills, Ferrukhabad (Ka-

SRAVANA 28, 1910 (SAKA)

Pritten Answers 168.

(c) the details of outcome of the survey
undertaken and how the results achieved by
the same will be utilised in other reservoirs
in the country ?

THE MINISTER OF SYATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISNNA SAHI): (a) and
(b). Sedimentation surveys were taken up on
28 reservoirs located in different parts of the
country, under the overall coordination of
the Central Board of Irrigation and Power.
Out of the 24 reservoirs for which studies
bhave teen completed results of 12 have been
analysed and reported. The statement
enclosed gives the name and location of the
twelve reservoirs.

(c) The results indicate that the apparent
volumes of sediment deposited are higher
than those adopted at the project planoing
stage, and loss of live storage also takes
place along with dead storage loss. The
findings are kept in view for making requisite
provisions while planning storage works, and
to take measures to reduce sediment rate,

Statement

mpil). 1,500

(vi) U.P. Co-Op. Spinning

Bulandshar Toxtiles,
Bulandshar. 1,250

7. Members of the Mills of

Orissa Co-Operative Spin-

pning Mills Federation.

(i) Utkal Weavers Co-Op.
Spinning Mills. 600

(ii) Kaling Weavers Co-Op.
Spinping Mills, 1,600

(iii) Sarala Weavers Co-Op.
Spinning Mills. 1,400

(iv) Jaganath Weavers Co-Op,
Spinning Mills. 1,300

(v) Orissa Weavers Co-Op.
Spinning Mills. 1,600

8. Khadi Village Industries
Commission, Bombay. 5,000
'i‘;tal No. of bales. 95,435

Sedimentation survey on reservoirs

3396. SHRIASHOK SHANKARRAO
CHAVAN : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the sedimentation survey data
for fortythree reservoirs in the country was
carried out and analysed;

(b) if so, the names of these reservoirs
and the States im which they are located;
and

Name of Reservoir Location
1. Maithon Bihar
2. Panchet Bihar
3. Nizam Sagar Andhra Pradesh

4. Matatila Uttar Pradesh

5., Sivaji Sagar Maharashtra
6. Bbhakra Punjab
7. Gandhi Sagar Madbya Prade.b
8. Mayurakshi West Bengal
9. Lower Bbavani Tamil Nadu
10. Tungabhadra Karnataka
11. Hirakud Orissa
17. Girna Maharashira

na Y
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Supity of raw muterial at fnternational
pticel to certaln industries

3397. SHRI R.M. BHOYE : Will the
Mi stgr of COMMERCE be pleased to
sta

(ag whcﬁher Goveroment have announced
furthe )uberahsanon in the import of machi-
nery aond decided 'to make available raw
materiah at interpational prices to certain
indupmpg to increase cxports;

(b) 1f'sd, the detsils thereof; and

(c) the steps Government propose to take
to prevent the misuse of the concessions by
the exporting firms ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSBI) : (a) and (b). Government
bas been trying to identify capital goods
whicli are not indigecnously available and
which are' required for export production.
Such machines are notified in OGL from
time to time to give exporters easy access to
the same. There are several schemes for
making available raw materials at interna-
tional prices for export production like
Advance License Schemo, International
Price Reimbursement Scheme aad their
opsration is being continuously reviewed in
order to make improv:ments to give nec es-
sary impstus to exports.

(c) In cases where concessions are made
avsilable on the basis of export obligation,
sufficient safe-guards are taken to prevent the
misuse of the concessions, by taking appro-
priate Bank Guarantees/Legal Undertakings
from thie exporting firms.

Windiag up proceedings against Mohini
Milis, Calcutta

3398, SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
TEXTILES be pleased to state :

(a) whether any direction or permission
was issued by his Ministry to the Bank to
proceed with winding up proceedings against
Mohini Mills, Calcutta;
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(b) if so, the main grounds on which the
proceedings were ordered; and

(c) whether winding up has commenced/
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHR] RAFIQUE
ALAM) : (a) and (b). The Goveroment have
only given consent to the financial institutions
and the banks regarding the initiation of the
proceedings for the winding up Mohini
Mills, Belgharia, West Bengal, after taking
into account, the financial condition of the
industrial undertaking of M/s. Mohini Mills,
B:lgharia, its assets and liabilities.

(c) The Calcutta High Court vide its
order dated 20th June, 1988 had appointed
the Official Lignidator. The operation of
this order was subsequently stayed by the
Calcutta High Court as per available infor-
mation.

Trade with US

SHRI S.B. SIDNAL
SHRI G, S. BASAVARAJU :

3399.

Will the Minister of COMMERCE be
pleased to state :

(a) whether the trade between India and
the US in 19+ 7 has ncreased significantly
over that of previous year;

(b) if so, the extent thereof; and

(c) the steps taken to further boost the
exports during 1988 ?

THE MINISTER OF STATE IN THE
M NISTRY OF COMMERCE (SHRI P.R.
DAS MUNSD: (a) and (b). India had
favourable balance of trade with USA io
1947 when compared to the previous year as
seen from the following table.,

(US million)

Year India’s India’s Balance
exports imports  of Trade
to USA from USA

1986 2283.2 1509.7 + 7735
1987 2528.6 1437.2 + 1091.4
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(c) With a view to exploiting the large
US — market, export promotion program-
mes like buyer-seller meets, departmental
stores promotion, contact promotion pro-
gramme aad specialised commodity fairs are
being intensified in USA.,

An export plan for increasing our exports
to USA has been drawan up and among other
measures included in the plan, emphasis has
beea laid on upgradation of quality of pro-
ducts:and product adaptation to meet the
requirements of US consumers, besides
undertaking aggresive marketing and publicity
programmes.

Price hike in iron ore exported to Japan

3400. SHRI G.S. BASAVARAJU
SHRI S.M, GURADDI:

Will the Minister of COMMERCE be
pleased to state :

(a) whether a high level group of Miner-
als and Metals Trading Corporation (MMTC)
visited Japan recently to negotiate the price
hike in iron ore import from India; and

(b) if so, the details of the agreement
reached at ? )

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI): (a) and (b). Chairman,
MMTC visited Japan in the first week of
July, 1988 to discuss various issues relating
to iron ore exports by MMTC to Japanese
Steel Mills. During the discussions views
were exchanged on export prospects of iron
ore for 1988-89. No agreement was signed
during she visit.

Excise duty relief to paper industry

3401. SHRI V. SREENIVASA
PRASAD :
SHRI M.V. CHANDRASEK-
HARA MURTHY :

Will the Minister of FINANCE be
ploased to state :
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(a) whether the paper industry in the
country is in doldruras and urging Govern-
ment to provide excise duty selief;

(b) if so, the reaction of Government on
the repeated representations of the paper
industry; and

(c) by when Governmement propose to
provided relief to the paper industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c).In this year’s Budget,
Government bave granted certain concessions
from excise duty to the paper industry.
Representations have been received subse-
gqueatly from the paper industry seeking
further duty concessions, These bave been
examined but the Government do not find
any justification at present for graating
further concessions,

Irrigation project of Andhra Pradesh
pending for approval

3402. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the project proposals from Andhra
Pradesh pending with Union Government;
and

(b) the latest stage of each of these pro-
jects proposals alopg with the reasons of
delay for sanction of the projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and
(b). Out of eight major asd six mediom
irrigation projects received from the State
Government, replies to comments of Central
appraising agencies on seven major projects
have not been received. One major project
has been received in March, 1988. Appraisal
of one medium project has been completed.
Replies to comments on four medium ones
were received in May-July, 1988. The
remaining one medium project has been
received in February, 1988.
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Vamsadhara Stage-I1

3403. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the Chief Ministers of
Andhra Pradesh and Orissa have agreed to
limit the area of submersion to 106 acres
due to Vamsadhara Stage II;

(b) if so, whether Union Governm:nt
have given clearance for Vamsadhara Stage-1I
proposal; and

(c) if not, the likely date by which the
clearance will be accorded ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Yes,
Sir.

(b) No, Sir.

(¢) Concurrence of the Government of
Orissa to the modified proposal of Andhra
Pradesh Governmeat has not been received.
Clearance from environmental angle and
under the Forest (Conservation) Act, 1930,
is also required.

NRPs Iovestment

3404. SHRI ANIL BASU:
SHRI BASUDEB ACHARIA :
SHRI SURESH KURUP :

Will the Minister of FINANCE be pleas-
ed to state :

(a) the sectors and schemes in which the
Non-Resident Indians have invested in India
since 1982-83;

(b) the profits earned and repatriated by
the Non-Resident Indians so far from such
schemes; and

(c) the number of persons who got
employment in the schemes and projects
raised from out of the investment made by
the Non-Resident Indians ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Non-Resident
Indians have made investments both under
the Direct Investment Scheme and the Port-
folio Investment Seheme. Besides, they have
also put money in Company Decposits and
Bank Deposits. The maid sectors where
investments have been made are metallurgi-
cal, electrical, electronic, engineering, chemi-
cal and petrochemicals industries, hospitals
and medical diagnostic equipments, food
products, paper and palp industries, hotel
projects, plastic products; etc.

(b) and (c). Such information is not
being maintained at present in this form.

Sickness in Taxtiles Engineering and
Electrical Units

3405. SHRI ANIL BASU :
SHRI R.P. DAS :

Will the Munister of FINANCE be
pleased to state :

(a) the reasons for high sickness in
textiles, engineering and electrical units;

(b) the amount of bank credits extended
to these units in the last three years, unit-
wise and year-wise; and

(c) the manner in which Government
propose to recover bank credits from these
units ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) As per reports
received from RBI and IDBI, the major
reasons for sickness in textile, engineeriog
and electrical industries, inter-alia, include
excess capacity, demand recession, out-
dated technology and equipment, manage-
ment deficiencies, non availability of power,
etc,

(b) RBI bas reported that the bank
credit outstanding against large sick and non
SSI sick textile, engineering and electrical
units for tue period ending December, 1985,
December, 1986 and June, 1987 is given
below :
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(Amount in Crores of Rs.)

Period Textile Engg. and Blectrical

No. of Amount No. of Amounit
Units 0/s. Units 0/s.

December® 8§

(large sick units) 073 1046.85 164 746.65

December’ 86

(large sick units) 191 1118.04 189 827.64

June’ 87

(non-SS1 sick units) 213 898.53 326 815 63

Note : Large units for the period ending December, 1985 and December, 1986 are those
units whicb epjoy individually aggregate credit limit of Rs. 1 crore and above from the
entire banking system RBI has adopted the definition of non-SSI sick units as per the pro-
visions of Sick Industrial Companies (Special Provisions) Act, 1985 in its returns for the

period ending June, 1987.

(c) RBI has reported that in respect of
potentially viable sick units, rehabilitation
packages are drawn wherein reliefs/conces-
sions are incorporated to enable sick units
to return to health. Under the package,
the dues of banks/financial institutions are
recovered in a phased manner with suitable
reschedulement., In respect of non viable
sick wunits, banks undertake action as
appropriate for the recovery of dues, which
include, inter-alia, sale of goods hypothecat-
ed, enforcement of security available against
the borrowers/guarantors, filing of suit for
recovery, etc.

[Translation)

Training to woollen cloth weavers in
hill areas of Uttar Pradesh

3406(!{). SHRI HARISH RAWAT:
Will the Minister of TEXTILES be pleased
to state :

(a) whether any comprehensive scheme
has been prepared by Union Government to
mpart training to tbe weavers of woollen cloth
in hill areas of Uttar Pradesh with a view
to give koow-how of the latest technique to

them;

(b) if so, the details of the scheme;

(¢) whether Union Government propos:
to open training centres in these areas unde
this scheme; and

(d) if so, when and the places whert
these centres will be opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHR
RAFIQUE ALAM) : (a) to (d). Yes, Sir
The Government of India have approved ¢
project of U.P. State Governmeot for the
development of Woollen Handloome in the
hill areas of Kumaon and Garhwal Districts
Under the project, eight training centres arc
to be set up in these Divisions to impar
training to weavers in the latest technique
and know-how. The U.P. Handloon
Corporation, which is the implementin;
agency, have already set up five sucl
trainining Centres at Bageswar, Chamol
(Kumaon Div.) Nand Prayag, Chinka anc
Rishikesh (Garbwal Division). The remain
ing three Centres wil'! be opened durin
1988-89.

Silk cultivation in hill areas of U.P.

3407H). SHRI HARISH RAWAT
Will the Minister of TEXTILES be pleasec
to state ;
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(a) the total area of land in hectare
brought under Tasar and Silk cultivation in
the hill arcas of Ut‘ar Pradesh during the
last three years and the production of silk
and tasar in these arcas during the said
period;

(b) whether Union Government propose
to prepare any special comp:ehensive scheme
to encourage cultivation of silk and tasar in
these areas;

(c) if so, the details thereof: and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) Mulberry and
Tasar Silk production in the hill areas of
Uttar Pradesh during the year 1984-85 to
1986-87 were as under :

1984-85 19585-86 1986-87
Mulberry silk

production in kg. £,000 10,000 0,700
Oak tasar cocoon

production

{Nos.) 37,000 61,060 68,000

At the end of 1986-87, the area under
mulberry was 267 hect. and the Forest area
under tasar plantation was 3,05,000

hectares, Data for the year 1987-88 has not
been compiled.

(b) and (c). A project has been formulat-
ed by the Central Silk Board (CSB) for
production of 140 tonnes of oak tasar raw
silk in North-Bastern and North-Western
States of India covering Arunachal Pradesh,
Assam, Manipur, Nagaland, Uttar Pradesh,
Jammu & Kashmir and Himacha! Pradesh.
The total project cost is Rs. 45.50 crores.
The implementing agencies would be the
Central Silk Board (CSB) and coocerned
State Government, Further C.S B. proposes
to establish t00 mulberry demonstration
centres with 1/2 acre mulberry in farmers
fields in the Hill Areas of U.P. with a view
to demonstrate the economics of sericulture
and its advantage to farmer.

(d) Does not arise.
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Pancheshwar Project

+ 3408, SHRI HARISH RAWAT;
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether his Ministry has made any
efforts to reach an agreement with the Nepal
Government for the Pancheshwar Project;
and

(b) if so, the details of such efforts and
the reaction of the Nepal Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Yes,
Sir.

(b) Official level talks have been held,
but an agreement has not beea concluded.

Intensive Handloom Development Scheme
io hill areas of U.P.

3409.(H) SHRI HARISH RAWAT : Will
the Minister of TEXTILES be pleased to
state ¢

(a) whether any Iotensive Handloom
Development Scheme has been prepared with
the cooperation of Uttar Pradesh Govern-
ment for the development of handloom
industry in hill areas in the State ;

(b) if so, whether training, drawing,
processing and marketing centres have been
opened in each district under this scheme;
and

(c) if not, the reasons for dalay in this
regard and the time by which these centres
will be opened in each district ?

THE MINISTER OF STATE IN THE
MINISTRY OF  TEXTILES (SHRI
RAFIQUE ALAM) : (8) Yes, Sir. A Hil
Area Handloom Woollen Project in Garhwal
and Kumaon Divisions of U.P., has been
sanctioned by the Government of lndia.

(b) 5 Training Centres at Bageswar,
Chamoli (Kumaon Division), Nand Prayag,
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Chinka and Rishikesh (Garhwal Division)
bave been set up by the U.P. State Hanloom
Corporation which is the implementing
agency of the project. The Corporation is
setting up 4 small Dye ‘Houses which
would provide preloom and . postloom pro-
cessing facilities. The Corporation has also
made arrangements with the National Insti-
tute of Designs, for developing designs for
woollen products. Besides opening of
marketing centres in hill area districts,
marketing of products is also being done
through other marketing outlets of the U.P.
Handloom Corporation throughout the
country.

{c) Does not arise.

{English)

Smuggling of narcotics and gold from
Pakistan

3410. SHRI R.M. BHOYE : Will the
Minister of FINANCE be pleased to state:

(a) whether a huge quantity of heroin,
charas and other narcotics as well as gold
smuggled from Pakistan across Rajasthan,
Punjab border has been seized during the
past six months;

" (b) if so, the details of the seizures
made; and

(c) tbe preventive measures being taken
by Government in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (2) and (b). Yes, Sir. The quan-
tity of gold, heroin and charas seized by the
Customs authorities in the Rajasthan and
Punjab sector of the Indo-Pakistan border
daring the last six months are given below :

Narcotics including heroin Gold seized
and charas seized :
Heroin Charas Quantity
(in Kgs.) (in Kgs.)
764.32 651.577 124.28

(c) The anti-smuggling drive has been
intensified and the anti-smaggling machinery,
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particularly on the vulnerable points of the
land border in the Indo-Pakistan sector has
been geared up., Close co-ordipation is
maintained with all the agencies including
the B.S.F. concerned in the detection and
prevention of smuggling. Additional legal
measures have also been taken and an
Ordinance on the prevention of illicit
traficking in narcotic drugs and 'psycho-
tropic substracts has been promulgated on
4th July, 1988.

Assistance by Banks for upliftment of
Masses

3411. SHRI MANIK REDDY :
SHRI M. RAGHUMA REDDY
SHRI C. MADHAV REDDY :

Will the Minister of 'FINANCE be
pleased to state

(a) whether the banks in Andhra Pradesh
bave not reached so far to the masses and
provided resources for their upliftment;

(b) whether Union Government propose
to issue fresh orders to banks to reach the
masses in Andhra Pradesh and provide
resources for their upliftment; and

(c) if so, the details thereof ?
&

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Under
poverty alleviation measures Banks provide
assistance to the weaker sections of the
society which consist of small and marginal
farmers, share croppers, rural artizans,
village and cottage industries, IRDP
beneficiaries, DRI beneficiaries and
SC/ST beneficiaries. According to the
information available from  Reserve
Bank of India the Scheduled Commercial
Banks’ advances to weaker sections in
Andbra. Pradesh ipcreased from Rs. 376
crores as at the end of December 1984 to
Rs. 681 crores at the end of December 1985
and further to Rs. 789 crores 8t the end of
December 1986,
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The percentege share of weaker sections

advances to total advances of scheduled
commercial barks in Andhra Pradesh @s at
thc end of December 1984, 1985 and 1986
works out to be !7.5 per cent, 18.1 per
cent and t 7.1 per cent respectively—compara-
tively higher than 7.8 per cent, 9.0 per cent
and 9 4 per cent respectively at all-India
level at the end of December 1984, 1985
and 1986.

Thus the performance of banks in
meeting credit needs of weaker scctions in
Andhra Pradesh can be considered Qquite
satisfactory,

Assistance to farmers in Andhra Pradesh
under IRDP

3412 SHRI MANIK REDDY:
SHRI M. RAGHUMA REDDY:
SHRI C. MADHAV REDDY :

Will the Ministgr of FINANCE be
pleased to state :

(a) the loans sanctioned during the last
three years, year-wise, to poor farmers under
the Integrated Rural Development Pro-
gramme (1.R.D.P.) in Andhra Pradesh;

(b) whether therec have been complaints
against the baoks’ officials regarding corrupt
practices being adopted by them in sancticn-
ing/payment of luans; and

(c) if so, whether any inquiry has since
been conducted sgainst the persons found
guilty and if not, the reasons therefor ?

THTF MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The amounts
disbursed by all the commercial banks
(including  co-operative  banks)  under

Integrated Rural Development Programme -

(IRDP) in Andhra Pradesh during the last
three years have been as under :

Year Amount (Rs. in lakhs)
1985-86 4767.71
198%6-87 7098.80
1987-88 851730
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(b) and (c). Representations regardipg
corruption, non-sanction of loans, delay in
disbursement of loans, write off or remission
of dues, rescheduling of repayment schedule,
etc. received are referred to the concerned
authorities for necessary action. Corrective
measures are taken by banks in respect of
complaints, with a view to provide redressal
to the complainant.

Cash compensation to handioom
exporters

3413. SHRI K. RAMAMURTHY :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government propose to
give additional cash compensation to the
handloom exporters, who bave financially
suffered in the process of maintaining their
export commitments at pre-determined prices
in the face of soaring yarn prices and who
have submitted to Union Government their
cost-data several times;

(b) if so, the details thereof and the
reasons for the delay; and

(c) the steps being taken to ensure
supply of yarn at reasonable prices to hand-
loom exporters enrolled with registered
associations ?

THE MINISTER OF STATE IN THE
MINISTRY OF  TEXTILES (SHRI
RAFIQUE ALAM): (a) and (b). The cost
data submitted did not just(fy any increase
in the rate of CCS.

(c) A statement is given below.

Statement

Central Government in order to safe-
guard the interest of the decentralised hand-
loom sector, have taken certain corrective
measures to check the recent trend in the
prices of yarn. They are as follows :

(i) In view of the reduced crop size
and increase in cotton price, the
export of staple cotton has been
suspeaded sioce July, 1987,
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(i) It has also been decided to permit
import of cotton against export of
cotton yarn/cottor fabrics and
made-ups on Advance Licence
basis.

(iii) Import of one lakh bales of cotton,
duty-free, for production of hank
yarn for supply to handloom sector
has been permitted. The price
advantage accruing out of import
of duty-free cotton, will beé passed
on to the handloom sector.

(iv) In the context of increase in the
prices of yarn and other raw
materials, the Government has
decided to increase the rate of sub-
sidy on Janta Cloth from Rs. 2
per square metre to- Rs, 2.75 per
square metre,

Supply of Cotton Spinning Mills

34147 SHR! K. RAMAMURTHY :
Wili the Minister of TEXTILES be pleased
to state the steps taken to supply adequate
quantity of cotton to the spmning mills,
pariiculirly 1n the cooperative sector, in
view of adverse conditions of cotton supply ?

THE MINISTER OF STATE IN
THE MINISTRY OF 1EXIILES (SHRI
RAFIQUE ALAM) : In view of the lower
production of cotton during 1986-87 ahd
1987-88, Goverameat have taken the
following steps for augmenting the availa-
bility of . otton : —

(1) exports of staple cotton have been
suspended since July, 1987:

(2) Government have permitted import
of cotton on Advance Licence
basis against export of cotton yarn,
cotton fabrics and made-ups ; and

(3) Governinent have decided to permit
import of one lakh bales of
medium/loog staple cotton duty
free by State Textile Corporation/
Co-operative spinning mills for
supply Hank yarn to the Hand-
loom Sector at reasonable prices.
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Technology Exports

SHRI K. RAMAMURTHY :
COMMERCE be

341S.
Will the Minister of
pleased to state :

(a) the nation-wise break-up of techno-
logy project exported from 1975 to 1986 ;

(b) the number and value of these

projects ; and

(c) the steps being taken to give a new
thrust to step up technology exports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) to (c). A statement is
given below,

Statement

(a) and (b). The number of export
contracts secured for technology exports
1 the form of overseas projects during
1975 to 1986 was 914 valued at Rs. 7771

crores. Nation-wise break-up of these
contracts prior to March, 1982 is not
available. However, nation-wise informa-

tion on contracts secured from Méarch, 1982
onwards, till December, 19R6 is furnished
in the Annexure below,

(c) Export of Technology in the form
of projects have been identified as oune of
the fourte¢n thrust sectors by the Gevern-
ment, With a view to boosting exports of
projects and consultancy seérvices, the
Goveroment has inter-alia taken  the
following measures :

(i) Grant of project assistaricc to the
tuoe of 10% of net foreign ex-
change carnings from the service
portion of the contracts.

(ii) Market Development Assistance
for reimbursement of 50% of cost
of preparation and submission of
bids.

(iil) Market Divelophlgn; Assistance
for opcning and operating overseag
offices by consaltancy firms,
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(iv) EXIM Bank has recently been (v) Further, EXIM Bank in addition
pursuaded to reduce its interest to supplier’s credit and Buyer’s
rates to 7.5% per annum to credit has also been extending lines
eohance the competitiveness of of credit to various developing
Indian bids for Projects, countries with a view to encourage
export of projects.
Aunnexure
Couniry-wise break-up of Construction{Turnkey Project secured during 1982
(March-December) and 1986
sl Country 1982 1983 1984 1985 1986 (Value Rs’
No. Mar.-Dec. Cr)
1. Iraq 172.84 33.54 240.54 128.44 193.84
2. Libya 177.21 19.83  13.73 1242 —
3. Jordan _ —_— — 16.71 131.40
4. Algeria 68.82 115.89 63.78 — 113.90
§. Saudi Arabia 23,99 51.48 3.91 39.01 —_—
6. Y.AR. _— 7.07 30.67 — —
7o U'A'E' ‘0o28 2-31 — - _—
8. Kuwait - 20.63 — —_— 2.88
9. PDR Yemen 19.75 — —_ —_— —
10. Qatar —_— -— _ 133. —_
11. Syria — 10.45 —_— —_— _—
12. Iran -— 1.94 —_— 0.93 95.4
13. Uganda — — 10.02 3.30 3.63
14, Nigeria 5.51 5.64 — —_— —
15. Tranzaaia —_ 5.13 —_ ~— Co—
16. Nepal 15.77 22.63 . 8.56 3.95 11.89
17. Malaysia 15.28  19.51 —_ _ '5.582
18. Sri Lanka 14.28 — 1.11 — —
19. Thailand 5.61 —_ 2,66 1.50 —_
20. Bangladesh _— — — 5.90 —_—
21. Phillipines 4.51 —_ —_ — —
22. Bulgaria —_— 1.13 — — —_—
23. Oman - - —_ - 6.92
Total 533.85 317.18 375.28 215.29 495.26

Source : EXIM Bank
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Trade deficit with Japan

3416. SHRI S.B. SIDNAL :
SHRI A. CHARLES :

Will the Minister of COMMERCE be
pleased to state @

(a) whether the detailed discussions
have been held between Japan and India to
diversify Indian exports and to increase
export of traditional items to that country ;

(b) if so, the details thereof ;

(c) the trade deficit with Japan in 1987
vis-a-vis 1986 ; and

(d) the reasons therefor and the steps
being taken to bridge the trade gap ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.K,
DAS MUNSI) : (a) and (b). Yes. Sir, during
the last round of Trade Talks between India
and Japan held in New Delhi in November,
1987 and recent visit of Minister of State

for Commerce to Tokyo, India’s keenness’

boost and diversify our exports was indi-
cated. The Japanese expressed keenness to
cooperate with and assist India in streng-
thening Indiap export capabilities as also
for increasing Japanese investment and
trapsfer of technology to India.

(c) and (d). The trade deficit during
1987-88 has come down to *Rs. 499.39
crores from *Rs. 1214.27 crores during
1986-87, as a result of vigorous export
promotional effortsand a fall in imports.
Regular ioteraction at political, official and
trade level, with Japan, holding of exclu-
sive Indian fairs, undertaking specific
product and market development pro-
grammes, exchapge of delegations, etc. are
steps undertaken to further bridge the trade
gap.

*Provisional
Source : DGCI & 8, Calcutta.
Impact of Import policy on Coir Industry '

3417. SHRI K.P. UNNIKRISHNAN :
Will the Minister of COMMERCE be
pleased to state :

SRAVANA 28, 1910 (SAKA)

Written Answers 186

(a) whether the coir (fibre/yarn/fabrics)
is included under Appendix 1I, Part-B List
of Restricted Items of Imports and as such
is eligible item for import ;

(b) the implications of the entry and
policy ; and .

(c) the rationale of this import policy
which adversely affccts the traditional
industry of coir in Kerala and other Southern
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Coir (fibre/yarn/
fabrics) is in the List of Restricted items.
Only those items which have strong indi-
genous angle are included in the Restricted
List and their import is not normally per-
mitted to protect the indigenous industry.

Projects financed by Textile Export
Promotion Fund §

3418. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of TEXTILES
be pleased to state :

(a) whether the Apparal Export Promo-
tion Council has submitted two projects to
be financed from the Textile Export Promo-
tion Fund ;

(b) if so, the details of
submitted ;

the projects

(c) whether Union Government bave
accepted these proposals ;

(d) to what extent these proposals will
help export to Australia and Japan ? .

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) to (d). Apparel
Export Promotion Council hss submitted to
the Government detailed action plans for
boosting exports to Australia and Japan for
being financed out of the Textile Export
Promotion Fund. The action plans ioter-
alia envisage increased market penetration
in thesc markets through product develop=
ment, intensive publicity and improvement
in fashion content of our garments. The
projects have bzen accepted in principle.
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It is anticipated that these measures would

imcfeasé our exports to these markets
substantially.

Visit of Japanese business delegation:

3419. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of COMMERCE
be pleased to state :

(2) whetber a high level Japanese busi-
ness delcgation visited India in June, 1988
and showed keen interest in exploring pew
busipess ficlds in the country;

t® if so, the major points of discussions
eld;

(c) whetheér any agreement has been
eached; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY O# COMMERCE (SHRI P. R.
DAS MUNSI) : (a) to (d). As per informa-
tion available with this Ministry, a private
delegation from C.1 TOH and Company led
by their Director Mrs. Kazuo Kobayashi
visited India in June to assess the business
and investment climate in India. The delega-
tion is reported to have made calls on the
Ministers of Finance and Energy where the
discussions were general in nature and had
meetings with private companies.

Survelllance by Securities and Exchange
Board of India

3420. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of FINANCE be
pleased to state :

(a) whether the newly formed Securities
and Exchange Board of India makes a close
survelliaace to check unfair trading practices
in stock exchanges ;

(b) if s0, the main steps taken by the
Board'; and

(©) to what extent, the Board bas
belped the investors ?
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THE WMINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) ;
(a) to (c). The primary tesk before the newly
formed securities and Exchange Board of
India is the preparation of a draft legisls-
tion for the regulation and orderly develop-
ment of the securities market and for
investor protection. However, the Chairman
of the Board remains in close touch with
the operation of the major stock exchanges,
particularly Bombuy, including in the con-
text of their trading regulations and practi-
ces.

Tax concessioas

3421. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are considering
a package of tax concessions for venture
capital finance institutions with a view to
giving development of indigenous technology
a greater thrust;

(b) if so, the major cobcessions that
are being considered;

(c) to what extent these concessions will

« be helpful in giving a thrust to the develop-

ment of indigenous technology; and

(d) by which time this will give a boost
for venture capital ?

THE MINISTER OF STATE IN THE
DEPARTMLNT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). The
Minister of Finance had already announced
in his Budget Speech on 29th February,
1988 that it was decided to formulate a
scheme under - which approved Venture
Capital Companies/Funds would be enabled
to invest in pew companies and be eligible
for the concessional treatment of capital
gains available to non-corporate entitics.
Necessary legislative measures would be
taken to bring this into effect,

(c) and (d). It is expected that this
would give a thrust to the development of
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indigenous technology; but the extent and
time can be known only after the concessions
became operational for a year or two.

Rate of interest on NABARD loans
to agriculturists

3422. SHRI E. AYYAPU REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the National Bank for
Agriculture and  Rural  Development
(NABARD) sanctioned 24,000 schemes to
the participating ba. ks with a total refinance
commitment of Rs. 150 crores during
1987-88;

(b) whether the Bank slso sanctioned
assistance under short term vending limits
to State Cooperative Central Banks; and

(c) the rate of interest charged to
agriculturists on short term and long term
Joans under NABARD schemes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY O# FINANCE (-HR!
EDUARDO FALEIRO) : (a) National Bank
for Agricultare and Rural Development
{(NABARD) has reported that in the year
(July 87 —June 88) it had sanctioned 8258
schemes to the participating banks with a
total refinance commitment of Rs. 1567.25
crores (including IRDP) as on 30th April,
1988.

" (b) NABARD does not sanction assis-
tance under short term vending limits to
State Cooperative Central Banks.

(c) The rates of interest to be charged
by Primary Agricultural Credit Societies
(PACs) to the ultimate bzneficiaries on
crop loans are as under :

Rate of interest
(% per annum)

Short-term agriculiural
loans to farmers

Uptoend Effective
Feb 88 from

1.3.1988
Upto Rs. 5,00¢0/- 11.5 10.0
Over Rs. 5,00C/- and
upto Rs. 7,500/- 12.5 10.0
Over Rs. 7,500/- and
upto Rs. 10,000/- 12.5 11.%

125t0 11.5
14.00

Over Rs. 10,000/- and
upto Rs. 15,000/-
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The rate of interest for long term loans
under National Bank Schemes are as under :

Purpose Rate'of in- Rate of in-
terest to terest on
ultimate NARARD
borrowers refinance
(incl. of in- w.e.f.
terest tax)  1.4.1983
Minor  Irrigation
Diversified purpose 10% 6.5%
a. IRDP 10% 6.5%
b. Small farmers 10% 6.5%
c. Gobargas’ 10% 6.5%
d. Others 12.5% 8%

Dividend under various schemes of
Unit Trust of India

3423. SHRI E. AYYAPU REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Unit Trust of India
(UTD bas crossed Rs. 2000 crores sale
mark for the first time and has announced
bigher rate of dividend for all its on going
schemes for 1987-88; and

(b) if so, the increase in the rate of
dividend under various schemes of the
UTL?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISIRY OF FINANCE (SHRI
EDUARDO FALEIRO).: (a) The total
sale of uvnits of the Unit Trust of India
(UTI) has crossed Rs. 2000 crores for the
first time during 1987-88. The UTI has
announced higher rates of dividend for all
its ongoing schemes for 1987-88 except in
respect of Parents” Gift and Growth Fund
and Children’s Gift Growth Fund Schemes.

(b) The rate of dividend declared by
the UTJ under its ongoing schemes for the
year 1987-88 and increase in the rate of
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dividend over the previous year are given
below :

1987-88 Increase

AUGUST 19, 1988

(Per cent) in the
rate over
1986-87
(1) Unit Scheme 1964 16.50 0.40
(2) Unit Scheme 1971
(ULIP) 13.50 0.25
(3) Charitable & Re-
ligious Trusts &
Registered Societies
(CRTS) 1981 14.78 0.25
(4) Capital Gains Unit
Scheme (CGS) 1984  9.60 0.10
(5) Parents’ Gift &
Growth Fund 12.50 —
(6) Children’s Gift
Growth Fund 1986 12.50 —

Direction of Indo-China trade

3424. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of COMMERCE
be pleased to state :

(a) whether the trade between India
and China is heavily raw material oriented;

(b) if so, whether
been made to shift
manafacturers;

any attempt has
it towards industrial

(c) whether the Indian businessmen have
found that Chinese suppliers or buyers are
not keen on trade with India;

(d) .if so, the reasons therefor; and

(e) whether any substantial increase in
India-China trade potential has been report-
ed by Indian trade delegations to that
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) In the new Trade Protocol signed
for 1988-89 with Chine in June, 1988
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the bn;ket of items of exports has been
diversified to include more value added
products and non-traditional items.

(c) and (d). No, Sir. However, it has
been noticed that the Chinese prefer to
make greater use of trading organisations
in Hong Kong.

(e) Yes, Sir.

Manufacture of polyjute packaging

3425. SHRI SATYENDRA NARAYAN
SINHA :
DR. B. L. SHAILESH :

Will the Minister
pleased to state:

of TEXTILES be

(a) whether polyjute has become a major
packaging material in western markets;

(b) if so, whether India is having a good
share of this market;

{c) if not, the reasons therefor;

(d) whether production capacity in jute
mills is now switching to manufacture
polyjute packaging; and

{e) the steps being taken by Govemmeqt
to step up and diversify production of this
fabric ?

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) and (b). Use of
polyjute bags is reported to be increasing
in BBEC Food Aid Packaging Programme.
Chinpa is holding a large share of the market.

(c) to (e). Circular looms suitable for
manufacture of polyjute bags have only
recently been developed by some indigenous
loom manufacturers, Commercial trial in
some jute mills is in progress.

Banl.: computerisation
3426 SHRISATYANDRA NARAYAN

SINHA : Will the Minister of FINANCE
be pleased to state :
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(a) whether foreign banks working in
India have been allowed to have computeri-
sation for ahead of any Indian bank;

(b) if so', whether this hag created
considerable imbalance between Indian and
foreign banks working;

(c) if so, whether this has adversely
affected the working of the Indian bank;
and

(d) if so, the steps being taken to bridge
the gap ?

"THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). The
level of mechanisatian and computerisation
in some of the foreign banks operating in
India is higher as compared to the Indian
banks. However, foreign banks are operating
only in a few selected centres and, therefore,
their operations cannot be compared with
those of the Indian banks.

In order to keep abreast of technological
developments taking place abroad, Reserve
Bank of India has drawn up a programme
of mechanisation and computerisation for
the Indian commercial banks which includes
installation of Advanced Ledger Posting
Machines (ALPMs) at branches, mini
computers at regional/zonal offices, main-
frame computers at head offices and for
undertaking other operations. Indian banks
implementing this programme consistent
with their needs and requirements and taking
account the various agreements reached with
the staff unions.

Appointment of Chairman of STC.

3427. SHR1 SATYENDRA NARAYAN
SINHA : Will the Minister of COMMERCE
be pleased to state :

(a) whether the State Trading Corpora-
tion of India is still without a permanent
Chairman;

(b) if so, the reasons therefor; and

»
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(c) whether this has affected itsworking

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) A pane! &f names for the post of
Chairman, State Trading Corporation, has
been received from the Public Enterprises

_Selection Board. The recommendations of

the Board are being processed to make
appointment to the post as early as possible.

(c) No, Sir. In 1987-88, STC's turn-
over has increased to Rs. 3645.52 crores
as against Rs. 2735.26 crores in 1986-87.

Expenditore on litigations by Banks

3428, SHRI G. M. BANATWALLA :
Will the Minister of FINANCE be pleased
to state :

(a) the expenditure incurred by the
nationalised banks on litigations during the
last three years;

(b) whether there has been a steep in-
crease in the such expenditure;

(c) if so, the rzasons therefor;

(d) the percentage of such experditure
spent on lawyers fee;

(¢) whether Government propose to '
conduct a study into the procedure set for
engaging lawyers and fixing their fees and
issuing guidelines in this regard;

(f) whether there are any guidelines to
banks for inclusion of member of (i) Sche-
duled Caste and Scheduled Tribes and (ii)
Minorities on their panels of lawyers; and

() if so, the details thereof, and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (8) to (d). The
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accounting system of the banks provide in-
formation regarding consolidated expenditure
under the head ‘Law Charges’. The expen-
diture under this Head incurred by the 28
Public Sector Banks, as published in their

annual accounts, during the last three years
was as follows :

(Rs. in crore')

1985 8.84
1986 10.97
1987 13.43

The increase is attributable to increased
volume of operations, increase in the number
of suits for recovery of dues and upward

revisions of lawyers’ fees and other legal
charges,

(e) to (g). Generally, empane'ment of
advocates is done by the Banks’ manage-
ments at various levels on the basis of
specified criteria laid down by their Central
Offices. The criteria include professional
experience particularly in areas relating to
litigatlons in money matters/involving bank-
ing laws, standing in the court, past
experience on the quality of attention, the
volume of work with the advocates, his
availability to bank, etc, The panels of

advocates are reviewed periodically by
banks.

Government have also issued instructions
to the banks that other things being equa),
it should be the endeavour of the banks to
encourage advocates belonging to Scheduled
Caste, Schedaled Tribes and other backward
classes by enrolling them in the psnels main-
tained ty the banks and by allocating

suitublc work to them according to their
merit,

Exemption to export finance profits
of bank from tax

3429. SHRI G. M. BANATWALLA :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Indian Banks Associa-
tion has made any suggestion to exempt
export finance profits of bank from tax;
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(b) if so, the details of the suggestion;
and

(c) Government’s reaction thercon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). The
Indian Bank’s Association has made of
suggestion that interest income on export
credit of bapks should be exempted from
payment of income tax.

This suggestion has not been found
acceptable at present.

- Precedence to export requirements
over domestic needs

3430. SHRIMATI KISHORI SINHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are thinking
of insisting that export requirements would
get precedence over domestic supply in
regard to industrial products or at least
selected ones; :

(b) if so, how does its propose to
enforce such a policy; and

(c) what steps are proposed to be taken
to avoid domestic shortage and rise in prices
consequent on implementation of such
policy ?

THE MINISTER QF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) and (b). The Import
Export Policy permits import of duty free
industrial inputs for export production not-
withstanding their indigenous angle while for
domestic production imports are allowed
only if the required inputs are not available

indigenously and that too after payment of
duty.

(c) Since exporters are allowed to import
the required inputs under Advance Licenses,
Imprest and Replenishment Licenses
there should pormally be no question of
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shortages on account of exports. However,
the demand and .availability of various
industrial products is kept under constant
review, Necessary corrective steps are taken
wherever there is apprebension of domestic
shortages.

Investment in Shares

3431. SHRIMATI KISHORI] SINHA :
Will the Minister of FINANCE be pleased
to stete :

(a) whether the study made by the
Federation of Indian Chambers of Commerce
and Industry (FICCI) has shown that shares
are less attractive as an investment proposi-
tion than company and bank deposits;

(b) if so, whether this would gravely
jeopardise availability of venture funds and
raise banking costs and hence investment
costs; and

{c) whether Government propose to
persue a policy of lower interest rates on idle
funds to make capital venture mgre attractive
and rewarding for investors ?

THE MIN-STER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) A study made
by the Federation of Indian Chamber of
Commerce and industry (FICCI had consi-
dered the yield on shares vis--vis company
deposits and interest on bank deposits for
the period from 1983-84 to April-Septem-
ber, 1987. It appears that according to the
above study shares have become relatively
less attractive instrments. The conclusions
of the FICCI study have limited value for
policy-making or investments since the study
relates to a short-period including a boom
year for the stock market and subsequent
period involving technical corrcction in shasc
prices Investments in equity shares are
risk-orientad but provide an apportunity for
capital appreciation over a period of time
and it is not correct to compare returi on
such investments with fixed-interest bearing
investments, like bank deposits.

(b) and (c). In view of the answer to
(a) above, (b) and (c) do mnot arise at
preseat.
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Poverty Alleviation schemes of
Pablic Sector Banks

3432. SHRI MURLIDHAR MANE :
Will the Minister of FINANCE be pleased
to state

(a) the number of poverty alleviation
schemes under the priority sector devised by
the public sector banks in the country during
the past three years; and

(b) the results of the introduction of
these schemes ?

THE MINISTER OF STATE IN THE
DEPARTVENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b).
During the past three years in addition to
the existing poverty alleviation measures
such as Integrated Rural Development Pro-
gramme (IRDP), Differential Rate of Interest
Scheme (MRI), lending to weaker sections,
another scheme for Seclf-Employment Pro-
gramme for Urban Poor (SEPUP) has been
introduced and implemented by the banks
from September, 1986. The performance of
baoks under the SEPUP Scheme during the
year 19:86-87 and 1987-89 is given below :

Year No. of loans Amolint sanc-
tioned,
(in lakhs) (Rs. crores)
1586-87 3.41 ll§.14
1987-88 3.62 131.74

Rationalisation of interest rate
structure

3433. SHRI MURLIDHAR MANE :
SHRI SWAMI PRASAD
SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government propose to
rationalise interest structure;

(b) if so, the main features of tbe
proposal; and
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(c) the time by which a final decision is
likely to be taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) While various
macro-economic policies are kept wunder
review in the light of emerging conditions,
at present there is no proposal for a change
in the interest rate structure in the
economy.

(b) and (c). Do not arise.

Realls:;tion of excise duty from
Cigarette Companies

3434, SHRI RAM BHAGAT
PASWAN : Will the Mipister of FINANCE
be pleased to state : '

(a) whether Government propose to
confiscate the assets of those cigarette manu-
facturing companies which have foreign
share bolders and are running hotels in India
for realisation of excise duty; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINAXNCE (SHRI A. K.
PANJA) : (a) and (b). In case of confirmed
Central Excise dues which have not been
stayed by Courts or Appellate Authorities,
the Government cen take recourse to various
measures under Central Excise Law for their
recovery, These include :

(i) detention of excisable goods,
materials, preparations, plant,
machinery, vessels etc. for recovery
of arrears of revenue.

(ii) deduction of the dues from any
amount owing to the party;

(iii) aitachment and sale of excisable
800ds belonging to the party; and

AUGUST 19, 1988
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(iv) certificate action, ie. recovery of
the dues as arrears of land revenue
through the concerned State Revenue
Authorities.

Most of the cases of evasion of Central
Excise duties detected against cigarette manu.-
facturing companies have either been stayed
by various Courts or are pending adjudica-
tion before various Adjudicating Authorities.
The question of taking coercive measures as
detailed atove, to recover excise dues would
arise only after the stay orders are vacated
and the cases finalised, in adjudication.

[Translation)

Prices of edibles

3435. SHRI RAM BHAGAT
PASWAN : Will the Minister of FINANCE
be pleased to state :

(a) the percentage increase in the prices
of edible items, petrol, diesel, mustard oil,
coal, vegetables, fruits, garlic, pepper and
spices during the last four years;

(b) the impact of this price increase on
Ehc general living of the agriculturists and
industrial labourers and whether any study

ba§ been made by Government to determin
this impact; and

() the measures taken by Government

for providing relief to these sections of
people ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RCONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). As
commodity-wise details in respect of Con-
sumer Price Indices (CPIs) are not compiled,
'de requisite information on the basis of
movement of WPI is given in the Annexure.
The effcet of increases in the prices of items
of daily consumption on industrial and agris
cultural workers is monitored through their
impact on Consumer Price Indices (CPIs).
However, these indices do not cover inter-
mediate items I'ke diesel and coal,

_ &) Government has instituted mecha-
nisms to provide relief to various sections.
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Compensation to Government smployees in ment of CPI for Agricultural Labourers.
the public sectors is determined on the basis Procurement/minimum support prices of
of the CPI for Industrial Workers. The . important agricultural products are also
minimum wages of agricultural workers and revised from time to time taking into consi-
workers in the non-formal sectors are revised deration, inter alia, changes in inputcosts.
from time to time keeping in view the move-

Statement

Increase in Prices of Edibles by Shri Ram Bhagat Paswan
(Percentage change in W.P.I)

Items Years
1984-85 1985-86 1986-87 1987-88 1988-89*

All Commodities 7.6 3.8 5.3 10.6 3.7
1. Food Articles 5.8 7.8 6.5 11.0 6.1
(a) Food Grains 3.6 9.8 —1.9 19.8 8.1
(b) Fruits & Ves. 1.1 21.8 12.2 4.3 1.4
(i) Fruits . 30.3 3.3 22.5 10.8 - 6.4
(ii) Vegetables 6.9 82.6 -~7.0 —11.6 25.5
(©) Milk & Milk L4 2.4 12.6 9.6 5.1
products
(d) Condiments & 2.5 —19.8 0.3 45.4 14.6
Spices
(i) Black Papper 96.0 12.0 26.9 —23.5 —12.2
(ii) Garlic N.A. N.A, N.A. N.A, N.A.
(e) Other Food —-—1.0 =—21.3 14.1 —7.4 11.1
Articles
1. Manufactared Food .9 5.2 7.8 9.8 12.0
(a) Sugar, Khandsari 13.3 9.9 —6.2 7.2 24.6
& Gur
(b) Edible Oi -—2.0 -—0.3 36.4 11,1 —0.2
() Mustard Oi ~5.1 2,1 44.4 9.3 Nog.
I1]. Other Items
(a) Petrol 15.3 6.0 -—0.5 14,5 Noch. *
(b) Diesel (H.S.D.) 5.5 3.6 ~—0.6 Noch. Noch,
tc) Coal WNoch. 13.8 Noch, 17.6 Noch.

*  Upto 30-7-88 Provisional (latest available)
N.A. The WPI is not computed for Garlic.
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Pending cases in Supreme Court and
High Courts
+3436. SHRI RAM  BHAGAT

PASWAN : Will the Minister of LAW
AND JUSTICE be pleased to state :

(a) the number of cases pending in
different High Courts and Supreme Court
for more than 20 years;

(b) the reasons therefor and the steps
taken for their speedy trial; and

(c) whether Government propose to set
up mobile courts in the country to provide
juostice to the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWA)) : (a) Information
is being collected and will be laid on the
Table of the House.

(b) Pendency is due to several complex
factors as also due to increase in iastitution
of cases. A statement of steps taken from
time to time to reduce pendency of cases in
court is given below.

(c) The Government have no proposal
under consideration, at present, to set up
mobile courts in the country.

Statement

Statement in reply to part (b) of Lok
Sabha Unstarred Question No,
3436 for 19.8.1988

Steps taken from time to time to reduce
pendency in courts

1. Elimination of arrears in all courts had
been discussed in the Conference of
Chief Justices, Chief Ministers and Law
Ministers of States held on 3 1st August—
18t September 1985 and the Resolutions
of the Conference bad been commended
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to the High Courts and the State’Govern-
ments for implementation.

The Code of Civil Procedure was amen-
ded in 1976 to abolish Letters Patent
Appeal from judgement of Single Judge
of the High Court in Second Appeal
(vide Sectiou 100-A).

The Code of Criminal Procedure, 1973
was amended In 1978 to expedite trial
of criminal cases.

The sanctioned strength of the High
Court Judges has been increased from
351 in March 1977 to 444 as on 1st
August, 1988,

The recommendations contained in the
79th Report of the Law Commission on
delay and arrears in High Courts and
other Appellate Courss are being imple-
mented by the High Courts.

The High Courts are taking the follow-
ing steps to expedite disposal of cases :

(a) Cases involving common questions
are being grouped together;-

(b) Matters are fixed for hearing by
giving short returnable dates;

(c) Printing of records
with, many cases; and

is dispensed

(d) Priority is given to cases requiriog
quick disposal.

The Government have entrusted the Law
Commission, the study of the judicial
system to introduce necessary reforms.
The terms of reference are @

(a) the need fot decentralisation of the
system of administration of justice
by;

(i) establishing, eoxtending and
strengthening in rural areas the
institution of Nyaya Pan-
chayats or other mechanisms
for resolving disputes;

(ii) segting up a system of parti-
cipatory justice with defined
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jurisdiction and powers in
suitable areas and centres;
and

(iii) establishing other tiers or
systems within the judicial
hierarchy to reduce the volume

of work in the Supreme Court -

and the High Courts;

the matters for which Tribunals
(excluding Services Tribunals) as
envisaged in Part—XIV-A of the
Constitution need to be established
expeditiously and various aspects
related to their establishment and
working;

the procedural laws with a view
generally to disposing of cases
expeditiously, eliminating unneces-
sary litigetion, delays in hearing
of cases and reforms in procedures
and procedural laws and parti-
cuylarly to  devising procedures
appropriate to the fora envisaged
in items (a) (i) and (a) (ii):

the method of appointments to
subordinate courts, subordinate
judiciary;

the training of Judicial Officers;

the role of the legal profession
in strengthening the system of
administration of justice;

the desirability of formulation of
the norms, which the Government
and the Public Sector Undertakings
should follow in the settlement of
disputes including a review of the
present system for conduct of
litigation on behalf of the Govern-
ment and such Undertakiogs;

the cost of litigaltion with a view
to lessening the burden on the
litigants;

formation of an All India Judicial
Service; and
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such other matters as the Com-
mission considers proper or
necessary for the purposes aforesaid
or as may be referred to it from
time to time by the Government.

Juige strength of the Supreme
g to 26

(including the Chief Justice) with effect
from 9th May 1986 by amending the

Supreme Court

Act,

9. The

(Number of Jadges)
1956. :

following steps are being taken in

the Supreme Court to expedite disposal
of cases ¢

(i)

@i

(iii)

(iv)

(vi)

Matters involving common question
of law are grouped together and
listed in groups so that they can
all be disposed of together.

Jo most of the matters, printing
of the appeal record is dispensed
with, which saves a lot of time
snd expenses of the liligants, In
criminal appeals, counsel for the
appellant is required to file cyclo-
styled record to save time, which
would otherwise be taken in getting
the record printed, so that the
matter could be heard early.

To save the Court’s time, Hon’ble
the Chief Justice is taking mentiqp-
ing matters which takes about one
hour on each day, after the court
hours.

Supreme Court Rules have been
amended empowering Hon’ble Judge
in Chambers and the Registrar to
dispose of certain types of matters,
which were previously being listed
in the court. This has been done
to save the Court’s time.

Specialised benches are constituted
by Hon’ble the Chief Justice and
particular types of matters are
assigned to such specia'ised benches
for quick disposal.

Computer technology is soon going
to be introduced in the Supreme
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Court, which is expected to
help, reduce the backlog of cases
considerably.

(vii) Recently Hon'ble the Chief Justice
has directed that the counsel in
each matter should file written
arguments, if the arguments are to
take more tban five hours on each
side. The oral arguments on each
side are now restricted to five hours
unless the Court feels that more
time is to be given to the counsel
in which case a maximym of ten
hours are given for oral arguments
by counsel of each side. The length
of oral arguments by counsel of
both the sides has thus been
curtailed with a view to securing
quick disposal of matters.

(viii) A Court Administrator-cum-Regis-
trar General, who is a sepior
judicial Officer, has been appointed
very recently so that in conjunction
with the present two Registrars
there can be a re-organisation of
the working of the Registry and
improving its techniques and
efficiency.

[English)

Violation of customs and other duties
by cigarette companies

3437. SHRIRAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
some fishing vessels of some cigarette com-
panies are ongaged in violation of customs
duty and other duties and also in other
dubious activities;

(b) if so, the details thereof; and

(c) if not, whetber Government propose
to investigate the matter and press revenue
intelligence to keep a watch on their
activities ?

AUGUST 19, 1988
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THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF'FINANCE (SHRI A. K.
PANJA) : (a) to (c). Available reports do
not indicate that any fishing vessel found
to be involved in smuggling activities ! or
contraventions of the provisions of the
Customs Act, 1962, is owned by a cigarette
company. Suitable action under the law is
taken against personsfvessels found to be
involved in smuggling activities. All the
agencies concerned including the Directorate
of Revenue Intelligence remain alert and
vigilant against smuggling activities,

Spinning mills

3438. SHRI CHINTAMANI JBNA :
Will the Minister of TEXTILES be pleased
to state :

(a) the number of spipning mills in the
country and the number of spinning mills

(b) whether there is a great demand
from the State Government of Orissa to
establish a spioning mill in cooperative
sector at Kasinga;

(¢) if so, whether Union Goveroment
propose to consider the said proposal and
issue letter of intent immediately; and

(d) if not. the reasons therefor ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) A statement is
given below.

(b) and (). A letter of Intent has been
fssued for setting up a cooperative spinning
mill at Kesinga, District Kalahandi.

(d) Does not arise, in view of (b) and
(c) above,
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Statement

Statewise cotton[man-made fibre
spinning mills as on 31.3.1987

SRAVANA 28, 1910 (SAKA)

sl State/Union Spinning  Spinning

No. Territory Units Units

Licenced Register-
under I  ed as

(D&R) Medium
Act Scale
Units
1. Andhra Pradesh 47 4
2. Assam 2 —
3. Bibar 4 —
4. Gujarat 26 2
5. Haryana 13 —
6. Himacha! Pranesh 3 -
7. Jammu & Kashmir 2 —_—
8. Karnataka 31 —
9. Kerala 23 —
10. Madhya Pradesh 8 1
11. Maharashtra 40 —
12. Manipur 1 —_
13. Orissa 11 —
14. Punjab 19 —_
15. Rajasthan 25 1
16. Tamil Nadu 324 92
17. Uttar Pradesh 37 —_
18. West Bengal 24 —_—
19. Delhi NIL —
20. Goa 1 —_—
21. Poudicherry 3 —
Grand Total 644 100
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Assistance for Development projects
from World Bank during

Seventh Plan

3439, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have forwarded
any proposals for approval in 1espect of the
Development projects for getting financial
assistance from the World Bank during the
Seventh Five Year Plan till date:

(b) if so, the details of the projects,
for each Ministry/Public Undertakirg or
State-wise forwarded to the Baok, the
financial assistance sanctioned so far for
each of the projects and the details about
the pending cases; and

(c) whether any reasons have been
advanced for not clearing them and the
details thereof ? ’

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Each
year a pipeline of projects is posed for
World Bank group assistance. The details
of projects for which Bank group assistance
has been committed during the Seventh Plan
period, upto 3ist July 1988 are furnished
in the statement given below,

The number of projects for which
assistance will be committed in the remain-
ing period of the Vth plan is at present
indeterminate, since this would depend
upon the availability of Bank group finance
and the status Qf project preparation and
processing.
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Statement

Details of projects approved by the World Bank Group during the Seventh
ve Year Plan i.e. from 1.4,1985

81, Name of the Project Amount of Loan/Credit Date of Agreement
No. ($ Million)
IBRD IDA
(1) (2) 3) (4 )
1985
1. Jharia Coking Coal Project. 248 —_ 10.5.1985
2. Maharashtra Petrochemicals Project. 300 —_— 10.5.1985
3. National Highways Project. 200 — 16.9.1985
4. Riband Transmission Power Project. 250 —_ 16.9.1985
S. Chandrapur Thermal Power Project, 300 - 16.9.1985
6. Kerala Power Project. 176 -— 5.12.1985
¥. Kerala Water Supply and Sanitation X
Project. -_— 41 24.9.1985
8. Fourth India Population Project. —_ 51 24.9.1985
Narmada River Development (Gujarat)
Water Delivery and Drainage Project. _— 150 10.5.1985
10. West Bengal Minor Irrigation Project. — 99 27.9.1985
11, Mabarashtra Composite Irrigation
Project-IIL. - 160 5.12.1985

12. Narmada River Development (Gujarat)
Sardar Sarovar Dam & Power Project
(Multi-State participating State are
Gujarat, Maharashtra and Madhya
Pradesh). 200 100 10,5.1985

13. National Agriculture Extension Project-
11 (Multi-State participating States
are Gujarat, J&K, Karnataka and
Haryana). - 49 10.5.1985

14. National Social Frorestry project
(Multi-State participating States are
Himachal Pradesh, Uttar Pradesh,

Gujarat and Rajasthan). — 165 24.9.1985
1986
15. Industrial Export (Engineering product)
project. ) 250 — 21.1.1986

16. Cement Industry project. 200 — 22.7.1986
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(1) (2) 3 (4 (5)
17. Cooperative Fertilizer Industry project. 300.2 — 22.7.1986
18. Combined Cycle Power project, 485 — 27.10.1986
19. Gujarat Urban Development project. _— 62 15.4.1986
20. A.P. Irrigation Project-II. 131 140 28.5.1986
21. National Agriculture Research

Préject-11. — 72.1 25.2.1988
22. NABARD-I 375 — 28.5.1986

1987

23. IXth Telecommunications project 345 — 29.6.198Y
24. Coal (Mining and Quality-Improve- '

ment) Project. 340 — 29.6.1987
25. Karpataka Power Project-I 330 — 21.12.1987
26. Oil India Project. 140 — 29.6.1987
27. Third Bombay Water Supply_ and

Sewerage project. 185 -— 12.5.1987
28. Gujarat Rural Road project. -— 119.60 12.5.1987
29. Bihar Puablic Tubewells project. —_ 68 13.1.1987
30. Drought Assistance project. 150 200 25.11.1987
31. National Agriculture Extension Project-

III (Multi-State participating States

are U.P., H P. and Assam), — 85 29.6.1987
32. U.P. Urban Development and Water

Supply (including Ganga-Component)

(participating U.P. and Central Ganga

Authority (CGA). 125 25 21.12,1987
33. National Water Management project ’

(Multi-State participating-States are

Maharashtra, Andhra Pradesh,

Karnataka and Tamil Nadu). — 140 12.5.1989Y
34, Madras Metro Water Supply and

Sanitation project. — 69 21.12.1987

1988

35. Third Railway Modernisation Project. 390 —_ 12.5.1988
36. Industrial PFinance and Technical

Assistance project. 360 e 12.5.1988
37. Western Gas project. 295 — 21,4.1988
38. Karnataka Power Project-II 260 —_ 27.7.1988
39. U.P. Power project, 350 — 217.7.1988
40. Second National Dairy project. 200 160 13.1.1988
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Commission on demand drafts

3440. SHRI I. RAMA RAl: Wil

the Mintster of FINANCE be pleased to
state :

(a) whether the precent commission for
the demand drafts is on the high side and
that is ope of the reasons why the people
are taking recourse to cash traupsactions
instead of payment through banking chan-
nels ; and

(b) if so, theaction proposed
taken by Government in this regard ?

to be

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(a) Government do not consider that the pre-
sent commission on demand drafts charged
by the public sector baoks which is related to
their cost inputs and covers cnly partially
the cost incurred by them in rendering this
service to customers is on the high side or

is leading to people taking recourse to cash
transactions.

(b) Does not arise.

Assistance to poor farmers in Dadra
and Nagar Havell under IRDP

3441. SHRI SITARAM J. GAVALI :
Will the Minister of FINANCE be pleased
to state :

(a) the loans sanctioned during the last
three ycars, year-wise, to poor farmers
under the Integrated Rural Development
Programme in Dadra & Nagar Haveli ;

(b) whether there bave been complaints
against the banks, officials regarding corrupt
practices being adopted by them in sanction-
ing/payment of loans ; and

(¢) if so, whether any inquiry has since
been conducted against the persons found
guilty and if not, the reasons therefor ?

AUGUST 19, 1988

Written Answers 216

THE MINISTER OF STATE IN
THE ©OEPARTMENY OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRU EDUARDO FALEIRO) :
(a) The amount of loan disbursed under
Integrated Rural Development Programme
(IRDP) in Dadra-Nagar Haveli during the
last three years have been as under :

Year Amount (Rs, in crores)
1985-86 0.13
1986-87 0.32
1987-88 0.16

(b) and (c,. Representation  regaiding
corrupuion, noo-sauction of loaas, delay in
disbursement of loans, write off or remission
of dues, rescheduling of repayment schedule,
etc, received are referred 10 the concerned
authorities for necessary action. Corrective
measures are taken by banks in respect of
complaints, with a view to provide redressal
to the complainant.

Tax evasion cases

3442. SHRI H. B. PATIL : Will the
Minister of FINANCE be pleased to state :

(a) the total number of tax evasion cases
detected during J956-87 and 1987-88 ;

(b) the total number of persons pena-
lised for tax evasion during the above
period ; and

(¢) the total amount realised from the
defaulters during 4.86-57 and 1987-88 7

THE MINISTER OF STATE IN
THE DEPARTMENT OF REVENUE IN
THE MINISTRY OF FINANCE (SHRI
A.K. PANJA): (a) Peralty proceedings
for concealment of income were ipitiated in
22,321 cases during the financial year
1986-87 and in 25,551 cases during the
financial year 1987-88.

Besides, a large number of searches
weie conducted by the Income-tax Departs
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ment. The results thereof are summarised
below : —

SRAVANA 28, 1910 (SAKA)

Year Searches Vaiue of Amount of
eonducted prima- concealed

facic un- income
accounted surrendered
assots (Rs. in
seized crores)
(Rs. in
crores)

1986-87 7054 100.70 36.85

1987-88 8464 145.02 147.49

(b) Penalty for concealment of income
was imposed in 8,221 cases during the
financial year 1986-87 and 9,976 cases
during the financial year 1987-88.

(c) Out of the arrear income-tax
demand as on 3ist March, 1986, a sum of
Rs, 478.18 crores was collected during the
financial vear 1986-87. The corresponding
figures for the collections during the finan-
cial year 1987-88 are not available at
present.

Steps to eliminate competition in
Cardamom Export

3443, PROF. P.J. KURIEN : Wil
the Minister of COMMERCE be pleased to
state :

() whether Government propose to
take initiatives to form a community of
cardamom producing countries in order to
eliminate unhealthy competition ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) No, Sir,

(b) Does not arise.

Alleged scattling of fishing trawlers

SHRI T. BALA GOUD :
SHRI K. PRADHANI :

3444-

Will tbe Minister of FINANCE be

pleased to state :
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(a) whether Government have received
reports that some people have scuttied
fishing trawlers near Calcutta to obtain
insuraoce money ;

(b) the particulars of such companies
and the name of the insurance company
involved in this fraud ; and

(c) the effective measures taken to
ensure that such fictions incidents do not
recur in future ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHR! EDUARDO FALEIRO):
(a) and (b). Yes, Sir. Complaints have
been received regarding alleged scuttling in
respect of a fishing trawler belonging to M/s
Sanchetti Food Products Ltd., Vishakha-
patnam, insured with National Insurance
Company Ltd,

(c) All claims are surveyed and properly
investigated by the insurance companies
before the decision is taken as to their final
disposal.

Ceiling on call deposits and short term
deposits by NABARD

3445, SHRI BANWARI LAL
PUROHIT : Will the Minister of FINANCE
be pleased to state :

(8) whether the Government of
Maharashtra has urged Union Government
to waive off the condition of imposing a
ceiling on call deposits and short term
deposits by National Bank for Agriculture
and Rural Development (NABARD) ; and

(b) if so, the reaction of Union Govern«
ment in this regard ?

THE MINISTER - OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRQ) 3
(a) and (b). National Bank for Agriculture
and Rural Development (NABARD) has
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received a request from Maharashtra State
Cooperarive Bank (MSCB) regarding
waiviog the condition imposed by NABARD
with regard to ceiling on call deposits and
short term deposits. In this connection,
NABARD has reported that the ceiling for
keeping funds by way of call deposits is
operative as long as banks borrow from
NABARD for financing Seasonal Agricultu-
ral Operations (SAO). As MSCB is not
borrowing from NABARD for SAO the
ceiling does not apply to it for the present.

Setting up of Hatcheries in Maharashtra

—

3446. SHRI BANBARI LAL
PUROHIT :
SHRI D, B, PATIL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Marine Products Export
Development Authority (MPED) has set up
big hatcheries based on imported technology
in different parts of the country;

(b) if so, whether the Maharashtra Gove-
roment has urged Union Government to set
up such big hatcheries in the State; acd

(c) if so, the reaction of Union Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) and (c). Yes, Sir. On account of
paucity of funds, MPEDA cannot set up a
hatchery in Mabarashtra State during the
current finaocial year.

Decision to close down India United
Mills No. 2 in Bombay

3447. DR. DATTA SAMANT : Wil
the Minister of TEXTILES be plcased to
state ©

(a) whether the National Textile Corpo-
ration has taken a dicision to close down
lndia United Mill No. 2 in Bombay; and
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(b) the reasons for the same and how
many textile workers are likely to be retren-
ched ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES . (SHRI
RAFIQUE ALAM) : (a) No, Sir.

(b) Does not arise,

E.xtemnlly aided projects

3449. DR. DATTA SAMANT : Will
the Minister of FINANCE be pleased to
state :

(a) what are the names of the externally
aided projects under implementation in
Maharashtra during the Seventh Plan; and

(b) what is the Central assistance sanc-
tioned for the same ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). A
list of externally aided State Sector projects
in Mabarashtra under implementation during
the Seventh Plan given in the statement
below. Additional Central Assistance on
account of Externally sided projects is based
on disaursements by the external financing
agency against projoct expenditures, and is
made available to the State Governments
concerned at the rate of 70 per cent of dis-
bursements.

Statement
S1. Name of the Donor Additional
No. Project Agency  Central
Asssitance
released so
far (Rs.
Lakhs)
1 2 3 4
1. Maharashtra World
Composite Bank
Irrigation-111 group 951.30 _
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1 2 3 4 1 2 3 4
2. National Water 10. 2nd Maharashtra
Management Irrigation -do- 14258.90
Multi-State 11. Sardar Sarovar .
(Maharashtra Dam & Power -do- 184.80
Component- 12. Saline Land
Induction , Reclamation EEC 651.805
Training) -do- 11.90
B 13. Ujiani Hydro
3. Maharashtra Electric Japan 489.54
Water 14. Maharashtra
Utilisation -do- 1654.50 Irrigation
4. Chandrapur ’ Technology &
Thermal Power -do-  4239.90 Management USAID 4094.21
. omba
3. Second B y 15. Maharashtra
Water Supply . .
Minor Irrigation USAID 944.8)
and Sewerage. -do- 15866.77
16. Maharashtra
6. Bombay Urban
Social Forestry USAID 1633.21
Development -do- 1771.90
17. lrrigation
7. Third Bombay Management and
Water Supply Training (Multi-
and Severage. -do- - State-including
8. Mabharashtra Maharashtra). USAID 236.4é
Agricultural-
Extension -do- 1715.70 Rise in External Finance
9. Piot project for 3450. DR. DATTA SAMANT : Wil
Watershed the Minister of FINANCE be pleased to
state :
Development
in Rainfed areas. (a) whether the use of external finance
by India is rising since last three years;
{Multi-State
including- (b) the reasons therefor and the steps
Government are taking to reduce external
Mabarashtra). ~do~ 60.90 finance; and
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(c) the total external debt including
International Monetary Fund at the end of
the year 1987 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDQ PFALEIRO) : (a)
and (b). As indicated in the mid-term
appraisal of the Seveoth Five Year Plan,
over 90 per cent of the total plan resources
are met from domestic sources. The need
for external finance has oot gone up, The
percentage of net inflow of resources from
abroad to the total resources for the Plan
during 1985-86, 1986-87 and 1987-88 is
estimated to be 8.15 per cent, 8.77 per ceat
and 8.15 per cent respectively.

(c) The external debt outstanding at the
end of 1987-88 on Government Account
and I.M.F. Borrowings is estimated to be
RS. 36670 crores and Rs. 4348 crores res-
pectively.

Stemborer menace in Coffee Growing
Areas in Karnataka

3451. SHRI V. S. KRISHNA IYER :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware that
stemborer menace was wide-spread in border
coffee growing areas and low rainfall areas
in Karnataka; and

(b) if, so whether the Central Coffee
Research Institute has taken any mcasures
to contain it ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) The Stemborer incidence
has been noticed only in the neglected
Arabica Estates and other Estates where
contro] measures recommended by the Re-
search Deptt. of the Coffee Board, like
tracing and BHC Swabbing of the main
stem were not followed.

s

() To minimise the incidence of the
stemborer, the Central Coffee Research
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Institute has evolved the following Control
measures :- ‘

(i) Systematic tracing, stumping/uproo-
ting of borer infested stems as a
regular practice.

(ii) Swabbing of the main stem and
thick primaries of Arabica Coffee
once in April-May and twice during
October to December with BHC 50
WP at 4 kg. per barrel of water, or
Lindane 20 EC at 1300 ML per
barrel of water.

(iii A well regulated shade in the plan-
tations for controlling intensity of
light.

NTC Mills in Karnataka

3453, SHRI V. S. KRISHNA IYER :
Will the Minister of TEXTILES be pleased
to state .

(a) the number of the National Textiles
Corporation {(NTC) Mills in Karnataka;

(b) the number of the NTC mills
ruaving in profit and in loss;

(c) the number of mills lying closed and
under lockout;

(d) whether Union Government propose
to modernise any NTC mills in Karnataka;
and

(¢) if so, the details thereof ?

THE MINISTER OF STAIE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) and (b). NTC has
four textile mills in Karnataka. All the four
mills incurred losses during the year 1987
88.

(c) The operations 10 MSK mills, Gul-
barga are under suspension since 01-06-
1988 due to disconnection of electrtcity by
the Karnataka State Electricity Board.

(d) and (c). Modernisation is a conti-
nous process. Upto 31.3.1988 an amount
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of Rs. 19 crores was spent on modernisation/
renovation of NTC mills in Karpataka.

Pigmy Scheme of Nationalised Banks

3454. SHRI V. S. KRISHNA IYER :
Will the Minister of FINANCE be pleased
to state :

(a) total number of depositors under
pigmy schemes of various nationalised banks
n the country;

(b) whether Government are aware of
alleged unhbealthy competition among nati-
onalised banks to collect the money under
pigmy schemes; and

(c) if so, whether Government propose
to formulate a uniform do=s for the pigmy
schemes applicable to all the nationalised
banks in the country ?

THE MINISTFR OF STATE IN THE
DEPARTMENT OF RECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Data report-
ing sytem does not provide information in
the manner asked for.

{(b) and (c). On uccount of increasing
difficalties in the operation of the scheme
and high cost of collection of funds, public
sector banks, on appropriate advice of Indian
Binks Association, have decided not to
extend this scherny [urther. Reseave Bank of
India is f the view that as the scheme is
unremunerative and onerationally difficult,
banks are free to withdraw the scheme on
the basis of their own judgement.

Loans Advanced by LIC for Water
Supply and Sewerage Schemes

3455. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether the Life Insurance Cospora-
tion has advanced any loans for water
supply and sewerage schemes and also to
various apex co-operative housing finance
societies in April-May, 1933; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes Sir.

(b) Against the sanctions of 1987-88,
the Life Insurance Corporation of India have
advanced in April/May, 1988, loans for
Water Supply and Severage Schemes as well
as the Apex Co-operative Housing Finance
Societies as under :-

Rs. in Lakhs
Name of Water Supply Apex,
Co-o0p,
State, & Sewerage Housing
Schame Finance
Socleties
Assam 10.1717
Himachal Pradesh — 25.00
Maharashtra 1019.00
Madhya Pradesh 175.00 —
Orissa 80.42 —
Tripura 92.00 -—
Uttar Pradesh — 400,00
1474.19 425.00

S WD et SO AU S N SRS &

Cell in Income Tax Department
to unearth unaccounted Income

3456. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether Government propose to
create a cell in the Income Tax Department
to unearth unaccounted income in the seif-
employed sector;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K,
PANJA) : (a) No, Sir,
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(b) In view of reply to part (a), does
ot arise.

(c) The Income-Tax Department has
been taking various measures for detection
of unaccounted income by all categories of
tax evaders including those in the self-
employed sector. Some of these measures
are systematic survey operations, searches in
appropriate cases and intensive scrutiny in
cases of_ suspected tax evasion. These
measures would help in the detection of
unaccounted income in the case of persons
in the self employed sector also. The
Goveroment has also suitably angmented the
strength of officers and staff employed in
jnvestigation wing, The creation of a sepa-
rate cell only for tackling cases of self-
employed persons is not considered neces-
sary.

Proposals to Sustaln upswing in
Capital Market

3457. SHR1 BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether more fresh proposals are
under the consideration of Government to
sustain the recent upswing in the capital
market; and

{b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR!
EDUARDO FALEIRO) (@) and (b).
Government are continually keeping the
state of the capital market under review.
Various proposals are made from time to
time in regard to cepital market. Govern-
ment takeo them into account in formulating
its economic policy, Since this is a continu-
ous process, it would not be feasible to give
dewils of the various proposals made to
Government from time to time.

Restructuring of Taxes for sick Industries

3438. SHR] BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be
pleased to state :

(a) whether Government propose to
‘estructure taxes for sick industries;
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(b) if so, whether the Board of Industrial
al and Finance Reconstruction (BIFR) had
forwarded four proposals to Union Govern-
ment in this regard: and

(c) if so, the details thereof and action
taken or proposed to be taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) The Guvernment is examin-
ing certain proposals submitted by the
Board of Industrial and Finance Reconstruc-
tion (BIFR) for revival of sick industries.

‘b) and (c). The BIFR bhas submitted a
proposal that the following provisions of the
Income-tax Act should not be made appli-
cable to the sick industrial units covered by
8 Scheme framed by the BIFR in accordance
with the provisions of the Sick Industrial
Companies (Special Provisions) Act, 1988 :

(i) The provisions of section 41(1)
relating to taxation of any amount
of HLability ceased or remitted.
which has been allowed as deduc-
tion in any earlier years;

(ii) The provisions of section 79 which
denies the benefit of carry forward
and set off of losses in the case of
a company, in which public are not
substantially interested, where a
change in the share-holding resulting
in a change in voting power of §i

per “cent or more has taken place;
and

(iii) The provision of section 1157
relating to taxation of book profits
in the case of companies.

The proposal made by the BIFR js under
examination of the Government.

[Translation)
Loans advanced by Banks

3459, SHRI SHANTI DHARIWAL :

Will the Mipister of FINANCE be pleased
to state :
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(a) whether the commercial banks are
advancing loans to their customers against
the goods mortgaged by them with the
banks;

(b) if so, whether some cases of advanc-
ing of loans in excess of the value of the
goods mortgaged by customers with them
have come to the notice of Government;

(c) if so, the number of such cases
which have come to the notice of Govern-
ment during the last year as compared to
those cases which came to the notice of
Government during the past three years and
the, State-wise, comparative details thereof;

(d) whether Government propose to
check such actvities of banks; and

(e) if so, the action taken/proposed to
be taken by Goveroment in this regard ?

THERE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a), (b), (d) and
(e) Reserve Bank of India has reported that
commercial banks generally meet the short
term credit requirements of their borrowers
and advances are normally given by way of
cash credit against hypothecation/pledge of
raw materials, stock in processes and finished
goods. Advances are permitted upto the
value of the goods less margin prescribed for
various categories of advances of the credit
limit fixed for the unit whichever is lower,
There are occasions when the drawings in
the accounts exceed the drawing power and
io extreme cases even the value of the
securities.
certain sensitive commodities, Reserve Bank
of India has prescribed the margin to be
followed by banks by way of selective credit
control directives,

(¢) The Reserve Bank of India has
reported that their present data reporting
system does not generate information in the
manner asked for.

Bauvk loans to NCCF
3460. SHRI SHANTI DHARIWAL :

Will the Minister of FINANCE be pleased
{0 state :

SRAVANA 28, 1910 (SAKAi

In respect of advances against

Written Answers 250

(a) whether it has been brought to the
notice of Government that the ‘‘Rashtriya
Upbhokta Sabkari Sangh™ (National Con-
sumers Cooperative Federation) has borrow-
ed money as loans from the commercial
banks in excess of the value of goods
mortgaged by the Sangh with the banks;

(b) if so, whether she price of the
mortgaged goods stated by the Sangh was
not correct and this was in the knowledge
of those banks;

(c) if so, the reasons for which the con-
cerned banks had advanced money to the
Sangh in-excess of the price of the goods;

(d) whether Government propose to
conduct an inquiry into the matter; and

(e) if so, by what time and if not, the
reasons therefor ?

THY. MINISTER OF STATE IN THE
DEPAR IMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (¢). The
information is being collected and to the
extent available, will be laid on the Table of

the House.

(English]
Excise duty evasion by Golden Tobacco
Company
3461. SHRI1 RAM BAHADUR

SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether the Directorate of Anti-
evasioa of the Ceontral Excise Department
has recently served a show cause notice to
M/s. Golden Tobacco Company at Bombay;

(b) the details of the raids conducted
at the premises of the Company during the
last one year and the details of incriminating
documents etc. seized; and

(c) the steps Government propose to
take to recover the excise duty and the
action being taken against the persong
involved in such evasion ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR1 AK.
PANJA) : (a) The Director of Anu-Evasion
has pot served any show cause notice to
M/s Golden Tobacco Company at Bombay
recently. However Collector of Central
Excise, Bombay-II has issued a show cause
notice to M/s G.T.C. Industries Ltd,, at
Bombay on 30.3.1988 alleging evasion of
duty to the tune of Rs. 50.33 crores.

(b) On 13.11.1987 search operations
were carried out on the premises of M/s
G.T.C. Iadustries Ltd , Bombay resuliing in
seizure of some incriminating documents. On
the basis of these documeats and other
related evidence, a show cause notice dated
29.4.198% has been issucd to M/s North
Eastern Tobacco, Vairangte, Mizoram and
also to M/s G.TC. Industnes Ltd. for
alleged evasion of duty to the tune of Rs.
15.87 lakhs.

(¢) Most of the cases booked against
M/s G.T.C. Industries Ltd. and their job
workers are either peanding adjudication or
have been stayed by various Courts, Efforts
are being made for vacation of the stay
orders and expeditious disposai of the
cases. The question of recovery of dues in
these cases would arise only after they bave
been adjudicated. The question of taking
any acuon agaiast persons involved in such
ovasion would also arise only after these
cases are adjudicated.

Exemption of D.A., CCA and HRA
from income tax

3462. SHRI V.S. VIJAYARAGHAVAN:

SHRI DINESH GOSWAMI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government employees have
demanded exemption of Dearness Allowance,
City Compensatory Allowance and House
Rent Allowance from income-tax; and

(b) if so, the reaction of Government
thereto ?

AUGUST 19, 1988

Written Answers 232

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA): (a) and (b). Numerous sugges-
tions were received by the Government for
exempting Dearness Allowance, City Com-
pensatory Allowance and House Rent
Allowance paid to the Government Emplo-
yees from income-tax  The suggestions were
examined and not found to be acceptable.

Allocation of fund for Indira Gandhi
Nabhar Project

3463. SHR! VIRDHI CHANDER
JAIN : Will the Mumister of WATER
RESOURCES be pleased to state :

(a) the details of Central assistance in
the totai allecauon for Indira Gandhi Nahar
Project Stages 1 and 1I during 1+ 88-89 ;

(b) the details of allocation for flow
areas and lift schemes respectively ;

(c) whaat s the aliocation for Ssgarmal
Gopa Branch and the tinie by which 1t will
be compieted upto 1ts tail |

{d) when the work on Gadra Road
Extension will be commenced and water

delivered upto its tail in Barmer district in
Rajasthan ;

(¢) whether it is desirable to give top
priority to the arcas to concentrate on the
work of Gadra Road extension ;

(f) if so, the reasons for delay in
completion of the work and Gadra Road ;
and

(g) by when the work is likely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) The
Central assistance for Indira Gandhi Nahar
Project during 1988-89 includes a provision
of Rs. 21 crores under the Boarder Area
Development Programme and Rs. 20 crores
under drought relief assistance (for the years
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1987-88 and 1988-8%). Further, it has
also been decided that water-courses in the
culturable command area of Stage-1I of the
Project for which irrigation potential has
been created till March, 1988 would be
covered by the Command Area Develop-
ment Programme under which Central
assistance is admissible on a matching basis.

(b) The details of allocation for cons-
truction of Stage 1 & II during 1988-89
are as under :—

Stage-1 Stage-I1 Total
Flow Area Rs. 3.20 Rs. 48.98 Rs, 52.i8
crores crores crores
Lift area Rs. 1.3¢ Rs. 6.52 Rs. 7.82
crores crores crores

e e et et e W e S v

Rs. 4.40 Rs. 55.50 Rs. 60.00
crores crores crores

(c) Ao amount of Rs. 11.¢ crores has
been kept during 1983-8y for the Sagannal
Gopa Branch which 18 likely to be com-
pleted by the beginning of the Eight five
Year Plan subject to availability of funds.

(d) to (g). Prelimnary survey work on
Gadra Road cxtens'on sub-branch has
alieady started Work on this SUb'PfﬂDCh
will commence only after completion of
Sagarmal Gopa Branch upto tail as water
for jis construction’ would not become other-
Wige available. Priority is being given to
complete the branches and distribution
system in a phased manner where water has
already become available so that the poten-
tial created is utilised immediately.

Bapk loans to needy people in rural
areas of Orissa

3464. SHRI NITYANANDA MISRA :
Will the Minister of FINANCE be

pleased to state :

(a) whether any assessment has been

made to find out how the needy people in
the rural areas of Orissa are being helped
with banks loans to augment their economic

betterment ;
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.(b) if so, the total loan disbursed
during 1986 and 1937 in Orissa io the
urban and rural areas, separately ;

(c) whether any linkage has been created
by the banks whereby a loan taker is also
given technical/business advice to gainfully
invest this money and the money is paid
back in time ; and

(d) the maaner in which such counsel-
ling has helped the takers of the bank loans
during these two years ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(u) Reserve Baok of India has reported that
surveys conducted all over the country includ-
ing in Orissa by independent research institu-
tes regarding the implementation of Integra-
ted Rural Development Programme (IRDP)
covering the period from January 1987 to
September 1987 has revealed that in Orissa
State 98% of the assisted benpeficiaries under
the progiamme were selected by the Gram
Sabha, 68 per cent of beneficiaries found
financial assistance sufficient, in 34% cases
the income generated by the assets was
more than Rs. 2,000/- and in 16% of the

cases it was between Rs. 1001/- to
Rs. 2,000/-.
(b) Under IRDP the term credit

disbursed in Orissa in rural areas during
1986-87 and 1987-88 was Rs, 37.48
crores and Rs, 47.49 crores respectively,
under Self PEBmployment Programme for
Urban Poor (SEPUP) which covers urban
and semi urbap area (excluding area covered
by IRDP) during the same years loan dis-
bursed was Rs. 2.93 crores and Rs. 2.73

crores respectively.

(c) and (d). RBI has further reported
that the technical advice is being imparted
to the beneficiaries by the developmental
agencies like District Rural Development
Agencies (DRDA) and District Industries
Centres (DICA) for gainful utilisation of
loans. Banks are also required to monitor
utilisation and repayment of loans by
keeping in touch with the borrowers.
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Financial institutions and Banks’ investment
in Guest Keen Williams Ltd., Calcutta

3465. SHRI PIYUS TIRAKY : Wil
the Minister of FINANCE be pleased to
state :

(a) whether more than 25 per cent of
the shares of Guest Keen Williams Ltd.,
Calcutta are in the hands of financial insti-
tutions and nationalised banks and bulk of
the loan fund bas been provided by these
sources ;

(b) if so, the details thereof ; and

(c) the details of the investment of
G.K.N. (England) in Guest Keen Williams
Ltd., Calcutta ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF

FINANCE (SHRI EDUARDO FALEIRO) :

(a) and (b). Industrial Credit and Investment
Corporation of India Limited (ICICI) has
reported that all-India financial institutions
and banks bold 26.8% shares of Guest Keen
Williams Ltd., Calcatta. Tae term loan and
working capital finance have been provided
to the compaay by financial institutions and
a consortium of 8 banks.

(c) ICICI has also reportzd the GKN
(England) holds 46.8% shares of Guest
Keen Williams Limited, Calcutta,

Pending cases of Customs and Excise

3466. SHRI RADHAKANTA DIGAL :
Will the Migister of FINANCE be pleased
to state :

(a) whether a large number of cases of
Customs and Excise are pending for more
than six months ;

(b) if so, the steps taken to clear the
backlog ;

(c) whether any deadline has been
fixed or an active plan proposed for the
clearance of those cases ; and
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(d) if so, the details thereof ?

THE MINISTER OF STATE |IN
THE DEPARTMENT OF REVENUE IN
THE MINISTRY OF FINANCE (SHRI!
A.K. PANJA) : (a) Yes_ Sir.

(b) to (d). The Government have been
taking legal, administrative and other steps
as are considered necessary from time to
time to clear the backlog. No deadlines can
be fixed in such cases as their finalisation
depends on various factors, some beyond the
control of the Government, such as Court
cases etc. However, Government undertakes
clearance drives from time to time besides
directing the field formations to dispose of
cases expeditiously, Supreme Court/High
Courts and Tribuna) are also approached for
early listing of cases. The results have been
found encouraging.

The Government is also setting up
Customs and Excise Revenue Appellate
Tribunal with a view to reducing piling up
of Court cases. Computerisation of certain
Customs and Exctse functions and restruc-
turing of Excise and Customs Department
with a view to facilitate speedy disposal of
cases are presently engaging the attention of
the Government at the highest level.

Pre-recruitment training centres opened by
Banks for minority communities

3467. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to state :

(a) the names of places where pre-
recruitment training centres have been opened
by the public sector banks for the benefit
of the minority communities, State-wise and
District-wise ;

(b) the names of districts of minorities
concentration where no such centres have
been started ;

(c) the number of trainees in such
centres, ceotre-wise during 1985, 1986 and
1987 ; ’

(d) the average period of training ;
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{e) the courses and examinations for
which the training was imparted ;

(f) the number of trainees who were
selected for recruitment, year-wise ; and

(g) the programme for the establishment
of such centres during 1987-88 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALFIRO) :
(a) and (b). The public sector banks con-
duct pre-recruitment training programmes

for the candidates belonging to the minority.

communities at the training institutions or
centres opered in minority concentration
districts as well as other districts having
sufficient pumber of minority candidates.
Since the recruitment examinations are
conducted usually once in a year, the pre-
recruitment training programmes are pot
conducted throughout the year.

(c) Available data relating to pre-recruit-
ment training centres opened by some of the
public sector banks for imparting tramning
to the candidates of minority communities
and the number of candidates traired during
1986-87 are given in the statement below.

(d) The duration of the pre-recruitment
training programme varies from three days
to two weeks.

(e) The training is imparted both for
officers’ grade examinations aod clerical
cadre examinations. The training courses
consist of subjects in which candidates are
required to appear for the recruitment test
viz.  English, Mathematics.  Aptitude,
Reasoning, Interview techniques etc.

(f) Since the candidates traiped are
selected by different BSRBs and they do not
report to the bank from where they got the
training, the information with regard to
candidate selected out of the trained
personnel is not available with the banks,

(8) The number of pre-recruitment
centres to be established during 1987-88
depends upon the examination schedules of
Banking Service Recruitment Boards.
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Statement

Location of the pre-recruitment training

centresfinstitution where  pre-recrultment

training was conducted by some of the Banks

and the number of minority community candi-
dates trained during 1986-87

Name of the banks/ (Data provisional

centres No. of candidates
tranied

1 2
Canara Bank L
Aligerh 108
Delhi 4
Hyderabad 58
Vijayawada 28
Bangalore 74
Mangalore 28
Hubli 20
Syndicate Bank
Belgaum 10
Uduppi 15
Bombay 6
Vijaya Bank
D. Kannada 69
Bangalore 43
Indian Overseas Bank
Madras 15
Madurai 15
Hyderabad 53
Delhi 1
Bombay 4?2
State Bank of Saurashtra
Bhavnagar 15
Rajkot 7
Central Bank of India
Abmedabad V6
Hyderabad 113
Bombay 31
Bhopal 50
Chandigarh 32
Lucknow 18

o
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1 2
Madras 4
Patna 3
Pune 23
Union Bank of India
Ahmedabad 8
Bangalore 3
Azamgarh 361
Bombay 25

State Bank of Hyderahad
Hyderabad 111

Orlental Bank of Commerce

Delhi 8
Dena Bank

Abmedabad 17
Rajkot 31
Surat 36
Bangalore 22

Andbra Baok : Tripati,
Vizag & Vijayawada 210
State Bank of Indore

Indore 4

Punjab National Bank

Lucknow 21
Kanpur 26
Banglore 90
Delhi 28

State Bank of Maysore

Mysore 11
Bangalore 9

1 2

Allahabad Bapk

Lucknow 4
Agra 28
Dehradun 6
Meerut 25
Varanasj 11
—

Status of old dams

3468. SHRI SYED SHAHABUDDIN:
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the present status of the
irrigation dams constructed since independ-
ence has been surveyed;

(b) whether it is a fact that many of
them have completed their estimated life;
and

(c) whether any steps are envisaged for
renovating the irrigation dams and/or
increasing their utilisation leve! ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRIMATI KRISHNA SAHD : (a) Such
surveys are taken up by the respective State
Governments/Agencies which own and
maintain the dams.

{(b) and (c). The dams are designed for
an estimated life of 100 years. Most of the
dams have yet to complete their usual life,

Scheduled Caste and Scheduled Tribas
employees in banks

3469, SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to

state

(a) whether it is a fact that Scheduled
Castes and Scheduled Tribes do not have
due representation among the cmployees of
the banking sector; and

(b) the total number of employees,
group-wise and bank-wise, as on 1 April,
1987 and the corresponding number of
Scheduled Castes and Scheduled Tribes
Separately ? '
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The percentage
representation of the Scheduled Castes and
Scheduled Tribes in all cadres of the 28
Public Sector Baaks, as on 1.1.1987, (the
Jatest information available) was as under: —
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S. No. Cadre SC ST
1. Officers 7.30 1.84
2. Clerks 13.84 3.7
3. Sub.staff  29.94 4.39

(b) a statement showing the details of
total pumber of employees Group-wise and
Bank-wise and the corresponding number of
Scheduled Castes and Scheduled Tribes
amongst them, as on 1.1.1987, is given
below :
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{Translation)

Representation by ali India Timber
Merchants Assoclation

3470, (H) DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
COMMERCE be pleased to state :

(a) whether itis a fact that the All
India Timber Merchants® Association has
submitted & memorandum in regard to the
closure of their business;

(b) if so, whether Governmeat have
taken any decision thereon;

(c) if so, the details thereof; and

(d) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (d). A representation
has been received from the All India Timber
Importers Association suggesting that the
present import policy in respect of Timber
tog/wood should be continued. There is no
such proposal under consideration.

[English)

Decline in export of iron ore to Japan

3471. SHRIMATI JAYANTI PATN.
AIK :  Will the Minister of COMMERCE
be pleased to state :

. (8) whether Japan has reduced the
. import of iron ore from India;

(b) whether therc is a sharp decline in
the export of iron ore through Paradip Port;

(c) if 8o, the reasons why Japan declin-

ed the import of iron ore through Paradip
Port;

(d)" whether Government have taken any
step to increase the export of iron throngh
Paradip Port; and
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() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R,
DAS MUNSI) : (a) Yes, Sir.

(b) Iron ore exports through Paradip
Port during 1987-88 were 17.09 lakh tonnes
as against 20.29 lakh tonnes exported during
1985-86.

(c) Japan is reluctant to import iron ore
through Paradip Port because Paradip Port
cannot accommodate large sized vessels and
Japan, has, therefore, to pay relatively higher
freight for smaller sized vessels.

(d) and (e). To increase exports of iron ore
from Paradip Port, following steps have been
taken —

(i) Provision of incentives by way of
additional discount in iron ore prices
to induce major buyers to increase
off take from Paradip Port;

(ii) Diversification of exports through
Paradip Port to countries such as
Bulgaria and China;

(iii) As against present capacity to
accommodate  vessels of 55,000
DWT, it is proposed to deecpen the
port for handling vessels of upto
1,70,000 DWT class and the pro-
posal has already been approved
in principle.

(iv) Proposed construction of Banspani-
Daitari Railway Line so as to
Jreduce the haulage cost by pearly 50
per cent and thereby reducing losses
on export of iron ore through
Paradip:

(v) Extension of benefits of 100 per cent
Export Oriented Units Scheme to
mining industry,

Proposal to diversify export of garments

3472. SHRIMATI JAYANTI PATN-
AIK : Will the Minister of TEXTILES be
pleased to state :
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(a) whether the Apparel Export Promo-
tion Council (AEPC) has a proposal to
diversify exports of Indian garments;

(b) if so, the countries for which AEPC
has prepared detailed action plan:

(c) “the performance of AEPC in garment
export, to those countries in last three years;
and

(d) the total value of garments expected
to be exported to those countries by the end
of the Seventh Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) and (b). Apparel
Export Promotion Council has submitted to
the Government Action Plans in respect of
Australia and Japan.

(c) and (d). Value of garments exported
to Australia and Japan in the last three years
and enticipated to be exported by the end of
the Seventh Plan are as indicated below :

(Rs. Crores)

SRAVANA 28, 1910 (SARA)

Pritten Answers 250

[Translation)

Loans advanced by pationalised baoks
branches in Bhopal, Sehore and Dewas

+3473. SHRI K.N, PRADHAN : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of loans disbursed by
the branches of nationalised banks to the
unemployed youths, farmers and businessmen
in Bhopal, Sehore and Dewas districts of
Madhya Pradesh duripg the last three years;
and

(b) the targets fixed for the year
89 for these branches ?

1988-

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) The
amount of loan disbursed by the branches of

Year Australia Japan nationalised banks in the Districts of Bhopal,
1085 13 40 Dewas and Sehore of Madhya Pradesh
during the years 1985, 1986 and 1987 to

1986 17 33 ,
unemployed youths, farmers and businessmen,
1987 23 38 as furnished by Bank of India, the lead
and of 7th Plan 30 50 bank for these three districts, is set out in

(Source : Apparel Export Promotion Council)

Unemployed Youths

the following table;

(Rs. in crores)

Districts Farmers Businessmen
1985 1986 1987 1985 1986 1987 1985 1986 1987
Bhopal 13.98 15.80 11.84 6.65 6.14 5.63 2.87 3.02 3.84
Dewas 3.10 4.00 4,08 12.82 14.96 13.67 0.88 1.04 0,96
Sehore 1.94 1.61 2.08 5.53 10.28 9.92 . 0.50 0.47 0.68




24 ertten Answers

(b) The targets of loans fixed for the

year 1988-89 are reported to be as under :

(Rs. in crores)

Districts Unemployed Farmers Busines-

Youths smen
Bhopal 12.71 7.74 2.05
Dewas 3.95 15.87 0.60
Sehore 1.74 11.68 0.72
[English)

Outstanding debt of World Bank
and IMF

3474. DR. D. N. REDDY : Will the
Minister of FINANCE be pleased to state :

Statement
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(a) the outstanding debt of India to the
World Bank and the IMF from 1 April,
1980 to 1 April, 1988 year-wise in Dollars
and in Rupees respectively;

(b) the amount in debt service paid to
the World Bank and IMF each year in
Dollars and in Rupees respectively; and

(c) the outstanding amount India bor-
rowed from the Asian Development Bank as
on 1 April, 1988 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). In-
formation is given in the Statement below.

(c) Nothing is outstanding on Govern-

to the Asian Development
Bank as on 1.4.1988.

(A4) Debt outstanding in respect of

World Bank on Government Account

I.M.F. Borrowings including Trust Fund

As on —_ — — —_ ——
U.S. $ Million Rs. in Crores U.S. § Million Rs. in Crores
1.4.80 4608.98 3825.52 -
1.4.81 5366.68 4160.02 1014.22 810.42
1.4.82 6398.80 6034.21 1734.22 1422.75
1.4.83 7690.64 7705.98 3707.60 3408.87
1.4.84 8884.58 9639.78 4906.50 4853.56
1.4.88 9880.11 12440.40 4859.84 5219.77
1.4.86 10811.15 13384.41 44217.36 5338.88
1.4.87 12050.42 15998.73 4444.39 5484.22
1.4.88 14155,92 18331.34 3746.09 4731.45

-




253

Written Answers

SRAVANA 28, 1910 (SAKA)

284

Written Answers

(B) Total debt servicing payments le. repayment of Principal and

payment of interest In respect of

World Bank i.e. IBRD/IDA

US. § Million Rs. ip Crores U.S. $ Million Rs. in Crores

1979-80 121.63 99.74 — -
1980-81 135.03 108,42 9.47 8,05
1981-82 120,78 113.35 32.41 28.76
1982-83 177.68 170.14 158.39 149.72
1983-84 233.71 239.92 358.09 363.06
1984-85 279.82 329.29 509.93 578.10
1985-26 337.93 411.92 592.49 741.52
1986-87 488.29 629.34 943.83 1160.74
1989-88 693.71 901.65 1146.52

1687.66

Exchang e rate of externa] debt

3478.

DR D. N. REDDY : Will the
Minister of FINANCE be pleased to state @

(a) the exchange value of rupee on 1

January,

19¢0 and 1

January, 1970 and

upto 1 January, {988 year-wise in relation
to Dollar, Pound, Yen and Deutsche Mark,
Swiss Franc and French Franc; and

(b) the effect

of changes in exchange

rates op Indian external debt and debt
servicing from 1980 to 1988, year-wise ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (fHRI
EDUARDO FALEIRO) : (a) The exchange

value of rupee as at the end of December,
1959, 1969 and upto the end of Dec, 1987
year-wise in relation to Dollar, Pound, Yen,
Deuteche Mark, Swiss France and French
Franc are indicated in the statement below.

(b) Changes in the exchange rate bet-
been the rupee and other major currencies
do not affect India’s debt liabilities as the
foreign currency amount of repayment of
debt denominated in such other currencies
would remain unaltered. However, these
changes may alter the amount of repayments
expressed in 1upees. The extent of such
changes depend on future exchange rate
movements whi.h cannot be estimated.

Statemeut

(Rs. per unit of Foreign Currency)

— e ————

End U.S. Pound Deutsche Yen French Swiss
December Dollar Sterling Mark Franc Franc
1 2 3 4 5 6 7
1859 4.762 11.33 1.1900 0.0130 0.9650 1.0900
1969 7.559 1%.00 2.0486 0.0211 1.3599 1.7506
1970 7.596 18.00 2.0768 0.02:2 1.3723 1.7553
1971 7.279 18.97 2.2270 0.0231 1.3932 1.8593
1972 8.080 18.80 2.5238 0.0268 1.5778 2.1410
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e e et et et e o 7 Ao et e e e i e % T e e e oy S8 4 7 e ek b S e

1 2 3 4 5 6 7
1973 8.203 18.80 3.0348 0.0293 1.7422 2.5287
1974 8,150 18.80 3.3824 0.0241 1.8337 3.2087
1975 8.937 18.13 3.4081 0.0293 1.9924 3.4111
1976 8.881 15.20 3.7592 0.0303 1.7870 3.6256
1977 8.209 15.75 3.8998 0.0342 1.7447 4.1045
1978 8.188 16.50 4.4Y92 0.0421 1.9589 5.0543
1979 7.986 17.80 4.6252 0.0332 1.9866 5.0183
1980 7.884 18.85 4.0506 0.0390 1,7472 4.4809
1981 9.067 17.35 4.0290 0.0414 1.5888 5.0527
1982 9.687 15.70 4.0778 0.0414 1.4402 4.8494
1983 10.574 15.30 3.8712 0.0455 1.2653 4.8425
1984 12.377 14.40 3.9400 0.0494 1.2585 4.7856
1985 12.160 17.50 4.93638 0.06058 1.6094 5.8587
1986 13.109 19.25 6.7289 0.0820 2.0334 8.0595
1987 12.860 23.90 8.0681 0.1042 2.3807 9.9729
Renction of U.P. Goverpment to (a) whether the Mica Trading Corpora-
Jaswant Singh Commission’s tion of India (MITCO) was created for the
recommendations protection of weaker sections of mica pro-

cessors and dealers:
3476. SHRI C. JANGA REDDY:

Will the Minister of LAW AND JUSTICE (b) whether the Giridih branch of
be pleased to state : MITCO has withdrawn Business Associate
(BA) numbers from 500 weaker sections of

(a) whether the views and specific pro- mica dealers in 1988;

posals of Government of Uttar Pradesh have

since been received; (c) whether MITCO, Domchanch, has

(b) if 5o, the details thergof; and still not allotted BA number to 52 licences;

and
(c) if not, whether Union Government
propose to ask the State Government to (d) if so, the reasons therefor and the
expedite their views and proposals ? steps Government propose to protect the

interests of weaker sections of Mica dealers
THE MINISTER OF STATE IN THE of Bihar ?
MINISTRY OF LAW AND JUSTICE

(SHRI H. R. BHARDWAIJ): (a) No, Sir. THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
(b) Does not arise. DAS MUNSI) : (a) One of the objectives of

. Mica Trading Corporation is to help the
(c) Yes, Sir. weaker section mica processors and dealers,

Safeguarding interests of MICA (b) to (d). In order to provide benefits

dealers in Bihar only to the genuine weaker section mica

processors and dealers, a committee fromed

3477. SHRI C. JANGA REDDY : Will by MITCO scrutinized the working of each

the Minister of COMMERCE be pleased to of the 446 dealers registered at Giridih as
-gtate : MITCO’s Business Associates, It found only
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71 of these registered Business Associates as
actual mica processors and dealers and the
registration of 375 dealers was accordingly
cancelled by MITCO in April-May, 1988,

Az for allotment of BA numbers by
MITCO at Domchanch, MITCO has formed
a Committee to study the details about the
genuine dealers for their registration as Busi-
ness Associates, More than 85 per cent of
the purchases of MITCO are made from
weaker section mica dealers. MITCO is,
therefore, already protecting their interests.

Opening of MITCO parchase ceptre
at Mirzagan]

3478. SHRI C. JANGA REDDY:
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether Mica Trading Corporation
of India (MITCO) has opered one purchas-
ing Centre at Mirzaganj (Jamua Bihar);

(b) if so, the details thereof; and

(c) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) and (c). Rural Purchase Centre at
Mirzaganj was opened by MITCO in Jan-
uary, 1987 in line with its policy to reach
and provide succour to small mica processors
who cannot come to Giridih for participating
ing in MITCO’s remunerative purchase pro-
gramme.

Drug trafficking io India

3479. SHRI BHADRESWAR TANTI :
Will the Minister of FINANCE be pleased
to state :

(a) whether India has become the major
transit ceatre of drug traffic of hercin and
hashish in the last three yearss;

(b) if so, the steps taken to further
tone up communication net work in colla-
boration with world agencies to increase the
seizure of narcotics; and

SRAVANA 28, 1910 (SAKA)
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(c) the estimated quantity of drugs
leaking into India, during transit and the
steps taken to check it ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANIJA) : (a) and (b). India, in view of its
geographical location between the two major
sources of illicit drugs, commonly known as
the ‘Golden Crescent’ and ‘Golden Triangle’
regions, has been increasingly facing the
problem of transit traffic in recent years.

The United Nations Fund for Drug Abuse
Control have committed financial assistance
to the tune of US $§ 20 million for specific
projects and programmes to fight drug
trafficking and to prevent drug abuse to be
jointly agreed vpon by the Government of
India and the Fund. Nearly US § 1.96
million has been earmarked for provisicn of
telecommunication equipment.

(¢) No precise estimates could be made
about the possible guantity of drugs leaking
into India during transit. However, the
quantity of drugs seized inthe country in
1986, 1987 and 1988 (upto July, 1988)
as follows :

Quantity seized (kgs.)

Name of — —_—
durg 1986 1987 *19 3
(upto July)
Opium 8,789 2,929 1,795
Heroin 2,621 2,747 1,782
Ganja 60,619 53,920 23,014
Hashish 18,909 14,796 13,760
(Charas)
Methaqualone 1,485 1,500 631
* Figures provisional
Government have initiated various
apgressive counter-measures against drug
trafficking which, iuter-alia, include

strengthening of the preventive and intelli-
gence machinery (especially around borders),
adoption of a liberalised reward scheme for
officers and informers, strengtbening of
bilateral co-operation between neighbouriog
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countries (including regional co-operation
under the aegis of SAARC). Special nar-
cotics cells have been created in all the

Customs and Central Excise Collectorates all |

over the country and the state police organi-
sations as well. 704 persons had been
arrested for drug-related offences upto June,
1988.

Further, the Provention of Illicit Traffic
in Narcotic Drugs and Psychotropic Subs-
tances Ordinance, 1288 has been promulgated
by ,the President on 4 7.1988. Under this
Ordipance, 157 detention orders have so far
been issued and 130 persons have been
detained in various places, thys immobilising
them from indulgiog in illicit traffic in
drugs.

Import of Coins

3480. SHRI BHADRESWAR TANTI :
Will the Minister of FINANCE be pleased
be state :

(a) the number of coins imported from
foreign countries with their names during
1986-87, and 1987-88 and 1988-89
(so far);

(b) the number of ceins yet to be
imported; and

(c) the total cost of these coins as
compared if they were produced in India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AT'FAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The inform-
ation is given below @

Quaatity in million pieces

Year of
impurt imported from
United South Canada

Kingdom Korea
1985-86  704.41 540.58 157.93
1986-87 1150.87 879.65 342.05
1987-88 144.72 79.97 —
1988-89 — — 672.64

e
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(b) As azinst an order for 1250
million pieces of stainless steel coins are yet
to be shipped from Canada.

(c) Total CIF cost on imoort of these
coins mentioned in parts () and (b) above
is Rs. 157.96 crores. The estimated cost of
production of these coins in India is Rs.
248.1 crores.

Adoption of villages in Assam by
State Bank of India

3441, SHRI BHADRESWAR TANTI :

Will the Minister of FINANCE be pleased
to state :

(a) whether the State Bank of India
allegedly neglected some States in the
adoption of villages in the community
development programmes;

(b) if so, the details thereof; and

{c) the number of villages adopted by
the bank in Assam ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALFIRO) : (a) No, Sir.

(b) Does not ax;ise.

(c) State Bank of India has reported
that it has adopted 1627 villages in the
State of Assam under the Village Adoption
Scheme.

(Translation)

Transfer of employees’ leaders in
State Bank of Indore

34%2. SHRI MANVENDRA SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) the policy of State Bank of Indore
regarding transfer of its officers/employees;

(b) whether transfer of employees
unions leaders are done according to this
policy; and
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THR
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI!
EDUARDO FALEIRO): (a) to (c). State
Bank of Indore has reported that the officers
are normally rotated from their assignments
every 3 years with or without change in
the centre. The bank also endeavours to
rotate the officers from one centre to other
after they complete 5 years at one centre.
The bank follows a policy of transfer for
award staff with a stay of § years or longer
at one branch,office within the same centre.
The above policy is also applicabie to the
“union leaders’ however, in case of an
officers’ Association, the person concerned
has remained posted at ope centre for more
than 5 ycars though his assignments were
changed.

[English}
Overdrafts by Arunachal Pradesh

3483, SHRI MANVENDRA SINGH :
SHRI HANNAN MOLLAH :
SHRI P, K, THUNGON :

Will the Minister of FINANCLE be
pleascd to state -

(a) whether Government of Arunachal
Pradesb have drawn overdraft of over
Rupees Forty crores for the financial year

1987/19%8; and

(b) if so, the reasons therefor and the
details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE i~
THE MINISTRY OF FINANCE (5HF!
B. K. GADHVI) : (a) No, Sir.

(b) Dces not arise.

Bank officials staying in Five
Star Hotels

3484. SHRI H. N. NANJE COWDA :
Will the Minister of FINANCE be pleased

to state |
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(a) whether most of the Chairman and
other senior officers of the nationalised
banks stay in private Five Star Hotels
whenever they stay in Metropolitan cities;

(b) whether any directive has been
issued to them requiring their patronising
the 1TDC hotels; and

{c) if not, whether Government propose
to issue such directive ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (¢). Govern-
ment do not have precise information about
the Hotels in which Chairmen and other
senior officers of the banks stay while on
tour. The Government guidelines for
patronising the Public Sector Hotels while
on tour have been made applicable to
Public Sector Banks also. However, separate
instructions have been issued to the Public
Sector Banks that accommodation for their
Chief Fxecutive Directors while on tour
muy be arranged in Hotels other than Five
Star Hotels. However, where the tariff
charged by Five Star Public Sector Hotel,
after deduction of permissible rebate, is
equal to or less than that charged by a Four
Star Hotel in the Private Sector, they may
stay in the Public Sector Five Star Hotels,
Where at any centre, Four Star accommoda-
tion in good locality and with clean reputa-
tion is not available, the Chief Executives/
Executive Directors may stay at a Five Star
Hotel at their discretion.

Duties on FAX machines

3485. SHRI DAULAT SINHJIJADEJA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have not taken
into consideration t.he peed to have modern
office equipment and aids;

(b) the reasons for heavy taxes and
duties on FAX machines;

(c) the steps being taken to reduce
duties; and



364 Written Answers

(d) the scale of duties and charges on
FAX machines presently ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR! A.K.
PANJA): (a) to (d). At present, the rate
of import duty on certain specified electronic
equipments, including FAX machines, is
100 per cent ad valorem, whereas the
statutory duty oo these machines is 243 per
cent ad valorem. The present rate is consi-
dered reasonable. Government have po
proposal to reduce the rate of import duty
on FAX machines any further.

Loans outstanding against fishing
companies

3486. SHRI DAULAT SINHIJI JADEJA :
Will the Minister of FINANCE be pleased
to state :

AUGUST 19, 1988
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(a) The position of all dues from fishing
companies under the control of Shipping
Credit and Investment Company of India,
giving individual figures of defaulting
amounts, loans due, interest overdue, etc.,
as on June 30, 1988; and

(b) The financial status of each fishing
company, having fishing boats acquired
under the SDFC/SCICI loan finance system ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
position regarding loans advanced and
instalments of principal and interest overdue
as on -30.6,1988 in respect of fishing
companies assisted by erstwhile Shipping
Development Fund Committee/Government,
is indicated in the Statement below.
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*The following amounts of interest are
due (as on 5.10.1987) from these companies
on account of interest on stage payments for
trawlers imported under Dutch Credit ;

81, Name of the
No. Company

Amount of
Intecrest due

1. West Cost Marines
(P) Limited,

Kottayam. Rs. 17,94,520.00

2. Marshall Seafoods

(P) Limited,

Calcutta. Rs. 34,41,656.76
3. Uni Marine (P)

Limited, Calcutta. Rs. 31,72,835.13

4. Suraj Fisheries

Limited,
New Delhi. Rs. 26,07,017.19
5. Yamuna Seafoods,
New Delhi, Rs. 2',23,994.20
TOTAL :

Rs. 1,41.41,023.20

Advisory committces/bodies under
Ministry of Commerce

3487. SHRI DAULATSINHII JADEJA :
Will the Minister of COMMERCE be pleased
to state :

(a) the various advisory committees or
bodies under the aegis of his Ministry;

(b) the approximate date on which the
existing tenure of such committees will be
over;

(¢} shether the process of rc-conostitu-
tion is going on for some advisory com-
mittees at this juncture; and

(d) if so, the names of such committees?

THE' MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.

DAS MUNSIJ) : (a) and (b). A Statement
is given below,

(c) No, Sir.
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(d) Does not arise,

Statement

Sl. Names of the main Date on which

No. Advisory Committees the existing
constituted in the tenure will be
Ministry of Commerce over

1. Central Advisory Cou-

ncil on Trade 28.9.1989

2. Export/import Advisory
Committee (Northern
Zone), New Delhi 31.3.1990

3. Export/Import Advisory

Committee  (Southern
Zone), Madrass 31.3.1990

4, Export/Import Advisory
Committee  (Bastern
Zone), Calcutta 31.3.1990

5. Export/Import Advisory

Committee (Western
Zone), Bombay 31.3.1990

6. Mica Advisory Commitee 13.12.1989

7. Hindi Salabakar Samiti
(Committee) 28.4.1990

8. Exhibition Advisory
Committee Permanent

Irrigation scheme pending for clearance
in Gujarat

3488. DR. A. K. PATEL: Will the
Minister of WATER RESOURCES be
pleased to state :

(a) the number of irrigation schemes
pending at present for want of environmental
clearance certificates with State-wise break-
up and since when; and

(b) how many of such schemes are from
Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) 11
Major irrigation schemes which have been.
found technno-economically viable by the .
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Central Water Commission are pending for
want of environmental clearance certificates.

(b) None of them is from Gujarat.

Seizure of narcotics on Indo-Burma
border

YASHWANT RAO
GADAKH PATIL :
DR. B.L.. SHAILESH :

3489. SHRI

Will the Minister of FINANCE be
pleased to state :

(a) the value of narcotics seized on the
Indo-Burma border during 1987-88 and the
first quarter of the current financial year;

(b)" whether increased inflow thereof is
expected according to the intelligence reports
because of bumper poppy crop in the
countries concerned; and

(¢) if so, the dectails thereof and
measures proposed to be taken to strengthen
anti-smuggling opsrations ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) to (c). As reported by
International Narcotics  Control Board
(I.N.C.B.), ‘Burma remains a major source
of illicit opium, most of which is produced
in remote areas of the northern and eastern
parts of the country’. There is no specific
information about a bumper crop of opium
poppy in the countries in the Golden Triangle
region (comprising of Laos, Thailand and
Burma). Due to common border with
Burma, Iudia is affected by drug traflic from
the Golden Triangle. The seizares of drugs
of Golden Triangle origin, however, do not
indicate any large-scale smuggling into Iadia
from that region. In 1957, nearly 2 kes.
of heroin and 1 kg. of metbaqualone had
been seized. In 1988, 2 ks. of heroign have,
80 far, been seized. '

Government have  initiated  various
aggressive counter-measures against drug
trafficking which, inter-alia include streng-
thening of the preventive and intelligence
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machinery, specially along the international
borders, adoption of a liberalised reward
scheme for officers and informers, streng-
thening of bilateral co-operation between
neighbouring countries (including regional
co-operation under the aegis of SAARC).
Special narcotics cells have been created in
all the Customs and Central Excise Collecto-
rates all over the country as well as in the
State police organisations.

Further, the Prevention of Illicit Traffic
in Narcotic Drugs and Psychotropic Sub-
stances Ordinance has been promuigated by
the President on 4.7.1988. Under this
Ordinance, 157 detention orders have been
issued and 130 persons have been detained
as on 16.8.1983, thus immobilising them
from indu'ging in illicit traffic in drugs,

An Indian delegation headed by the
Minister of State for Finance (Revenue)
visited Burma in July, 1988. In the taks
with thc Burmese authorities, the drug
trafficking <ituation in both the countries and
the counter measure taken were reviewed
with an cmphasis for intitutionalising the
exchange of information between the law
enforcemcnt agencies of both the countries,

Export of textile machlinery to Pakistan

3490. SHRI G.S. BASAVARAJU:
Will the Minister of TEXTILES be pleased
to state :

(a) whether considerable scope exists
for export of cotton yarn, polyester staple
fibre, polyester filament yarn and textile
machinery to Pakistan;

(b) if so, whether a high level team
visiid Pakistan in this regard;

(c) whether the team has submitted its
report to Upion Government; and

(d) if so, the details thereof and the
action taken or proposed to be taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY . OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) to (d). The reports
of certain trade delegations which bave bteen
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to Pakistan recently indicate that Pakistanese
parties are interested in import of textile
mechinery and Polyester Staple Fibre from
India. However, such transaction can be
entered into by public sector agencies of
Pakistan which are allowed to trade without
any restrictions.

Appointment of Chartered Accounts
to boards of Directors of
companies

3491. SHRI G, S. BASAVARAJU:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
appoint Chartered Accountants to the Board
of Directors of companies assisted by the
financial institutions as well as pationalised
banks;

(b) if so, thn main reasons thereof;
and

. () the extent to which this is likely to
improve the functioning .of these companies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
BDUARDO FALEIRO): (a) to (c), 1DBI
has reported that non official nominees
appointed by the financial institutions on the
Boards of some of their assisted companies
include professionals (which may, inter-
alia iaclude Cbartered Accountants). Such
pominees, with their professional expertise
in matters relating to corporate management,
are cxpected to play in effective role in
proper functioning of these companies,

Non-payment of festival allowance to
workers of Cannanore Spinning
. and Weaving Mills

3492, SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of
TEXTILES be pleased to state :

(8) whether representations regarding
pon-payment of festival allowance to workers
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of Cannanore Spinning and Weaving Mills,
Canpanore, during the ‘Vishu’ festival have
been teceived; and

(b) if so, the decision taken by Union
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) Yes, Sir.

(b) The Government has not intervened
in this internal matter of N.T.C.

Clearance to Sti Ram Sagar Flood
flow channel

3493. SHR] BHATTAM SRIRAMA-
MURTY : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the Sri Ram Sagar Flood
flow channel submitted by Andhra Govern-
ment has since been rejected by the Central
Water Commission; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRIRHNA SAHI): (a) and
(b). The Central Water Commission intimat-
ed the State Government that the project was
not attractive from investment considerations
in view of high capital and operating cost
and also substantial submersion.

Non-utilisation of Installed Capacity
of NTC

3494. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of TEXTILES
be pleased to state :

(a) the number of textile mills which
are under lock out or closure in the country
and how many of them are in West Bengal;

(b) the amount locked up as a result
thereof;
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(c) whether the special committee
appointed by Union Government in 1985
have made its recommendations;

(d) if so, to what extent they are being
implemented; and

(¢) whether 50 per cent of the total
installed capacity of textile industry is not
utilised ?,

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM): (a) As on 31.5.88,
133 Cotton/Man-made fibre textile mills in
the country were lying closed for various
reasons. Of these 9 were in West Bengal.

(b) Union Government do not maintain
record of financial involvement of institu-
tions, banks etc. in individual textile mills.

(c) and (d). An_ Expert Committee on
Textile Industry was constituted by the
Government in 1984. Its recommendations
formed the basis for the Textile Policy
Statement of June 1985, which is being
followed.

(e) 1t is not correct that 50% of the
total installed capacity of the textile industry
is un-utillised.

Income by way of searches and
seizures by Income Tax
Department

3495. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of FINANCE
be pleased to state :

(a) whether there is a significant increase
of the income of Government by way of
searches and seizures by Income Tax
Department in various parts of the country;

(b) the total income received through
searches and assets seized from 1983-84
to 1987-88;

(c) the details of the amount held up in
stays and in the courts; and

SRAVANA 28, 1910 (SAKA)

Written Answers 282

" (d) the various major business houses
raided and where significant assets were
seized during the above period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K.
PANJA) : (a) and (b). Information regard-
ing undisclosed income surrendered by
taxpayers during the course of searches and
seizures by the Income-tax department and
the value of assets seized in such searches is
as under :

Year No. of Value of Undisclosed
searches assets income
conduct- seized surrendered
ed (Rs. in during

crores) searches
(Rs. in
crores)

1983-84 4332 27.99 —_—

1984-85 4345 25.07 —_—

1985-86 6431 50.32 -

1986-87 17054 100.70 36.85*

1987-88 8464 145.02. 147.49

*Information given only in respect of searches
conducted on or after 10.9.86 as the
relevant provision under which such surren-
ders are made, came into force on the said
date,

(c) The income-tax demand stayed by
various courts. Settlement Commission and
income-tax authorities as on 31,3.88 was
Rs. 735.81 crores.

(d) The names of the business houses/
individual in whose cases the amount of
seizures is Rs. 1 crore or more during the
period from 1983-84 to 1987-88 are as
under :

Sl Name Place
1 3

1. M/s Bansali Group Calcutta
2. Lodha Group Calcutta

3. Poddar Group Calcutta
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1 2 3

4. Nagarjuna Fertilizers
Ltd. Hyderabad

8. M/s DLF Universal Ltd. Delhi
6. Iqbal Chand Khurana Delhi

7. M/s Damani Bros. Bombay
8. Sh. Chinta Mani Jain Bombay
9. Sh. Bansi Lal Zaveri Bombay
10. M/s Bhola Nath Ram
Lubhaya and others Bombay
11. Dharamji Tejpal & Co.  Bombay
12. M/s C.J. Dalal & Co. Bombay
13. M/s Lupin Laboratories Bombay
14, M/s Diamond Corpora-
tion and Partners Bombay
15. M/s B. Arun Kumar and
Partners Bombay
16. M/s Dharamchand
Paraschand Bombay
17. S/Shri Ram Sudhir and ~
Sh. Nandu Lal Raghubir
Prasad Shahjahanpur
18. M/s Aggarwal Group Farukhabad
19. Maradia Group Ahmedabad
20. Paharpur Cooling
Towers Group Calcutta
21. Harbhajan Singh Meerut
22. R.K. Aggarwal and
G.D. Sahukar Bareilly

23. Ram Kripal Roop Chand Ghaziabad

24. R.P. Goenka Group Calcutta
25. Chandraswamy and
Associates Delhi

Closure of woollen mills

3496. SHRI K. RAMAMURTHY :
Will the Minister of TEXTILES be pleased
to state :

(a) whether 36 woollen mills had closed
down and many more are on the verge of
total closure, due to the fact that raw wool
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prices sky-rocketted by 185 percentina
short span of 22 months;

(b) whether there was 25 per cent fall in
the production of indigenous wool during
1987 and if so, the reasons thereof; and

(c) the steps taken by Union Govern-
ment thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI
RAFIQUE ALAM) : (a) and (b). No, Sir.

(c) Does not arise.

Agro-based indastries in export sector

3497. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) the different kinds of agro-based
industries in the country in the export

sector;

(b) whether the sea food industry needs
to be developed to enable it to meet the
growing need of Indian sea food, particularly
dried marine products in the interpationsal
markets; and

(c) if so, the steps taken by Government
to upgrade the sea food industry in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P, R. DAS MUNSI: (a) The main agro-
based industries are processed foods, sugar,
frult-based beverages, cashewnuts, oilcakes,
oleoresins, tobacco etc.

(b) Yes, Sir.

(c} Several steps have been taken to
upgrade the seafood industry in tbe coun-
try which include :

(i) Assistance to States in diversifying
fishing activities and motorisation
of indigenous craft through loans/
subsidy.
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(ii) Augmentation of deep sea-fishing
fleet through judicious mix of iadi-
genous, imported and chartered
fishing vessels,

(iii) Providing 33 per cent subsidy on
the cost of indigenously constructed
deep sea fishing vessels,

(iv) Providing loans on soft terms by
Shipping Credit and Investment
Company of India Ltd.

(v) Systematic and Intensive Surveys
of fishery resources in Indian
Exclusive Economic Zone,

(vi) Construction of fishing harbours at
major and minor ports and of the
landing and berthing facilities at
smaller fishing centres.

(vii) Training of personnel for manning
the fishing vessels,

(viii) Regulation of fishing by foreign
vessels in the Exclusive Economic
Zone; and

(ix) Development of value-added marine
products like IQF shrimps.

UNDP assistance for sewing industry

3498. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE be
pleased to state :

(a) whether some sewing machine deve-
lopment centres have been set up in the
country with United Nations Development
Programme (UNDP) assistance;

(b) if 50, the name of the cities or towns
where such sewing machine development
centres have been set up :

(c) whether the UNDP has approved
any new project to accelerate the growth of
sewing machine Industry in the country; aud

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) and (b).
UNDP provided assistance for the setting up
of a Sewing Machine Development Centre at
Ludhiana. The Phase-1 of this project was
completed in December 1987.

(c) and (d). The Phase-!1 of the Sewing
Machine Development Centre at Ludhiana
was approved on 11 May 1988, While UNDP
inputs for the Phase-11 project would be
$615,120 vver a period of two years starting
October 1988, Government of India’s
counterpart contribution would be
Rs. 84,75,000/- The UNDP assistance
would help the Sewing Machive Develop-
ment Centre in providing technical services
for the development of small scale units of
the sewing machine industry in the country.

Clarification on procedural matters
relating to MODVAT

349y9. SHRI VIJAY N, PATIL : Will
the Minister of FINANCE be pleascd to
state :

(a) whether a Memorandum had been
received by the Central Board of Excise and
Customs regarding certain clarifications on
procedural matters relating to MODVAT
from the Chamber of Indian Trade and
Industry, Delhi;

(b) if so, the action taken in the matter
by Government;

(c) whether Government propose to issue
more clarifications of a general npature to
reduce harassment to Trade and Industry by
the Excise Authorities at lower level, by
wrong interpretations; and

(d) whether Government also propose to
issue detailed guidelines about allowing/not
allowing the MODVAT credit to the manu-
facturers on account of minor technical faults
in declaration or endorsements of Gate
Passes etc. to reduce corruption ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REYVENUE IN THE
MINISTRY OF FINANCE SHRI A. K.
PANJA) : (a) Yes, Sir.
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(b) Suitable replies have already been

given to the Chamber of Indian Trade and
Industry, Delhi.

(c) and (d). Clarifications on procedural
aspects are issucd from time to time on
problems being raised by departmental
officers/Industry and trade. Instructions
already exist for allowing MODVAT credit
on account of minor technical faults in the
declarations and also on endorsements of
Gate passes.

Water and land management training
institutes

3500. SHRI MANIK REDDY : Wil
the Minister of WATER RESOURCES be
pleased to state :

(a) the names of water and land manage-
ment training institutes in the country
operating in various States and Universities
which are receiving the Central aid for their
training activities;

(b) the nature of assistance, financial
and otherwise rendered by the Centre to
these institutes; and

(c) the details of training given in these
institutes ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) A list
is enclosed.

(b) Assistance to these institutes is
provided under USAID assisted Water
Resources Management and Training Project
and is in the form of consultancy services,
equipments and training in the country and
abroad. Y0 per cent of the assistance recei-
ved from the USAID under the project is

passed on to the States as additional Central
assistance.

(c) These Institutes conduct long and
short term training courses, workshops and
seminars for in-service personnel of the State

Irrigation, CAD and Agriculture Departments.

The training courses range from field opera-
tional levels to senior levels. In addition,
training programmes for the farmers are
also conducted.
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List of Tralning Institutes

1. Water and Land Management Institute,
Maharashtra.

2. Water and Land Management Institute,
Bhopal, Madhya Pradesh.

3. Water and Land Management Institute,
Gandhinagar, Gujarat.

4. TIrrigation Management and Training
Institute, Kota, Rajasthan,

5. Irrigation  Management
Institute, Trichy, Tamilnadu.

Training

6. Water and Land Management Training
and Research Institute, Hyderabad,
Andhbra Pradesh.

7. Water and Land Management Institute,
Patna, Bibar.

8. Water and Land Management Institute,
Bhubaneshwar, Orissa.

9. Water and Land Management Institute,
Okhla/Lucknow, Uttar Pradesh.

10. Centre for Water Rasources Develop-
ment and Management, Calicut,
Kerala.

11. Mahatma Phule Agricultural Univer-
sity, Rahuri, Maharashtra.

12. Irrigation Mapagement and Training
Institute, M. S. University, Baroda,
Gujarat.

13. Centre for Water Resources, Anna
University, Madras, Tamilnadu.

14. College of Technology and Agricultural
Engineering, Rajasthan  Agriculture
University, Udaipur, Rajasthan.

Improvement of Efficiency and Customer
Service in Nationalised Banks

3502. SHRIMATI D. K. BHANDARI :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to ask
the banks to increase their efficiency and
customer service to achiecve their goal of
natiop-building; '
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(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FAIFRIRO) : (a) to (c).
With a view to ensure that the public sector
banks subserve the national goals and
objectives, Government have been continu-
ally monitoring their performance in all
aspects of their operations including effici-

ency and customer service. Towards
this objective, the public sector banks
at the instance of Government and

Reserve Bank of India, have taken various
measures during the last three years.
These measures include evolution of time
norms for rendering common services,
speedier clearing of cheques through
computerisation of Clearing Houses, speedier
collection of outstati~n cheques through
increased nse of courier services, creation of
machinery for quick redressal of customers®
grievances extending to individuals the
facilitv of immediate credit in respect of
outstation cheques upto Rs. 2500/- payment
of interest at savings bank rate for delayed
collection of outstation cheqies beyond
10/14 days, incrcased inter-face between
customers and the bank Executives with a
view to facilitating quick redressal of
grievances and also promoting mutual under-
standing.

Proposal for incentive to exporters in
thrust areas

3503. SHRIMATI D.K. BHANDARI! :
Will the Mihister of COMMERCE be
pleased to state :

(1) whether the suggestions have been
rezeived to give special incentive scheme to
prosvide support to exporters who achieve
excellence in exports 1n identified thrust
areas :

(b) if so, the details thereof ;

(c) whether Government propose to
take action on such suggestions ;
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(d) if so, the details thergof . sd:
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMFRCE (SHR!
P.R. DAS MUNSI) : (a) to (¢). There is no
specific proposal for a special incentive
scheme to provide support to exporters who
achieve excellence in exports in identified
thrust areas, Several export incentives,
general as well as sector-specific, have
already been provided for exporters of
various items, including thrust items.

Impact of non-availability of raw material
on engineering exports

3504. SHRIMATI D K. BHANDARI:
Will the Mipister of COMMERCE be
pleased to state :

(a) whether Government are aware that
export of engineering goods is affected due
to non-availability of critical raw materials
and its high prices ;

(b) if so, the steps Government propose
to take in this regard ;

(c) the names of critical raw materials
the engineering units are facing acute
shortage ;

(d) whether Goveroment propose to
arrange crash import of such critical raw
material items to incrcase exports of the
country ;

(¢) if so, the details thereof ; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (a) Government is
aware of shortages of raw material both in
the domestic end international market,
and related price increases,

(b) In order to ensure supplies of raw
material for export production the Import-
Export Policy providcs for the duty free
import of ioputs at international pricea;
Public Sector Units like STC, MMTC ar
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also entitied *to service duty free licence
holders through bulk imports, Further,
exporters: using indfigenbusly’ manufabtired
iron and steel are_reimbursed the diffcrence
Iie;ween thi# domedtic international prices o{
these mwaterials, where the international
prices are lower, ’

(c) The raw materials which are
significanfly required for the engineering
industry and for which the domestic
availability falls short of the total demand
are pig iron, HR coils, MS Billets, Zirc,
Nickle, Copper and Aluminium.

(d) to (f). Government has decided to
import pig iron, HR coils and MS Billets to
fulfill the shortfall in indigenous availab.lity.
This is expected to meet the demand of the
engineering export sector. Import of Alumi-
nium which was earlier canalised has now
bﬁen placed under O.G.L.

Wealth Tax collection in Bhubaneswar
and Cuttack

3505. SHRI ANADI CHARAN DAS :
Will the Minister of FINANCE be plcaced
to state :

(a) the number of persons in Bhubapes-
war and Cuttack who have beep assesced
for payment of Wealth Tax dusiig 1986-87
and 1987-88 ;

(b) the total amount collected 15 Wealth
Tax during the said period in tlese areas;
and

(©) «the total number of building’/immov-
able properties taken over by Goverpment
for upder-valuation of the declared building/
immovable properties ?

THE MINISTER OF STATE IN THE
- DEPARTMENT OF REVENUE IN THE
MINISTRY QF FINANCE (SHRT A K.
PANJA) : (a) Number of persous in
" BHubaneswar and Cuttack who have been
assessed fot payment of Wealth-tax during
1986-87 is 1020 (One Thousand Twenty)

and during 1987-88 is86 (Seven Hundred
Bighty Six), - t
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(b) Total- amount coMected as Wealth
Tax during 1986-87 is Rs, 16,73,000
(Sixteen Lakhs Seventy three Thousand)
and during 1987-88 is Rs. 13,60,000
(Thirteen Lakhs Sixty Thousand),

(¢) Nil,

Co-operative banks in Orissa

3506. SHRI ANADI CHARAN DAS :

Will the Munister of FINANCE be pleased
to state :

(@) whether Union Government have
studied the situation being faced by the
co-operative tanks in Orissa due to their
mismanagement, misfeasance and bapk-
ruptcy ; and

(b) if not, steps taken for financing the
the farmers by nationalised banks ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FAL FIRO) :
(a)and (b). In terms of the provisic ns
contained 1n the co-operative societies Act,
the Registrar of Co-operative societies 15 the
authority empowered to take necessary
action against co-operative banks who
indulge in mismanagement and other irregu-
larities. The public sector banks have been
financing the farmers by providing, both
short-term loans and term loans in accor-
dance with the annual action plans of
various districts,

Scheme of strengthening of surface and
ground water in Orissa

. 3507. SHRI ANADI CHARAN DAS :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether any Centrally sponsored
scheme for strengthening of surface and
ground water in the State pf Orissa was
approved by Union Government ;

(b) if so, the approved cost of the
scheme ; and
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(c) the steps being taken for implementa-
tion of the scheme in the ‘State so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAH]) : (a) and (b).
Following schemes have been sanctioned
so far in the State of Orissa in which 30%
assistance is provided by Central _Govern-
ment :

Period of ~ Name of Scheme  Approved
sanction cost of
b1,  scheme
Lot 4 Rs. in
),‘w "” i.. [akh’)
R U SR
1976-82 Strengthening of Ground
Water Orgapisation ;
(mainly for staff) 62.11

1978-82 Strengthening of Surface
Water Organisation

(mainly for staff) 28,21
1986-87 Strengthening of -Ground:

Water Organisation

(equipment only) 48.50
1987-88 Strengthening of Ground

Water (equipment only) 50.00

(c) Progress reports are reviewed and
monitoring undertaken periodically.

Income-tax notices to Civil Supplies Corpo-
ration and Essential Commoditics
Corporation of Andhra Pradcsh

3508. SHRI E. AYYAPPU REDDY :
SHRI K, RAMACHANDRA
REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whethe: the notices under the
Income-tax Act weré issued to the Civil
Supplies Corporation and Essential Com-
modities Corporation of Andhra Pradesh ;

(b) whether. such notices bave been
issued to small Corporations in other States
also ; and
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(c) whether it s ‘proposed tb give
exemption to such Corporation as they are
purely meant for rendering- Essefitial services
to the weaker sections in the consumer
public 7

‘THE MINISTER OF ¢ STATE 'IN
THE DEPARTMENT OF REVENUE IN
THE MINISTRY OF FINANCE (SHRI
(A.K. PANJA) : (8) Asregards A.P. Civil
Supplies Corporation, returns of income
for the assessment years 1997-Y8 to 1980-
81 were filed voluntarily whereas the returns
for the assessment years 1981-82 to 1985-
86 were filed in response to notices issued
by the Department, Returns for the =assess-
ment years 1986-87 and 1987-88 were
filed voluntarily claiming ex¢émption from
income-tax. No return for the assessment
year 1988-89 has so far been field nor aoy
notices calling for the return has so far been
issued by the Department.

(b) As regards A.P. Essential Commodi-
ties Corporation, returns for the assessment
years 1Y83-84 to 1985-86 were filed
Meclaring . nil income claiming exemption
from incomc-tax. These returns were filed
in response to notices issued by the Depart-
ment The return for the assessment year
1986-87 has been filed voluntarily declaring
il income claiming exemption from income-
tax For the assessment years 1987-88
and 1988-839, no notices calling for the
returns of income have so far been issued
by the Dcpartment nor any returns have
been filed by the assessee voluntarily.

(c) Requisite action is taken under the
Income-tax Act to mssess the income of any
such Corporation where such action is called
for.

(d) No, Sir.

Tea Board branch offices in Siliguri and
Alipurduar

» 3509. SHRI PIYUS TIRAKY : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government propose to
establish branch offices of Tea Board in
Siliguri and Alipurduar of North Bengal and
at Guwahati, Tezpur, Dibrugarh and Jorhat

““fh Assam |
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(b) if so, by what time ; and
(c) if not, the reasons therefor ?

THE,MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) to (c). The Board is
already having its branch offices at Siliguri
in North Bengal, and also at Guwabhati,
Tezpur, Jorhat and Silchar in Assam for the
purpose of effective implementation of
Board’s activities.

Spices under OGL

3510. PROF. P.J. KURIEN :
SHRI K. MOHANDAS :

Will the Minister of COMMERCE be
pleased to state :

(a) whether certain spices bave been put
under OGL under the new Jmport Export
policy;

(b) if so, the names thereof and the
reasons therefor;

(c) the percentage of increase in the
prices of these spices afier these were taken

out of OGL last time;

(d) the percentage of decline in the
prices after these have been put back under

OGL ; and

(¢) the steps being taken to maintain
prices at remunerative level ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R,
DAS MUNSI): (a) and (b). .Yes Sir,
Import of cloves, cinpamon/cassia, nutmeg
and made has been decanaliscu and allowed
under Open General Licence. During the
period of canalisation, there were problems
with regard to imports and distribution as
also high rise in prices. As these items are
required in every houschold and also for the
preparation of Ayurvedic medicines, they
bave been brought back on Open General

Licence.

(c) The price increases ranged between
65 per cent to 70 per cent in case of cloves
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over a period of 18 months while it was
419 per cent and 160 per cent over a period
of 3 years in case of putmeg and mace
respectively.

(d) The decline in prices ranged from
10 per cent to 17 per cent.

(¢) The prices
regularly.

are being monitored

Impact of Import-Export policy on domestic
prices of spices, coconut and rubber
3511, SHRI K. MOHANDAS :
SHRI K. KUNJAMBU :
SHRI A. CHARLES :
PROF, P.J. KURIEN :

Will the Minister of COMMERCE be
pleased to state ;

(a) whether the domestic prices of
spices, coconut and rubber declined after the
announcement of new Import Export policy ;

(b) if so, the extent of decline;

(c) the steps taken to arrest the decline
in prices of each of these items ; and

(d) the measures being taken to eusure
remunerative prices to the growers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI)) : (a) to (d). There has been
po change in the import policy in respect of
rutber and coconut. Only import of certain
spices-cloves, cinnamon/cassia, nutmeg and
mace have been decanalised and allowed
under OGL. The prices are being monitored
regularly, After decanalisation, the prices
h e come down to the level obtaining prior
to canaljsation,

Import of almonds

3512. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of COMMERCE be pleased to

state :

(a) the total value of almonds imported
in 1985-86, 1986-87 and 1987-88, year-

wise ;



297 Written Answers

(b) whether Government have a pro-
posal to increase the import of almonds in
1988-89 ;

(c) if so, the total value of almonds
expected to be imported in 1988-89 ; and

(d) the country from which almonds are
being imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Import data is avail-
able upto March, 1986 only. However,
total value of almonds imported during
1985-86 is given below :(—

Value
(Rs. Lakhs)
(i) Almonds, Kernels 54.33
(li) Almonds, in sheils 927.53

(b) In July 1988 Government have
liberalised import of almonds. Each eligible
dry fruit liccnsee shall also be granted
a licence for import of almonds for a value
of Rs. 20,000/-. Also, Additional licences
issued to Export Houses/l‘rading Houses
after 1.4.88 on cxports made during the
licensing ycar 1987-88 or thercafter have
been made valid for import of almonds
upto S per cent of the value of the licence
within the overall value of the licence.

(c) It is not possible at this stage to
give an estimate of import of almonds
during 1988-89 as import has been liberali-
sed only in July, 1988.

(d) Countries and regions from which
almonds are being imported are Afghanistan,
Iran, U.S.A., Pakistan and China Republic,

Export of Agarbatti

3513. SHRI SHRIKANTHA DATTA
NARASIMHARAJA
WADIYAR :
SHRI RADHAKANTA

DIGAL :

Will the Minister of COMMERCE be
pleased to state :
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(a) whether the Agarbatti made in
Karpataka are very popular in the Interna-
tional market;

(b) whether there has been decline in
the export of Agarbatti in 1987-198¢%;

(c) if so, the reasons therefor; and

(d) the steps taken to increase Agarbtti
export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : {a; Indian Agarbattis inclu-
ding those manufactured in Karnataka are
popular in the international market.

(b) No Sir, Export of Agarbattis during
1987-88 bas shown an increase of 8.8 per

cent over the exports during the previous
year.

(¢) and (d). Do not arise,

Treaty with Foreign,Governments on
smuggliog

3514, SHRIMATI KISHORI SINHA :

Will the Minister of FINANCE be pleased to
state :

(a) whether Goveroment propose to sign
with several other foreign Governments
treaty to exchange information on smuggliog
of drugs, gold and silver;

(b) if so, when;

(c) whether government are aware that
internationa! smuggling gangs are opera ting in
India to transport drugs to Europe and
America in cxchange for gold and silver
being smuggle1 into India; and

(d) if so, whether Government would make
death penalty mandatory for all drug traffic-
kers as has already been made in several
countries ?

THE MINISTER | OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) and (b). India has recently
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atceded to the multilateral Convention and
Mutua!l Adniinistrative Assistance or preven-
tion, investigation and repression of customs
offences adopted by the Customs Coopera-
tion Council on 25th November, 1977, at
Nairobi. The aim of the Convention is to
establish multilateral cooperation between
membgr-countries for prevention, investiga-
tion and repression of customs offences
including smuggling of drugs, gold and silver
based on the principles of reciprocity and
strict respect for national laws.

(c) There is no definite evidence to
indicate that international smuggling gangs
are operating in India to transport drugs to
Europe and America in exchange for gold
and silver being smuggled into India.

(d) A comprehensive draft legislation to
amend the Narcotics Drugs and Psychotropic
Substances Act, 1985, in certain areas
including the scaling up of the penal provi-
sions therein for certain offences is under
active consideration of the Government.

Budget Estimates and actual
collection of Direct Taxes

3515. DR. B. L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) what was the proporiionate Budget
estimates and the actual collection of direct
taxes made during the first quarter of 1988-

" 89 and the corresponding figures for the
corresponding period in 1987-88;

(b) the collection of direct and indirect
taxes during the current year and the reasons
for lesser collection, if any;

(c) whst is the expected rate of increase
in the collection” of direct taxes during the
current year; and

(4) the miojor operations undertaken' by
‘Dépattineiit for “etsuring better conectxon of
direct taxes this year ?

! *tHE MINISTER''OF STATE IN THE
DEFARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A, K.
PANJAY ! (a) Budget Estimates for direct
taxes for 1987-88 and 1988-89 are Rs,
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6541.00 crores and Rs, 7942.25 crores

respectively.

Actual Coliections for first quarter o
1987-88 and 1988-89 are Rs. 605.83
crores and Rs. 426.78 crores respectively.

(b) Collections of Direct Taxes (1T and
C.T.) and Indirect Taxes upto July, are Rs.
818.78 crores and Rs. 10,395.37 crores
respectively.

(c) The expected rate of increase in the
collection of direct taxes during the current
year over last year’s collection is 16.78 per
cent.

(d) The Department has launched a
‘‘Special Collection Scheme * uuder which
tax payers are entitled to rebate of 50 per
cent of the interest chargeable under section
220(2) of the Income-tax Act, 1961 if they
make full payment of arrear demand (Certi-
ficated to the Tax Recovery Officer upto
31.3.86) together with 50 per cent of the
interest dus, during the period 1.7.88 to
30.9 88.

The Chief Commissioners of Income-tax/
Directors General (Investigation) have been
iostructed to enforce collection immediately
after the demand becomes due. The Commi-
ssioners of Income-tax (Appeals) have also
been asked to decide high dcinand cases
quickly.

(Translation)

Recommendations made by
Sub-Committee of CPOL
on Bhagirath Publication

+3516. SHRI YOGESHWAR PRASAD
YOGESH : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether a Sub-Committee of Com-
mittee Of Parliament on Official Language
made some recommendations in respect of
Bhagirath® publication some years ago;

(b) if so, the reasons for nol implemen-
ting these recommendations fully so far;
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(c) whether any arrangements for Parlia-
ment monitoring have been made for
implementing these recommendations fully;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHD : (a)
During the inspection of Central Water
Commission on 17.1.1979, the Second
Sub- Committee of Parliamentary Committee
on Official Language bhad suggested inter
alia mairly to keep in view the following
points :

(i) The appointment of staff of equal
pay-scale may be considered for
the publication of Bhagirath Patrika
in English and Hindi.

(i) It may be considered to give re-
muneration at a higher rate to the
authors who write original articles
in Rindi for Bhugirath Patrika.

{b) to (d). The following decisions were
taken after considering those suggestions and
the Sub-Committee was informed accordingly
on 5 9.1°83 at the time of their inspection
of Central Water Commission.

(i) The posts in the same pay-scale
have been created for the publica-
tion of ‘‘Bhagirath” Hindi and
English. Action is being taken in
this regard to fill up the posts
which were created for Hindi
Bhagirath and the recruitment
procedure is in progress.

(ii) The hoborarium s given on the
same rates to the authors who
write original articles both in Hindi
and English !anguage‘s.

[Engl;sh]
Supply of Railway Coaches to Bangladesh

3517. SHRI SYED SHAHABUDDIN :
Will the Minister of COMMERCE be pleased
to state ;
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‘() whether 61 railway coaches were
supplied to the Bangladesh Railways by the
Projects and Equipments Corporation of
India Ltd. Under the credit agreement of 13
June, 1983;

(b) the period of supply; and
{(c) the total value of supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMIRCE (SHR! P.R.
DAS MUNSD : (a) Yes, Sir,

(b) Supplies commenced in October,
1986 and were completed in July, 7987,

(c) The total value of the supply was
Rs. 8 27 crores,

Manufacture of Poly-Jute Bags

3518, SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
TEXTILES be pleased to state :

(a) whether Government have agreed to
the proposal to allow manufacture of poly-
jute bags;

(b) if so, the effect of the decision on
the HDPE sack wunits in the small scale
sector; and

(c) the steps proposed to bz taken by
Government to project the interests of the
small scale HDPE sack units in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFI-

‘QUE ALAM) : (a) No decision has been taken

so far regarding manufacture of poly-jute
bags by the decentralised sector.

]

(b) Does not arise.

(c) Does not arise.

Recovery of Bank Loans from
* Migrants from Punjab

3510, SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
o state ¢ '
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.(s) whether a number of refugees from
Panjab have got loans outstanding from the
Punjab branches of nationalised banks;

(b) whether it is a fact that the banks
concerned have started court proceedings for
recovery of the loans and in some cases, got
ex-parte decrees; and

(c) whbether in view of their difficult
conditions at present, the interest due on
loans of such percons will be waived,
recovery of the principal amounts will be
deferred and their properties will not be
auctioned in their absence ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b).
Punjab National Bank (PNB), for convenor
bank, State Level Bankers Committee (SLBC)
for Punjab has reported that information
with regard to number of refugees migrants
from Punjab having loans outstanding from
Punjab branches of nationalised banks is
not available since the data reporting system
from banks does not generate such informa-
tion.

(c) The request for waiver of interest
due on loans, deferment of recovery etc.
will be decided by the banks concerned on
the merit of each case.

12.hrs
[ English)

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : I have given notice to raise a very
serious matter. An Indian delegation spon-
sored by the Anti-Slavery Society, London
appeared before the United Nations Working
Group on indigenous population,

[Translation)

MR. SPEAKEK : I Will look into that.
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(English)

SHRI SAIFUDDIN CHOWDHARY :
It was attended by Shri Amiya Kisku,
a former Central Minister.

[Translation)

MR, SPEAKER : That has been done
I have seen that. Give it to me.

SHRI SAIFUDDIN CHOWDHARY : It
is an internal matter related to the tribal
question in India.

MR. SPEAKER : Whatever it is, 1 will
look into it.

SHR1 SAIFUDDIN CHOWDHARY :
It is a very serious matter. (Interruptions)

MR. SPEAKER : Whoever it is, I will
ask.

(Interruptions)

MR, SPEAKER : I will look into it.

You give in writting.

SHRI SAIFUDDIN CHOWDHARY :
Have I to give another notice ? A Callirg
Attention ?

MR. SPEAKER : I will find out.

(Interruptions)

SHRIMATI GEETA MUKHERIEE
(Panskura): I have given an Adjournment
Motion about the non-arrival of rakes of
rice for the last ten days in West Bengal.
(Interruptions).

MR. SPEAKER : You give in writing.

(Interruptions)

MR. SPEAKER : I'will look into it.

(Interruptions)



F 305

MR. SPEAKER : Why do all of you’

make noise ?

(Interruptions)

MR. SPREAKER : Why are you making
poise ? The Hon. lady Member has already

mentioned about it,

[English]
MR. SPEAKER : I will look into it.

(Interruptions)

[Translation)

MR. SPEAKER : What is the use of
it? A very good issue has been raised, why
are you destroying that ?

[English)

Why are you destroying that ? She has
done it. All right. 1 will look into it.

{Interruptions)

SHRI ANIL BASU Arambagh : You
ask them. (Interruprions)

MR SPEAKER: I will ask.

SHRI BASUDEB ACHARIA : For the
last ten days, the people of Culcutta are not
cating rice. (Interrup:ions)

SHRI AMAL DATTA : Are you permit-
ting a discussion on this ? (Interruptions)
[Translation)

MR. SPEAKER :
Business Advisory Committee is regularly
seat to you. What have | told you ?

(Interruptions)

{English)

MR, SPEAKER : That is the competent
a;:thomy now for that. # have admitted
that,
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(Translation}

SHRI RAJ KUMAR RAl : Mr.
Speaker, Sir, Uttar Pradesh is recling under
severe flood and the Uttar Pradesh Govern-
ment is doing nothipg in this regard. I,
therefore, request you to direct the Central
Government to provide adequate help to the
State Government.

[English)

KUMARI MAMATA BANERJEB
(Jadavpur) : This year we are celebrating
Maulana Abul Kalam Azads birth centenary.
The Government should declare a national
holiday on his birthday.

[Translation)

MR. SPEAKER : Both of you give me
in writing.

12.02 hrs.

[English)
PAPERS LAID ON THE TABLE

Annug] Accounts and Audit Report of
Spices Board for 26. 2.87 to 31.3 87
and a statement re : delay in layiog

these papers

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): 1 beg to lay on
the table:

(1) A copy of the Annual Accounts
(Hindi and Eoglish versions) of the
Spices Board for the period from
26.2.1987 to 31!.3.1987 togethey
with Audit Report thereon.

(2) A statement (Hindi and Bnglish
versions) showing reasons for delay
in laying the papers mentioned at
(1) above,

{Phaced in library. See LT. 6417/88
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Statement correcting answer to US Q. No.
2558 re :import of cotton for Spinning Mills

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : 1 beg to lay on
-the Table. A statement (Hindi and English
versions) correcting reply given on 12th
August, 1988 to Unstarred Question No.
2558 by Shrimati N. P. Jhansi Lakshmi and
Shri K. Ramchandra Reddy, M. Ps regard-
ing import of cotton for spinning mills,

[Placed in Library. see No. LT-6418/¢8)

Notification under Representation of the
People Act

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI HANS RA) BHARDWAI) : 1 beg
to lay ou the Table :-

(1) A copy of notification No. O. N.
82 (B) (Hindi and English versions)
published in Gazette of India dated
the 11th August, 1957 making
certain corrections in Schedule XX
of the Delimitation of Parlimentary
and Assembly constituencics Order,
1976 relating to the State of Tamil
Nadu, under sub-section (2) of
section 9 of the Represcatation of
the People Act, 1950.

{Placed in Litrary. see No. LT-64:9/88

(2) A copy of the Delimi‘ation of
Council Constituencies (Mysore)
Amendment Order, 1988 {(Hindi
and Eulish versions) published in
Notification No. G.S R. 448 (E)
in Gazette of India dated the 12th
April, 1988, under sub-scction (3)
of section 13 of the Representation
of the People Act,1950.

[Placed in Library, see No. LT-¢470/88)

Annual Report and Review on Industrial
Development Bank of India for 1986-47

THE MINISTER OF STATE IN THE
DEPARTVMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : I beg 10
lay on the Table ;
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1. (i) A copy of the Annual Report
(Hindi and English versions) of
the Industrial Developmept Bank
of India together with Audited
Accounts of the General Fund
and the Development Assistance
Fund for the year 1986-87,
under sub-section (5) of section
18 and sub-section (5) of sec- .
tion 23 of the Industrial Deve-
lopment Bank of India Act,
1964,

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Industrial Development Bank of
India for the year 1986-87.

[Placed in Library. See No, LT-6421/88)

2. (i) A copyof the Annual Report
(Hindi and English versions) of
the Industrial Finance Corpora-
tion of India for the year ended
the 30th June, 1987 along with
thé statement showing the Assels
and Liabilities and Profit and
Loss Accounts of the .Cmpora-
tion, under sub-section (3) of
section 35 of the Industrial
Finance Corporation Act 1948,

(ii) A copy of the Review {Hindi
and English versions) by the
Government on the working of
the Todustrial Finance Corpora-
tion of India for the year ended
the 30th June, 1987.

[Placed in Liabrary. See No. LT-(422/88)

Export of Footwear and Footwear Component
(Quality Contro! and Inspection) Amenément
Rules and Notifications under Imports and
Exports (Control) Act.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R,
DAS MUNSI) : I beg to lay on the Table :

1. A copy of the Export of Footwear and
Footwcar Components (Quality Con-
trol and Inspection) Amendment
Rules’ ;988 (Hindi and English ver-



309 Papers Laid

sions) published in Notification No.
5.0. 20'4 in Gazette of India dated
the 2nd July, 1988 under sub-section
(3) of section 17 of the Export
(Quality Control and Inspection) Act,
1963.

[Placed in Library. Sée No. LT-6423/88]

2. A copy each of the following Notifiea-
tions (Hindi and English versions)
issued under section 3 of the imports
and Exports (Control) Act, 1947 :

(i) The Exports (Control) First
Amendment Order, 1958 pub-
lished in Notification No. 8.0.
460A(E) in Gazette of India
dated the 29th April, 1988.

(i) The Exports (Control) Third
Amendment Order, 1988 pub-
lished in Notification No. S.0,
483(E) 1n Gazette of India dated
the J3th May, 1988.

(iii) The Exports (Control) Fifth
Amendment Order, 1988 pub-
lished in Notification No. S.0.
692(E) in Gazette of India dated
the 12th July, 1988.

(iv) 8.0. 545(E) published in Gazotte
of India dated the 3rd June,
1988 making certain amend-
ments in Notification No. S.0,
351 (B) published in Gazette of
India dated the 30th March,
1988.

[Placed in Library, See No. LT-6424/88)

3. A statement (Hindi and BEoglsh ver-
sions) correcting reply given on 15t
April, 1988 to Uastarred Question
No. 7076 by Shri Balwant Siagh
Ramoowalia, M.P. regarding News
item captioned ‘MMTC’s favour to
Multinationals.”

[Placed in Library. See No, LT-6425/88]

4. A statement (Hindi and English ver-
sions) correcting reply given on 12th
August, 1988 to Unstarred Question
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No. 25!9 by Shri Narsing Surya-
vaosi, M.P. regarding suggestion of
Delhi Exporters Association to simplify
procedure,

- [Placed in Library. See No. LT-6426/88)

12.03 hrs,

{English)

COMMITTEE ON PUBLIC
UNDERTAKINGS

Thirty Seventh Report

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey) : I beg to present the Thirty~
S¢venth Report (Hindi and Bnglish versions)
of the Committee on Public Undertakings on
Action Taken by Government on the recom+
mendations contained in their Twertieth
Report on Trade Fair Authority of India.

12034 hrs,
BUSINESS OF THE HOUSE
{Euglish)

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHR! P. NAMGYAL): With
your permission, Sir. On behalf of Shri
H. K. L. Bhagat, 1 rise to announce that
Government Business in this House on
Monday, the 22nd and Tuesday, the 2:rd
August, 1988, will consist of :

1. Discussion and votiog on :

(a) Supplementary Demands for
Graants (General) for 1988-89

(b) Supplementary Demands for
Grants (Railways) for 1988-89,
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2. Discussion on the Resolution seeking
disapproval of the Prevention of Illicit
Traffic in Narcotic Drugs and Psycho-
tropic Substances Ordinance 1988 and
consideration and passing of the Bill
in replacement thereof, -

3. Consideration of any item of Govern-
ment Business carried over from
today’s Order Paper.

4. Discussion under Rule 193 on the
statement made by the Minister of
Home Affairs on 12th August, 1988
regarding Memorandum of Settlement
on Tripura at 4.00 P.M. on Tuesday,
the 23rd August, 1988,

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr Speaker, Sir, the
following ilem may be included in the next
week’s agenda,

There is widespread resentment among
the Punjabi writers against the language
policy pursued by the Punjab University.
Punjabi Lekhak Sabha submitted a memo-
randum to the Vice-Chancellor protesting
against the decision of making English only
as compulsory subject for B.A. classes. They
have als> protested against the University
for non-introduction of Punjabi as official
language. Punjabi has not been made as
medium for teaching and research work in
that language has stopped. The matter may
be discussed,

{Translation)

Mr. Speaker, Sir, in the last 40 years
since independence, the irrigation capacity
the country has been sufficiently increased.
In 1947, the irrigation c.pacity of the
country was 19.5 mllion hectares only
whereas it is pow 68 million hectares. In
1984-85, it was just possible to utilise only
61.9 per cent of the created capacity and the
remaining capacity remained unutilised. 1 am
therefore, to submit that Government should

immediately prepare a scheme on priority

basis to fully utilise this irrigation capacity
and implement it so that it may boost the
agricultyral production of the country as also
the ¢cconomy of the country.
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DPR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad) : Mr, Speaker, Sir, the main
purpose of the establishment of the Drugs
Manufacturing Companies in Public Sector
was to check the profiteering of private and
multi-nationpal companies, to acquire self-
sufficiency in the drugs manufacturing
industry and fulfil the actual requirements of
the Indian masses but all the five drugs
manufacturing companies of Public Sector
have remained unsuccessful in achieving this
target. Although, Goveroment is making
efforts to wipe cut losses of public sector
companies and to ward of their failures but
I have to say with great distress that these
efforts are not proving fruitfuli, For instance,
the Bengal Immunity Limited, sitvated in
West Bengal is incurring losses after (985,
In 1984-85, the production of the said
company was worth Rs. 10.80 crore which
has come down to Rs. 7.86 crore and Rs,
3.11 crore in 1985-86 and 1986-87 res-
pectively, The same is the position of almost
all the Drugs manufacturing companies in
Public Sector. Similarly, the 1.D.P.L. has
so far incurred more losses than its capital
investment.

I, therefore, urge upon the Central
Government that the matter regarding the
functioning of Central Public Sector com-
panies may be discussed in the next week.

o

(English)

SHRI SOMNATH RATH (Aska) : Mr.
Speaker, Sir, the following may be included
in the Government business for the next
week.

Berhampur Railway Station in Orissa is
an important railway station and business
centre near the port, University, Rare Earth
Liidustry and Military Cantonment. But it
bas not been developed. There is no over-
bridge, no covered platform and no decent
waiting rooms. It should be so developed as
to become a modern railway station. In
Orissa only Bhubaneswer Station has been
taken up under this scheme.

| Translation)

SHRI SHANTI DHARIWAL (Kota) :
Mr. Speaker, Sir, the almost 200 kilometres
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stretches of Hajira-Vijapur, Jagdishpur Gas
Pipe Line falls in my Lok Sabha Consti-
tuency. Sev:ral big industries are being set
up based on this gas pipe line. There is
capacity to set up some more industries on
this gas pipe line, Therefore, some more
industries should also be set up so that the
gas may be fully utilised.

12 09 hrs,

[SHR] SOMNATH RATH in the chair]

At Sawai Madhopur in Rajasthan a
fertiliser industry was to be installed on the
basis of this Gas but the proposal of install-
ing the industry on that place has been
cancelled by the Ministry of Environment
because it is feared that this industry will
pollute the environment and adversaly affect
the sanctuary of Ranthambore.

Experts have now selected two places {or
its installation, one is in the Bundi district
and the other is in the Kota district. I urge
upon the Central Government that before
the installation of these industries, special
arrangements should be made for the drainage
of discharged water because it will adversaly
affect flora and fauna of the areas.

[English)

SHRI CHINTAMANI JENA (Balasore) :
I request that the following may be included
in the next week’s agenda :

1 Millions of construction labourers
engaged in construction works carried
out by private and Govern~ent agen-
cies are not paid actual wages on
regular basis. No welfare activities
¢.g. shelter food health care, etc. are
prov Jed by employers. There is no
security for their lives and jobs. Im-
mediate legislation to safeguard the
interest of these unorganised workers
be enacted.

2. On the advise of the Government of
India to implement Dairy develop-
ment project in Ganjam district of
Orissa, the State Goveroment had
submitted the project proposal of Rs.
481.89 lakhbs in the year 1986, The
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project assistances from the  Swiss
Development Corporation is to be
routed through the Centre to the
National Diary Development Board
on the pattern of Indo-Swiss Project,
Kerala. No progress after joint review
meeting is noticed to implement the
project. The matter needs to be dis-
cussed.

SHRI V. S. KRISHNA 1YER (Bangalore
South) : The following item may be includ-
ed in the next week’s Agenda :

1. The Government of Karpataka has
been iosisting that the prestigious
Visveswarayya lron and Steel Ltd.,
Bhadravathi, should be taken over by
the SAIL. The Government have
also agreed to all the conditions of the
Ministry of Steel in this bebalf. But
the Ministry bas yet to take a decision
in the matter. I urge the Government
to take a decision immediately since
the Government of Karpataka s
losing nearly Rs. 2 crores every month
on this project.

2. It was nearly 17 years ago that the
foundation was laid for the Vijayas
nagar Steel Plant in Karnataka, by
the then Prime Minister. But the
plant has still not been set up. Though
every facility is there, the Government
is delaying. T urge the Government

to include this project under 8th plan
positively.

SHRI ANOOPCHAND SHAH (Bombay
North) : I request that the following may

be included in the next week’s Agenda :

1. Number of proposals for minor irriga-
tion Projects in Maharashtra are
pending clearance of Central Govern-
ment. These relate to providing drink-
ing water to villages and farmers.
Deforestation of land is coming in the
way of clearance of these proposals.
Full discussion may be held thereon.

?. Railway Authority ask State Governe
ments to share the cost of new
projects. It is not possible for the
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Government of Maharashtra to share
the cost of Flyover bridges six corri-
dors, and more rakes for suburban
sections of Bombay. In view of urgent
need to start work on Flyover in

Bombay matter be incladed in pext "

week'’s business.

SHRI VIRDHI CHANDER JAIN
(Barmer) : The following may be included in
the next week's agenda :—

1. Lautest revision of NREP/REP/RLEGP
guidelines by Government has excluded
all buildings except primary school build-
ings from their purview.  This has given
a set back to creation of small perman-
ent community assets.

Apart from providing employment
locally to the largest group, these
community assets fulfil felt needs of the
rural people in areas where otherwise
these assets cannot be created.

Agriculture and Rural Development
Department should permit construction
of community assets under NREP/
RLEGP.

2. Animal Husbandry is the main source of
livelihood in the desert areas and unless
a programme for breeding, feeding and
management including marketing in this
sector is developed fully, the economy of
the desert areas cannot be improved.

Natiopal Commission on agriculture had
recommended ground water  exploration/
exploitation, livestock development etc. as
core sector programmes for the development
of desert areas. ’

A sudden change was made in the year
1987-88 when animal husbandry programme
was declared ineligible.

It is requested that Rural Development
¢{Central Government may continu¢ the
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programme of Animal Husbandry under
Desert Development Programme.

SHRI1 V. SOBHANADREESWARA RAO
(Vijayawada) : The following item may be
included in the next week's business :—

An old Anicut across the Krishna River
at Vijayawada was constructed about 135
years back for an estimated ayacut of nearly
five lakh acres. Later the height of shutters
was increased. A new barrage «as constru-
cted in 1953 to replace the old anicut. The
total area receiving irrigation facility under
the barrage increased to nearly 12 lskh
acres. Since 4he canals have silted up,
adequate water is not reaching the tailend
areas in proper time resulting in counsiderable
loss of production of paddy. Government of
Andhra Pradesh propose to undertake
modernisation of Krishna Delta irrigation
system. I urge upon the Union Government
to propose this scheme for World Bank
assistance or any foreign aid,

Vijayawada city with seven lakh residents
and three lakh floating population is not a
well-developed city. Many parts do not
have underground drainage facility. New
residential colonies are to be provided roads,
drinking water and drainage facilitics. This
year the Municipal Corporation is celebrat-
ing centenary celebrations. 1 urge upon the
Union Government to sanction at least
Rs. 20 crores for the development of the
city,

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI P. NAMGYAL) : Sir, the
Business Advisory Committee is the authority
to finalise the next week’s busipess, I will
place the views expressed by the Hon.
Mombers before the Business Advisory
Committee when it meets next,
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12.18 hrs,

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

[English)

Reported Distribution of adulterated
ipeffective pesticides to farmers in
Punjab

SHRI BALWANT SINGH RAMOOWA-
LIA (Saogrur) : 1call the attention of the
Minister of Agriculture to the following
matter of urgent public importance and
request that he may make a statement there-
on —

“The reported distribution of adulterated/
ineffective pesticides to farmers in Punjab
and other parts of the country adversely
affecting agricultural production and steps
taken by the Government in that
regard.”

[Translation)

THE MINISTER OF AGRICULTURE
(SHRI BHRJAN LAL) : The Government of
India is fully commitieed to ensure the
supply of pesticides of good quality to
safeguard the interssts of the farmers.

In a vast country like India, occasional
instances of unscrupulous individuals indulg-
ing in unfair practices in the distribution
of pesticides come to the notice of the
Gov:rnment. These are dealt with strictly in
accordance with the provisions of the Insecti-
cides Act, 1968,

There was a report in the Tribune, dated
12 8.1988, highlighting that Punjab Agricul-
ture Department had sold expired pesticides
to the farmers. No other report regarding
sale and distribution of adulterated and
ineffective prsticides in the country have been
received recently.

I have ascertained the facts from the
Government of Punjab. A small quantity
of pesticides was sold by the Punjab Agricul-
ture Department to the farmers within 235

bution adulterated
Ineffective Pesticides

days of the expiry of the validity period.
This was reportedly done in view of the fact
that the validity period expired but recently
and the farmers stood to gein by the lower
prices compared to open market prices,
Instructions have been issued by the Punjab
Government to stop such sales,

The scheme of distribution of pcsticides
is being run by the Punjab Guvernment
at ‘No Profit No Loss’ basis. The
Punjab Government has issued instruCtions

to all Deputy Commissioners in the
State to personally check the quality
of  pesticides and take samples for

analysis. The District Police Chiefs bave
also been given instructions to previde
assistance and security to sample collecting
teams, The process of checking is being
carried out in all the districts. A Pesticide
Selection Committee has been established
under. the chairmanship of the Vice Chancel-
lor, Punjab  Agricultural University,
Ludhiana, to recommend the brand nzn:es of
pesticides. Only ISI/BIS marked pesticides
are recommended after they have cleared the
bio-efficacy test of Punjab  Agricultural
University.

In Punjab, high levels of agriculture
production have been sustained at a steady
level. This has been the result of continuous
effort by ensuring the quality of pesticides
supplied, through enforcement, vigilance and
surprise checks put in vigorous operation and
a Iarge number of samples being collected
and analysed.

Since the coming into force of Inscctici-
des Act, 1968 and the rules framed there-
under, 1¢ States and one Union Territory
have so far established 37 Pesticide Labora-
tories with an overall capacity for analysing
about 40,00 samples per anoum. A Central
Insecticides Laboratory has been set up at
Faridabad with branches at Bombay and
Hyderabad. Two regional pesticides labor-
atories have been established one at Kanpur
and one at Chandigarh.

Enforcement of quality control of pesti-
cides has been stressed with an overall
purview of the Insecticides Act, 1968 and
the rules framed thereunder. The States
have notified functionarics for the enforce-
ment of the various provisions of the Act,
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[Translation)

He has not been able to use strong words.
The farmers of Punjab, Haryana, and Uttar
Pradesh are already complaining that priority
in power supply is being to the air-condition-
ers in Delhi and not giten to the farmers for
agriculture prrposes,  All the three Ministers
are present here, they belorg to Haryana and
Uttar Pradesh where the problem is acute.
Shri Yadav, Shri Chowdbary and Shri
Shastri must have been getting complaints
earlier also.  Actually the multi-national
companies are playing bavoc with this
country. These pesticides are manufactured
by these companies. ‘‘Lebaseed-1006 is
manufactured in collaboration with a
German firm. The Government should take
note of it and take action apainst the multi
natianal compunics. Why do thuse companies
play bavoc with India? Why are they
exploiting Indian firmers? The Hon.
Minister has referred to Mr Gill. the
additional Secrectary, who has said that a
panel is being formed which will study the
problem and submit its recommengdations to
the Government.

(English]

He said that the DCS had been asked to
conduct raids to ston the sale of substandard
fertilisers and pesticides.

[Translation)

We had raised the issue of sale of substand-
ard pesticides, a week ago in the House,
Has the Government of Punjab submitted
any information during this week regarding
the raids conducted and the people found
guilty for selling substandard pesticides and
the auantity of the pesticides seized and the
number of the persons going to be presect ted.
I would urge the Hoa. Minister to include
all these points in his reply.

1 would also like to say that the Govern-
msnt should e¢xercise control over the sale of
poisonous p:sticides. These are barmful in
two ways. We all belong to agricultural
familics and we know that children of a
number of farmers fall ill and even die due
to the adverse effects of these pesticides. New

bution of adulterated
Ineffective Pesticides

ailments are coming to light with the exten«
sive use of pesticides and the farmers are
unable to the medical treatment in near by
towns, All India Medical Ipstitute of
Medical Sciences has registered about 114
cases from Rohtak in Haryana, 55 cases
from Uttar Pradesh and 30 cases from
Madhya Pradesh. Has the Government ever
conducted a survey to know the number of
the people who fell ill due to spraying of
pesticides or after coosuming of pesticides
treated foodgrains or vegetables 7 1 do not
oppose the modern techuiqucs of science but
I have peisonally noticed that the use of
pesticides Like Aldrin, BHC. Lindare,
Daldrin etc. has been reduced to the
minimum in the countries like United States
and United Kingdom. 7They have discovered
its substitute and further research work in
this regand is in progress. They bave made
succes, ful experiment that if the healthy
seeds are supplied, then there is no need (o
use these pesticides. Would the Hon. Minister
take similar measures in our country also ?
So far the statistics are concerned, the
advanced countries have been reducing the
use of such pesticides. I kpnow that the Hon.
Minister is an efficient man and is capable
to accomplish swiftly any task assigned to
him. I would like to bring to his notice that
81 per cent of the total pesticides are used

in Asian countries and out of that 26 per

cent is used in India, 19.3 per cent in South

Korea, 10.2 per cent in Pakistan and 1 per
cent in Bangla Desh, The datas go to show
that these pesticides are used extensively in
India. Now the question is that when there
is a large market to sell these pesticides and
adequate opportunities exist for the manufa-
cturers, why then are they exploiting the
farmers in India ? Why do they sell subst-
andard material ? As far as Bangla Desh is
concerned, only 1 per cent of the total
pesticides are used there while in India the
quantity is about one-fourth of that used io
the whole world Under these circumstances,
the matter becores more serious. So, special
attention should be paid to this issue. 1
would like to mention one thing more. As
1 have already stated that 6 percent -t of
the used 26 per cent pesticides are oeing
manufactured indigenously and 75 per cent
of this 26 per cent are being macufactured
by maulti-national companies. Sir, I would
Jike to give a suggestion because the maximum
use of the pesticides in our country i8 in the
State of Punjab. These are extensively usey
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[Translation)

He has pot been able to use strong words.
The farmers of Punjab, Haryana, and Uttar
Pradesh are already complaining that pricrity
in power supply is being to the air-condition-
ers in Delhi and not giren to the farmers for
agriculture prrpores.  All the three Ministers
are presert here, they belorg to Har,ana and
Uttar Pradesh where the problem s acute.
Shri Yadav, Shri Chowdhaiy and Shri
Shastri must have been getting complaints
earlier also. Actually the multi-national
companies are playing havee with this
country. These pesticides are manufactured
by these companies. ‘‘Lebasced-100C™ is
manufactured in  coliaboration with a
German firmm. The Government should take
note of it and take action against the inulti
patianal comparies. Why do th 'se companies
play bavoc with India? Why are they
exploiting Indian  fvrmers ? The Hon.
Minister has ieferred to Mr Gill. the
additional Secretary, who has said that a
panel is boing formed whaich will study the
problem and submil its recommenJdations to
the Government.

[English]

He said that the DCS had been asked to
conduct raids to ston the sale of substandard
fertilisers and pesticides.

{Translation)

We had rased the issue of sale of substand-
ard pesticides, a week apo in the House.
Has the Government of Punjab submitted
any information during tins week regarding
the raids conducted and the people found
guilty for szlling substaadard pesticides and
the guantity of the pesticides <cized and the
number of the persons going to bs proseer ted.
I would urge the Hon. Minister to include
all these points in his reply.

I would also like to say that the Govern-
m:nt should exercise control over the sale of
poisonous p.sticides. These are haimful in
two ways. We all belong to agricultural
familics and we know that cheldren of a
number of farmers fall ili and even die due
to the adverse effects of these pesticides. New
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ailments are coming to light with the exten-
sive use of pesticides and the farmers are
unable to the medical treatment in near by
towns. All India Medical Iastitute of
Medical Sciences has registered about 114
cases from Rohtak in Haryana, 55 cases
from Uuar Piadesh and 30 cases from
Madhya Piadesh. Has the Government ever
conducted a survey to know the numter of
the pesple who fcll ill due to spraying of
pesticides or after consuming of pesticides
treated foodgrains or vegetubles ? 1 do not
oppose the modern techuigues of science but
I have peisonully noticed that the use of
pesticides Lke Aldiinp, BHC. Lindace,
Daldrin ¢tc  hias been reduced to the
ninimurn in the countries like United States
and United Kingdom. They have discovered

its substitute and fuither research work in
this regand is in progress. They bave made
succes ful experimecut that if the healthy
seeds are supplied, then there is no need to
use these pesticides. Would the Hon. Minister
take similar measures in our country also ?
So far the statistics are concerncd, the
advanced countries have been reducing the
use of such pesticides. I know that the Hon.
Miaister is an efficient map and is capable
to accomplish swiftly any task assigned to

bim, I would like to bring to his notice that

81 per cent of the total pesticides are used

in Asian countries and out of that 26 per

cent is used in India, 19,3 per cent in South

Korea, 10.2 per cent in Pakistan and 1 per

cent in Bangla Desh, The datas go to show
that these pesticides are used extensively in
India. Now the question is that when there

is a large market to sell these pesticides and
adequate opportunities exist for the manufa-
cturers, why then are they exploiting the
farmers in India ? Why do they sell subst-

andard material 7 As far as Bangla Desh is
concerned, only 1 per cent of the total
pesticides are used there while in India the
quantity is about one-fourth of that used in

th: whole world Under these circumstances,

the matter beco res more serious. So, special
attention should be paid to this issue. 1

would like to mention oae thing more. As

I have already stated that 6 percent t of
the used 26 per cent pesticides are oeing
manufactured indigenously and 75 per cent
of this 26 per cent are being macufactured
by malti-national companies. Sir, I would
Iike to give a suggestion becauvse the maximum
use of the pesticides in our country is in the
State of Punjab. These are extensively usey
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in the States of Punjab, Haryana and Uttar
Pradesh. Farmers are being exploited. We
should start a public awareness compaign in
this regard. The village level workers or the
field level workers who are engaged for the
application of these pesticides should be
instructed through the media of radio,
television, press to use them carefully.

Mr. Chairman, Sir, 1 would like to
emphasise and request the Minister of
Agriculture that some system should be
evolved so that the farmer who is going to
purchase the pesticide may know about its
genuineness. He should know the contents
that the pesticide has and the effects of its
use also. I would like to lay special emph-
asise upon this aspect. In the end, 1 must
state that the farmers are suffering huge
financial loss due to supply of substandard
pesticides and suprious fertilisers them on
bigher rates, The farmers are already
financially weak and this type of loot would
mean a great injustice to them and to the
country. Special attention should be given
to this. The condition of farmers in the
country is not good. They are unable to get
even the fair prices of their produce,

Mr. Chairman, Sir, the Agriculture
Minister Shri Bhajan Lal and also
Shri Shastriji have performed some special
worships, hawans and sacrifices. Just bceause
of it, we are having very good rains this year.
I congratulate Hon. Minister for it and also
pay my thanks to God for the good rains.
Although some areas have been affected by
floods but Hon. Minister has agreed to give
compensation to the flood-affected persons.
On the one hand, though ten per cent of the
farmers have suffered loss because of floods,
but at the same time 100 per cent farmers
have been benefited by good rains.

India is a very large country aud good
rains are very useful for it. 1 would also like
to urge upon the Hon. Minister to pay more
attention to the areas where the consumption
of pesticides is quite high so that the farmers
may get good quality of pesticides and they
are not made to suffer a loss. If spurious,
adulterated and expired dated pesticides are
supplied to the farmers, not only the farmers
will suffer a loss but it will also damage the
foodgrains worth Rs, 6,000 crore in a year.
Therefore, more attention should be paid to
a'l these things,
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Mr. Chairman, Sir, whijle calling the
attention of this House, in these words, I
urge upon the Hon. Minister of Agriculture
to pay special attention to it because it is a
very important matter.

DR. G.S. RAJHANS (Jhanjharpur) :
Mr. Chairman, Sir. the importance of
pesticides cannot be ignored in any condi-
tion. It is correct that even today the food-
grains worth Rs. 6,000 crore goes waste in
our country for want of pesticides. Iam
grateful to the Hon. Speaker, Mr. Balram
Jakbar who raised this issue on 3rd August
in this House which attracted the attention of
the entire country., It is not a matter which
concerns Punjah alone but the entire country,
Today, we have a great concern about
Punjab because of the President’s Rule there
had because of that, Government is directly
responsible for it. Besides Punjab, in many
other States, the sub-standard pesticides,
insecticides, fertilizers and seeds are being
supplied to the people,

Shri Bairagiji has stated that Madhya
Pradesh is also one of such States.

Though Bon. Minister has rightly stated
but perhaps he must not be knowing that
other States also have been facing the same
problem. In Gangansgar, a farmer used
pesticides and his crop worth Rs. 5.6 lakh
got damaged. I request to the Hon. Minister
to pay special attention to it because adulter-
ated pesticides have also caused damage at
several other places in Punjab. It is not
appropriate to say that it was only 25 days
after the expiry date of pesticides that
farmers were given pesticides at Jower rate in
Punjab. Everybody knows, it is very harmful
to use the pesticides or the drugs for human
consumption of which the expiry date is
already over. In our childhood we used
to hear thnt a time will come when even the
pure poison will not be available, It seems,
that time has arrived now,

A perusal of the newspapers of the last
one year will indicate to the Hon. Minister
as to how large a quantity of adulterated
pesticides, insecticides and fertilizers was
supplied to the farmers,

Everybody is aware of the great loss
Bihar suffered last year due to floods but
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adulterated pesticides were supplied to the
farmers when they started their sowing
operations after floods. This I can say with
full responsibility because Bihar is such a
State about which if something wrong comes
to fore, the people take it for granted. After
flood, we} were very happy and expecting
a very rich crop in winter and had a hope
that the poor will be able to eamn
their livelihood with this mango crop.
but 90 per cent of the mango crop in
the rural areas got damaged due to adulte-
rated insecticides and pesticides. 1 want to
know if there is apybody to find out the
easops ?

When we go to the villages, the farmers
complain to us of the spurious insecticides.
We ask them to give its proof but how the
poor will prove it ? Suppose, a person
complains of the adulterated milk after
consuming it and if he is asked to prove
it, how will he prove it when he has alrcady
consumed it. Similarly, he has already
consumed the pesticides supplied to him
but how will he prove its adulteration. One
person may tell a lie, even two, ten and
hundred persons may tell a lic but thousands
and lakhs of people cannot tcll a lie. Therc-
fore an enquiry should be instituted to find
out the gnantity of adulterated pesticides
supplied to the farmers after the last floods
in Bihar. 1 am npot talking only of the
insecticides and pesticides. But also in
regard to the fertilizers, I want to request
to the Government to enquire and find out
the quantity of spurious and adulterated
fertilisers supplied to the farmers after flood
in Bihar., My submission is that 95 per cent
of farmers have been supplied adulicrated
fertilizers and soil has been given to them
in the pame of fertilizers. There is no other
proof of it. The Government will be
apprised of the whole situation if it goss
through the news papers of Bihar for the
last one year. You may say that the Central
Government has discharged its responsibility
as it has referred the matter to the State
Government, The State Government will
simply reply that they are looking into the
matter. But you see that the poor farmers
have suffered a monetary loss There should
be some justice for them at least in some
matters. Our Hon. Minister is justice loving.
I would request him to go deep inoto this
matter and find out the truth. It is well
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known that a Mafia is working behind it.
The persons howsoever big they are, if
found guilty of distributing adulterated
fertilizers to the poor farmers should be
given most severe punishment and they
should not be spared. Oaly then the people
will have their faith in the Government.
If the Government ignores this matter
simply by saying that the seeds of sub-
standard quality were supplied to the
farmers, it will serve no purpose. I want
to tell you that whosoever used these seods
was ruined as the seeds did not grow and
resultantly there was no crop.

Today, there is social tension in Bihar,
One of its reason is that the vested interests
are cheatiog the poor and if this malpractice
is not stopped either by the Government
or by the people, who else will stop it?
The responsibility of the centre doesn’t end
here simply with the issuing of instructions
to the State Governments for preventive
measurcs. The Centre should send a team
there to find out the facts. The pesticides
and insecticides being supplied by the
multinational companies have been banned
in US A. and in other countries but the
same are being supplied to India. Will some-
body look to it ?

Many such cases of death due to the
use of adulterated pesticides have been
registered in All India Institute of Medical
Sciences. Several News Papers have brought
out Editorials omit. The Government sbould
take note of it.

There is such a machinery in this world
by which one can examine the genuineness
of the seed. The Government should import
such machines. The situation can be improv-
ed if some guilty peYsons are punished.
Our Hon. Minister is very capable. I would
request him to listen to those poor farmers
who cannot raise their voice and who have
no means to bring their grievances to the
notice of the Central Government. Chandi-
garh and Punjab are quite near from Delhi
and that is why the Central Government
took note of the plight of the farmers of
Punjab only when Hon. Speaker raised his
voice in this regard. You do not pay any
attention to the farmers of Bihar and
Madhya Pradesh. Therefore, 1 request you
to pay special attention to them and find
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.out the facts in this regard. The Govern-
ment must take some decision so that
the farmers may get at least uoadulterated
things.

SHR1I HARISH RAWAT (Almora) :
Mr. Chairman, Sir, the Hon. Minister has
stated in his reply that the Government is
fully committed to safegaurd the interests
of the farmers by makiog available quality
pesticides/insecticides to them. I bope that
the Government is not only committed, but
is also bent upon to fulfil this task., How-
ever, the situation cannot be remdied only
through display of determination and
commitment,

The people dealing in pesticides have
got their own vested interests and therefore,
they are bent upon selling their sub-standard
pesticide and sub-standard fertilisers, The
Government has enacted Insecticides Act,
1968 to check all these malpractices. The
Act is not being properly enforced in the
country. A little while ago, Shri Raihansjt
referred to Bihar and when I rose to speak
Shri Balkavi Bairagyi asked me to refer to
Madhya Pradesh also. I think all over the
country, even in remote areas like Arunachal
Pradesh and in my owa constituency,
pesticides are being sold. The farther the
areay more is the adulteration and malprac-
tice. The Hon. Minister is requested to
furnish the complete information regarding
the number of persoos against whom action
has been taken under the Insecticides Act,
19687 1 would also like to know the
details of the action taken against such
persons, If the Hon. Minister is unable to
furnish the details right now, then he may
ask the officials of his Ministry 1o get the
information collected from the States, only
their will he be able to see the clear picture
and know how inefficuve the Insecticides
Act, 1968 is. As a mutict of suggestion
1 would like to rcguest the Hon. Minister
to make the similar punitive action pro-
visions under the Insecticides Act, 1968,
as has been made under the Food Adultera-
tion Act and the Essential Commodities
Act. Suppose, at piesent somebody s
engaged in malpractices of selling adulterated
fertilisers or insecticides whose expiry date
is over and later on found guilty on iovesti-
gation and semt to jail for few days or
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forced to pay fine by the court after two-
three years, then it i8 not a deterrent
punishment. He has earned thousands of
rupees during this period. The people
indulging in these things are shameless and
to them imprisonment of §-10 days is
meaningless. Therefore, 1 would like to
request the Hon. Minister to make the
provision for cancelling the licence in the
event of offence being committed for the
first time and punitive provisions should
be made more stringent. In the event of
licence in the name of husband being
cancelled for the offence of malpractice,
the licences in the name of wife and relatives
should not be issued to such persons as
suggested by Bairagiji. I express my approval
to the suggestion made by Shri Bairagi.

As stated by Ramoowaliaji, a number
of such pesticides are being sold in our
country whose sale has been banned both
in the developed as well as the developing
countries and even in Africa. But many
multinational companies have been permitted
to sell these pesticides within India. You
are requested to get the matter enquired as
to which are the pesticides and in what
circumstances their sale has been allowed
to multinationals. Are these pesticides
absolutely necessary and are there no
substitutes to them ? Investigation should
alio be done in the light of the findings of
the study conducted by the All India Institute
of Medical Sciences. Incidence of discases
dus to the application of spurious pesticides
is on the rise in North 1lpdian States of
Uttar Pradesh, Punjab, Haryana and
Rajasthan. The patients are being treated
with great difficulty at the All India Institute
of Medical Sciences. According to the
Doctors treating the patients at the Institute,
the incidences are on the increase due to
more and more application of these pesti-
cides. This has been stated not only by the
Hon, Mcmbers but also by Dr. Rolhan of
the Plapning Commission. This he bhas
stated not once but several times. There
is the need to conduct a study in the matter
towards which the attention of the Governs
ment has been drawn. 1 would like to
request the Hon. Minister to look into the
circumstances under which multinationalss
have been allowed to sell these pesticidel
in India. Is there any substitute availabe
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to these ? If yes, then why not substitutes
are made available to the farmers and
multi-nationals prevented from playing with
the lives of the farmers af our country ?
The Hon. Minister must should look into
these things.

Sir, today you have stated that a
committee has been set up to examin the
quality of the posticides being used in
Punjab. This is really very good and I
would like to thank the Hon. Minpister and
the officials of the Ministry for this. The
Hon, Minister also deserves congratulations
for being very prompt in taking action on
the complaint made by Shri Ramoowalia.

When such a committee has been set
up in Punjab then why does not the Govern-
ment form such committees in each state
to study the eanvironment and the require-
ments of the state and submit their report
to the Ministry for evoluation. These will
be of help to the Ministry in arranging the
supplies of pesticides in the Statcs.

I would like to state here on the floor
of the House that 37 laboratories have
been set up in the country. Of these 3
laboratories have been set up in Uttar
Pradesh which are quite inadequate, 2 in
Haryana and 3 in Panjab. Therefore, |
would like to know the attitudc of the
Government regarding sciting up of more
laboratories in the country,

At the same time testing of the samples
sent by farmers should be made free of
charge and the report should be madc
available to them within the stipulated
petiod of time. My another suggestion is
that thc a:rangements for the trainiog to
the farmers <hould also be made as they
are not aware of the application require-

znts of the pesticides. So they should be
trained by sending tcams of the specialists
to the agricultural fairs or otherwise, The
Government must look into this thing.

|Engltah}

SHRJ CHINTAMANI JENA (Balasore) :
Hon. Chairman, Sir, I am very grateful to
you and particularly to our Hon, Speaker
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that he has given the opportunity to speak
on this issue which is a burning problem
of millions of farmers of our country.

1 am grateful to the Hon. Minister for
giving a very elaborate statement about the
action taken by the Government. In the
9th paragraph he has stated that ‘‘need
for stricter enforcement of quality control
measures has been stressed upon the State
Governments from time to time.” Sir, may
I know from the Hon. Minister whether
there is any provision in the Act like in the
Drugs and Cosmetics Control Act, that the
Drug Inspector can collect samples suc moto
and send to the laboratory when they filed
complaints against the defaulters. I want
to know whether such a provision is there
or not. If so, how many State Governments
utilise it and how many such samples
are suo moto collected and sent to the
laboratory for test and their results for the
last two years.

Sir, a survey was conducted by the
United Nations Economic and Social Com-
mission for Asia and Pacific and the U.N.
Development Programme bave reported that
in 1985 alone Asian countries marketed
Rs. #1.1%9 million worth of pesticides of
which, as our Hon. friend Mr. Ramoowalia
has already told 26 per. cent of the total
pesticides is being consumed by our country.
So, 18 Asian countries like us have some
legislatic on this issue to control these
pesticides etc. Bat the frame work does
not guarantee control as enforcement is often
lacking, as opined by the ESCAP organisa=
tion. In sucb a situation may I know the
position of our country and the effective
implementation of the Act ? I am not telling
that the Act is there. But I am telling about
the effective implementation of the Act,
specially when our country is the maximum
user of pesticides in Asian countries.

13 hrs.

My Hon. fricads have said about multi<
nationals. I bave got a list of 24 such
multi-nations who are producing pesticides
in private sector. May 1 urge upon the
Government, the Hoa. Minister to look to
this aspect and see whether pesticides can
be produced in public undertakings, cither
as joint venture with the State Governmeng
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or by the Centre themselves. This aspect
may kindly be examined and also this
type of exploitation by the multi-nationals
stopped.

My Hon. friend Mr. Rawat and Mr,
Ramoowaliaji have told that many pesticides
like Endrin, Aldrin, BHC, DDT etc,,
which are commonly used by us are
banned in U.K,, U.S.A, and other develop-
ed countries. This type of exploitation
can be checked, if we can have our own
arrangement of production of pesticides in
public sector.

The UNBSCAP also recommended to
provide training and enhance individual and
public awareness about the environment
aspect of pesticides production, marketing
among those who are using pesticides. May
I know what action has been taken till now
to provide training and to help some States
so that public awareness can be created.
Training in this direction is absolutely needed,
at least for farmers, plant managers, dealers
and medical personnel. On this issue, what
action the Government has taken, Similarly,
for public awareness, campaign should also
be there to improve the safety and efficient
use of pesticides at the farmers’ level. We
know that our farmers are mostly from
poorer class and are illiterate. My humble
submission would be that some model com-
muaication system through pamphlets,
slogans, posters and TV and Radio broad-
cast should be provided to educate about
the safety and efficient use and good effect
of these pesticides.

The experts who attended a 3-day
National Seminar held in June this year,
on a Changing Pest Situation in the Current
Agricultural Scenario, recommended scienti-
fic management of crop pests to sustain
agricultural production. They have recom-
mended to counter developed-resistance to
pesticides and insecticides, biological control
measure and integrated pest management
system in keeping with the need of protecting
environment and avoid pollution. Though
the experts had recommended this since
lopg, what action has been taken on this
issus. (Interruptions.)

MR. CHAIRMAN: You please put
questions to the Minister so that the Minister
will reply.
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SHRI CHINTAMANI JENA: These
are all special points which are not covered
by my Hon, friend.

MR. CHAIRMAN : Put the question
based on that.

SHRI CHINTAMANI JENA : Besides,
the Seminar recommended strengthening of
the infrastructure involving monitoring,
survey and surveillance of pest and insects,
specifying various agro-climatic zones in the
country.

Our Hon. Minister who is sitting and
you, Mr. Chairman, are all farmers. You
know very well the crops which are grown.
In some areas, cotton is grown but in some
areas, there is no such crop as cotton.
They have recommended that considering
the agro-climatic condition of the area, the
country should be divided inte some zones
where specific measures would be taken
for these crops which are abruptly grown
there and which are affected by pests.
Similarly, plant guarantee and identification
also need to be strengthened not only to
check migration of pests from other parts
of the world but also to regulate movement
of infected seeds a.d also planting material
within the country. They have also recom-
mended the setting up of plant health
clinics in all States wherever Agriculture
Universities or Research Institutes of ICAR
are located.

MR. CHAIRMAN :
Please put the question.

Please conclude.

SHRI CHINTAMANI JENA : This is a
very vital point. My bumble submission
would be...

MR. CHAIRMAN : Not your sub-
mission but your question.

SHRI CHINTAMANI JENA : In this
connection, may I know from the Hon.
Minister what action has been taken in this
direction ?

I would like to quote one instance.
Oanly yesterday, there was a question from
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my side, Question No. 3221 but, to my
misfortune, it was an unstarred question in
which 1 have asked whether a large number
of snails in the fruit and vegetable gardens
destroyed fruits and vegetable cultivation
in certain parts of Orissa and, if so, the
details thereof and the steps taken to
check the spreading of snails to save the
cultivation.

MR. CHAIRMAN : That has nothing
to do with pesticides.

SHRI CHINTAMANI JENA: This is
what you say.

MR. CHAIRMAN : Please confine to
Call Atte tion. Please put the question and
confine to Call Attention.

SHRI CHINTAMANI JENA: I am
confining to Call Attention.

MR, CHAIRMAN: What is the
question ? Please confine yourself to the
Call Attention.

SHRI CHINTAMANI JENA : Though
the Hon. Minister has replied in the affirma-
tive but no action has been talken by the
State Guvernment of Orissa to check these
spreading of spails,

1 am not going down to bring the debate
to a personal level. I am only citing one
example. 1 will not speak against abyone
nor held anyone guility.

This is the packet of insecticide ‘Furadan’
which is used to check stembore attack on
plants. 1 bad purchased it for Rs. 32/-.
The date of expiry given on the packet is
the year 1990, I had used it two or three
times but without any resuit or effect.

MR. CHAIRMAN: Why not you write
to the Hon. Minister about these things ?
The Hon. Member has mentioned it That
is enough. Please write 1o the Hon. Minister
for details.

JENA : All

SHRI CHINTAMANI

right.
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MR. CHAIRMAN : Only 5 minutes
are given to you but you have taken 15
minutes,

SHRI CHINTAMANI JENA : One
horticulturist bas recommended its use but
it is not giving any effect. After examining
this, he came to the conclusion that actually
there is no effect in this medicine. These is
Do point in using it. Such things are poing
on, Therefore, I would request the Hon.
Ministers—there are three capable Ministers
now—to look into this matter and help the
poor farmers who are crying because of
these problems.

With these words, I conclude.

[Translation]

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL): Mr. Chairman,
Sir, Shri Balwant Singh Ramoowalia has
drawn the attenton of the House toward
an important issue. It will not be good on
the part of the Government if it fails to
provide quality seeds, fertilisers and insecti-
cides timely, because farmers arc the back-
bone of the nation. It has been the con-
stant endeavour of the Government to
make available agricuitural inputs, water,
clectricity at appropriate prices for the pro-
duce to the farmers. Despite all precautions
such complaints are also often made, because
majority of the fertilisers in the country are
marketed and produced by the private people
and private companies, Insecticides in
small quantity are produced by the Govern-
ment agencies. There are no two opinions
about the bungling practiced by the private
busincssmen engaged in the sale of insecti-
cides as only small quantities are sold by
the Srate Governments. The Government
of India, at least thrice in a year, invites the
attention of the State Government for issuing
instructions regarding monitoring the quality
of pesticides through surprise checks in a
bid to provide quality inputs to the farmers.
In this connection references are made and
the meetings are also beld. As regard the
matter raised by Shri Rammoowalia which
was published in the Tribune that a parti-
cular pesticide was continuously sold for
25 days even after the date of expiry was
over. I would like to say that it is very
bad. The pesticides should not be sold
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even after one day the date of expiry is

over otherwise there is no sense in fixing the

date of expiry. Pesticides do not remain
totally effective. These pesticides were not
sold by any private businessman, but by the

Agriculture Department of the Punjab

Government at a price Rs. 176 for the

benefit of the faimers whose price in the

open market is Rs. 232. The additional
chief secretary of the Punjab Government

Shri Gill is also looking after the Agriculture

Department. We made a contact and he

issued instructions stopp'ng the sale. Nearly

two thousand litres of pzsticides have been
taken into custody by him. The Hon.

Member has rightly stated that the applica-

tion of this particular pesticide should be

reduced to minimum. In the Eighth Five

Year plan the Government proposes to supply

to the farmers disease resistance quality

seeds by raisiog their output, because weak
people are easily susceptible to the diseases.

The I.C.A.R. has been doin: very good
work. They bave done good research work
and produced good quality seeds with lesser
chances of contracting diseases. It is not
correct, as you have said, that it is being
used in the maximum quantity in India. |
can give you figures. In the US A, it is
used 618 kilogram per hectare. In Japan
it is 9.721 kilogram per h-ctare and in
Britain, it is 8,311 kilogram per hectare.
Butin India it is used 0 297 kilogram is a
quarter of a kilogrom per hectare. We have
stopped importing these pesticides which are
causing barm. There have been complaints
that people consumed these pesticides follow-
ing a minor quarrels in their houschold We
have totally stopped the impoit of these
pesticides so that these pasticides may not

cause any harm to our health. We keep
foodgrain either in bags or in loose
form in the rooms and spray pesti-

cides on them as a result of which it causes
more harm. We have, therefore, tried to
use then in th: minimum gquantity so that
they may not cause any harm to our health,
Shri Rawat desired to know as to how many
persons have been punished and what action
has been taken under this Act. 1In reply to
that, I would like to say that a total of 241
cases had been filed in courts in 1986-87,
Of them, judgement was given in 5% cases
and punishment was awarded in 38 cases.
In the year 1987-88, 2 total of 1.7 cases
bad been filed in the courts and punishment
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was awarded in 15 cases, Last year, in
1987-88 we took 33134 samples through
out the country and out of them, test was
conducted on 29251 samples. Of these.
28187 samples were found upto mark and
in case of 1064 samples, the presence of
pesticide was much less than the required
one. It was 2.6 less, We took action
wherever it was fourd less. The Act pro-
videds for the cancellation and suspention
of licence, and imprisonment for 3 to 6
months. We have made the law so stringent
that no onc can dare play with the life of
the pcople and the people may not get the
supply of sub-standard pesticides. We have
so arranged that people may get the pesti-
cides of good quality which will increase
production in the country. The committees,
as has been said by Shri Ramoowalia, should
have been constituted much earlier in all the
States,.....

SHRI BALWANT SINGH RAMOO-
WALIA : The committees weie constituted
after you asked for it over the telephone.

SHRI BHAJAN LAL: It is all right
that we constituted the commiitees later. We
will see that such committees are coustituted
in all the States with the Vice-chancellors of
the universities as their members so that we
could exesrcise proper check on the quality
of these pesticides and nobody dared to sell
sub-standard pesticides and soch pesticides
whose date of expiry has already been over,
by fixing wrong labels on the packs.

SHRI BALWANT SINGH RAMOO-
WALIA : Fertilisers should also be covered
under it.

SHRI BHAJAN LAL: We will cover
everything. So far as the fertilicers are
concerned, we have already given all the
powers to the State Governments. The
Government of India also can take samples
and in fact we have taken some samples,
But we do not have that much of staff to
undertake this task. It is a state sutject
and 99 per cent samples have been taken
in the states only. In this connection act: o
has also been taken against the defaulters in
the states. We will see that such committecs
are farmed through out the country so that
it could be completely checked in future.
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You have made a mention of the con.
sumption of fertilisers and also complained
that injustice is meted out to the farmers.
But the Government had no such intention.
We never thrust sub-standard goods on
anybody.

SHRI BALWANT SINGH RAMOO-
WALIA : 1 did not accuse the Government.
~ 1 was just talking of the tendency.

SHRI BHAJAN LAL : You are perfectly
right in saying that pobody should be given
sub-standard ¢hings. The shop-keepers say
that if no cuslomer comes to purchase these
sub-standard items, the farmers will come to
purchase it.

Dr. G.S. Rajhans has stated that food-
grains worth Rs. 6000 crores is got damaged
in his state. He also referred to the ‘Vyapar’
or ‘Vyavhar’ of pesticides in Ganganagar.
But it was not ‘Vyavh.r’ because this word
is used for business. Perhaps you meant to
say the word ‘use’. They have used it for
spray. As a matter of fact, the Hon. Speaker
had also said this thing yesterday and we
have asked our officers to conduct an
enquiry. This villages is situited 100 kilo-
meters away from Guanganngar and road
communication to this village is also not
good Even then we expect a report from
that village to- night. 1 have already ordered
that samples may be taken from the company
from where this pesticide was purchased and
if the company is found guilty, action will
be taken against it. Perhaps, the headquar-
ters of the company is at Delhi. We have
also directed that samples may also be taken
from that office and most stringent action
may be taken against the company if found
guilty.

He has also said that good quality
fertilisers are not available in Bihar and
Madhya Pradesh, but it is not so. We also
take the samples of fertilisers from time to
time. If he has any complaint about any
particular area, let him tell us, we will take
samples, hold an equiry and take approptiate
action on it. So far as the consumption of
fertilisers is concerned, it is far less as compa-
red to the other countries. We will have to
increase consumption of fertilisers. Whereas
in other countries the rate of consumption

in Narcotic Drugs and Psy-
chotropic Substances Bill

of fertilisers is 300 to 400 kilograms per
hectare, in our country it is only 49 kilo-
grams on an average and that too due to
the consumption in Punjab b:ing as high as
159 ki ogram. The rate of consumption in
Haryana, Andhra Pradesh and Uttar Pradesh
is also good and the average cossumption
in the whole country comes to this propos-
tion only because of higher rate of consum-
tion in these states. Our production will
not increase further until and unless we raise
the rate of consumption of fertilisers. Shri
Chintamani Jena made a meation of samples
and said that the rate of consumption is less
in other countrics and more in our country.
It is true., As it is, I have tried my best to
reply all the questions, Even then we will
give a serious consideration to the various
suggestions made by yon. The Government
has all alorig been trying to provide good
seeds and good quality fertilisers to the far-
mers. Anybody if found guilty, how soever -
big he may be, will not be allowed to go
scot free by the Government. 1 would like
to assure the House that nobody will be
allowed to play with the life of the farmers.

13.25 hrs.

Prevention of Illicit Traffic in Narcotic
Drugs and Psychﬁ?ﬁopic Substances
1

(English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : I beg to move for leave to intro-
duce a Bill to provide for detention in
certain cases for the purpose of preventing
illicit traffic in narzotic drugs and psychotro-
pic substances and for matters conmected
therewith.

MR. CHAIRMAN : The question is :

*‘That leave be granted to introduce
a Bill to provide for detention in
certain cases for the purpose of
preventing illicit traffic in parcotic

ugs and psychotropic substances
akd for matters connected therewith.”

The motion was adopted
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SHRI A, K, PANJA :Sir, 1 introduce

the Bill.

g, s cam—

Statement re : Prevention of Illicit Traffic
in Narcotic Drugs and Psychotropic
Substances Ordinances

{English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K,
PUJA): 1 beg to lay on the Table an
explanatory statement (Hindi and Erglish
versions) giving reasons for immediate
legislation by the Prevention of Illicit Traffic
in Narcotic Drugs and Psychotropic Subs-
tances Ordinance, 1988.

13.26 hrs.

MOTOR VEHICLES BILL—Ceontd.

(English)

MR. CHAIRMAN : The Motion for
consideration of the Bill has already been
moved. Hon. Members who wish to move
their amendments may please do so.

SHRI C. MADHAYV REDDI (Adilabad):
Sir, 1 beg to move :

That the Bill to consolidate and amend
the law relating to motor vehicles be referred
to a Joint Committee of the House consisting
of 15 members, 10 from this House,

namely :—
(1) Shri Somoath Chatterjee
(?) Prof. Madhu Dandavate
(3) Shri Dinesh Goswami
(4) Shri Indrajit Gupta
(5) Smt. Geeta Mukherjee
(6) Stri Rajesh Pilot
(1 Shri Balwant Singh Ramoowalia
* (8) Shri B. Ayyapu Reddy
(9) Shri K. Ramachandra Reddy
(10) Shri Amar Roypradhan
and 5 from Rajya Sabha;
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that in order to constitute a sitting of the
Joint Committee the quorum shall be on
one-third of the total number of Members
of the Joint Committee : )

that the Committee shall make a report to
this House by the first day of the last week
of the next sessio(n;

that in other respects the Rules of Procedure
of this House relating to Parliamentary
Committe shall apply with such variations
and modifications as the Speaker may make;
and

that this House do recommend to Lajya
Sabba that Rajya Sabha do join the said
Joint Committee and communicate to this
House the pames of 8§ members to be
appointed by Rajya Sabha to the Joint
Committee. (1)

PROF. SAIFUDDIN SOZ: Sir, I beg
to move :

That the Bill to consolidate and amend the
law relating to motor vehicles be referred to a
Joint Committee of the Houses consisting of
15 members, 10 from this House, namely :—

(1) Shri G, M. Banatwalla
(2) Shri Somnath Chatterjee
(3) Shri Sharad Dighe

(4) Shri V. N. Gadgil

(5) Shri Indrajit Gupta

(6) Shri Haroobhai Mehta
(7) Shri Rajesh Pilot

(8) Shri Somnath Rath
(9) Shri Syed Shahabuddin

(10) Shri K. P. Upnikrishnan
and 5 from Rajya Sabha;

that in order to constitute a sitting of the
Joint Committee the quorum shall be one-

third of the total number of members of the
Joint Committee;

that the Committee shall make a report to

this House by the last day of the Budget
session, 1989;

that in other respects the Rules of Procedure
of this House relating to Parliamentary
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Committees shall apply with such variation
and modifications as the Speaker may make;
and

that this House do recommend to Rojya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 5 members to be appoin-
ted by Rajya Sabha to the Joint Com-
mittee, (103)

SHRI C. MADHAV REDDI: The
Motor Vehicles Bill at least has come today
for consideration. The Bill was introduced
last year as Motor Vehicles Bill 1987. At
that time a number of amendments had beeh
moved by the Hon, Minister himself and
also by a number of Hon. Members. 1 am
happy that the Hon. Minister has considered
many of those amendments. Apart from the
Government amendments, some of the
amendments moved by the Hon. Members
have also been accepted and incorporated in
this Bill-—~Motor Vehicles Bill 1958. So far
so good.

I must congratulate the Minister for
sterring clear and ultimately for being
successful in bringing this Bill Because such
a Bill was prepared in 1979; but it never
saw the light of the day. The necessity for
such a consolidated Bill was felt for a very
long time. Several Committees have gone
into this question of consolidating the law
relating to the Motor Vehicles, The Police
Commission, the National Transport Policy
Comumittee and several other institutions had
presented their Reports. They were all before
the Government and the Government had to
set up as it was told a working group which
went into this question and the Report of
the Working Group was presented as long
ago as ]1980.

Going throngh some of ths chapters of
the Working Group Report relating to the
Motor Vehicles, I found certain discrepencies,
Some very useful suggestions made by the
National Transport Policy Committee and
also by the Working Group could not bs
incorporated for p:rhaps practical reasons,
When the matter was discussed in the meet-
ing of the Transport Ministers of all the
States in 1986, perhaps some States objec-
ted, and perhaps the Government felt that
the recommendations proposed by the Work-
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ing Group are not saitable. Whatever may
be the reasons, now the Bill is before us
running into about 21V clauses. Going
through this Bill, through many of the
provisions and sections are only repetitions
or only reproductions of the sections which
are contained in the 1939 Bill, yet thers are
certain very important chapters dealing with
50 many important questions which need to
be thoroughly gone into, scrutinised and
then an expert opinion taken before this Bill
is enacted. It is for this purpose that I gave
notice that this may be referred to the joint
select committee. If this had been done
earlier in 1987 itself -when the Bill was
introduced then by this time we would bave
got the report of the joint committee and
that would have made proper justice to the
various provisions of the Bill.

Since the Bill is before the Housel
would like to draw the attention of the
House to some of the important aspects or
some of the lapses which I feel should be
rectifiecd cven at this stage. Going by the
gesture of the Hon. Minister in accepting
some of the amendments of the Hon. Mem-
bers earlier 1 would request him to consider
these suggestions in the proper perapective
and even now to introduce some of the
amendments based on our suggestions and
accept them. I hope he will have no objec-
tion to doing so afterall it is a non-coastro-
versial Bill,

Sir, first I come to the question of
nationalisation which is very important and
with which all the State govérnments are
concerned because the States are going on
pationalising routes. They have problems
every day dealing with this problem of
nationalisation because people are going to
courts and gettiog stays. At some places the
decisions are being delayed. The most
important aspect in this is that as against
the earlier Act the authority to prepare the
scheme for nationalisation and the authority
to call for clearance and publishing the
scheme and sit on judgement on this parti-
cular scheme is only one. In the earlier Act
the authorities were different, Earlier the
transport undertakings were preparing the
scheme for nationalisation because it is they
who know bstter what routes are to be
nationalised whether they have the infra-
structure or not because it is ultimately they
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who have to run it, It is they who have to

prepare the scheme for taking over certain

routes, Then it is for the Government to sit

in judgement over the state transport under- «
takings as to whether it is right to taking

over the route or not. Based on the objec-

tions received from the various parties and

individuals the State Governments can take

a decision like a judge. It is like quasi-judi-

cial proceedings. Thecy have to ask for

clearance of objections and hearing has

to be given. Final judgement has to be

given by the Government. This is being

denied in this Bill. In this Bill

what we are doing in Chapter 6 s

that the State Government itself is coming

to the conclusion that this is the route which

has to be nationalised. The State Govern-

ment itself is publishing the scheme and then
inviting objections and when the objections
are received the State Government is sitting
in judgement on these objections and finally
taking a decision whether that particular
route, is to be nationalised or not, This, I
think is not fair, The existing provision is
very good because a number of cases have
come and in the last ten years of its opera-

tion several people tave gone to the courts
and obtained judgements.

Full case law is before us. The things are
already settled and now we are disturbing
the applz-cart. What we are doing in this is,
once this is doae, then again a case will go
to the couart aand again the courts have to
give their judze.n=nt. Not oaly this is agaiost
the natural justice, but also this is likely to
create problems for the State Goveromeots
to nationalise a particalar route The parties
are bound to go to court and find out some
loopholes. Today, they can’t because the
courts have settled. The Supreme Couit has
settled, The case laws are before us. The
cases are being decided in the light of not
only the laws but also the case laws existing
today. This aspect has to be seiiously consi-
dered, 1 am sure, many State Governments
bave objected to this. 1 do not know for
what reason this has been clubbed. This may
kindly be considered.

The second aspect which I would like to
come to is the case of compensation to be
paid to the victims. I am happy that the
Government has accepted ths Supreme
Court’s judgement earlier that the compen-
sation {8 to be enhanced. Now, the
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compensation is about Rs. 25,000 in the
case of death and Rs. 12,000 in the case of
permanent disablement. The disablement
has been defined in the Act. But I do not
agree with the definition of disablement.
Suppose if a limb is amputated, if an eye
goes, if the injury is such that one of the
limbs is lost, then that becomes a permanent
disablement. But what bappens to the
person whose brain is injured in the senset
that be has been injured in such a way that
it cannot be found out. He bas not lost any
limb. In all the accident cases, it has beep
seen that it is the head injury which is most
dangerous. Then, the man is actually alive.
He is very well but he is useless. His mind
is affected. In such cases, what are you
going to do ? He won’t get any compensa-
tion unless it is proved on the principle of
the defaunlt. That is very difficult.

You have yourself said in the Bill that
the principle of defeult is very difficult to
prove in the court. When a principle of
default is proved, certainly he will get more.
When he gets more, that should be an
additionality and not to be adjusted against
the compensation already paid. That may
kindly be noted. Under this particular
clause, subsequently on the principle of
defau!t if it is proved in the court that the
driver was wrong, he was drunk or some-
thing was wrong with the vehicle or he was
going on the wrong side, then he gets com=
pensation award from the court. In that
case, suppose he gets Rs. 30,000 and earlier
you paid him Rs. 20,000, then, you are
going to pay him only Rs, 10,000. What I
want to say is that earlier when a payment
has been made for an accident in which
death occurred without any regard to the
principle of default, this payment is being
mide. Am I correct or not? Kindly tell
m2.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

(SHRI RAJESH PILOT): Yes, you are
right.

SHRI C. MADHAV REDDI: The
point is even without proving in the court
that there was a default on the part of the
driver or the owner, the compensation is
being paid. That is a very good principle.
We appreciate that because it is very difficult
to prove that the driver was wrong. Now,
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whatever compensation is being paid, it will
be adjusted against the future compensation
whenever that ccmpensation is awarded by
the court after the default is proved. What
I mean to say is that there should be an
additionality. What is wrong with it? In
many countries, this actually is being practis-
ed. In USA, this is the practice. Anyway,
that is for consideration. But whatever has
been done is a step in the right direction.
Further improvement is possible. That is
what I wanted to say.

Coming to another question of the test-
ing facilities, we all know that many vehicles
which are condemned, polluting the atmos-
phbere are on the road. All types of vehicles
are on the road. Sometimes. such buses of
the State Road Traansport Corporation are
also on the road because of various reasons.
I do not want to go into those reasons. But
what we are doing is we are opening the
floodgates by allowing private testing insti-
tutions to test these vehicles, whether they
are roadworthy or not in addition to the
existing facilities that the State Governments
or the Central Government are having for
testing. You are doing this for the reason
that you do not have adequate facilities.
What you are doing is that the private
garages are going to be permitted to test the
vehicles and give a certificate. That means
that there is lot of scope for malpractices,
Any vehicle will be passed and a certificate
given by the private testing institutions. What
arrangement is there to see that it is cheked ?
How can we do that ? It would be casy for
anybody to approach a private garage and
get a certificate. Of course, he will be an
authorised for that purpose. That does not
help us. My point is that the States will
also be losing some revenue because for test~
ing we charge certain fees and 1 think,
nobody is going to come to Government
testing institutions. I am sure that. This will
actually agzgravate the position and more and
more condemned vehicles will be oo the
road polluting the atmosphere. This may
kindly be looked into.

It is actually the regional or the State
Transport Authorities which are executing
the Act at the State level. After all, this is
an Act which is to be executed by the State
Governments and the Central Government
has nothing to do with it. You are passing
an Act, the implementation is in their hands.
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Now, it is found that many of these State
Road Transport authorities bave a number
of people oun the Committee. Thers are
States, where 1 was told there are 12
persons, 15 persoas on the authority and
whenever a meeting is held, quorum is pever
achieved and decisions are never taken and
no judicious decisions is posssble, parti-
cularly because a lot of condemned politi-
cians are there. They come and sit in the
Committee. The Government realised this
and today we have fixed the maximum
pumber to be on these Committees. Very
good, but in the earlier Act, we bhad the
minimum number. What we wanted was
that there should be a minimum as well as
magximum. What you are doing today is that
you have done away with the minimum, you
t ave accepted the maximum.

[Translation)

Earlicr, there was a practice which you
sbandened and started a new one. You have
accepted the maximum.

{English)

The number for the State Transport
Authority is four excluding the Chairman
and minimum is two excluding the Chairman
in the case of Regional Transport Authority.
But what is the minimum. Minimum csn
be even one. »

One Chairman and one member. Will
they decide anything ? What can they do ?
Is it possible ? Again, thereis a lacuna.
What you have to do is that you must have
a maximum strength as also minimum
strength  prescribed otherwise there is a
possibility that it will be a one-man show.
QOnly the Chairman will be sitting and decid-
ing the things.

With regard to certain Road Transport
Corporations, it was found that these trans-
port authorities, State and Regional Trans-
port Authorities, were exercising control over
these State Transport Corporations also so
much so that without any regard for certain
problems, they were cancelling the permits
otc, These complaints are there. Every day
State Government receives such complaints
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because the State Transport Organisations
are run by the Government. And then they
have the difficulties, Now, these difficulties
had been examined by the National Trans-
port Policy Committee and the Committee
gave a very sound recommendation that in
such cases you can delegate certain powers
to the Chairman of the State Transport
Uadertaking. Afterall why cannot you do
that ? Why should the Regional Authorities
or the State Transport Authority exercise
those powers ? Why not you give certain
powers to the Chairman of these under-
takings. Anyway, I could not find any clause
in which it has been done. Obviously it has
been missed. That should be done so that
there may not be any unnecessary harass-
ment to the State Public Sector Under-
taking.

Coming to the question of special pro-
visions and special Acts passed by the State
Legislatures, I would like to say that while
there was a Central Act in existence, certain
States had been permitted with the per-
mision of the Central Government, to take
certain special provisions and pass certain
special legislation for the implementation of
this Act in their States io respect of certain
matters because certain special circumstances
may obtain in a particular State, It should
bs possible for every State to make certain
provisions at the State level.

Now, under Clause 217 of the Repealing
Act, we are repealing all those Acts and all
those provisions. After this Bill is passed
all those Acts or special provisions made by
special legislation in various States for the
implementation of this Act are going to be
repealed. Now, I would like to ask, befors
doing this, have you discussed and have you
consulted the State Governments, You have
been consulting the State Governments very
often 1 koow. But the effect of passing this
Act is that all the special Acts, or special
provisions-—they are not exhaustive Acts,
they are only related to certain provisions
in respect of certain States—will stand
repealed. Now, what would be the effect of
this ? Again they have to pass certain Acts
and certain provisions have to be made. You
have validated the action taken before the
passing of the Act but in future for imple-

cating this Act they will find difficulty and
egain every State has to go the legislature
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and pass certain amending provisions and
come to you for approval, as far as this Act
is concerned. This has to be looked into
bacause it is likely to create problems for
the State in implementing the Act.

Lastly, 1 will come to the question of
National permits, and the various types of
permits which are being issued for the goods
carriages, etc. Sir, we have about § catego-'
ries of permits. There is a District Permit,
Intrastate Permit, Interstate Permit based on
certain agreement and again there isa Zonal
Permit and a National Permit. Why do you
have these categories ? Where is the peed
for these permits ? You could bave only a
State Permit. Today transportation has
increased to such an extent that there is no
truck which can be called a district truck’

.which means that its area of operation is

confined to just within the district, At some
point of distance it has to cross and go to
another district. Therefore, there is no mean-
ing in having this district permit. There should
be only be two permits—national permit
and state permit. This permit system should be
further simplified by saying that there should
be only two categories of permits, namely
State Permits and National Permits. Whether
the area of operation is two States or five
States or ten States, it should be covered
under the national permit. Once it is beyond
one State, it has to be a national permit, Let
there be no inter-state permit because inter-
state permit means entering into lot of
pegotiations, agreements and so on which is
somewhat difficult.

These are some of the suggestions that 1
wanted to offer while speaking on this Bill.
I request the Hon. Minister to accept some
of my suggestions true to his tradition and
see that this Bill which has come after a long
time to consolidate the Motor Vehicles Act
is made as perfect as possible.

[Translation]

DR. G.S. RAJHANS (Jhanjharpur) :
Sir, it is, in itself an exhaustive Bill.
The clauses incorporated in this Bill are so
large In number that one gets totally con-
fused while reading it. Repetitions are seen
off and ou, 1 tried to read it a number of
times and got confused with it, Even then
by and large a good Bill has been brought
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forward. Efforts have been made to remove
all the discrepencies noticed in the Bill,

One thing that I find in the Bill is that
it will be implemented by the State Govern-
ments. At the stage of its implementation
it should be seen that nobody falls victim to

‘ the police atrocities or to the atrocities of
the transport authorities. You said that
anyone, who is 16 years old, can drive a
motor cycle without fear. The driver will be
granted a licence for this. But the driving
rules provide that one should have attained
the age of 19 years for having a licence
for the motor cycle—and 20 years for
drivipg a heavy vehicle. T think that a
person becomes eligible for having a driving
licence for a heavy vebicle at the age of 18.
You should look to this aspect.

While going through the Bill I felt time
and again that this Bill may become instru-
mental to exploit the poor. You can make
a survey through out the country, You will
find that there are very few owners who
drive their own vehicles, Only poor people
who come from rural areas and some how
or the other learn driving, get employed as
the drivers of their cars or trucks. You have
made a number of provisions in this Bill.
But, I am afraid, lest the owners of the
vehicles should exploit their drivers under
the cover of this Bill.

It has also been said ‘that people above
the age of 40 will have to get their licences
renewed. Their licences will be renewed for
the next 5 years and every time they will
have to produce a medical certificate at the
time of renewal. Everybody knows that it is
both very easy and difficult to get a medical
certificate. If somebody finds some lacunae
in the certificate, the driver will lose his
job at the age of 40. I, therefore, request
you to change it to 55 years instead of 40.
When a person above 55 years of age
demands a licence, he should be asked to
produce a medical certificate. If he has any
defect in his eyes, he should be examined,
But on the ground there should not be any
injustice with him. One should not be
harassed or made to suffer for minor defects
such as beeing under-weight or having
cough. I have seen that the driver pass their
days in utmost poverty and resort to driving
under very compelling circumstances.
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[Engltsh)

MR. CHAIRMAN : How much you
pay to your driver ?

DR. G.S. RAJTHANS : That is not to be
disclosed here.

[Translation)

We come across many such instances in
which people own vehicles and do not have
their own driving Jicences. They or their
children go on joy ridinog and drive the
vehicles carelessly., In the case of any
accident, they shift the charge (n to the
driver with the statement that the accident
took place when the driver was driving the
vehicle, The driver accepts the charge,
because it involves his job. This type of
exploitation takes place on several occasions.
If the stipulation of producing medical
cenificate after 40 years of age is euforced,
the owners and private companies will
threaten the drivers daily and warn them to
work properly otherwise to lose their jobs.
1n this way the poor fellow will be ruined,
1, therefore, request the Hon, Minister to
have a practical approach in this regard.
If any such person is having some deffect in
his eye, he should be asked to under go the
eye test. In case of any other defect he
should not be removed from service, Several
opthalmogical defects are curable. Hence
he should be given the facility of treatment.

With reference to registration you have
said that a car running for more than 12
months in a State will have to be got
registered in that every State. In this connec-
tion I would like to point out that a number
of States are situated quite adjacent to ope
another and people belonging to one State
are required to stay in the adjoing State
under the exigencies of work for quite a
longer period. For example, a resident of
Ranchi stays in the adjoining State of Orissa
or West Bengal under. exigencies of work for
14 to 15 months. You can very well imagine
what difficulties he will have to face in
these States if he is asked to get his car
registered there, I, therefore, request you
to extend this period to 3 years from 12
months. PBverybody knows, how much
difficult it is 10 get a vehicle registered and
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to have a driving licence of it. So far as it is
applicable in the case of the original State
transport authority, I support the proposal.

You have mentioned a very interesting
thing in clause—116 of the Bill.

15.59 hrs

[SHRI SHARAD DIGHE i the Chair)

The State Government may remove or
cause to be removed any sign or advertise-
ment which is likely to distract the attention
or conceatration of the driver.

14.00 hrs,

You may have seen that in big cities
such as Delhi and Bombay, etc, advertise~
ments are put on the buses. May be very
few people know the fact that through
advertisements, Governmeut or the transport
department earns a very large amount of
money. Assume that on a bus, there is a
picture of a beautiful girl in the advertise-
ment and some fifty or hundred persons are
looking at it, then the atteation of the driver
will naturally also be diverted towards it
out of curiosity which may cause an acci-
dent. 1 have seen this., Advertisements
should be put on the back side of the bus.
It should pot put on the sides of the buses
and the State Governments should be
instructed in this regard. Mention has been
made about un-manned level-crossing also.
Accidents occur due to the faults not only
on the part of drivers but on the part of
traine and pedestrains also. The Hon.
Minister mentioned about the driving
schools. The Hon, Minister might be know-
ing how the driving schools gre being run
in all big cities. Persons running driving
schools with connivance of police and tauts
issue driving licences to the needy persons.
A driving licence is issued even in the name
of a who is not in India running of a
driving school is a very flourishing business
which fetches a good amount of money.
You have rightly said that a through investi-
gation should be made about the instructors
and personnels employed in the driving
schools, I would rather suggest that this
business of private driving school should be
totally abolished. There should be only
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Government runned driving schools and only
bonafide persons should be given driving
licences, be it a learner or a permanent
licence, It is rightly said that driving of &
motor-vehicle is a work of much regponsi-
bility. So a wrong person should not be
granted licence. It is a very good provision
that any person driving vehicle under in-
fiuence of alcohol or drug will be punished.
But it is very difficult to carryout blood
examination of such persons on the spot.
I know a case in which the guilty person
was saved by the Hospital doctors, When
he was brought in the hospital by the police
for his blood examination as he caused acci-
dent under the influence of alcohol. ln this
connection I do not want to refer the name
of Willington Hospital. It can be any
hospital, that man was saved, but some one
clse surfered, So a provision should be
made that if a person is found driving
vehicle under the influence of alcohol, he
should be arrested then and there on the
spot on the basis of evidence, pending out-
come of his blood test. In several states
there are transport authorities where ram-
pant corruption is prevalent. I know about
one State where the Chairman of the State
Tradiog Corporation auctioned a bus at a
cost of Rs. 60 only. A person known to him
might have purchased it and thus he got a
property worth lakhs of rupees at a nominal
cost of Rs, 60 only, My suggestion is this
that the policy of nationalisation should be
done away with and all the persons who
want to operate buses on the roads under
State transport be allowed to do so. Such
arrangements should exist not only in Delhi
but outside Delhi also. If fifty persons want
to operate buses on one particular route,
let them allow to do so. In that case there
will be stiff competition and only such
operators will survive who will give good
service to the public. This is the law of the
survival of the fittest. In that case there will
not be monopoly of one persons...

SHRI RAJESH PILOT : This is in the
Bill,

DR. G. S. RAJHANS : I know, I have
read the Bill. You have liberalised esrlier
also, But, now, stop this totally. In order
to provide better service to the public,
maximum number of persons who are
willing to operate tourist or passenger buses
should be issued permits.



353 Motor Vehicles Bill

In the end, I would like to submit one
thing that you have brought a good com-
prehensive Bill and welfare of poor drivers
should also be looked into.

[Engli<h)

SHRI A. CHARLES (Trivandeum) : 1
stand to support the Motor Vehicles Bill,
1988. At the outset, I may congratulate
the Minister for the very comprehensive Bill
which has now been introduced. The Act
that was in existence from 1939 and the
various amendments made thereafter were
not sufficient to meet the requirements of
the recent times and we know many of the
frauds that are committeed in the offices,
in the RTO’s office in getting the permits, in
granting licences and all that. Sufficient
care has been taken to see that those
anomalies are remaved, and the malpractices
are to be removed. So, the necessity of
the Bill cannot be overemphasised. I have
been listening to the spec 1es of the earlier
two speakers.
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One thing that has been said is that this

Bill ought to h-ve becn agsin referred to a
Joint Sclect Co amittee. We know that
when this was first introduced there were
hundreds of amendments even from the side
of the Treasury Benches and another hundr-
ed from the Opposition. I am glad that
the Minister and the Munistry have given due
consideration to all these amendments.

Much of the difficulties have been
removed because everything has been com-
piled, recast and a very beautiful Bill has
now been presented. If we agiin send this
Bill to a Joint Select Committee, then 1 am
afraid this Bill would not see the light of
the day in the next three or four years
because it has been our experience, There
is a saying. If you do not want to act, you
appoiat a Committee, but if you want to
act, you take 4 dccision. I congratulate the
Miuaister for taking a bold decision. There
may be difficulties when we implement the
provisions of this. But those difficulties can
be taken care of by bringing amendments or
whatever is required in future. I am glad
that this Bill has been presented now.

Salient features are found in this Bill
Since it is a very large Bill, it ig very difficult
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for anyone to go extensively into the pro-
visions of this Bill. There are stricter
procedures relating to grant of licences;
standards for anti pollution devices; fitness
certificate for the private sector; nationalisa-
tion of route; maintenance of roads; road
safety and a lot of other things, So, I am
sure that when this Bill becomes a law,
much of the difficulties that we experienced
in this field would be removed.

I would like to draw the attention to
one or two Clauses.

Fear has been experienced that a free
licensing system will be given for giving
permits. But if you go through the Bill
very carefully, I am sure that fear has no
basis.

Sir, nationalisation, I must say, must
not be merely for the sake of nationalisation.
1 represent Trivandrum Constituency in my
State, Trivandrum has got a totally
nationalised route. But in most of the
interior districts, there are both private and
Government route. Our experiece is that
when there is a npationalised permit system
alone, passengers find it very difficult and
they have to stand for hours togetber because
Kerala State Road Transport Corporation is
the ounly agency which is plying buses in the
city. In some of the other districts, they allow
both the private sector and the State
Government Road Transport Corporation
to operate together. They fix a time limit
and there is a rea) competition between the
two. Though we are all for the natiopa-
lisation, we would not be able to nationalise
all the routes throughout the country at one
stretch. We have private sector in a very
large area. So, 1 must say that there shouid
be a real competition between these two,
which will enable the ordinary passengers to
have more comfortable time io getting the
buses in time and other facilities.

I would like to draw the attention parti-
cularly to Clause 99, It relates to awarding
of permit, It says :

‘‘Where any State Government is of
opinion that for the purpose of providing
an efficient, adequate, economical and
" properly co-ordinated road transport
service, it is pecessary in the public
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interest that road transport services in
general or any particular class of such
service in relation to any area or route
or portion thereof should be run and
operated by the State transport under-
taking. whether to the exclusion, com-
plete or partial, of other persons or
otherwise, the State Government may
formulate a proposal regarding a
scheme......"”

This has baen questioned by the first speaker.
It is said that in the present system, the law
is very clear because rules are there. 1 must
say that in Kerala, even at present it is the
Government which decides which routes are
to be nationalised. So I do not think the
point raised by the first speaker has any
basis, There are very clear rules for the
nationalisation of routes.

Regarding national highways, more care
needs to be taken for their upkeep us most
of the accidents take place on the national
bighways because of unsafe cond tions of
roads. Even though lot of funds are
carmarked by the Government of India for
the maintenance of national highway<, it is
very doubtful whether these funds are being
properly utilised. I must say that there
should be a Certral agency to see funds that
are earmarked are actually spent for the
purpose for which they are given Our
experience is that when we go through the
national highways from onc State to another,
we find that the conditions of the:e roads
are not good at all. Certain State Govern-
ments are not at all keen in spending any
money on these highways. So it should be
ensured that whatever money is earmarked
it should be properly spent for the wmain-
tenance of national highways.

I requ+ « that more roads be declared as
pnatiornal highways., In Kerala there is a
request for declaring MC roads as woational
highways. 1 know, this is not the time to
make such a request. However, it is good

if the Government of India consider it

favourably.

About the issue of driving licencs, 1
congratulate the Minister for giving an
exbaustive chepter on that because I krow
that maay of the accident take place because
of lack of proper training. That has been
well taken care of,
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Noise pollution, fuel pollution and other
pollutions are creating problems, The Bill
has taken care of that also, I am glad that
sufficient care bas been taken to remove
the amomalies.

I am sure, when the implementation of
this Bill starts, most of the difficulties being
faced by the people will be removed and the
roads will be more safer for the passengers.

SHRI AMAL DATTA (Diamond
Harbour) : After fifty years, this Bill bas
been brought to make new provisions, the
need for which has been felt for quite some
time,

As the Minister has explained in his
introductory speech, circumstances have
changed considerably since 1939. The
number of motor vehicles on the road has
increased from 3 lakhs to about 100 lakhs
and the road neiwork has also increased.
But what he has not mentioned is that
gualitatively there has been a big differcoce
not only in ths pumber of vehicles but in the
type of vehicles that are using the roads.
Previcusly we had small lorries.

When 1°39 Act was passed, the
maximum load which a truck conld carry
was one tonpe, but now on paper it cab
carry 7.5 tonnes. But 1 am told on a very
good authority that these trucks which we
see on the roads-Tata trucks-they are really
capable of carrying upto 15 tonnes, They,
in fact, carry that much load, So, qualita-
tively there bas been a difference which has
also to be taken note of, which means that
the motor vehicles of today, the goods
vehicles and the stage carriages all have
become much more lethal in character than
they were in 1939. Then they were slow,
they were lighter and the roads were not so
congested, Secondly, the lethal quality has
increased many more folds than will appesr
from mere numbers. 1 am afraid that this
part has not been taken into account in
formulating the provisions of the Bill.
Adeguate measures have not been brought
forward to satisfy the needs of safety on the
road, for which various other provisions will
be required if safety is to be ensured to the
people using the roads, either as pedestrians
or as passengers in vehicles, and to ensure
thet the vehicles themselves do not damage
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property alongside the road, and so on. In
this matter 1 think that a lot of new thinking
was necessary. Uofortunately for all the
Committee Reports etc. which have been
gone into by the Working Group, they have
not reaily considered the needs that have
arisen because of these technical changes
which have already taken place and are
taking place at a very rapid rate today.
This Bill which will be enacted—I am sure
that this Bill when put to vote will be
enacted because the ruling party wants it—
will again be continuing for another half a
century, If that is kept in mind, then
various other provisions could have been
brought in, and that is why I will request
the Mibister to pay need to the amendments
which have been tabled and the requests
which have been made to take it before a
Joint Select Committee of Parliament so
that due consideration can be given. I know
that it is a time-consuming process but if
we could have waited for fifty years—the
need for a new Bill haviog been felt at least
twenty or thirty years ago—we can wait
for another one and a half, two er three
years also so that something comes. In the
mean time, it is not as if there is noth'ng at
all. The Act is there, and some slight changes
which are argently, necessary might be made.
But for the new Bill, 1 think it would be
worthwhile to wait even for two or tLree
years 5o that all the aspects of the changes
which bave taken place, technically and
otherwise, can be taken into account,
including the chaoges which are envisaged,
which have already taken place in other
countries and will soon come to this country,
So, [ would again request the Hon. Minister
to think about it and see, if it is possible,
even now to withdraw the Bill and to send

it to a Joint Select Committee of the Parlia-
ment,

1 would draw the attention of the
Mibister to certain aspects only. The Bill
is a very long one and it is not possible,
given the time which is allocated to Mem-
bers, to go through the major portion of tbhe
Bill. So, I have to confine myself to certain
portions only.

Before I do that, another aspect I will
emphasise it that the Minister has said that
the State Governments have been consulted
so far as the Bill is concerned. It is possible
that some State Governments might have sug-
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gested some amendments to the Bill now exis-
ting, but 1 understand, and it is also stated in
the Minister’s introductory speech of today,
that after the Bill was drafted on the basis
of the Working Group’s recommendations——
of course, there is a lot of departure from the
Working Group’s recommendations also——
there was a meeting convened only once of
the Ministers of Transport of State Govern-
ments That has not, in my view, given the
States an adequate opportunity of present
their views. Therefore, 1 believe that a
numbers of States are still feeling assrigved
that they have not been properly consulted
in bringing this comprehensive Bill before
Parliament,

Now, let me pass on the aspect of the
safety which is very predominent in my mind
and it should bave been taken care of by
this Bill because it is something guite urgent.
Now, what we see today and the Bill unfor-
tunately does not take care of that evil
which bhas crept in. The whole licensing
proceduie-licence to drive-has become rather
a farce. A man does not know how to drive
because there are no proper driving schools.
Now, you are bringing some provisions to
contrul the driving schools, but even these
are not adequate because there is no way in
which a person can teach the other
persons to drive unless he is trained so
teach. He has not enough training to teach
others. So, there is no such training given as
prescribed or thought of prescribing in the
provisions which have been brought today.
Now, that is it to be gone iato. How to
ensure that people can learn to drive properly
and what kind of regulation the Government
must have on these schools so that there are
schools where people can go to learn driving
and not just to get licences. Io fact, that is
exactly what is happening today that people
go to the driviog school and pay certain
amount of fees and they get the licence. As
Mr. Rajhans has said, irrespective of whether
they are staying in lndia or not, the licence
is given. These have become merely profes-
sional agents and in fact the Department has
become corrupt and that is why this thing
can proliferate. So on the money part, if
Rs. $70 is given to the driving school and
for getting 4 licence -and they are not teach.
ing a person to drive, they are getting a
licence-naturally they will take Rs. 200 or,
Rs, 300 to the officials concerned to issue
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the liceace. This is what has bzen happening
Now, if people have some kind of training
school, some kind of training they have to
obtain bsfore coming for a test, They have
to go to the driving schools. The driving
schools have to be properly regulated and
controlled by the Government to see that
they remain reliable when they send some-
body or when they bring somebody for a
test. It must be properly taken care of by
appropriate vigilance on the officials them-
selves, I do not know whether the same sort
of officials are continuing who have been
continuing under the existing Act because
they saddealy turn honest bzcause corruption
bhas gone to such a proportion that it is very
difficult to eradicate, So, proper vigilance
is very much necessary. There is no provi-
sion to see that this kind of vigidance is
incorporated in the way the Department is
organised or appoiated. So, that should be
done.

Then the danger to people may come
from drivers, not merely because they have
not been trained, but they have just got the
licence by paying a sum of moaney directly
or indirectly to the Inspector issuing the
licence, but also he may after getting the
licence on learning the proper driving, he
may not drive properly. What one has to do
is to see that traffic regulations are also
appropriately followed and they are imple-
mented. Now, the implemeantation machinery
for traffic offences is very very weak. First
of all, there is no way of catching a person
who is violating the traffic rules, not to
speak of actually getting him punished for
such violation. The offeace are there. But
those offences do not allow a Policeman, even
if he sees a person violating the traffic rules,
to arrest bzcause all these are non-cognisable
offences. So, what can be Jdone is not just
to issue a notice or a summas to ultimately
make him to appear or pot apear before any
court, bat the point is whether at all the
summoans can be issu:d or whether at all the
court is to take up the case. As I uaderstand,
most of these traffic offences ere nevey
actually tried. I hope that the Miaister
knows that this is the actual state of affairs.
So, to ensure safety on ihe ro.ds one has to
see that the offences are not only created by
the Act, but these offences are brought to
book and bringing to book his got various
stages— spotting the offence and apprehen-
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ding the offender, bringing him to court for
trial and all these stages. I am afraid these
have not been taken care of in sufficient
details in this Act which we should have
dooe having regard to our experience under
the existing Act.

So, that is one side of the thing. Of
course, there is a provision now that the
court may revoke the licence. This should
be done in certain cases of offences, parti-
cularly of offences regarding dangerous
driving and so on. This should be not an
optin given to court because thz court may
be sometimes unduly charitable to the offen-
der and not to the persons who stand in
danger of being killed or hurt grievously by
this type of driving. So, what in fact should
happen, what should be provided for in the
Bill is that in the case of dangerous or reck-
less driving or driving under the influcnce
of drinks or driving with excessive weight in
case of heavy vchicles or with excessive
passengers in case of public service vehicles,
there should be a compulsury 1evocation of
licence. If that is not done, then of course
there is no appropriate punishment which will
in fact safeguard the life and property of
other pecple, So, thot should be made
compulsory and not optional as to whether
the licence is to be cancelled or suspended.

The other aspect of it is the machine
itself—how to ensure that even if a person
knows how to drive, even if he is willing to
or trying observe the traffic rules, if the
vehicle itself is not fit to be driven on the
road and fit for all types of situations which
it may have to go tthrough in the road while
being driven on the road, there of course
again the danger will pot be removed from
the users of the road. This requires the
fitness  certificate to be obtained by the
ve'iucle. What is provided now and what is
being envisaged in this Bill is that this fitness
certificate will be brought once a year. Do
you think that once a yecar is sufficient ?
Given the number of distances travelled by
the heavy vehicles— a vehicle may ply from
Delhi to Bombay and from Bombay to
Bangalore and come back to Delhi, some-
thing like that, in the course of two weeks
only, and in the course of one year it will
be making the same trip may be 50 times or
a little more or a little less. So, it is neces-
sa ry thit the vehicles having regard to the
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nature of the journeys made by them should
be obliged to obtain the fitness certificate
much more frequently than once a year. 1
personally think that at least a quarterly fit-
ness certificate is required for the heavy
vehicles including the buses which carry so
mapy passengers, so many passengers ’ lives
are involved...{Interruptions). Now, I am
coming to that, what you have been indica-
ting. (Interruptions).

Now, the question is fitness certificate
can be obtained by payiog money. This is
what Mr, Maushran has becn indicating to
me. 1 am going almost iato the root of this
evil which should be eradicated. Otherwise,
if by paying mooey anything can be done,
then you can do away with the annual fitness
certificate also. I am assuming that the fitness
certificate will be genuine, after proper test
it will be issued and not only iu exchange of
money. In that case [ would say that it is
necessary for you to see that proper vigi-
lance is excercised on the people who give
the fitness certificate, And thst also shoutd
be put in the Act itself. It is not only that
the titness certificate is given but the authori-
ties concerned must see and check that
these fitness certificates are given in a proper
way and pot by graft. The question has
arisen and Shri Madhav Reddi has rightly
said that it will not be proper that the fitness
certificate to be obtained from private gara-
ges. 1 agree with him. But 1 would insist
that private garages be properly equipped and
private garages may give a certificate, and
on the basis of that certificate, the vehicle
will be tested. Otherwise, the vehicle will
not be testcd at all and tten the fitness
certificate will be given by Government
inspector only and the Government inspector
must also have access to proper testing
machinery. At the moment, nothing has
happened 1n these 50 years, from 1939 to
198%, where bave we proceeded with
regard to the motor wvehicles, in regard to
prorer maintenance and repair ? Can you
obtain even half a dozen garages in a place
like Dethi which are equipped with proper
testing equipment. You should not find it.
There may be one or two garages in the State
Transport Corporation and oge or two in
the private sector, etc. Otherwise, they have
nothing at all. Even for a brake test what
happens ? If the brake in my car is not
working and if I 8o to the mechanic, he will
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drive it in the crowded street and see whether
it works or not. If it does not work, there
will be nn accident. This is position because
nobody is insisting on safety. This is the
opportunity where Parliament could have
insisted that first of all the certificates have
to be obtained. At present you have to
obtain the certiticate from the garage. But
that garage will have to be properly equip-
ped. Otherwise this certificate will be of no
use. That kind of control 1 want the Govers
oment to exercise because this is much more
important perhaps than even the Factories
Act. In the Factories Act, you are trying
to save from danger the workers who are
working in the factory with the same machi-
nery day in any day out. Whereas here you
are trying to save the lives of the users of
road who are not faced with the danger,
cvery time cxcept whenever they are on the
roed. They are not habituated to it. They
cannot anticipate what kind of dapger they
may have to face. Therefore, it is much
mere important, You could understand 15
tonnes or 20 tonnes of truck rushing around
the street with great speed and what kind of
dapger it ppses to the people, Unfortunately
I see from the whole thing, the way the Bill
has been framed, the people who have done
this job, have no imagination as to the type
of changes which have taken place and the
type of dangers that people today face.
Therefore, 1 will request you to kindly think
about my suggestion that there should be
two sets of tests, with proper equipment and
the test should be much more frequent.

So far as the Claims Tribunals are con-
cerned, the Claims Tribunals were originally
set up for the purpose of disposing of claims
in relation to accidents arising out of the
motor vehicles in a very short period of
time, because the court procedure was cum-
bersome. But even now what happens is,
once a person goes to the Tribunal, he also
does not get remedy for 4 or § years. There
are two or three reasons. One is the Tribu-
nal follows the same procedure practically as
the court does Secondly, the police who
are supposed to bring the evidenee before
the tribunal at least of the accident and of
the death, if death bas occurred, do not
cooperate. Thirdly the insurance companics
who are ultimately to pay the money try to
drag the case as long as possible. It is a
settled policy to do o to tire the claimans
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out. All these things should be taken care
of through the Motor Vehicles Act by giving
time limit whithin which, if these people do
not cooperate, the award has to be given in
favour of the claimant. In that case only,
these people will cooperate with the Tribunal
to scc that the case is quickly disposed of.

The Law Commission has also given a
report that the jurisdiction of the Claims
Tribunal should be such that a victim of an
accident or the kith and kin if he has died,
should be able to bring the case in the
Tribunal having jurisdiction where they are
residing and not only where the accident
has taken place or the defendant resides
which is the principle today, as it will be
very difficult for a person permanently dis-
abled and for the widow and sminor children
of'a person who has died, to go to a place
of accident or where the defendant resides,
to bring a case in the Tribunal. It is not
possible for them to go This is a Law
Commission report. Kindly see whether you
can incorporate that.,

SHRI SRIBALLAV PANIGRAHI
(Deogarh) ; Mr. Chairman, Sir, I rise to
support the Motor Vehicles Bill, 1988. At
the outset, 1 congratulate the Goverpment,
particularly the Hon. Minister in charge of
Surface Traasport, for the strenuous efforis
he has put in to bring this comprehensive
Bill before Parliment.

As you know, the Act that we have at
present dates back to 1939. About half a
century, SO years time, has elapsed in the
meanwhile and in between we have also
achieved our independence in 1347 and
obviously after independence, economic
development activitics have becn stepped up
and things have changed miraculously. There
bas been a sea change in different fields
and obviously much water has flown in the
river Ganga sioce then and althougb this
Act has been amended as many as 24 times
so far, still much is left for this persent Act
to be reievant to the modern times. There-
fore, it was good of the Government to
come to Parliament with this comprehensive
legislation. There was also a demand from
different quarters for a comprehensive Bill
and, therefore, I wholcheartedly support this
Bill.
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As has been pointed out earlier, it is a
very Jong Bill with a large number of provi-
sions and one cannot do justice to all these
provisions,

There has been a demand from the
Opposition for referring it to the Joint
Select Committee and, I think it has been
rightly rejected by the Hon. Minister. Some
Hon’ble Members have also observed carlier
that any reference to a Committee would
further delay the matter and secondly,
different provisions have been scrutinised
in detail by different competent Bodies
dealing with road transport like the National
Police Commission and the Road Council.
Different Bodies have discussed this and,
as we know, it is the State Governments
who are the implementing agencies for this
sort of Act. They bave also been consulted.
So, that way, this Bill cannot be referred
to a Joint Committee because of the urgency
and time factor iovolved. Further, I would
like to say that when the provisions have
been scrutinised by different bodies and
when the State Governments have duly been
consulted, there is no necessity for referring
this Bill to a Joint Commiitee...(/nterrup-
tions) What is not correct ? Let me tell you
that the State Governments have been
consulted. (/nrerruptions)

MR. CHAIRMAN : Interruptions will
not go on record. Mr. Panigrahi, you please
continue.

(Interruptions)*

SHRI SRIBALLAY PANIGRAHI : Sir,
now I don’t like to go into the salieat
features of this Bill because they have been
dealt with by the Hon. Member who spoke,
previously. Since there is paucity of time,
I do not want to repeat those things. But,
what is our problem in the field of road
transport ? Unfortunately, India has been
a country where the road accident rate is
very high. It has got to be brought down.
I think 60 per cent of the road accidents
in India is due to the carelessness, negligence
and recklessness on the part of the drivers.
This is one thing The second point is that
the road condition in different arcas is not

“Not recorded.
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very good. That is also a factor which
contributes to this.

Sir, in the field of road transport, what
we have come across is that there is rampant
corruption in different transport offices at
the time of issues of permits to motor
vehicles, at the time of issue of driving
licence to the drivers and there are so many
such things. It is common knowledge that
a large number of commercial vehicles and
also buses ply on the roads without aoy
valid permit, without paying taxes to the
Government, they manage to run the
services, With the fantastic growth in our
population, there is heavy pressure on
different fields including the field of trans-
port. The result is that all the buses are
over-loaded and crowded. 1 am sure, after
the Bill is passed, if the provisions are
implemented properly, there will be specta-
cular improvement in the situation. But
again the implementation part is very
important, In many areas, we are not in
dearth of good pieces of legislation. But
what is required is proper implementation
and the necessary will power om the part
of the implementing machinery to implement
them, with the spirit that is underlying
such legislations.

Sir, T would like to sy here that some
n:w definitions are added. Technology is
changing Road conditions are changing
and there is also increase in vehicular traffic.
The vehicular traffic, that is, the number
of motor vehicles in 19319 was about 3
lakhs. But, yesterday, the Hon. Minister
was telling that it bas now reached beyond
the one crore mark,

About driving licence, 1 would like to
say onething more. In many cases, the
drivers are plying the vchicles even after
mid-night. Most of the accidents take place
in between 12 O’ clock of the mid-night
and 4 A M. in the early morning. Therefore,
it may Kkindly be examined whether the
heavy vehicles etc. plying on the roads after
mid-nizht can be forbidden and or restricied.
At some places, on the side of the highways,
we come across countiy liquor shops. For
Heaven's sake, please see that they are
shifted to distant places. If they can be
completely removed, it is well and good.
Nothiog like that if there could be a com-
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plete ban on opening of liguor shops. At
least they should not be located at short
or approachable distance from the national
highways or the main roads.

As I have said, the procedure has been
simplified in this Bill. Aiso grant of permit
has been liberalised, It is very good. By
this, corrup.ion, 1 believe, would b+ mini-
mised. T again-sav that it will not be
eliminated completely; that is a tr mendous
task. Looking to the proportion that
corruption has reached, nobody can boast
of doing away with it conpletely, but it
can be minimised. Anybody can now put
in an application; anybody wlho intends to
come to the transport arena can now do
so. There is no question of its being
rejected. Two types of vehicles have been
integrated into one. Grant of Stage Carriage
permits is proposed to be libaralised so as
to make all eligible applicants enter the field
of transport. This is a very good provision.
Coming to All India Permit, I would draw
the attention of the Hon Minister to one
thing. I could not understand why the
Limit or ceiling on pzrmits, both internally,
ingide the State, as weli as for national
permit, has been increased in the ca-e of
individuals and companies. When a large
number of educated unemployed youths
are there and banks are ready to finance
such projects, naturally there shoud not
be concentratian like this that a single
individual can possess upto five and a
company upto 10 permits. It can be
examined whether it could be reduced. The
unemployment problem is growing out of
proportion and that way, many more p:rsons
could be accommodated or absorbed bank
finance. The insurance provision is there,
The Supreme Court’s observations in respect
of accident claims have also been accommo-
daied. There are many good things, many
welcome measures. Actually we have been
looking forward to such a comprebensive
Bill since long, with the procedure simplified
and all that. At the same time, as I said,
it is the Statte Governmeot which should
be impreéssed upon to implement it properly.
Traffic consciousness has got to be created.
Traffic monitoring system should be effective.
Road Safety Weeks should not be observed
just as a matter of routine or as a ritual,
but actually the road safety instructions,
road sigpals, etc., should te folicwed Tbhe
awareness should be created,
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‘On the national highways, and also on
many State highways, at so many places
barriers are there. If there is a school or
if there are some important places, then
the barriers should be there, But at the
same time when so many barriers, so many
gates, are there, they are an impediment
for speedy movement, etc., on highways,
end such movements on highways should
not be restricted because of time factor.

Also the road conditions at many places
need improvement.

Bridges are now being built. There is
a new trend. When a bridge is built on a
national highway, there is a ceiling on
expenditure and whea the expeadfture is
above a certain amount, then that has to
be realised by way of toll tax. There are
toll gates fixed. But in somc places, within
a distance of 50 to 6) kms., there are
more than one toll point. That should be
looked into.

Regarding by-pass, the other day 1
gave a reference to Deogarh town in my
constituency. The National Highway Nungber
6 connecting Calcutta with Bombay just
passes through the heart of the town. Itis
not only Deogarh town alone but in
many towns there are cases of accidents
particularly  killing children. Therefore,
construction of by-pass also should be
emphasised and given priority.

With all these things, 1 would support
the Bill whole-heartedly. But, at the same
time, there should be good uaderstanding
between the Centre and the States. It is not
that we should have such good provision
for issue of lizence to the drivers and permits
to the vehicle owners. But at the same time,
there should be good number of recognised
driving schools and also good workshops
for proper training and testing, Therefore,
recognised workshops and training schools
should be located rationally all over the
country in required numbers Otherwise,
the Bill, although with a very laudable
purpose, will not be able to serve the
purpose, and there should be a drive to
create an effective awareness.

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir. This is an old law and it bas
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to be changed. Several attempts were also
made to change it. And also, I bad the
occasion to deal with this law for the past
25 years as a practising lawyer. I know
some of the implications of it. 1 would like
to urge the Minister that, in fact, the pro-
visions regarding permits by which the
present attempt a'so made to amend the law
may have a very drastic consequences.
And also it may go against the dictum laid
dowa by various important decisions of the
Supreme Court.

1 can appreciate the eagerness of the
Minister to sce that things are more libera-
lised. But in the name of liberalisation, if
things go as free and for all, then the motor
vehicles and permits come in the haods of
our officers to decide it in the light of the
guidelines prescribed today in the prerent
smendment how much is the suthority or
the officer will get out of these thiogs.
Whereas I can understand that there are so
many lacunae in the existing laws. One is,
the RTO’s office or the Motor Vehicles
Department’ is now tiken as an example
for the nationalised corruption from one end
to the other end of the nation. That is
true. Every public man is very much con-
cerned about it. But in spite of that
corruption is there very much. I do remember

- in my State people staged a walk out saying

*

than this is a right of the permit to given as
a bribe to the officers and concerned people.
It came as a naxalite movement in my State
and making people aware of how much
corruption is taking place. It is true that
corruption has to be avoided. But for that
purpose, if you are leaving these things
entirely at the responsibility of the Regional
Transport Officer or the authorities taking
away quasi-judicial power by giviog certain
things in the hands of them in the nature
of guideline, then bow much it will affect
is the question which we have to go into.
Also, in that respect, I would like to point
out one thing. A person can get a permit
if he has got a vehicle. Now under Section
47(1) of the present Act which says that
it is of paramount importance if that is of
public interest., Ia all the theories abount
public interest, right from the period of
Britishers, the Privy Council onwards has
given interpretation to this Motor Vehicles
law. They have said that the paramount
consideration is the public interest, It is
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not a person’s right to hold a permit. It is
pot a business. It is not a profession. But
it is a thing which is done by an operator
in the interest of the travelling public.
Therefore, restrictions are there. Therefore,
the Supreme Court ip many cases has said
this. 1 do remember a case of 1975 of the
Supreme Court at paze §19. 1976 Supreme
Court Page 2.02—all these cases are
reported in the AIR. They say, if there is
a paitty which is not represented before the
quasi judicial authority, then the Court will
have to pay attention to that and the public
interest is to be given the maximum priority
in granting the permit,

15 hrs,

In this present Bill, instead of Sections
47 to S8 of the existing law by which the
permits are issued, new sections 69 to 78
in Chapter 4 are provided. Here certain
guidelincs are given, that the Government
will give certain adm...istrative guidelines
and the authorities concerned will decide
on that What is the guidehpe about ? The
first is the ownership of a vehicle and the
second about the length of the route.
In the length of the route it is said that
one single man can get a p2rmit for 50 Kms.
and another company can get upto 10
permits. Like that soms restrictiops are
made.

In the matter of issuing the permit this
has been developed as one of the important
case laws. The Supreme Court through
their pumber of detisions have made a case
law to this effect as to how this has to be
controlled. Now more than a statutory
provision the case law is the thing which
is governed in the Motor Vehicles Act. 1
feel proper attention has not been pald to
the various decisions of the Supreme Court
in the haste to see that corruption is removed
and things are liberalised, 1 fear that in the
practical experienze this liberalisation will
go aga'nst the public interest.

There is a case law [ make in the present
comprehensive law. There will be a case
of public interest and the personal entitle-
ment of a permit. That practice will come
in. You will bave to check that in the
control of vehicles. 1 would suggest that a
serious study has to be made. There can
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be two opinions. Perhaps the Minister is of
the cpinion that let us implement it, see it
and then correct it. Thers can be another
opinion that it may be referred to a Select
Committee, let evidence be taken and then
it should be brought. But 1 would like to
point out that if the chapter on issuance
of permits as at present envisaged under
section 71 is implemented, it will create
a lot of difficulties,

A permit has to be given to a single
owner, Suppose & bus basto be run by a
conductor, a driver and a cleaner. All the
three want to own a bus. How are you
going to give priority for them ? I mean,
under self-employment scheme some people
want to find ajob, bave you given any
provision for that ? ‘ -

A cooperative society is registered and
in the name of that cooperative society
suppose a few employees join together,
make money, take loan and purchase a
vehicle, have you given any preference for
them ? Something like that which are very
impnrtant things are there., No statutory
prcference is there. Instead of that, 1 feel
more freedom is given to the officers con-
cerned to deal with this subject. Finally,
when you try to eliminate corruption,
corruption will consolidate at the officers
level. That is my fear with regard to the
permit matter. All steps taken to eradicate
corruption in this Bill will have our whole~

sarted support.

»
There is a dog in the manager policy
with regard to nationalisation. Chapter 4(A)
of the present Act says that there is 8
nationalisation scheme. When a scheme is
notified, no permit can be issued on that
route. Beoause of this provision the public
is suffering. If the Maharashtra Government
notifies a particular route for a public
undertaking, no new bus service will come
in that route and the public is suffering.
Therefore you have provided a provision
here.

Yesterday when you were making your
introductory speech, you mentiooed that
for the time being if the notification is there
and if they are not in a position to imple-
ment it, then automarically the permit will .
be cancelled,
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SHRI RAJESH PILOT : Mr, Chairman
Sir, I just want to clarify some doubts. I
think the Hon. Member has not read the
provisions provided in this Bill. As far as the
pationalisation is concerned, 1 had clarified
yesterday that suppose a8 route from A to B
is at the moment being operated by 20
private operators, The moment the State
Government or the Public State Transport
Undertaking wants to nationalise that route
because they feel that it is in the interest of
the public and they give notice, after the
notice has been given, all the private opera-
tors come running to the authorities saying
that please don’t nationalise it. So no
nationalisation takes place. Whenever they
feel like it they withdraw it. Now what we
say is that within one year you nationalise
that route and also when you are nastionalis-
ing the system which is prevailing should
continue ard within one year if you do not
pationalise then your notification becomes
null and void. This will help not to encou-

age the wrong thing in the system. That is
the idea.
SHRI THAMPAN THOMAS: Still I

would like to point out that for twenty years
the notifications were published and they
were not implemented. There is what is
called schedule ‘A’, schedule ‘B, etc. and
finally people were suffering. Then the
advocates will have to make a case it is not
overlapping. The cases went upto Supreme
Court and in a pumber of cases the Supreme

Court said that two overlapping points
shoald not be there. You can cross or
intersect. TO overcome that difficulty my

suggestion is that proper buses should be
available for the people.

There is another thing also. Being an
MLA or soms local influential man his first
intrerest is to sce that & bus is taken to
his constituency whether there is a necessity
or not. Then he will say that this foute
should be nationalised. Now this process
should be avoided. This happening every-
day.

Finally if you look at the history of the
transport undertakings in this country you
will find most of them are incurring heavy
losses. Even the other day you yourself told
that DTC is running into heavy losses, On
the other hand when a private operator gets
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a licence he makes money. He purchases one
bus, two buse and then three buses. So
somewhere the restriction has to be imposed
and the streamlining to be done,

1 would like to say a few words about
permit matters. Steps should be taken to
streamline these things. The directions of
the Supreme Court ure there. While imple-
menting yon should see no contradictions
creep in. There should pot be anything
contradictory. Stringent steps have to be
taken in respect of driving licences. The
provisions with regard to claims tribupals,
etc. is good. At present there is cuambersome
procedure which needs to be rationalised and
necessary facilities given to the public to take
advantage of the situation. At the same time
1 would like to point out that the road con-
ditions are bad. There are notifications for
limiting the permits and uphealthy competi-
tion takes place. Anpother important thing
is inter-connecting services, Naturally there
are decisions to that effect. When a permit
is given one of the criteria is to see whether
he has got coordinated bus service. The
coordinated bus service is one of the factors
but when you restrlct it to a certain extent
how the coordination function can be there.
There are bus operators who have developed
their bus service in different tangents and
developed into a big concern. How that
will be affected is a matter which will have
to be investigated in the light of the provi-
sions of this Act. Suppose coordinated
transport system is available for the public
will it be ruined. That is my fear because
you are limiting the permits to five, ten, etc.
Beyond ten permits nobody could get. Will it
affect the existing system ? It is a question
which has to be gone into.

Since you are ringing the bell in conclu-
sion I would like to say that on the whole
the review of the entire matter and a new
law is a must and it has to be there.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Mr, Chairman, unfortunately 1
was delayed a little and 1 bave not been able
to move my amendments myself tut substan-
tially it does not matter because Shrii C.
Madhav Reddi and Shri Soz have moved
their amendments which 1 support. Now
the question is that lot has been said abou:
the difference between the ecarlier Bill and
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this Bill. As 1 understand there are not
very substantial differences but if there is a
difference then it is in these terms,

I would like to mention that in sub-paia
(¢) of para 3 of the Statement of Objects and
Reasons in the Motor Vebicles Bill, 1987, it

is stated :

*“laying down clear parameters where
the private and public sector can co-exist
and develop in road transport field.”

But in the present Bill, the same para has
been totally substituted as under :—

‘(e) simplification of procedure and
policy liberalisation for private
sector operations in the road trans-
port field.

Earlier, there was at least some reference for
.co-existence of public sector and private
sector in the transport field. Now, even that
pretension has been given up. It has been
clearly stated that it is only for simplification
of procedure and policy liberalisation for
private sector operators in the transport
field, The public sector does not even
featurc there. This is in keeping with the
present Government’s policy of privatisation
rather than laying stress on the public
sector.

As the time is short at my disposal, 1
would hurriedly like to point out why some
of the aspects should be referred to the
select committee. As this is a long Bill and
the time is limited, I would like to lay stress
on two or three points. Firstly, this Bill does
not do anything for increasing the benefits
for ordinary users, who are not necessarily
the owners of the vehicles. It gives advant-
age to private operators at the cost of state
exchequer, I am saying this because there
is a change in definitions which have been
given for different types of vehicles. Asa
consequence of this change, they will pay
less for registration fee and fitness certificate.
For example, for 4000 kg of laden weight,
earlier, one used to pay Rs. 50. Now, for
6,000 kg, the same fity rupees will bave to
be paid. I am sure, this benefit will not be
passed on to the users who will be using the
vehicles for transporting their goods. There
will be a loss to the exchequer.
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SHRI RAJESH PILOT : It will be other
way round.

SHRIMAT! GEETA MUKHERIJEE :
Not the other way round. This -is the pra-
ctice. They will not pass on these benefits
to the users. Crores of rupees will go out.

SHRI RAJESH PILOT: You lfavo not
read the whole Bill, Madam. If you see, up
to 4,000 kg , no permit was required earlier.
We have allowed up to 6,000 kg. We have
put a permit at 3,000 kg. So, more revenue
will go to the ecxchequer. Itis other way
round.

SHRIMATI GEETA MUKHERJEE :
You come to next slab. As a whole, all the
slabs decrease. It will actually cost the
exchequer crores of rupees, There is no
doubt about that. Due to relaxation in
weight in different segments, Government
revenue would be lost. But that will not pass
on to the users, This is the first thing.

Secondly, as 1 said, it tends towards
privatisation which is clearly written in the
objective. It is also in the present provision
of giving the private garages the right for
fitness certificatc. Then it is said that the
Goverpment inspectors are corrupt and so on
and so forth. Who has ever said that these
private gurages bave got all the virtues ?
That has never happened. Then you have
said ‘subject to the State Governments’. What
right has the State Government got 7 Are
these garages according tu the specifications
of the Central Goveroment ? If once they
are according to the specifications of the
Central Government, the State Government
does refuse to give them permission to issue
the fitness certificate, They will immediately
go to the court and get it washed. Therefore,
in reality the State Governments are not left
with the power of option of not giving the
private garages the right to issue the fitness
certificates, There again, the question arises
as to why have you given this ? You your-
self said in your statement once that driving
and training will be better in the hands of
the Government. But in the case of inspec-
tion of transport vehicles, the power should
be given to the private garages. Thisis your
own-statement at a particular time. If train-
ing is to be given by the Government, the
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Government mast guarantee that the fitness
certificate is alright. If you want to give
employmeat benefit 'to certain persons, let
them repair the gacages. Why the fitness
cestificate has to be given to them ? Is it that
this fitness certificate gives them employment ?
Repairs of garages will give them employ-
ment. Fitness certificate is a question of
public safety. It should be in the hands of
thoe Central Government and the State
Government should bavs the right to exercise
it. Your Bill bas rightly denied that.

You have claimed that you have instruc-
ted the State Government. So far as my
koowledge goes, Clause 56 giviog the fitncss
certificate authority to private garages has
beea objested by the Governments of Orissa,
Maharashtra, West Beogal, Aadhra Pradesh,
Goa, Karnataka, Kerala, Pondicherry and
Tamil Nadu The political colours of the
States are pot uniform. Obviously, the State
Governments of different parties felt that
this should not be given to the private gara-
ges. They are still of the same opinion but
you have given that Therefore, your object
is being subjected to different phrases and
is not an empty thing. It is there in the
Bill. It cannot be denied. Public safety is
endangered and the exchequer is robbed.

Thirdly, your concern for the public
safety is also a litle difficult for me to
understand. A new provision that you have
made is that if one takes the driving licence
then one can renew it after twenty years.
So far, three years wis the time limit.
Within twenly years, my hands or legs may
be broken or I may be in shambles but my
licence will be valued. What will happen to
the public sefety with regard to those
thiogs ?

SHRI RAJESH PILOT : It is a personal
vehicle driving licence. If I am dnving my
personal vehicle I must know whether I am
fit or not, It is personal vehicle driving
licence, not commercial licence.

SHRI INDRAMT GUPTA : (Basirhat)
Why should it be known after a gap of
twenty years ?

SHRI RAJESH PILOT : We have given
permission for a personal vehicle licence up
to the age of 40 years or for 20 years. This
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is because I know myself when I am driving
my vehicle, whether I am fit or not, or
whether I may fall into a ditch, If I am not
responsible enough to know whether 1 am
fit to drive my personal vehicle or not, that
is a different thing,

SHRIMATI GEETA MUKHERJEE :
Pilots may be quite conscientious, I am
glad, but if all the drivers in our country
are half as conscientious as the pilots, then
we could have avoided all the accidents,
In fact, people do not want to go in for
taking driving licences and on the top of it
you are making it for twenty years, I do not
think every private owner of the car will be
as conscientious as you are. This should
not have been done in the interest of public
safety.

You have been piloting in the air and
you seem to have a sympathy for the pilots
on the road. But I must tell you that it is
not in the interest of public safety.

This is such a big Bill and there are
very many provisions, some of which have
already been commented upon by my friends.
I do not have much time,

The factors that 1 have mentioned would
signify that our notice of amendment for
referring this Bill to a Joint Committee of
the two House is the correct course despite
all your claims'and many of the certificates
which you have won from your side. 1
think, you should think over it seriously/
and agree to our amendment. Even if that
takes a little time, that will improve matters.
You yourself had to bring two Bills within
one year. That liself shows that it is a
matter for consideration by Select Com-
mittee. From all these considerations, I
ywquest you to reconsider the situation and
refer it to a Joint Select Committee, so that
all these aspects and many other aspects that
have been raised can be gone into properly.

What is all this mad drive for privatisa-
tion and losiog revenue, I do not under-
stand. 1 hope you will reconsider it,

SHRI N. TOMBI SINGH (Ioner Mani-
pur) : Mr. Chairman, Sir, I rise to support
this Bill. Undoubtedly, it is a very com-
prebensive Bill with so many provisions and
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onec can make reference to only a few of the
provisions.

One of the portions in the statement of
Objects and Reasons is very attractive to
some of us—"‘the greater flow of passenger
and freight with the least impediments so
that islands of isolation are not created...”

As the Hon, Mimnister knows, 1 belong to
one of the islands of isolatiun in Norih-Esst,
In the North-East region beginuing with Tri-
pura, Mizoram, Manipur, Meghalaya, Naga-
land, Arunachal, and we can take Sikkim also,
there are no railway facilites, only vehicular
traffic or roadway facility is there. That is
the only factiity that we get for passeogers
and freight, The importance of this Bill
cannot, therefore, be exaggerated as far as
that region is coaocerned. Sir, one of the
provisions reiated permits for the buses to
move State to State, Sir, I am not a lawyer
myself. I have not been able to go through all
the provisions skilfully. 1o this context, I
would like to say that people in that region
are scared of moving by train, they are not
u-ed to moving by the train, So, during the
pilgrimage season, particularly in my State
of Manipur, the majority Hindu population
move out 1o buses and reach to the Hindu
pilignm places of the country. It is very
difficult for these buses to move between the
State passing the interstate borders because
the border police and others who are in
chaige of the vehicles harass them. 1 am
speaking of only of those cases which I
know. But the situation may be same with
other pilgriin or tourist buses coming from
the Tamil Nadu and other Southern States
from where the pilgrim buses go to all over
the country, like Haridwar, Rishikesh and
Banaras.

Now, most of the drivers, conductors
and those who are in charge of the vchicles,
are not very educated people. Here a
meation has been made of giving licences
to the conductors, This itself may or may
not help because I am very doubtful about
the utility of the licences being issused to the
conductors, But, as the Governmant said,
this Bill has been based on the recommenda-
tions, réports and other findings from
various studies at different levels, 1 don’t
challenge and dispute this provision.
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[SHRI N. VENKATA RATNAM ia the
Chatr}

But what is ihportant is that due respect
should be paid to such permits and issued
by a State Transport Authority to cover a
couatry side route. Such permits should be
foolproof permit which does not give
any room to the police on the interstate
borders to harass such innocent drivers,
conductors and passengers who are mostly
not businessmen but mainly pilgrims. So,
this provision has to be made. This can be
covercd only by having a mnatiopal permit
which will have a building impact on the
State Transport Authorities. I think, this
aspect has been taken care of in the Bill.

Then there is the provision of restric-
tion of the hour of working for the drivers.
It says that the driver has to take 5 hrs.
duty at a stretch and then half-en-hour rest
before he takes up the driving work again.
So, accordirg to this provision the total
working hours for one week are 48 hrs.
1 think, this may create some problem to
the Transport Authority. As the saying goes,
the taste of pudding is in its eating, though
these provisions seem to be very useful and
good provisions, how useful they would
be will be known only when we will reach
at the implementation stage. Who is going
to check these things and how efficienty
and effectively they can be implemented.

Sir, when we talk about the small-small
details like the limited hours for the drivers
and so many other things, in the civil
aviation flights we see that the pilots, the
hostesses and stewards who are on duty
have been given certain specific flying hours
beyond which they don’t remain oan duty
and other persons take over from them.

Now, I think that this provision only
indicates that,due attention has been given
to the safety aspect of both the passengers
and the vehicles by introducing strict
number of driving or duty hours...

MR. CHAIRMAN : Are you going to
conclude or do you want to continue ?
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SHRI N. TOMBI SINGH : Kindly
allow me to continue Sir.

MR. CHAIRMAN ; All right. You may
contioue when we next take up this Bill,

15.30 hrs.

RESOLUTION RE : CENTRB-STATE
RELATIONS—Contd.

[English]

MR. CHAIRMAN : we may now take
up farther discussion on the following
Resolution moved by Shri H.M. Patel on
the 18th March 1988 :—

““This House expresses its deep
concern over the present Centre-State
relations and demands their early
restructuring so that federalism under-
lying our Constitution is made more
meaoingful.”

{
Dr, Manoj Pande to continue his speech.
He is not present in the House. Shri
Jagatrakshakan mgy speak please.

[Translation)

*DR. S. JAGATHRAKSHAKAN
(Chingleput) : Hon, Chairman, Sir, 1
support the resolution on Centre-State rela-
tions mnved by the Hon. member Shri H.M.
Patel,

Sir, federalism is the hallmark of our
Constitution. Our Constitution says that
there shall be a Union of States. But only
when one particular language or culture is
imposed upon one set of people, they
develop secessionist tendencies. Therefore,
imposing unwanted things on people, this
very Government sows the seeds nf seces-
sionism in the minds of people.

Sir, 'nation® and ‘Nationalism’ are age-
old ideas. The metamorphosis of these
would continue for ages to come. It was

*Yranslation of speech originally deli s
vered in Tamil,
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Mazzini in Italy who first gave ‘nationalism’
a distinct political delineation. In those days
pationalism meant loyaity to the ruler,
Liboral ideas later crept in and ‘nationalism’
blossomed into a wider concept of ‘nation
state® in Burope in the 19th century aand in
Asia in the present century. The federalism
and the golden principle of maintaining
‘unity in diversity’ came to India very
recently in the middle of this century.

. A,

Sir, as far as Tamilians are concerned,
they feel they are Tamilians first and Indians
next. The broader feeling of being Indian,
as it is of nascent origin, cannot shake off
the pride of every Tamilian that heis a
Tamilian first as it is ingrained in him since
ages immemorial. The sprit of being a
Tamilian is blended in his blood and flesh
that the recent nationalist idea of being
Indian cannot either alienate or take pre-
cedence to the former feeling of being a
Tamilian. Sir, only when the Government
tries to tame the Tamilians to sacrifice this
in born spirit and pride of feeling that they
are Tamilians first, we detest such moves
and speak in secessionist topes.

When the Constitution was framed, it
was framed to be-a federal Constitution.
Our Constitutional idealogies are based on
those of the Constitutions of Canada,
Australia and such other countries. Fede-
ralism is working very well and is being
preserved in those countries. We have
restructured the Constitution by amending
it 59 times so far, yet we could not get at
its spirit and make it shine. Without the
concept of federalism our Constitution would
be merely a code of alphabets arranged in
readable syallables.

Article 356 is a spurious provision in
the Constitution, There is no such parallel
provision in apy of the federal Constitution
in the world. It is there only in oor Consti-
tution. This provision is the Government's
trump card. They will misuse the same
provision to keep an unpopular Government
on saddle as they did in Meghalaya and
misuse it again to deny an opportunity to
forming a majority Government in Nagaland.
This is an anti-democratic provision. This
provision is there to serve as an handle for
the Central Government to murder demo-
cracy. This is not there in the Constitution
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to safeguard democracy and democratic
institutions. This provision has been misued
by this Government several times to topple
and to get rid of unwanted State Govern-
ments. History stand testimony to these
sordid acts of this Government.

Next is about the interference of the
Central Government in the dsy-to.day
administration of the State Governments.
The Prime Minister Shri Rajiv Gandhi
whenever visits a State meets the collectors
and other district officials who owe alle-
giance to the State Government without
taking into confidence the Chief Minister
concerned. This is nothing but an attempt
to instigate the district officials to destabilise
the State Governments which they ought to
serve. People have already started to view
with scepticism these moves of the Prime
Minister. This Government has a duty to
dispel such doubts,

Now the Prime Minister has increased
his visits to Tamil Nadu. We would welcome
the Prime Minister at all times, if he visits
the State as Prime Minister. But he comes
as the Congress President under the garb of
Prime Minister, More than 73 crores are
being spent on every such visit of the Prime
Minister. But what is the benefit 10 the
State ? Nothing. Let us take a count of bhis
visits since he became Prime Minister in
1985 and the number of his visits since the
State came uader President’s rule. 1 am
unable to understand the sudden spurt in
the number of his visits to the State, I am
unable to decipher the reason behind his
sudden love for the people of Tamil Nadu,
People also wonder and doubt the intentions
of his visits.

About the office of the Governors, Sir,
Perarignar  (the Enlightened) Anna re-
peatedly appeaied when he spoke in Parlia-
ment that the institution as a whole has to
be abolished. Even the very Congress party
which is now heavily relyinpg on the
Governors for their cheap political game of
toppling the State Goveinments, voiced
vehemently against the office of the Gove-
tnors, The Congressmen, then, said tbat
Governors were extra-constitutional authori-
ties, their powers should be snatched and their
offices should be gbolished and all tbat. But
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now the same Congressmen have vested in
‘in the Governors of free India more powers
than the colonial Whites were kind to give
them. This is the way the Congressmen are
safeguarding democracy. This is the way the
Congressmen are championing the cause of
democracy. I would like to charge, Sir, that
every Congressman has in his inner heart
colouial attitude. That’s why these Congress-
men send the Governors as plenipotentiaries
to pull the carptts from under the Chief
Ministers’ feet, ’

Sir, the President of Indian Upivn is
elected by ballot. But the Govrrnor is
appointed, that too, appointed by the
Central Government. If this Government
believes in democracy, they must amend the
Constitution so that Governors are e¢lected
by baliot as President of India.

Had this Government been sincere in
keeping cordial relations beiween the States
and the Centre, tell, us, what this Govern-
ment has done to solve the water problem
in Tamil Nadu. Bvery year, they celebrated
the Independence and Republic days. They
stop with that. No concrete action follows.
We have been appealing to this Government
Ganga and Csuvery and thereby help to
achieve unity and integrity among the
people of North and South and also to
solve the water problem in Tamil Nadu.
But our voices have fallen on deaf ears.
Nothing has been done so far in this regard.
Even if the Government had made a sincere
effort to save money from wastefal expendi-
ture on functions attended by the Prime
Minister and other dignataries I believe, it
could have been frultfully utilized for the
project. The same is the fate of Cauvery
water dispute. No step has been taken so
far in this direction. If this the situation,
how could the Centre and the States go
together ?

This Government is apportioniag finances
to the State Governments, When there is
a Congress Government in the State, they
make an increased allocation. When there is
an opposition Government in the State, they
make inadequate allocations, In putshell,
financial allocations are being made to the
States as per the whims and fancies of the
Central Goveroment. This discretion should
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go. This is a matter of economic develop-
ment of the Country as a whole. The terms
and conditions, the ratio and other para-
meters of financial allocation to each State
by the Centre should, therefore, be unambi-
guously specified in the Constitution itseif,
so that, whichever Government is there in
the Centre or in the States, the duty of the
Centre in this bshalf becomes imperative
and the parameters of such financial alloca-
tions become invoilable.

Yesterday, this House approved the
Tamil Nadu budget. We hoped that in view
of the Prime Miaister's frequent visits to the
State, there would be some new programmes.
To our dismay, there was noae, In Tamil
Nadu the conditions of schools are far from
satisfactory. Children sit in tree shade and
receive education. Nothing has been done
in the budget to improve the educational
facilities.

Now. they say that they wish cordial
Centre-State relations. But what actually
they do ? In Tamil Nadu, the Governor’s
rule is there. On TV and over radio, they
eulogise the Governoi’s administration.
Along with the media, the offizial machinery
is also being misnsed, They tomtom the
glory of the hollow Governor’s administra-
tion. If this blitzkrieg over radio and TV
about the allezed efficacy of the Governor's
administration is allowed to continue, 1 am
sure prople will lose faith in the democratic
devices. People will lost faith in elections.
People will lose faith in populat Govern-
ments.

This Government toppled a Govern-
ment in the State which commanded majo-
rity. They said the Coastitutional machinery
had failed. They imposed the President’s
rule in the State for 6 months, They couid
not restore the Constitutional machinery
back into operation within those 6 months.
Then they extended it further by another
6 months. Still they are unable to repair
it back. Such a Goveroment is unfit to rule
this country. This Government has become
a laughing stock before the people of Tamil
Nadu.

The Centre must strive to respect the
regional feelings. They must strive to fulfill
the regional aspirations. Persons sitting in
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Delhi. 2000 kms. away, cannot decide what
the people in Tamil Nadu want. They must
respect the views of the people hailing from
the State on all matters including the langu-
age issue. That's why Periragnar Anpa
suggested federalism in Centre and autonomy
for the States,

This Government tried to use language
as a device for unification of this country.
This Government has miserably failed.
Over the 40 years, all such attempts to
impose one language, one culture etc, have
been thwarted. This Government cannot
achieve cordial Centro-State relations if it
does not become accomodative and shed
its craving to impose unwanted ideologies on
the people belonging to one region. With
these words, I support this resolution,

15.46 brs.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : Sir, at the
very outset 1 am gratcfol to the Hon.
Member who has move ] this Resoluiion. He
himself has got vast experience ahout
administration both 1n the Centre and in the
States . and the idea of bringing this Bill was
noble and it has given 2 chance to several
members both from the Treasury Benches
and from- the Opposition to discu-s various
matters in connection with the Centre-State
relations.

Our Constitution is based on two very
important institutional acrangements that is,
parliamentary democracy and federal
administrative structure. 1 hope acd I am
sure all the members of this august House
will certainly agree with me that after 4!
years of indepeadence and 39 years of our
Constitution, our Constitution has stood the
test of the time and this august House on
varibus occasions, as the Hon. Member who
has spoken jost now has said, to suit the
need of the political, economic and social
conditions has amended the Constituiion. All
these amendmeats were made by this august
House in order to suit the various needs of
the various situations, or the various situ-
ations that have arisen from our experience.,

The federal structure which our Consti-
tution envisages is democratic in its operation
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and aspects. And some of the crucial
subjects which have agitated the minds of the
Hon. Members have been raised through
this debate. One was the appointment of the
Goversor, another was the role of the
Governor. Some have raised the distribution
of the financial resources of the Centre bet-
ween the States and the Centre. Some have
raised the three langnage formula. Some
have also raised the introduction of Hindi
in non-Hindi speaking States.

Many members during the discussion
have also brought forward the various re-
commendations which have been made by
the Sarkaria Commission and also the
various mamoranda which have been given
by different political parties and different
governments before the Sarkaria Commis-
sion. Many members, defending them in
this House, have alsc brought those papers
to this august House. at the time of the
debate,

1 am happy to say that we have written
letters to the Hon. Speaker and the Chair-
man of Rajya Sabha requesting to allot time
to have a full fledged discussion on Sarkaria
Commission. This would give further chance
to the Hon. Members of this House to
discuss the Centre Statc relations at length
and also on the various recommendations
which have been raised today or in the past
in connection with this particular debate.

As 1 mentioned carlier, our federal
structure is quite unique to the extent that
while Constitution provides maximum
possible autonomy to the States, it places in
the hands of the Centre adequate power to
ensure tue unity and integrity of a country
like ours which is not only vast in its area
but varied in terms of culture, language and
topography. The Constitution strikes a [air
balance betwcen the Centre and the States
by clearly defining the legislative and c¢xecu-
tive powers for the Centre and the State
and putting the residuary powers vested
in the Union. In view of this position,
this country is one of the biggest democracies
in the worid. It is true that on certain
occasions, certain matfers have created some
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misunderstanding between the State and the
Centre, but our democracy is so stiong and
the Legislatare and the Parliamentary demo-
cracy is so cohesive, during the last fortyone
years, we have been able to solve all the
problems between the States and the Centre
and never our Constitution has stood in the
way. In view of the fact that there were
certain grievances from the state, the Govern-
ment has not hesitated to have a further
look on the Centre State relations. Now the
Sarkaria Commission bas submitted its
report. This was one of the reasons that the
Government had appointed Sarkaria Com-
mission to see with the change of time, some
other adjustments or some amendments or
diverting some powers either to the Centre
or to the State are necessary. As I said
carlier its deliberation will come before
thig House and I am sure during the deli-
beration, the Members will be able to give
their valuable suggestions.

It bhas been the singular duty of the
Centre to protect the States against external
aggression communal disturbances and to
ensure that the governance of the States is
carried out in accordance with the provisions
of the Constitution as defioed under article
355. Article 356 has been guestioned now
and again and on this pretext, just now the
Hon. Members has mentioned certain things
regarding Tamil Nadu about the visit of the
Prime Minister and also why the Central
Government has imposed President’s Rule in
Tamil Nadu. Governor has a constitutional
power and whenever the discretionary power
was used by the Governor, it has never
become an accepted decision. I do not think
that Governor, at any stage has misused in
our independent India except on one or two
occasions, where the Government has also
amended the mistakes done by the Governor.
It will be wrong to say that article 356 has
been constaptly misused. When the Consti-
tutiopal breakdown comes in a particular
State, the Governor has got an ioherent
power to decide. As 1 said, it is a matter of
debate and this is one of the subjects in the
Sarkaria Commission. The Hon. Members
will be getting more chance to discuss about
this particular power of the Governor when
we take up the Sarkaria Commission’s repory
for discussion,
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Meaoy members have also raised about
the sharing of the Central resources by the
States and in the process they have given
some valuable suggestions. All these sugges-
tions are noted. But the Mover of the
Resolution himself knows that there is the
Finance Commission which is constituted
every five years, It gives recommendations
after detailed deliberation with the Etate
Governments, detailed assessment of the
revenue and non-plan expenditure of differ-
ent State Governments, as to what portion
of the income-tax revenu and excise duty
revenue should go to the respective State
Governments. Itis an established fact that
the Finance Commission before making
recommendations, take into consideration the
non-plan expenditure, specially of he ddfat
States ard cconomic imbalance wlich isa
major problem in our country givirg rice to
agitartions in different parts of the counuy It
has always been proved that tle Finance
Commission’s recommendations heve solved
many of the problems than creating any. I
am sure, the suggestions which have been
given by the Hon. Members will be taken
care of by the respective State G.v.inments
with the Finance Commission which 1s now
having its deliberations., It has :cubtmited
an interim report. Its final report1s yet to
come. We, on our part, shall try to draw
the attent on of thc Finance Commiasjon
to many of the suggestions that hwve been
placed here.

Many Members have also referred to the
functioning of the Planning Commission,
The Plapning Commission is the brain-ch'ld
of the founding fathers of out unation
specially Pandit Jawaharlal Nch-u, which
was subsequsntly strengthened by Shrimati
Indira Gandhi and other Primc Miuisiers.
hesi1:"~.s of seven five year plans has
ryss] that the economic deavelopment of
our country has taken rapid strides Now
we are one among the 10th industrially and
scientifically developed countries of the
world. This has been achieved because of
the correct planning. Today we do not have
to go to other countriss with a begeing bowl.
That is the success of our planning, the

,agriculturists and the cooperation that exists
between the States and the Center, which 1y
going to be strengthened further The Pla~-
ping Commission takes into consideration
various aspects of different States like
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imbalance, etc. You know many of the
north-eastern States are subsidised to the
extent of 90 per cent. The funds which are
allotted from the Centre go pot as loan but
as grants, Thereby the imbalance which is
now persisting in various parts of the
country, is take care, of by the Planning
Commission. Not only that, Prime Minister,
Shri Rajiv Gandhi, has taken a decision that
in order to make planning more meaningful,
planning at the district level should be given
more importance. So the old process bas
been reversed, This has been done because
on various occasions, in this avgast House
Hon, Members from both sides have drawn
the attention that the plapners have not
taken into consideration the reality which
existed in the field, So this corrective step
has been taken on the suggestion of Hon,
Members.

16 00 hrs,

Many Members have raised their grie-
vances and they have also suggusted the
development of Scheduled Castes/Scheduled
Tiibes, the Hill Areas and the Tribal Areas.
As you know, this Government is very
sympathetic to the development of SCs[STs
and also of the Hill Areas. Various schemes
have been given in the past. At present also,
there are various sctemes in existence and I
am sure that in the coming Plan, more funds
will be allotted for these backward commu-
pities, which is the thrust of the Government
btecause the Government is aware of the fact
that 75 per cent to 80 per cent of our popu-
lation lives in rural arcas. Thisis why I am
grateful to the Hon., Members who have
suggested various schemes to be implemented,
They have also criticised some of the
schemes which are in vogue today in the
country. All these suggestions have been
taken note of by us and we shall try to
communicate the same to the respective
implementing Ministries, and 1 am sure that
ultimstely care will be taken by the respec-
tive Ministries.

There has been a reference to the insti-
tution of Governor, selection of the
incumbent and the manner of functioning.
The Governor derives his authority, powers
and functions from the Constitution. He is
the Head of the State, It is the fact that



389 Resl, re: Centre-State

Relations—Contd.
because of his discretionary powers, the
Governor'’s task is sensitive. I would not,
however, hesitate to say that since indepen-
dence, the Governors have fulflled their
constitutional  responsibility not only
effectively but also in a judicious manner.
There are, to be sure, occasional criticisms
about the functioning of one or two parti-
cular Governors. It is, however, a matter
of opinion. I would like to specifically
mention that the institution of the Governor
is one of the focal points of ocur federal
system and there is no question of under-
mining or abolishing this institution. As I
said, in both the Houses the Sarkaria Com-
mission’s Report will be discussed at length
and the Members will get further chance to
discuss.

Particular issues raised regarding various
States, I would not like to answer today,
nor would I like to go into detail about the
various points which have been raised. But
I am very much thankful and grateful to the
Hon, Member who has moved this Resolu-
tion. This has given us a chancc to listen
to the valued views of Hon. Members of
this House.

Before 1 conclude, 1 say that our federal
structure contemplates a strong Union with
strong States working harmoniously in the
process of development and progress. In this
context, 1 would like to quote the report of
the Admipistrative Reforms Commission
which examined the Centre-State relations
in the light of the present situation. I quote @

“The Constitution is flexible enough
to ensure its successful working,
irrespective of whichever party may
be in power, provided that those who
are in power, mean to work it and
not wreck it. We are convinced that
it is npot in the amendment of the
Constitution that the solution of the
problem of the Centre-State relation-
ship is to be sought, but in the work-
ing of the Constitution by all concernad
in the spirit in which the founding
fathers intended them to be worked.
There is no other way of ensuring
cordial and fruitful Centre-state
relations.”
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This is the theme on which we should try
to work, we should try to survive. The
Centre-State relations will be strengthened
further in future, It is now also in a very
strong position and there are cordial
relations between the Centre and the States,
I hope that the Member who has brought
this particelar Resolution will take this into
consideration and will withdraw his Resolu-
tion and wait for a better occasion when we
can discuss this. But I must accept that this
debate has given us enough chance to know
the feelings of the Members and has also
given us many valued suggestions which will
be kept in our mind for our future work.
Before I conclude I want to say :

“No Constitutional amendment is
pecessary for ensuring proper and
harmonious relations between the
Cenire and the States in as much as
the  provision of the Constitution
goveining the Centre-State relations
for the purpose of meeting any situa-
tion or resolving amy problem that
may arise is envisaged.”

With thes: words, 1 would like to commend
to this august House that the Resolution
tabled by the Hon. Member regarding the
Centre-State relations may not be accepted
and I would request the Hon’ble Member
to withdraw his resolution.

MR. CHAIRMAN : Mr. Patel, would
you like to withdraw your Resolution ?

SHRI H. M. PATEL (Sabarkantha) :
Sir, I must say that I was very much dis-
appointed at the Minister's obssrvations. J
had expected him to have read a little more
carefully the Resolution itself. 1 have not
said in the Resolution anything that warrants
his final commendation that this Resolution
Le not accepted. What is the Resolution ?
This House is asked to express its deep
concern over the present Centre-State
relations. 1 presume that when you say you
don’t accept it, you are of the view that the
Centre-State relations are so excellent that
there is no need for any coacern. Actually,
I think if you are hooest to yoovrself you
would say that undoubtedly the Centre-State
relations are a cause for concern, If they
were not, why did you appoint of Sarkaria
Commission ? Why have you had to estab-
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lish more and more problems for examina-
tion 7 Undoubtedly, the Centre-State
relations ate such that they cause concern,
Causing concern does not mean that the
Centre-State relations are' necessarily bad,
that the Constitutional provisions are bad,
pothing of the kind. But, it is a statement
of fact. Your degree of concern may be
different in degree. Your degree of conzern
may be less than. But I would certainly say
that this is a matter which would be causing
concern to every honest citizen of this
country.

Then what the Resolution says next is
about the need for early restructuring so
that federalism underlying our Constitution
is made more meaningful. Am I saying that
federalism should not continue that federa-
lism underlying our Constitution should not
be made more meaningful ? 1 should say
that our federalism is based on our Consti-
tution. But because of the way in which we
have worked, even the last quotation which
the Hon. Miaister read o.t said that it is
the spirit in which you work, not just a mere
Constitutional provision that enable us to
work any human relationship satisfactorily.

Sir, the Centre-State relations are un-
satisfactory, not because our Constitution is
bad. Our Constitution went into this very
carefully, for it had a problem to solve. The
problem arose in this way. The circum-
stances at the time when the Constitution
was being formulated were such that on the
one haod everyone felt that the Centre must
be strong and at the some time eveiyone also
felt that the States should be strong and
sutonomous, autonomous within of course’
the powers given to the Central Goverament.
So, the point was not that either the State
should be strong at the cost of the Centre
or the Centre should be strong at the cost of
the States. But that the Centre should be
made strong and nothing should be provided
in the Constitution so that there should be
any danger of the centrifugal tendencies
getting the upper hand So, it still seems to me
that the Resolution had been very carefully
drafted and it certainly should not have
warranted your commendation to the House
that it should not be accepted. On the con
trary 1 would have expected you to say, accept
it, but let us discuss it further in the light of
the Sarkaria Commission’s recommendations,
You have made no observations whatsoever
oo what your views are in regard to the
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recommendations of the Sarkaria Commis-
sion perhaps rightly because there is to be
further discussion. But at apy rate you
should have indicated something about the

" various problems to which a reference was

made in the course of this debate in the

House.

I must say, Mr. Chairman, that I was
very agreeably happy to find that the various
speakers spoke on the whole in a construc-
tive manner. Every one who spoke wants
that the Centre-State relations should be
strong and bealthy, there should not be
suspicion in the minds of the States that ‘the
Centre is trying to do them down.” But that
is so and when I can give you illustrations.
HNlustrations were given in the course of this
debate which show that the States were not
always satisfied that the Centre was doing
Jjustice to them.

SHRI AZ1Z QURESHI (Satna) : Itisa
two-way traffic.

SHRI H. M. PATEL: Undoubtedly, 1
agrec, but more is expected of the Centre.
Do you realise that it is the Centre which is
stronger in every way ? It is the Centre
which has money to give because of the
essential taxation powers it has and which
can really enable it to raise money that is
why this is the requirement that we have the
Finance Commission every five years to sce
that if there is any imbalance etc., it is
rectified. So the point is realised. But, for
you to say it is a two-way traffic as if it
was denied that there should be anything
other-than a two-way traffic ?

SHRI AZIZ QURESHI: The money
being given by the Centre should be properly
utihsed for the benefit of the people, not
fur political ends. That is what 1 mean.

SHRI H, M. PATEL : Well, I think
nobody suggested anything else. I do not
know why suddenly my Hon, friend bere
suggested that merely because I say that ‘the
Centre should be fair to the States’ means
that the States, even if they are misusing
funds they should be provided funds. I have
not suggested anything of that kind. I have
merely said that the Constitution provides
that the Centre should be strong and desires
that the Centre should be strong and there
is no reason and no suggestion whatsoever



393 Resl. re : Centre-State
Relations—Contd.,

that anything should be done to weaken the
Centre. If the States are weakened, the
Centre cannot be strong. The Centre's
strength depends upon stroog States. I think
this is a self-evident proposition. Quite
obviously it surprises me to find an Hon.
Member who straightaway rises to say that
itis a two-way traffic. Undoubtedly, what
1 said, Mr. Hoan. Minister, was that the
spirit in which the coastitutional provisions
are implemented matters most and the spirit
in which they arc implemented does not
mean only the spiiit to be observed by the
Centre, it is also for the States to work in
the same spirit. Now consider this, the power
has been given to the Governor to withhold
Bills for submission to the Centre. There are
Bills which have been pending, you will see
from the Sarkaria Commission’s Report, for
years. Could there be any justification ?
Not at all, There are even today Bills which
have been sent by Congress Governmeats,
which are still with the Central Government
even though several years bave passed.
Now, what justitication can there be for that ?
And therefore, naturally the States are un-
happy. There are a pumber of projects which
the States have forwarded to the Ceatre and
they have been with the Centre for years
together. Is that something which 1s satis-
factory ? Mind you, this 1s not only about
projects which have been sent by non-Cong-
ress Governmeats but Congress Governments
also. This1s something which must arouse
of unhappiness in the State Governmeants.

Similarly, take for instance, the question
of royalty. The Gujarat Governoment has a
major complaint against the Centre as also,
I think, has Assam. This is not a complaint
that the Gujarat Government has had today
but has been there for long.

SHRI SONTOSH MOHAN DEV:
They hal during your time also.

SHRI H. M, PATEL : If some gas or
oil has been found, you evolve a formula,that
is 20 per cent of the price of the crude would
be given to them. Who fixes the price of the
crude—the Central Government. Even if the
Central Government fixes the price of crude,
it should do it so that it is fair at all times,
You have arranged a formula of 20 per cent
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of the price which is fixed once in 4 years,
Thus the royalty which has been fixed on
the basis of price which obtained in the
initial year and the price rises greatly in
the pext 4 years. There whould bea 10
times increase. But the royalty remains the
same and it is not considered by you as fair
to increase it. What you are paying as
royalty to the State Government is only a
fraction of today's price. They consider they
are entiled to get 20 per cent of the current
price. Dispite their submissions that this
should be revised, not on a purely technical
or legal ground but in the spirit of fairness
and on an equity approach. That is not done,
unfortunately. As I have said, it should be
a two-way traffic acd it would mean, if the
Centre felt, ‘‘Yes, in the mean time, the
price has gone up, the royalty should also
be increased as understanding between
friends. After all, the State development is
your Central development. You consider
that the Constitution requires that the deve-
lopment of the States should take place. I
might correct the Hon. Minister who stated
that the Planping Commission was the crea-

_tion of the founding-fathers. It is not so.

Planoning Commision came into existence
after the Constitution. Quite rightly, it was
the Prime Minister of that day, Pandit
Jawaharlal Nehru’s idea. 1 would not say
it was his brain.child, but it was certainly
his desire that a Planning Commission
should be set up in order to that our future
development may be on planned lines. But
the Planning Commission coming in to exis-
tence, upset, in a sonse, the balanced
scheme that had been envisaged in the
Constitution. The Finance Commission was
to sit every 5 years and examine in the light
of whatever had taken place in the previous
5 years to see what further financial essis-
tance may be given to the States so that
they can pursue their development activities
satisfactorily. The Constitutson did not
envisage the existence of the Planning Com-
mission. It came after the Constitution was
formulated. The Planning Commission decie
des almost everything and therefore, you
will see that a substantial amount of funds
are placed at the disposal of the States by
the Planning Commission on the basis of
its scheme of things. This is where a certain
amount of unhappiness, certain amount of
difference of opinion now and again arises
and that takes place with reference to all
States,
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It bhas nothing to do with the ruling
party governed States or with the non-ruling
party governed States,

I emphasise these view points and I do
not think I will to repeat whatever has been
said before.

The Hon. Minister said that the Sarkaria
Commission report will be discused in this
House and I do hope that it will be discus-
ged fairly soon., The Hon. Minister was
careful not to mention any date.

SHRI SONTOSH MOHAN DEV: It
will be discussed during this Session. You
have asked why did I not answer the various
points of the Sarkaria Commission report
which have been raised ? The precise reason
is the Consultative Committee of our Minis-
try has started parawise discussion and they
had two sittings, They are going to have two
more sittings on it. Both the Houses of
Parliament would discuss it. We have exten-
ded time up to 31st August. Various State
Governments had asked for time. We have
an open mind. We have not formed any
opinion. At this stage, it will be very difficult
for me to give any opinion from our side to
the various suggestions which have been
made by you now or by other Members.
Hence 1 have said in the very beginning that
as regards this particular subject, further
detailed discussion will be there in both the
Houses of Parliament and in the various
forums.

So, 1 request you to take it in that
light. The suggestions that you have given
would be taken note of and we will definitely
consider them at proper time. (Inurruptions).l

SHRI H. M. PATEL : The Hon.
Mipister said something about the appoint-
ment of Governors. The institution of
Governor is necessary. 1 bave no objection
to that at all. I would also agree with the
Hon. Minister., The Sarkaria Commission
has gone into it. It has suggested that
certain conventions be established. In fact,
the Sarkaria Commission laid great emphasis
on the need for conventions in any written
Constitution. We really cannot cover all
grounds in a written Constitution and,
therefore, conventions have to be developed
and it is up to us to respect those conven-
tions and then not set them aside when they
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do not suit us merely because they are not
in writing. This is one of the important
prerequisite coaditions of the conveations,
The institution of Governor is really, to my
mind also, necessary but we have to take
care that we appoint as Governors persons
who will act as objectively, neutrally and as
Jjudiciously as possible and, therefore, I think
Sarkaria Commission has made an attempt
to spell out the sort of persons you might
select. I do not think it is a point on which
I would like to say anything now. But I
agrec that we should make every attempt
to see that we appoint as Governors those
persons who are experienced, knowledgeable
but, above all, objective in their approach.

There are a number of other points which
create dissatisfaction among the States.
Things like the appointment of judges and the
delay io their appointment and the consequ-
ential effect. Similarly, 1 think there is some
reference to the tribals etc. But I don't
think they need be gone into. This is really
a matter of management,

One final point 1 would like to refer to is
about reference to District Planning which is
the basis on which planning should start. The
Prime Minister suggested that the planning
may be done at the grass-roots level. It is not
new thing. It has been going on already. It has
been suggested before. You cannot just plan
from the bottom and end up at the top. It
is just not practical for you to do this. It
doesn’t. Certain amount of discussion on
what is needed at the District Level should
be considered at the District Level and the
suggestions that emerge from that should be
considered by those who formulate the state
plan. The last speaker has referred to one
point as to why the Prime Minister is
calling meetings of the District Magistrates
and so on without consulting the States,
I would say that if that is so, then it is not
proper to do so.

SHRI SONTOSH MOHAN DEV: It
has been explained by Shri Chidambaram
that State Governments are taken into con-
fidence and the Chief Ministers are also
invited.

SHRI H. M. PATEL : What the Hon.
Member mentioned was that the States are
not consulted. If that is so, then I would
say that it is not correct, But it cannot be
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s0. I can really understand that the Con-
ference of District Magistrates could only
have been called with the full knowledge
and concurrence of the State Governments.
The Hon. Minister was good enough to say
about that. I have some familiarity with
the administration. So, I would not say
like that. As 1 see, it will take me more
into the details of things. So, 1 would not
like to go into all these other matter, 1 leave

it over till the Sarkaria Commission’s recom-
mendatjons are finalised,

SHRI P1YUS TIRAKY (Alipurduars) :
Sir, muny of the State Chief Ministers are
not finding it easy to get appointments with
the Ministers here. It is very difficult. ..

MR. CHAIRMAN : This is not a
question regarding Government. You are
askiog the clarification. It pertains to a
resolution of a private Member. You are
not entitled to that.

SHR1 H. M. PATEL : Sir, 1 feel that
the purpose 1 had in mind when I had
moved this Resolution, to my mind, has
been scrved because practically every speaker
trought out points in regard to Centre-State
Re'ations which worried him and he put
formard some remedies also. This was the
objective. This is a matter which causes
concern and therefore it should be discussed
and thought over with a view to ensuring
that federalism uvnderlying our Constitution
functions in a more meaningful way.

Though I would withdraw my Resolution
willingly—because the Hon. Minister says
that this matter is going to be discussed
again in the light of the Sarkaria Commis-
sion's recommendations—but I would also
request the Hon. Minister also to withdraw
his recommendation that this Resolution
should be opposed.

SHRI SONTOSH MOHAN DEV: If
you withdraw your Resolution, 1 will also
do the same.

MR. CHAIRMAN : Shri Shantaram
Naik had moved two amendments to the
Resolution on 30.2.82%. But 1 find that he
is not present in the House. So, 1 shall
now put the amendments to the vote of
the House.

of New 20-Point Pro-
gramme

Amendments Nos. 1 and 2 were put
and negatived.

MR. CHAIRMAN : Shri Patelji, are
you prepared to withdraw your Resolution
as promised ?

SHRT H. M. PATEL : Yes, Sir. T seek
the leave of the House to willidraw my
Resolution, namely :

““This House expresses its dcep con-
cern over the present Centre State
relations and demands their early
restructuring so that federalism under-
lying our Constitution is made more
meaningful.”

MR. CHAIRMAN : The question is :

‘“*That leave be granted to withdraw
the Resolution, namely;

This House expresses its deep con-
cern over the present Ccntre State
relations &nd demands their early
restructuring so that federalism under-
lving our Constitution is made more
mcaningful.”

The motion was adopted.

SHRI H. M. PATEL : Sir, I withdraw
the Resolution.

RESOLUTION RE : IMPLEMENTATION
OF NEW 20-POINT PROGRAMME

[English}

MR. CHAIRMAN : We now go to the
next item Shri Somnath Rath to move his
Resolution on Implementation of New 20»
Point Programme.

SHRI SOMNATH RATH (Aska) : Sir,
I beg to move :

“This House, while expressing its
appreciation of the New 20-Point
Programme initiated by the Govern-
ment, notes that implementatiop of
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the poverty alleviation programmes
has not been fully satisfactory and
urges upon the Government to take
immediate steps for effective imple-
mentation thereof.”

Removal of poverty and removal of
unemployment are the main thrust of this
Government under the leadership of our
Prime Minister, Shri Rajiv Gandhi. Our
Prime Minister has declared war against
poverty. The late Prime Minister Shrimati
Indira Gandhi dedicated her life to people’s
welfare and national unity—Bank nationali-
sation, abolition of Privy Purses, help to
the poor, Now eradication of poverty is
our topmost priority. Funds for implementa-
tion of the 20-Point Programme have been
increased to Rs. 2000 crores. The 20-Point
Bconomic Programme had been prepared
under the active guidance of our Prime
Minister and laid on the Table of this
House by the Minister for Programme
Implementation on 20th August, 1986. It
is based upon the exp:rience gained and
with an extension to fight soverty, raising
of production and productivity, reduction of
income inequalities, removal of social and
economic disparities. To improva the quality
of life of the people is the aim of the new
20-Point Economic Programme. As per the
last census, 73 per ceat of the youth of
our population, that is, more than 271
million, live in rural areas. The 20-Poiat
Economic Programme intends to give them
employment, including self-employment.
Credit with subsidy is to be provided to
the rural poor and also to the persons
depending oan agriculture, The unorganized
labour in our country constitutes 90 per cent.
10 per cent are in the organised sector;
they have got their trade union movement;
they can bargain with the employer and
achieve their demand. But the 90 per cent
of the unorganized labour which constitutes
the agricultural labour also living in the
rural areas have no bargaining power and
they do not get even the minimum wages
and suffer very much. Our Prime Minister,
is the first person who has given a clarion
call not only in our country but before the
world body, at Geneva, that the problem
of the unorganized labour should be taken
note of. The agricultural labour in our
country gets employment only during the
season, for a few months, and as such in
the loan months, they should be provided
work through khadi and village industries.
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These are some of the methods the main
problems through which poverty can be
eradicated.

The Sevenrh Five Year Plan has fixed
a target to reduce the number of persons’
living below the poverty line in rural areas
from 39.9 per cent at the beginning of the
Plan that is, about 222.2 million to 28.2 per
cent in 1989-9C and five per cent by the
turn of the century that is, by the year
2000. What is essential to ensure is that
one or the other of the entire poverly
programme should reach at least each family
in rural areas and it must be implemented
in the right earnest. The fact remains that
20 Point Programme has enhanced and
helped many million families in our country.
Their standard of living has increased.
Employment has been provided both in the
rural areas as well as in the urban areas.
Under the programme of Income Genera-
tion, assets are indacted by supplying
working capital and providing institutional
credit with subsidy. The question is whether
the beneficiaries are getting the credit in
time and whether the banks are advancing
the credit in time and whether the credit
including the subsidy reaches to the people
and is utilised for the purpose for which
it is given. Complaints have been received,
that banks do not give the credit facilities
in time, Subsidies given by the Government
through the district authorities and other
bodies remain in the bank for years together
and they invest that subsidy by way of
giving loans to rich people and thus earn
profit. In order to gain undue advantage
cut of the subsidy amount of the poor
people, they do not advance the loans with
subsidy in time and also do not advance
loans in instalments as envisaged. Thus
programmes are not implem~nted in its right
perspective.

Take for instance, the self-employment
of the urban educated and also the rural
educated. Government has given enough
money. It has provided credit with subsidy
Rs. 25,000 for matriculates who are
unemployed and about Rs. 40,000 to those
who hold degrees. But which is the agency
that selects the bencficiaries 7 At the block
level, the agency is the BDO and represen-
tative of the bank. Sir, you will not be
surprised to learn that when it goes to
district level, it is being chapged. At the
district level, who are the persons of the
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so-called Task Force? It is the collector
of the district, the General Manager, DIC,
again the bank representatives. But the
peoples’ representatives are not involved.
They select the beneficiaries.. MPs are made
the President of these DICs; but they have
nothing to do with Selectioa of beneficiaries.

DR. G.S. RAJHANS (Jhanjbarpur):
Not everywhere, not in our State.

SHRI SOMNATH RATH : If it is not
in your State. you are happy. It is done
in Orissa. When the Finance Minister
Mr. Faleiro went there it was represented
to him. In Orissa MPs happen to be Presi-
dents of these DICs and the Collectors
happen to be the Chairmen. The credit or
the loan with subsidy given to the beneficia-
ries are determined by the Task Force
where the people’s representatives have
nothing to do. Some MLAs are also
Members of the DICs,

This attitude must change. They say
that it is directed by the Rescrve Bank that
the politicians such as MPs and MLAs
should not be involved. It is strange. [here
should be accountability of bureaucrats to
the people and, to the pzople’s represen-
tatives, Unless there is accountability of
the bur-aucrats to the peopl:’s representa-
tives and legislature how can this programme
be implemented in the right earnest. There
must be supervising agency involving people’s
representatives.

1 will give an instance. In Orijssa in each
districts a Vigilance Committee has been
formed with an M P. as Chiinnn to eaguire
and report, to take acstion agiinst misutili-
sation of grains meant for the poverty
alleviation schemes. Fortunately or unfortu-
pately T happened to be the President of
the Ganjam District Vigilance Committee.
The statistics given by the Programme
Implementation Ministry reveal that every-
thing is very good and the results are
satisfactory.

Under the Indira Awas Scheme, grains
are alloted for coastruction of the houses
for poor people. In the Vigilance Committee
in Orissa an MP happens to be the Chair-
man, there is an MLA, a representative
of the Chairman of the Block and the
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Additional DRDO who is of the rank of
an ADM as the Sccretary. There aie two
engineers also We went to the spot, verified
one Indira Awas Scheme and we found that
the grains have not been given to the
beneficiaries. The scheme provides that the
beneficiaries should get the grains for
constraction of houses meant for them., All
the grains have been misappropriated. We
gave a report to the Collector of Ganjam
district in Orissa. The Collector did not act
upon the report; but forwarded to the SDO
for verificution.

How can one expect that when a Com-
mittee which is formed by notification in
the Gazette under the Chairmanship of an
MP with the people’s representatives, MLA
and Panchayat Samiti Chairman as members
gives a report that there is misutilisation
and misappropriation of grains and no
action is taken on that report, how best
these programmes can be implemented ?

I say this because in this the 20 Point
Programme you will find that monitoring
and implementation is one of the points on
which the Prime Minister has laid stress.
The last point of the 20 Point Programme
is ‘Responsive Administration’, Qur Prime
Mianister bas visited different districts. He
has given stress for implementation of the
20 point programme also. He has laid
stress on tbe District Planning. But some
district authorities never understand what
a district planning is. It is stated that
success of any programme however well
formulated and well intentioned depends
on effective implementation. Monitoring
systems have bsen developed in different
States for keeping a watch on the implemene
tation of Plan projects and schemes. Effective
mooitoring is a means towards identification
of areas requiring corrective action to ensure
successful implementation of targets assumes
considerable significance with the lauachiog
of the 20-point programme, :1986. The
prime responsibility of monitoring lies with
the agencies entrusted with the execution of
the programme.

Well, this being the intention, unless
the programme it is implemented in right
earnest however the Centre may try and
however our Prime Minister express bis
apxitty it will not benefit those for whom
it is meant. Grains have been given {0 some
States for poverty alleviation scheme. Some
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States utilised it for other purpose and not
for the purpose for which it was meant. It
has gone to the consumer in public distri-
bution system by way of sclling rice at
about Rs. 2 per kg. Implementation some-
times also fails at the grass-root level. So
these are the loopholes that should be
plugged in order to achieve the real purpose
for which this 20-point economic program-
me is meant.

AN HON. MEMBER : Are you against
this Rs. 2 per kg thing ?

SHRI SOMNATH RATH : I am against
certain States diverting the grain meant for
poverty alleviation programme to another
channel for political gain. I do not mind
if the States themselves apply their resources
and supply rice at Rs. 2 per kg but let not
those States divert the grains given by the
Centre for poverty alleviation programme.
I object to that. (Intesruptions)

. Centre gives grain and money for the
implementation of the poverty alleviation
programme. The same should be utilised
for that puarpose. Let it not be diverted for
supply to the consumers in general. Now
the success of a programme depends on the
earnest implementation based on the co-
operdtion of both States as well as Centre
and other institutions like banks and officers
at the grass-root level. Importance has been
given in 20-point economic programme to
irrigation and dry-land farming. Irrigation
projects should be completed in time, or
else on account of price escalation, the
programmes cannot be implemented,

Under the grow more rice scheme,
funds have been provided for water harvest-
ing structures dry-land farmirg., It is a
good movement. 1t will help for growing
oilseeds also which are badly required in
the country,

Is there any provision to maintain the
projects, that is watershed afier being
constructed. Whelher the States will be in
& position to maintain them ? So, provision
should be made to see that projects are
maintained.

Imoortance has been given in the 20-
point programme about land reforms and
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land ceiling. In our country, the size of
landholding of the large land-holder is
about 52 times more than that of the
marginal land-holder. According to the 1981
census, 256 million agricultural workers—
mostly laondless—are living in our country,
We should take care of the landless and
marginal landholders. The distribution of
surplus land should be expedited. Of
course, there are many obstacles. Litigation
goes on for years in the courts. Unfortu-
nately when the High Court says to
maintain status-quo ante, the persons to
whom the surplus lands are given, suffer.
Those poor people take credit from different
banks for development of the land given
to them out of ceiling surplus land. They
are not only put to a great loss, but also
become desperate. They get money from
the banks by way of credit. They made the
land fit for cultivation. Generally, the
landlords do not part with fertile land
because there is an option available to them,
Naturally, they give away such surplus
lands which are not fit for cultivation or
dry land. The result is that after the court
order the banks proceed against the sureties
of these beneficiaries besides, they Dleing
deprived of ceiling surplus land. This aspect
should be looked into.

To make the implementation of IRDP,
NREP and RLEGP more effective, there
should be proper plenning and supervision
at the grassroot level. The raising of income
through self-employment should be under-
teken with  determination. There are
complaints about not giving bank credit to
the unemployed poor. The banks favour
the affluent persons while giving the loans
because these people are associated with
the block level committees. The banks
should be pro-poor. We get figures that
so many pecople are unemployed. But you
must see that ‘the persons who get loans,
are really vnemployed, and they are living
below the poverty line and oot the children
of affluent persons.

Money taken by them from banks is
being utilised for the trade of their parents.
That should also be looked into. To gear
up the administrative structure for better
implementation is the prime need. The
Seventh Plan aims to generate employment
and to reduce the poverty ratio to 25 per
cent. The Eightb Plan is going to be framed.
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The thiokiog is to reduce the unemployment
and to creat more jobs.

Coming to the new education policy,
hugg amounts are given to the different
States and to the universities to educate
people and to remove illiteracy. Pardon
" me if I say that many universities and many
Governments have not either cared to
understand the policy in detail or not going
to implement it. For example, take my
state, Orissa. Though there is a proposal
in the Education Policy that 500 colleges
will be raised to the status of up as auto-
nomous colleges in the country by the end
of the Seventh Five Year Plan, not a single
college has been recommended as yet by
Orissa Government and unijversities and the
universities in Orissa are not eager to take
the advantage of the benefits and assistance
given by the Government of India and the
UGC...(Interruptions)...1 am not speaking
about your Government. I am speaking
about the policy. We are all here for imple-
mentation. What is happening in West
Beongal ? I am talking about Orissa. If I am
wrong, I am subject to correction. So, what
is needed is that the implementation of the
education policy should be supervised. We
know that education isin the Concurrent List,
. In Orissa, about more than 80 per cent of
tbe educational institutions are run by private
organisations and about 20 per cent by the
Government, There is no provision in UGC
for temporary or provisional concurrence of
affiliation, The Orissa Government gives
cither temporary or provisional concurrence
to Colleges run by private bodies. The result
- is that the university also gives affiliations
temporarily or provisionally. UGC is not
able to assist these Colleges because of
conditional affiliations. The same case is
with Bihar also. So, in both the States, the
private Colleges are given provisional or
temporary concurrence and universities
temporary or provisional affiliations. Thereby
those private Colleges are deprived of the
benefit given by the Governmeat of India
and UGC, The States are unable to give
sufficient assistance to these institutions.
They stand on the way of developing those
Colleges, deprive them of getting the
facilities offered under the scheme. The
Secretary of the State in Orissa and the
Education Department of Orissa Goverapent
has peculiar view of new education policy
and is more royal than the King. If the

man who is the Head of the policy imple-
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mentation is not able to understand not
prepared to discuss and extend ideas, even
with people’s representative, and do not
treat them properly when they discuss, there
can be no effective implementation.

17.00 hrs,

How can one imagine that these
programmes will be implemented if there is
no rapport between the peoples’ represen-
tatives and the administration ? In Berham-
pore University in Orissa, an MLA went
and talked to a clerk to get some information
and the Administrator punished the clerk
simply because he had talked to the MLA.
In spite of their privilege to get information
and interact with the bureaucrats, MPs and
M.L As should not be at the mercy of the
bureaucrats. They do not get that much
respect, that much information necessary
to discharge their duties as M.Ps and
M L As. It is obligatory.

Since education is in the Concurrent
List, the Government of India should insist
on all the State Governments to implement
the new Education Policy in right ecarnest.
1t seems, officers from the U.G.C. went and
had a discussion with the West Bengal
Governoment. Unless there is a discussion,
there is an understanding, these programmes
cannot be implemented in their true scene.

The 10-Point programmeé of 1967—
Garibi Hatao—, the 20-Point Programme
of 1975 and the new 20-Point Programme
are all running through a common thread
of programmes aiming at eardication of
poverty and unemployment. The program-
mes like TIntegrated Rural Development
Programme (IRDP), National Rural Employ-
ment Programme (NREP), Training of Rural
Youth for Self-Command Area Development
(CAD), Self-Employment and Training to
the Urban Poor (SETUP), Massive Program-
me of Assistance to Small and Margioal
Farmers (MPASMF) are in addition to the
general programmes of development. The
20-Point Programme is a special action plan
to promote social justice and economic
development. The new 20-Point Programme
has laid stress on taking the benefit of
development straight to the wesker sectiots
and the rural poor and wunder-privileged
groups in urban arcas, The stress is laid
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on increased production and (o serve the
entire population. That is the new
20-Point economic programme, With a view
to achieve this, special stress has been laid
on agriculture and education also. Timely
completion of the projects must be given
priority.

There is also a provision for action
against smugglers and hoarders. In the new
Bducation po'icy, there is stress on spread
of education, removal of adult illiteracy
etc. Our Prime Minister has visited a
number of villages in the country and has
talked to the commoon man and has discussed
with them to have a first-hand infurmation
whether all these programmes are working
to their benefit or not, have reached to the
intended levels or not throughout the
couatry. Perhaps he has come to the
conclusion that these programmes necd to
be further accelerated and implemented in
right earnest.

As I have already stated, this programme
has helped many million families to raise
their standard of living. The total Plan
outlay for the year 1987-88 is Rs. 4690 43
crores and out of that the total 20 Point
approved outlay is Rs. 13597.27 crores. We
see the magnitude of the outlay. When this is
the maguitude of the total approved outlay
from the total anpual Plan Qutlay, are we
not to give stress on tre real expenditure
of this 20.Point Economic Programme
to seec that the actual beneficiaries are
benefited under this programme and not the
middleman ?

I would like to say a few words about
wbat Shrimati Indira Gandhi said in connec-
tiop with this programme and 1 quote :

“Our economy is on the move. It
is in our hands to mantain the
improvement, to lighten the burden
of our milllons, This prograthme 1s
for each one of you, and for the
nation which is ours to serve, to
cherish and to build. 1 seek to your
hearted cooperation in making the
programme & success.”

This should be our aim. T would suggest
the Hon. Minister, through you, Sir, that
he will enlighten us as to what specific
steps are going to be taken or have already
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been taken or thought of to plog the loop=
holes, to achieve our aims to the optimum.
1 don’t say, it is not at all satisfactory, it is
not fully satisfactory.

MR. CHAIRMAN : Resolution mdwved :
‘“This House, while expressing its
appreciation of the New 20-Point
Programme initiated by the Govern-
ment notes that implementation of
the poverty allevation programmes
has not been fully satisfactory and
urges upon the Government to take
immediate steps for effective imple-
mentation thereof*’.

Shri Ramashray Prasad Singh.
[Translation]

SHR1 RAMASHRAY PRASAD SINGH
(Jabanabad) : Mr. Chairman, Sir, 1 rise to
support the 20 point programme. 1 support
the suggestion put forward by the Hon.
Member just now for the upliftment of the
people living below the poverty line. The
anti-poverty programmes under the 20 pont
programme about which we hold discussions
should benefit the poor. For example, under
D R.D.A., efforts are made to uplift those
people who are living below the poverty line.
But the things which are supplied to them
are spurious and sub-standard. 1 want
to submit in the form of a challenge to the
Government that if you want to life the poor
people above the poverty line, you should
get these things investigated. The things
which are supplicd to the poor people in the
shape of financial assistance are sub-standard
and they are also harassed because they are
receiving these benefits. You provide them
with cattle and other assets, 1 want to
request that a suivey should he conducted
to find out whether they have actually been
benefitted or not and whether they have
come above the poverty line or not. 1If you
confine yourself to sheer paper and do not
take an all round or retrospective view of it
and blindly accept the figures put in front
of you, then you will be closing your eye
to the truth. Therefore, you shoutd get this
matter investigated. It isa fact that this
programme has benefitted some people, for
example, some bank officers, middlemen
and greedy politicians and they have of
course become rich but the poor people who
should be the actual beneficiaries of Govern=
ment assistance have been reduced to bonded
labour, I want to challenge you and I can
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guarantee that whatevar I have submitted is
the truth. You can come to my constituency
Jabanabad for getting first band information
about the prevailing situation and get an
enquiry conducted into this matter. It is
true that Government has extended funds
for distribution and we have received it but
founds have been misused and as a result
terrorism is increasing there. So far, only
the Hon. Ministers have visited our area,
but looking at the seriousness of the situa-
tion it seems that perhaps the Hon. Prime
Minister may bave to go there sometime
later as weil.

You have mestioned the Indira Housing
Scheme. Houses are undoubtedly being
constructed uncer this scheme and 1 have
myself seen these constructions at one or
two places. Such houses have been cons-
tructed in Vrindaban village which 1s under
Arbal block in my constituency. Some poor
people showed me their houses and I saw
that the quantuy of cement used for cons-
truction was negligible and i1t was entirely
done with sand. The bricks used are also
of a very poor quality ard these are almost
mud houses. If we want to fix lintels, these
houses wil pot be able to be bcar the
weight, and we will have to hear that so
many huudieds of harijaos have died when
houses constructed under the Indira Housing
Scheme collapsed. Tais 1s a fact. When
corruption reaches its apex, everyone is
affected despite of whatever you may say.
This will not let the facts come to light but
truth cannot be hidden for long. Therefore,
I want that yoa should visit the site perso-
nally and get an enguiry conducted into this
matter. Let a Parhamentary Committee be
constituted for this purpose which will go to
the site look into all the details. I have
the relevant docuwmnents to prove and the
Hon. Munister of Rural Development has
himscif accepted that the road which was
co wstructed under this scheme and for which
Rs. 7 lakhs were spent became unfit for use
within 6 months., That road connected
Makadampur with Solwan. Now another
estimated expenditure of Rs. 7 lakhs is to
be incirred for the repair of this road. How
can development take place in this way ?
If you call this a development, then you are
deleberately closing your eyes to the truth.
Similarly, the road connecting Kurtha and
Sammidhama, for the construction of which
Rs. 27 lakhs were spent has not become fit
for use so far, Is this the sort of develops
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ment which you want ? If the head is not
functioning properly, how can the arms and
legs function ? The Collector of that area is
himself a thief but our blind Government
is unaware of it, If as per your figures,
50 per cent of the poor people have been
lifted above the poverty line, then why is
terrorism iocreasing &t such a fast pace
there 7 Who are the people being drawn to
it ? These are the unemployed people who
are taking to terrorist activities because
Government bhas not taken any steps to
provids them with employment so far. As
a consequence, they are taking training in
bandling rifles and throwing bombs. The
main reason behind it is their . state of
uoemployment. Government is silent in the
matter of creating employment opportunities
for them, As regards land reforms, you are
not distributing that land which is under
the Government but your attention is to-
wards possession private land.

You are siding with the big land-owners
and land-holders 1 give ap example. The
Government has a piece of land in Bihar
measuring 57 acres which was being ploughed
by a big land-holder. [ have been fighting for
the poor since 1969 so that it may be
distributed among them and we have won
the case from the High Ccurt and Supreme
Court. The Supreme Court bhas stated in
their judgement that the Bihar Government
is the owner of the land. When, once the
judgement has been given by the court, then
what difficulty is there for the Government
to get it distributed. But Land Reforms
Commissioner of Bihar writes a letter to the
collector and asks him if the distribution of
the land will lead to any blood-shed, now
teil me how the Government shall function
that way. How will the land distribution
lead to blood shed ? There is already blood-
shed going on even without it. What is the
bitch in distributing the land when a judge-
ment has been given by the court that the
land belongs to Bihar Government. Itis a
matter of great shame. You claim that you
are implementing the 20-point programme.
I am giving you the photo-stat copy of
that letter. Similarly, 1 bhave already sent
you photo-stat copies of several such letters,
but you are paying no attention. If go
tbrough this photo-copy, you will come to
know the reasons why the land has not been
distributed till now,
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The fact is that there is a young I.A.S.
Officer, $.D.0. Shri Vyas, who bas got the
fand alloted to Harijans on papers but your
legislators do not let the 20-point pro-
gramme implemented. They are siding with
big land holders. At the time of this inci-
dent. Shari Dubey was in power. This honest
aod good officer was removed by the
Goveraoment on charges of his being a
naxalite because he had got the land alloted
to the Harijans. While keepiog all things
befor: you, I urge upon the Government to
get an enquiry conducted in regard to all
these things. I request the Government to
constitute a committee of the members of
this House to look into the matter and
punish the guilty whether they bzlong to the
Congress party or any other party. But the
legislators belonging to that area are sabotag-
ing the 20-poiat programme, they do not let
the 20-point programme implemented.
Please hold such legislator guilty and punish
them. If any officer does not implement
the programms, file a suit against him, only
then the programma may be suceessfully
implemented. You referred to educatian.
Rajiv Gandhiji has gone from village to
village and talked about the primary edu-
cation, which 1 think, is a must for every
person to make him a rcal man. But killings
of the human being are still going on there
every day. The number of such killings is
generally increasing. There are some villages
of the poor which have a population between
300 to 1000 and where no educational
facilities have been provided. When these
things are raised before the District Educa-
tion Planning Committee, your legislators
assert that these school will not be opened
in Harijan villages. D.D.C. has also written
a letter to that effect to the Bihar Govern-
ment maintaining that the legislators do not
cooperate in such matters., He desired to be
instructed what he should do in such a
situation, According to the Government
policy, the schools should be opened in the
villages of the poor and the backward
classes but this could not be done. The
Government should look to it how the 20
point programme will be implemented and
when the Government will be able to
provide the facility of primary education to
the people ?

When the legislators of your own party
oppose the 20-point programme, how will
it be implemented and made successful. The
Government should get the veracity of my
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words examined and if all that what 1 have
said, is not fund correct, after your investi-
gation, I will leave the membership of this
Hoause and I will be no more. We all want
that the poor people should come above the
poverty line in the true sense of the term
and the atmosphere of violence should be
restored to normalcy. That’s what I want,
But the people of your party do not want
it. In such a situation nothing could be
said. If the Government wants to imple-
ment these things, it is should do it honestly
and not to make claims or raisipg the
Harijans and the poor above the poverty
line. In my view, the Government is not
thus helping the poor and the Harijans to
come above the poverty line working for a
bhandful of people to make them millionaire
and billionaire.

Mr. Chairman, Sir, before taking my
seat, I again insist on the investigation of
all the things raised by me and I am also
addressing a letter to that effect to the Hon.
Minister.

DR. G.S. RAJHANS (Jhaojharpur) :
Mr. Chairman, in regard to implementation
of 20-point programme in the rural areas,
all those things which were envisaged, have
not been done. No doubt, Indiraji had
achieved succe:s in regard to her programme
of ‘Garibi Hataoo’, but exactly 2 years
hence, Rajivii has given a new 20 point
programme on 20th August, 1986.

It bas been quite unfortunate that our
expectations from the implementation of this
programme be it in respect of I.R.D.P,,
N.R.E.P. or R.LE.G.P, have not been
realised. 1 regret to say that we have
reached the place from where we had
started but I am_the ropresentative of the
people. It is not merely for crirtcism sake
but it is a fact. The figures supplied by the
States; at least those by the Bihar Govern-
ment are not correct. This, I am sayiog out
of my experience because I live with the
poor people and go from village to village
for 5-6 months in a year, I know the way
programme is being implemented.

In Bihar, for the last three consecutive
years is in 1985, 1986 and 1987-no
meeting was held in regard to the 20-point
programme particularly in my district. In
some other districts it was occassionally
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held but in majority of the districts it was
pot held until we raised our voice in this
House against the all claims of the Govern-
ment that there had been a great progress
under the 20 point programme. 1 assert
that nothing has been done in this regard.
You may conduct ap inquiry in to it when
Shri Sukh Ram, the then Minister, had
asked me, if it was true, I said that I could
give it in writing and he should convey it to
the Prime Minister. Then he told the Prime
Minister on whose insistance, 20-Point
Programme Committees were expeditiously
constituted in Bihar. In the beginning the
collector used to be all and all i the
20-point committec who could sanction and
execute the schemes at his discretion, and
even the Bills of expenditure for the entire
scheme were passed by bim. 1 have never
seen such a gross impropriety that a single
individua) is entrusted with the overall
responsibility of a particulars scheme, It did
not happen even under the Mughal rule.
Most surprising thing is that he himself
audits the accounts. 1 had already said that
the collector was like a Mini Mughal emperor
of the district and public representatives
had no say. Even today, the situation is
more or less the same.

At present a meeting of such Committees
is held in 3-4 months. M. Psand ML A’s
are its members but M. Ps have no say
though the M.L.A have it to some extent
because the officers think that he may get
them transferred by order from the level of
the Chief Minister or they may e posted
somz where else but what is the power of
an M P., what can he do. I have pot come
here to ventilate the grievances of M.Ps
but to tell you tbat the figures supplied to
you in regard to the employment, wages,
dwelling units, roads, bridges and bank
Icans are far away from truth. 1 will say
only this that Sor7 M.P’s who do not
belong to Bihar, should be sent to Bihar and
they should make a random selection of
some villages areas, blocks or some
Panchayats and find out if there has been
any progress under the 20-point programme.
If there has not been any progress, then we
are responsible for it, but what can we do
in this regard except raising our voice in
this House.

I just want to mention if that under the
administrative structure built up for the
20-point programme, the Government has
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made collector an overall incharge of the
programme leaviog everything to his discre-
tion but it would not do. The Executive
Engineer has also been put under his control.
I was stunned to learn about it. I do not
know if others also know about it.

‘Now-a-days more stress is being laid on
development of forests ip Bibas. 1t has teen
decided that 25 per cent of the tcial funds
to be spent on 20 point programme will be
spent on development of forests. But in the
name of forest development ihe Forest
Officers are amassing abundant wealth, 1 did
not see anywhere that trees have been plan-
ted on land. When 1 enquired from the
D F.O. about the position of actual planta-
tion, he replied that trees bad been planted
but they had submerged under of flood
water, The truth is that trees had not been
planted at all. Then where the question of
their getting sub-merged under water arise ?
What cen be done in this regard ? Unfortun-
ately, a practice bas developed under which
the figures sent by the district administration
are accepted by the State Government and
the figures sent by the State arc accepted by
the Ceptre. It is. therefore, necessary that
there must be some system of monitoring or
cross checking to find out the factual
position. I have visited several places and
saw the tbings myself. 1 asked the people
working on the roads as to how much money
they were getting towards their daily wages,
They were getting only Rs. 6 to Rs. 7
whereas they should have been paid Rs, 15
per day. 1 enquired about it from the
collector. He said that he would get this
thing enquired into. But no enquiry has
been conducted so far. All of them are
hand and glove with one another. Now-a-
days very peculiar system has been in vogue
particularly in Bibar.

The BL.W., who is the lowest officer
at the Blocks level and is not an officer in
the, real sense of the term is being advanced
an amount to the extent of Rs. 10 lakhs and
he is being asked to take up work like cons-
truction of roads and school buildings etc.
Some of these officers have fled away to
Nepal with the money. These people collude
with one another and decide not to take up
the work »t all so that the question of sube
mitting progress report etc, will not arise at
all when they get everything set right ‘at all
levels, then why should they take up the
botheration of constructing the roads and
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school buildings. I would like to bring to
your notice that a very peculiar situation
has developed in Bihar, Officers at all levels
are in collusion with one another. They say
that a very fine road had been constructed,
but it was washed away by the floods. In
this connection 1 would say emphatically
that the roads had not be coastructed at all,
then how were they wash:d away by the
floods ? This is not the position only in one
particular state but in all the states, Itis a
question of tendency and there will be no
improvement in the system until and ualess
full control is brought under the Centre. If
poverty alleviation programme is taken up in
its right earnest under the 20 point pro-
gramme, a lot of improvement would take
place. I request you to do a small thing
that instead of entrusting the work of imple-
montation to States, it may please be kept
under the charge of the Central Government.
The Ratlway as well the post offices are also
functioning in Bihar and they are function-
ing very ecfficiently. Under the 20 point
programme the Centre gives 50 per cent aid
and in some cases it gives even hundred pef
cent aid. Then why should not the Central
Government take over the charge of its
implementation ? I, therefore, tcil you Sir,
that now the opportune time has come when
the monitoring system of all the things should
be changed and the overall control should be
taken over by the Central Government. You
are entrusting the whole work of implemen-
tation in the hands of the D strict Magis-
trate. The District Magistrate is not an
incarnation of God. 1 have already stated
op a number of occasions that a C.BI raid
was conducted on the residence of a com-
missioner and cash worth Rs 40 lakhs and
some dollars were recovered. That 1LA.S
officer wandered about from one place to the
other for several days and thereafter he was
granted anticipatory bail. You must draw a
line somewhere. You have plans to raise
the people above the poverty line, but in
practice it is being confined to paper work
only. Or the other hand there are other
people who are prospering. Thus a new
class of officers is coming up in the society.
These people have become millionaries.
Nobody has a check on the 1.A.S. officers.
A fresh 1.A.S. becomes a District Magistrate
after putting in 3 to 4 years service, Some
of them get their palatial houses constructed
in Patna, Ranchi or Delhi. But there is
nobody to look to it whether they have sub-
mitted their income tax return or how they
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manage to satisfy the Government in this
regard, Somebody should exercise a check
on them. This is the position in other States
also. What I mean to say is that these
people did not allow the drcam of Indiraji
to be realised. There is & saying in Bihar
that the 20 point programme runs on L/4. 1
had said this thing earlier also. L/4 means
L divided by 4. They include bureaucrats,
engineers, contractors and politicians like
me. You will have to stop this loot. 1f we
are not able to stop this loot, the whole
programce will remain confined to papers
only. We may write anything on the paper.
But unless this loot is checked, we cannot
run this programme successfully.

What is responsible for the present State
of affair in Bihar. It is so because on one
side people have nothing to eat and on the
other side, a B D.O. accummulates wealth
to the extent of Rs. 20 lakhs during the
course of his posting. The price of land bas
not gone up so high in any other part of
the country as it is in Bihsr. In Patna one
square yard of land costs Rs. 5,000 to Rs.
10.000. Perbaps, the price of land in Delh,
is also the same, 1t is because the officers
the engineers, and the contractors have
abundant wealth and they are prepared to
pay apy amount of moaey for land.

Finally, I would like to say that the 20
pont programme as envisaged by Rajivji is
a very good programme, bat its monitoring
should rest with the Central Government. 1
want to say this much only.

*SHRT R. ANNANAMBI (Pollachi) :
Hon, Chairman, Sir, 1 feel extremely glad to
express my views on the Resolution re:
poverty alleviation programmes moved by
Houn. Member Shri Somnath Rath.

Besides the 20-point programme, there are
many other programmes aimed at alle-
viating poverty in this country, Despite
these, even after 40 years of indcpendence
we feel sad that we are not able to eradicate
poverty from this country. To tell precisely
even after 8 five-year plan and a short-
termed rolling plan under the Janata
regime, we are still stroggling with this
poverty problem, we are stiil unable 10 lift
the millions above the poverty line.

* Translation of speech originally delivered
in Tamil,
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With a view to alleviating poverty, our

Hon. Prime Minister Rajiv Gandhi bhas been
frequently touring all the countries. His
efforts has only brought money from abroad
and these bave added to our external debt.
Bvery child born in this country has on its
head a debt burden of Rs. 2000/-. The
main reason for poverty being that our
country has lagped behind in production
first. We must increase our gross production
in the country. We must expaned our
industrial development. All efforts must be
taken to strengthern our economy., These
are the ways of alleviating poverty in the
country.

In Bombay, Madras, Delhi, Calcutta,
Hyderabad and in many other cities we can
see the vertical growth of sky-rise buildings.
Besides, we can also see the horizontal
proliferation of slums just below them. We
are unable to do anything to stop the
proliferation of the slums. These slums are
our proud inheritance. Even the programmes
like IRDP, NREP and RLEGP are not able
to wipe out poverty. In this cobtext, there-
fore, Sir, 1 must welcome this approach to
expand the new 20-point economic pro-
gramme aimed at alleviating poverty.

Sir, T would also like to give certain
suggestions in this regard, I hope the Hon.
Minister would consider my suggestions. In
this country, there are many capitalists like
TATA and BIRLA amassing wealth without
any control, I fee! we must impose a ceiling
on wealth accumulation and thereby de-
concentrate wealth. By this also, we can
wipe out poverty. All these programmes for
poverty alleviation can be implemented in
the best manner only by the State Govern-
ments. 1, therefore, recommend to the Hon.
Minister to consider the desirability of con-
ferring more powers on the State Govern-
ments and also increase the financial
assistance provided to the State Govern-

ments.

We must also take sieps to stamp out
fissiparous tendeocies among the various
sections of the public. Differences should
not arise between a Muslim and a Hindu.
Differences should not arise between a high
caste person and a Scheduled caste individual,
We must create awareness among the public
80 that people correct themselves and do not
give cause to communal clashes and riots.
We must also weed out administrative
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irregularities and check malpractices. The
whole administrative structure should be
reformed. We must also ensure that there is
no discrimination on the basis of sex as
enshrined in the constitution. We must also
sce that imbalances in the developmental
processes of rural and urban areas do not
continue,

We know, Sir, most of our children
hail from poor families. The Government
must issue free bus passes to all the poor
children in the country. Our leader, Puratchi
Thalaivi (Leader Revolutionary) Selvi
Jayalalitha has promised to the people that
if she is voted to power, she would arrange
to issve free bus passes to all the poor
children in the State. If the Ceptral
Government takes up my suggestion and
accordingly issue free bus passes to the
poor children all over the country, the whole
nation will be grateful to the Central

Goveroment.

Sir, at present, reservation is being
extended to poor people on the basis of
social status, I request the Government to
extend this facility to people on the basis of
economic conditions also. The Government
must take all efforts to set up industries in
villages. Thereby the Government can
generate employment- opportunities  which
would in turn wipe out poverty. I also like
the Government to impart compulsory tech-
nical education to all. The Central Govern-
ment must come forward with a specific
educational plan,

1 would also like to urge upon the
Government to entrust the education sector
fully to the State Government free from all
Central interference. If education is adminis-
tered by the State Government without eny
restrictions from the Central Government, 1
am certain, the State Governments would be
able to fulfill the regional aspirations of the
respective state, language and other related
clashes would never arise.

I would be failing in my duty if do not
allude to the services of our Late Chief
Minister Dr. M. G. R. done to the poor
people for lifting them above poverty line,
He made a plan to construct 30 lakhs
houses for the low-income group Ido not
know what happend to that plan today. The
whote scheme is being given twists io

different angles.
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Dr. M. G. R. fed the months of poor
children in Tamil Nadu. Out of § crore
people in the State, more than 80 lakh
children are being benefited under the
Nutritious Meals scheme. He fulfilled the
dream of Perarignar Anna by building an
egalitarian society in Tamil Nadu. He saw
god in the smile of the poor as said by Anna.
1, therefore, urge upon the Central Govern-
ment to chalk out a programme on the same
lines of the Nutritious Meal Scheme of Dr.
M. G. R. for covering many million poor
mouths in the country.

In the same manner, Dr., M. G. R. im-
plemented programmes for distributing free
chappals and uniforms to poor children in
the State. He also distributed free dhoties
and sarees to the poor agricultural labourer.
That was how he battled against poverty.

1 once again urge upon the Central
Government to grant more powers and
financial assistance to the State Governments
for fighting poverty in the respective States.
Poverty should be fought by all concerned
regardless of party considerations. With
these words, I support the Resoluiion.

[ Translation)

SHRI AZIZ QURESHI (Satna) : Mr.
Chairman, Sir, I am very grateful to you
for providing me an opportunity to speak.
I rise to support the motion moved by our
Hon. colleague, Shri Somnath Rath. After
achieving independence we had taken 8 vow
in this country that until and unless we
wipe out every drop of tear from the eyes
of every citizen, our mission will not be
fulfilled and, till then, we will not be able
to reach our goal. It was the declaration
of Mahatma Gandhi, it was a vow which
was repeated by Pandit Jawaharial Nehru
on 15-8-1947 which taking the oath of
office on the first Prime Minister of India
in both the Houses of Parliament But that
vow, that declaration remains half done
till to-day. If we make an assessment of the
economic fréedom which we bad envisaged
and the outline of which we had drawn and
ask the slum dwellers living in poverty and
thatched houses where perinnial darkness,
sorraws and suffering prevail, as to what
rays of freedom are falling on their slums,
they will say only one thing in the words of
Faiz Abhmed Faiz,
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‘“Yo dag dag ujala, ye shab gujida
sahar,

Wo intjar tha jiska, ye wo sabar to

nahin®’.

In order to fulfill this pledge by achiev-
ing the economic development of the
country, late Shrimati Indira Gandhi had
announced a 15-point programme followed
by a 20-point programme. My Hon.
colleague bas just now mentioned about the
situation in Bibar. Almost same is the
case in regard to Madhya Pradesh also, but
the situation in Madhya Pradesh is not so
worse as that in Bihar. 1 would certainly
like to say that the benefits of your plans
for the implementation of the 20 point
programme, or for the drought relief pro-
gramme: do bpot reach those common
citizens of India, who live below the poverty
line. On the other hand, these benefits are
reaped by the officers, bureaucrats and
politicians, Social workers, political workers,
members of Panchayats, Sarpanchs, Legis-
lators and Members of Parliament also
cannot free themselves from their responsi-
bilities in this regard. But as far as the role
of Members of Parliament is concerned, they
are helpless. They have neither any control
over the district administration nor over the
State Government. They can either simply
raise their issues in Parliament or write to
the Minister concerned and get a reply :

{English]
**] am getting the matter looked into.”
[Translation)

Thereafter only God knows whether 8ny
action is taken or nol. This is regretable
and 1 would like to request the Hon. Prime
Minister through this House to take some
steps to cbange this practice. It was stated
in this House that the main aim of the
20-point programme is to give employmen.t.
I would like to give an example in this
regard. Out of five big industrics in my
parliamentary constituency, Satna, three
cement industries and others belong to the
Birlas and the remaining two belong .to the
Tatas. 75 per cent population of this area
consists of Adivasis, Harijans and other
backward classes who are victims of poverty,
bleak prospects, starvation and diseases.
What is regretable is that not even 5 per
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cent people of this area are employed in
these industries. After getting elected, 1
joined this House three years ago and since
then I have been raising my voice against
the Tatas and the Birlas but they are so
powerful that I have not been able to get
anything done against them. I, therefore,
simply admit my failure. la this connection,
I wrote several letters and the reply which
I received from the Hon. Minister of
Industry, Shri Vengal Raoji and the then
Minister of Labour Shri Jagdish Tytler was
that ‘it is regretted that we have no power
to compell the Tatas and the Birlas to give
employment to the local people in their
factories to remove unemployment there.”
When 1 told these things to my friends there,
they said that if my Government was so
impotent to compell a capitalist to provide
jobs to the poor people, unemployed persons
and indigent people of the area concerned
and not to bring outsiders th re, then 1 bad
no right to represent them in the Lok
Sabha. ] want to ask the Government, have
we no such laws under which- we can com-
pell any capitalist? Can the Goveroment
not enpact such a law under which those
people whose lands have been acquired for
constructing big industries, zet jobs in these
industiies ? Are there no class-1{I or class 1V
jobs in these industries for those pecople
whose life has become difficult becau:se of
the air pollution caused by the dust of
cement in the 20 mile area and who bave
fallen victims of different types of dreaded
diseases such as T.B., Cancer etc. ? Compe-
tititive tests may be held and the merit list
peprepared for the tecbnical and higher posts
but the class-III and class IV jobs must be
provided to the local poor people If the
class-1IT and class-1V posts are not given to
the poor people then 1 would like to warn
the Government that the local people will
not tolerate this situation any more.
They will start an ogitation against this state
of affairs. I will lead these poor people
having flag in my hands and fight against
the Tatas and Birles, Nope can tolerate
this state of affairs in which the Central
Government cannot compell industrialists like
Birlas and Tatas to provide jobs to the
poor people of the area concerned instead
of giving jobs to outsiders at the cost of the
poor local people. They should not be
allowed to make money by exploiting these
local people It amounts to an injustified
and strocious deed and this will never be
tolerated.
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Secondly, a reference has been made to
the issue of land reforms. I had said earlier
also and now 1 want to repeat that there is
a sugar factory in my old Assembly Consti-
tuency Sihone near Bhopgl. This is owned
by a big industrialist who previously used to
live in Bombay but now he has become
Delhite. This factory was got constructed
by the Nawab of Bhopal In his own time
for which ths precious land of the people
had becn acquired at the rate of rupees 5 to
10 per acre. It means that the people were
given compensation at the rate of Rs. § to
10 per acre. About 6-7 thousand acres of
land® had been acquired for growing
sugarcane for the factory. Thereafter, the
Nawab of Bhopal sold this factory to the
private people. Today, the position is this
that out of 7000 acre land, sugarcane is
grown in 500 acres and the rest is utilised
for growing other crops such as soyabean,
wheat etc. In this way, this land is being
misused We have not been able to acquire
an inch of land for distribution among the
Jandless even after 15 years of the imposi-
tion of the Land Ceiling Act because of the
mutual concordance between the bureaucrats
and the factory owners. Once I had said
that the labourers should be made the
owners of this factory by constitutiog a
cooperative society to ruc this factory.
But my proposal was not accepted. As a
result thereof the atrocities are continuousle
being committed in the Sihore sugar factory
and the factory owners are playing with the
lives of the people. Not even this, the filthy
water discharged by this factory Hows into
the rivers causing pollution and making the
people sick after drinking that water.
Mr. Chairman 1 want to speak further,

MR. CHAIRMAN: Do you wish to
conclude ?

SHRI AZI1Z QURESHI : I will continue.

MR. CHAIRMAN : Will you conclude
your speech within two or three minutes ?

SHRI AZIZ QURESHI: No. It will
take more time,

MR. CHAJRMAN: Then
continue your speech next time.

you can

18,00 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August, 22, 1988 )Sravana 31,
1910 (Saka)
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